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The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair} .. .. ..

ORAL ANSWERS TO QUESTIONS
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¢« MR. SPEAKER: I have got some
motions. I am very much sensitive
about them. I am very much agitated
about them. I think the whole House
is concerned about them. So, I will take
note of them and they are under my con-
sideration.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Will you direct the
Government to take proper steps?

MR. SPEAKER: My cider brother,
T will do whatever I deem fit. Dont®

worry.
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Ralsing of Cash ReServe gnd Higher
Statotory Liquidity Ratio by Commexcial
Banks

+
*477. SHRI HANNAN MOLLAH:
SHRI R. P. DAS:

. Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that the Reserve Baok of India issued
instructions in November, 1981 to all
commercial banks to raise the limits of
the cash-reserve ratio and the higher sta-
tatory liquidity ratio;

(b) whether  Government are also
aware that this decision wil laffect the
growth of small-scale sector,

(c) whciber considering this, Goverp-
ment propose to inmstruct the , commer-
cidl banks to keep registered. small-scale
units outside the purview of the credit
squeeze;

(d) if so, when anu the d“tﬂxis there-
OL, and
* (e) if not, the reasoms therefor? .

THE DEPUTY MINISTER IN THE
'MINISTRY OF FINANCE (SHRI JA~
NARDHANA PQOOJARY): (a) to (&)
A statement is laid on the Table ~ of
thc House

Stétgme.ﬂt i

In the context of the continuing infla-
tionary pressures in the economy Reserve
Bank have been following a policy  of
containing credit expansion of scheduled
commercial banks within reasonable
limits. ~ In the process of implementa-
tion of this policy during the current
financial year the Reserve Bank of [ndia
had to take several measures to mop up
the excess liquidity from the  banking
system, including upward revision of the
Statutory Liquidity Ratio from 34 per
cent to 35 per cent; in two stages by
October , 30, -1981, upward revision of
€ash-Reserve Ratio in stages from 6 per
cent to 7.75 per cent by the last Friday
of Yaouary 1982 and further curtailment
of refinance facilities. The institution-
wise and sector-wise impact of these
measures  is  continually being as-
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assessed by the Reserve Bank of
India so as to securs  better
planning and ensure contioued flow of
credit particularly to small borrowers in
the priority sectors and benpeficiaries
under the 20 Point Programme. The
flow of credit to priority sectors, which
covers the small -scale sector, is expec-
ted to improve since the banks have been
advised to raise the share of priority
sectors in the aggregate credit to. the
level of 40 per cent by March 1985,
Government and the Reserve Bank of
India are also comstantly reviewing the
credit policy measures keeping in view
the objectives of containing inflatiomary
pressures, ensuring growth of production
and maximising the productivity = of
investment already made through more
intensive utilisation,

‘Incidentally it may be mentioned
that according to quick estimates avail-
able, the credit of Scheduled Commer-
cial Banks to small scale industry in-
creased by Rs. 48B4 crores in the first
eight months of 1981.82 as compared
to an increase of Rs. 241 crores in the
corresponding period of 1980-81.

AN HON. MEMBER: The reply .
as thin as the Minister himself.

T

PROF. MADHU DANDAVATE
Make it fat afterwards.
" SHRI HANNAN MOLLAH:
May 1 know whether any monitoting

cell. has been working to look after the
problems of the small scale industries in
our country? If so, may I know whe~
ther the controlling authority engaged
in this has not received any informatiom
regarding the acute financial crisis heing
faced by the small scale industries fof-
lowing the RBI instructions of Novem-
ber 1981 for credit squeeze?

r

(Interruptions)
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PROF. MADHU DANDAVATE:
Sometimes Members are expelled bus’
you have ‘impelled him! . AT
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SHRI SATISH AGARWAL: Today
you have taken an unusual step of ask-
ing him to stay back!

oy 9ETg ;. gtEn Poae &
FATE T

| ot W T wT : SbET O OF
o e 99 € e, Iy T® @A

SHRI HANNAN MOLLAH: May I
know whether the Controlling  Officer
engaged in this, has not received any
information regarding the acute finan-
cial crisis being faced by small scale
industries following the RBI instructions
of Nowvember 1981, for credit squeeze?
If so, what steps are being taken by the
" Government or what steps do they pro-

pose to take to help the small ' .ale in-
" dustries to tide over their present finan-
* cial crisis, and alsc helping them, in the
matter of availability of easy aredit
facilities from commercial banks, even:
after the latest RBI decision for varia-
tion of ‘cash-reserve-ratio’ resulting in
credit squeeze?

Has the Chief Minister of West Bengal

written to the hon. Finance Minister m
this regard? What is the reaction of
the Government to that?

3HRI JANARDHANA POOJARY:
S0 far as the question of credit is con-
cerned, the Reserve Bank has been ad-
vised to meet the requirements of the
priority sector and also the requirernents
of the weaker sections wunder the
20 point programme, Now, so far as
the small-scale industries are concerned,

my reply is very clear. It will be
cléar to you if you kindly go through
the reply. In the last para. I have
stated:

“Incidentally it may be mentioned

that according to quick estimates availa-
ble, the credit of Scheduled Commer-
cial Banks to small-scale industry in-_

creased by Rs. 484 crores in the first.
8 months, of 1981-82, as compared to.
an_increase of Rs. 241 crores in the

corresponding period of 1980-81.”

N

So, from this reply, it is very clear"
that the requirement of the small scale
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sector has been met sumficeintly and also
substantially. = And we are going to
meet the requirements of the small
scale sector to the 'n.ilmum  extenf,
So far as the letter of West Bengal's
Chief Minister is concerned, what I, .
said would be the correct answer to hls
letter also.

SHRI HANNAN MOLLAH: Is it
not a fact that Jack of credit facilities
from commercial banks has landed the

small-scale industries in such a deep
crisis? Rs. 10,000 only is the limit
which managers of local banks can
give, They are not permitted to exX-
ceed this limit of Rs. 10,000 in the”

matter of helping the small-scale sector.’
That is the problem which is being-
faced by the small scale iodustries. At:
the same time, is it not a fact that the
mononolv houses are found to be gros's:'
ly violating the repulations regarding the’
reservation of items earmarked for pro-
duction in small scale industries only?

SHRI JANARDHANA POOJARY:
There also I would submit this. =~ You
will see the position so far ag large
scale or big industries are concerned.
The statement of the hon. Member, T
may respectfully say, is not correct. So
far as advances are concerned to  big
industries, in the first 8 months of 1980-

81, the amount advanced was Rs. 613
crores, In the first 8 ronths of
1981-82, the amount has been reduced

to Rs. 383 crores, whereas, for the small
scale sector the amount has been raised
rom Rs. 241 crores to Rs. 484 crores.
This is the position. So far as small.
scale sector is concerned, it is the-
policy of the Government to help them.
Government are consciously and . cau-:
tiouslv following the policy . of contain-
ing inflation and bringing down inflations.
ary pressures in the entire Indian- eco-..
nomy. At the same time, it is Govers-.
ment’s policy also to ensure that .pro-
duction is not affected: we have to em-
sure that production growth is achieved..,

PROF. MADHU DANDAVATE:
The unward revision of the statotory..
liquidity ratio ‘and also the cash reserve
ratio has been intrcduced mainly to
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contein the credit expansion. It is no
doubt a welcome objective. But, in
sgbstance, it will mean that there wili
be = credit squeeze. Despite what the
Mirister has said the position is  this.
1 a™ quoting the last para in  whick
he* hag said this:

“The credit of scheduled commer-
cial banks to small scale industry in-
creased by Rs. 484 crores in the
first 8 months of 1981-82 as compared
to an increase of Rs. 241 crores im
the corresponding period of 1980-81”,

Sis, this is a very dangerous compa-
rieor: for this rcason: You cannot
merely pick up the actual figsure of last
year and comnpare that with the corres-
pooding increase this year. The ques-
*lor is this: What is the requirement
of tae small scale sector this year? Have
they been met? What exactly is the
credit which has been made available?
In this context my specific question te
the Hon. Minister is this: Is it not =
fact that thcre have been 24,000 smali
scale units which have been  rendered
sick for want of financial credit? Will
you assure the House that these  sick
units in the small scale sector will mot
suffer due to credit squeeze as a result

of this particular step that you have
tntroduced?

SHRI JANARDHANA POOJARY:
Sir, here I may say that the expression
‘Credit Squecze’ may not be the correct
one, and moy not be the proper  one.
We can say, so far as this aspect f{s
ooncerned, there is  ‘Credit Restraint’,
In the present inflationary situation, Sir,
credit supply and money supply have to
be curbed. As the hon. Member
knows already the Government is cana-
ble of curbing inflaion. As you know,
very few countries in the world have
Been able to achieve this, ie., to con-
tain inflation. So far as the small
wseale industry i3 concerned, T may say
that the RBY cannot give the amount to
all the units which come up before the

Reserve Bank with their demand, We.

kave to examine each case; they have

MARCH 26. 1982
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to establish their needs. First, they. have
1o establish. their needs. We havs to
taamine each case of the asmall scale
units when they come up with thefr
demand. we have to see the availability
of the funds in the Bank otherwise it
may not be possible. So far ag the de-
mand is concerned, all the units in the
amali-scale secior may come with large
viedit demands. But we have to  see
whether we are in a position to meet
all the requirements.  Earlier in reply
-0 an unstarred question in this wery
House I had given an answer to the
+ffect that at the end of 1980 there were
¥34,550 sick units. The main reason
ror this iy not the credit constraint.
There are many other factors also. That
could be due to mismanapement, or due
to some other reasons. It has heen sta-
ced not only in this Hounse, but outside
also that the credit units are sick., but
the industrialistsa who are running the
credit units are actuallv not sick. Only
the credit units are sick, ‘Thereby in
some of the casec thev are diverting the
finds for the creatinn of  other units.

‘This is also orne of the factors. There-

fore, we ara examining each and every
unit and after ascertainine the needs,
we are meeting the requirements.

PROF. MADHU DANDAVATE:
Sir, T have pinoointed his attention to
u specific question. TIs it a fact that in
the country there are 24.000 sick units
sn the small-scale sector. which have

come sick for want of financial cre-
dit? And wi'l he assure us that they
will be given the necessary credit? That
was the specific question that T have
asked.

THE WMINISTER OF FINANCE
{SHRT PRANAB MUKHFRIJEE): $ir,
my hon. friend has answered it and he
sgrees with Prof. Dandavate that  the
ficures are more or less correct.  But
he has also add=d that it is not merely
because of credit constraints, but some
other factors have also contributed to
the sickness.
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SHR1I PRANAB MUKHERIEE- Sir.
it i not possible for me to indicate how
many sick units  are there in  various
Statos, particularly in West Bengal, be-
causs we are not now discussing the
question of sick wunits,. What my col-
leugue wanted to point out is a general
pruoposttion with which  every Hon.
Members of this House would agree
that sometimes we find industrial units
become aick, but the industrialists never
become sick. That was his main con-
tonHon and he wanted to point this out
In fact on a pumber of occasions T have
also mentioned it, But ft is not fosi
possitle for me to indicate what are the
advances in respect of how many sick
units, how much has been recovered
from them. For that T require »
separate notice

Jeint venfnrey abroad not Repatristing
Profiis

*478. SHRY SONTOSH MOHAN DEV:

Will the Minister of COMMERCE be
pleased to state:

(3) the nature of Indian industrial jolm
ventures abroad which have faileq to rep-
ztriate any profit: and

CHAITRA §, 1904 (SAKA)
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(b) whether any study had been moside
8g to why these ventures had not contri-
buted to repatriation of earnings and the
sieps proposed to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI #&.
A. SANGMA): (a) and (b). A stateimont
¢ laid on the Table of the House,

Statement

Ag on 21-12-1981 out of the 85 Indms-
trial Joint Vertures functioning abroad,
28 units have repatriated dividends ¢
India amounting to Rs, 470 lakhs, These
gnite have also declared bonug shares fronw
time to time, and the pro rata allotment
to the Indian promoters have been to the
order of Rs. 820 lakhs. Of the other 57
nnits which have failed to repatriate any
profits, 30 of them have gone into produoc-
tion only very recently, i.e. during 1978 or
later, and have had insufficient time to get
over the initial teething troubles, Being im
dustrial projects. it takes a minimum perfod
of 3-4 years to reach the take off stags and
be in a positiocn to declare dividends. As
analysis of these 57 units, according to
the field of collaboration in which they
have been promoted, reveals that the lar-
gest number have been in the fielg of light
engineering (19), followed by textiles (13),
chemicals and pharmaceauticals (7), iros
and steel products (5), paim oil refining (4},
glass products (2), Cement (1), paper (1)
and other miscallaneous industries (5).

Approvals for setting up joint ventures
abroad are accoded under Section 27 of
the FERA Act and Reserve Bank of India,
being the implementing authority kesps »
close watch on the inward remittances
effected to India of carnings by way of
dividends, know-how, engineering fecs,
royalty ang additional exports of plant,
equipment and raw materials. Ministry
of Commerce, being the nodal agency for
giving approvals for setting up joint ven-
tures abroad, also calls for Annual Prog-
ress Reports regarding the operational
fesults of each unit based on details
fornished, maintains informatjon about
the inward remittances received by the

Indian promoters who have set up joint
ventures abroad.
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" An analysis of these units indicates that
they have not been faring well, inter-alia,
because of the following factors:

(1) Some of the Indian companies
selves to more or less “open-market”
¢+ .economies,

(2) Problems of demand angd its
variants such as lack of adequate demand
for the products manufactured, changes
in demand pattern or sudden fall in
demand.

(3) Underestimation of the problems
of raising finance, marketing of goods,
" management arrangements by the Indian
¢ parties.
(4) Changea in the political and eco-
~ nomic conditions in the host country.

(5) Changes in the investment policies
of the host country.

(6) Differences between the Indian
collaboratorg with host country partners
on vital matters.

In order to ensure that only viable unijts
are set up abroad, each proposal in recent
times is being subjected to a greater scru-
tiny. Moreover, entrepreneurs themselves
have started devoting greater attention to
initial ground. work in the form of market
gurvey, feasibility study,” project, report,
cash flow projections etc. before present-
ing the proposals to the Government,

All the units not performing well have

been established by private entrepreneurs,.

and it iz primarily for these companies,
along with their collaborators abroad, to
initiate necessary remedial measures to
revitalise these units to enable them to
earn profits. Whenever Indian promoters
approach Government with any specitic
proposal in this regard, Government adopts
a pragmatic approach ang considers ex-
penditiously each request on merits within
the framework of the existing guidelines
governing joint ventures abroad.

Inspite of certain inadequacies reflected
in the functioning of these joint ventures
and the problemg being faced by them,
the experience gained shows that the per-

=
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formance of these unitg have been reason-
ably satisfactory in atiaining the objectives
of joint ventures, mamely to extend deve-
lopmental co-operation to the third world
countries and to create opportunities for
exports of capital goods, technology and
know-how. Joint Ventures shouid not be
judged merely in terms of the tamgible
benefits such as dividends etc. but their
demonstration effects to project the quality
of Indian equipment and appropriate tech-
nology, should not be lost sight of.

SHRI SANTOSH MOHAN DEYV: Sir, I
am thankful to you that after a long time
in reply to my question I have got a good
answer instead of ‘No, Sir” Doeg not
arise;

MR. SPEAKER: It has arisen at last.

SHRI SANTOSH MOHAN DEV: Yes,
Sir.

Sir. 85 industrial joint ventures are
functioning abroad. And as per the State-
ment laid, 28 units have repatriated their
profits. And then the Minister has con-
veniently jumped by saying that 57 units
have been established only very recently
and there is a teething time. That is why
they have not repatriated any profit. I
agree with that. But, Sir, what happens to
the other 27, which were established in
1978? What happened to these particular
27 companies? ‘

The Minister has also said thns in his
reply, i.e. given the reason viz;

“Some of the Indiam companies have
non-found it easy to attune themselves
to more or less “open-market” econo-
mies.”

I would like to know specifically from the
Minister: what is the total amount of in-
vestment in all the 85 companjes abroad,
ang the ratio of repatriation of dividends
to our country, to the shareholders of this
country? What has happened to these 27
industries which have not at all repatriated
any profit, though they were established
there 15 years back?
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SHRI P. A, SANGMA: It will not be
‘correct to say that all these units have been
established 15 years back. In fact, this
jde~ of joint venture is of recent crigin,
as far as our country is concerned. It got
.momuntum only in the early '70s. . So,
it will not be correct to say that they
have boen there since 15 years back and
all ihat. I can give, if the Member wants,
the list of those who have not repatriated
abso.

He has asked a specific question about
investment. OQur investment is of different
typcs. As a matter of policy, we don't
encourage investment abroad in the joint
ventures in terms of cash remittance. Our
main policy is to invest in terms of tech-
nology, and in terms of export of capital
goods. So, if we fake the money remitt-
ance into this aspect, it comes only upto
"about 10 per cent ie. cash investment
abroad. '

V-

The hon. Member has directed the
question against the 85 companies. I am
sorry I don’t have the break-up of 85,
and the rest. T have the figure of 125 joint
ventures. There are two types—industrial
and non-industrial. Qur total investment
inequality has been about Rs. 42 crores.
Out of that, export of capital equipment
comes to Rs. 25.8 crores, capitalization of
know-how etc. comes to Rs. 2.6 crores, cash
remittance, as I said, comes to Rs. 4.5
crores, . bonus shares igsued comes to Ra.
8.2 crores and others like loan adjustment,
future profits etc. come to Rs. 88 lakhs.
So, this is the pattern of investment,

SHRI SONTOSH MOHAN DEV: It is
a new trend nowadays, that when junior
Members ask the question, junior Ministers
reply. When Prof. Dandavate asked, Mr.
Pranab Mukherjee replied. @ When Mr.
Mollah asked, Mr. Poojary replied. We are
glad; Y am happy. I would like to ask a
specific .question. .. ..

MR. SPEAKER: Was the first question
not specific?

SHRI SONTOSH MOHAN DEV: I
again mention this number, viz. 27 be-

e
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cause I got that figure from the answer
that you have given. Out of these 27, as
I said, which have been established 1*'
yearg back, has Telco got collaborations—
one in Malaysia and another in Singapore;
whether Godrej and Boyce Manufacturing
Co. has got a forcign collaboration and, it
so, in which country; and whether Amar
Dye-Chem of Bombay Dyeing and Manu-
facturing Co. has got it? These are th'
specific firms which, in caucus with Reserve
Bank officials and the officials of the Comi-
merce Ministry, are squandering money i
foreign countries though they are earning
profits in those countries. I want a speci-
fic answer. In your answer, you havé
stated that you are the nodal organization.
If you are the nodal organization, the
Finance Ministry should be the monitoring
organization and controlling organization.
What steps are they taking? Of course; I
do not expect an answer from the Finance
Minister now; but in due course.

SHRI P. A. SANGMA: It is a fact
that Telco has got joint ventures—one in
Malaysia and another in Singapore. As
far as Malaysian unit is concerned, they
have declared their dividend and their
remittance of the divideny to this country
has been Rs. 280,000. As far as Singa-
pore unit is concerned, they have not
remitted any dividend. ’

Proposal to compensate cotton Growers f.'

*479. SHRIMATI MADHURI SINGH:
Will the Ministey of COMMERCE be
pleased to state:

(a) whether it is a fact that the tussle
between mill workers and mill owners in
the textile industry has resulted in huge
losses to cotton growers all over the
country; ijl

(b) whether it is also a fact that the
bumper cotton crop and liberal imports of

man-made fibres have further aggravated
the situation;

(c) whether any estimate had been made-
about the losses to the cotton growers and
erosion in bonus; and '

(d) what are the proposals of Govern-
ment to compcnsate the cotton growers as,
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also to bring an end to the present situa-
fion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) ang (b). No, Sir. The
prescnt kapas prices are somewhat lower
ag compared tc corresponding period of
the previous season, but are still higher
than the minimum support prices. It s
estimated that the carryover at the end of
eurrent cotton scason will be about 16.77
laky bales which is just sufficient to cover
the minimum requirements of domesti
mterg for three months, The use of man-
made fibres during this year is the same
s# last year at about 13 per cent

{c) and (d). Do not arise in view of (a)
and (b) above.
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SHRI P. A. SANGMA® As far a»
Meaharashtra is concerned, the bon. mem.
ber is aware that their cotton is purchased
nnder the scheme of Monopoly procure-
ment of cotton and Maharashtra Raw-
Cotton Procurement and Marketing Act:
and this is done under the guaranteeq pri-
ces which are equal to those of last year
plus bonus. Therefore, the question of
Maharashtra's growers not getting a Te-
mynerative price doeg not arvise.
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SHRI P. A. SANGMA: It is the policy
of the Government, Man-made flbre w
allowed to be imported; and this has been
made very clear in our textile policy alsc
which has been placed on the Table of the
House.

MR SPEAKER: Does this moport
affect the farmers® interest?
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g% qA &2eg . Pafy aw fawe
g

= Praow @, oS o sfwe W
ga7A TOT AT Ig AW & qEEY A
P TCHTe 7 FRam F1 738 & (9

W g 1 g S . H . &R . AT aR-

TATESAA §1aT 51 § S9@ U& #gH
Iqe T g % o =919 @1 IR
F@ g SAFT FO & W, ATH (/A 1

rAq 981 few g ) F97 48 9T 99
€7 TEhamag @t fFaag 7
Fer Prer e F geAe 9 Bl E
gtz Pt &7 =X @ &

- SHRI JAGDISH TYTLER: Can they
use unfaly means to press the labourers in
the Bombay textile mills? (Interruptions).
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H P. S. Groundnat Exports

*482. SHRI R, P. GAEKWAD: Wiil
the Minister of COMMERCE be pleased

to state:

(2) whether it is also a fact that H.P.S.
groundnut exports to general currency
area markets have dwindled;

(b} whether t is also a fact that the
NAFED had not made marketing efforts
to cain ; foothold in the West;

(c) whether it ig also a fact that the
grounduut export target for the current
year had not been fulfilled;

(d) the present trade agreements for
the export of groundnut, the names of im-
porting countries snd the price to be ob-
tained thereunder?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A SANGMAY, (a) Yes, Sir.

(b)Y and (c). NAFED has made conti-
nuous efforts to sell in General Curtency
Areas but in view of the bumper crop in
the USA, the international prices have been
ruling: very low. Further more, the Indian
Groundout crop wag damaged by unsea-
sopal .Fains  in  Saurashtra. As such
NAFED. and Gujarat Export Corporation
have been able to contract only for 32.000
Meétric Tonnes to USSR as against a quota
of 55, 000 Metric Tonnes.

(d) HPS groundnut is an item included
i the trade agreements with USSR,
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Czcchoslovakia, German Democratic  Re-
public and Romania. The agreements
however do not provide the rates at which
exports arc to be made.

SHRI R. P, GAEKWAD: In vicw
of the fact that our exports in H.P.S.
groundnut had dwindled, what steps
doeg the Government plan to take to
improve the performance in the cuirent
year?

SHRI P. A. SANGMA: As 1 have
already said, in the current year we
have been able to contract for 32,000
metric tonneg to USSR, A contract in

this regard has already been entered
into. As far as next year is concerned,

our target is one lakh metric tonnes.

SHRT R.P. GAEKWAD: The Go-
vernment-appointed agencies were not
able to fulfil the export commitinents.
In view of thig fact, would the Go-
vernment encourage private sector to
find new export potentials, which
not yet been tapped?

SHRI P.A. SANGMA: T have said
that HPS groundnut is a canalised
item. It is exported through NAFED
and Gujarat Export  Corporation.

Therefore, the qugstlon of selling it
through private parties in the current
vear does not arise

Export of Kashmir hop to U.S.S.R.

*487. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMERCE

be pleased to state:

(a) whether the USSR is interested "in
buying Kashmir hop;

(b) if so, the details of any agreement
reached between the two countnes In

this regard;

(c) the total value of hop that is to be
e!morted to the USSR;

(d) the dectails of t_he steps taken by
Government for improvement in the
production of hop in other parts of the
country to earn foreign exchange;

(e} whether some other European co-
untries and the USA have oﬁered_prk_:lu
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highor than that of the USSR for pur-
chase of hop; and

(f) if s0, the details thereof and the
reasons for not exporting the same to
those countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGAM): (a) USSR has not ex-
pressed interest at the Official level in
buying hop from this country. Hences, it is
mot included in the Trade Plan.

{(b), (c), (¢) and (f). Do not arise.

(d) A Hop Development Committee has
been set up to plan the production of
varicties of hops identified for use in
Breweries, review their production  and
recommend remedial measures,

DR. VASANT KUMAR PANDIT: 1
would like the hon. Minister to explain
what he means by “at the official level”.
From what other level can such requests
come, apart from the official level?

SHRI P. A. SANGMA: Nommally,
when the bilateral trade discussions are
beld, some offers are made and we try to
ostablish identity of items which could be
exported and imported. When the trade
discussions took place with the USSR, we
had no indication about their interest,

DR. VASANT KUMAR PANDIT:
What is being done to increass the pro-
duction of hop in the country? Was any
hop exported in the past year? If so, what
was the quantity and to which country?

SHRI P. A. SANGMA: 1 have ment-
wned in answer to part (d):

“A Hop Development Committes has
been set up to plan the production of
varicties of hops identified for use in
Breweries, review their production and
recommend remedial measures.”

This is the step that we have taken.
If you want to know who are the people—

DR. VASANT KUMAR PANDIT:
What was the production of hop in the
last three years? Was any quantity ex-
ported and, if so, to which country?
This question has not been answered.
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SHRI P. A. SANGMA: The productios
of hopinJ & K in 1978 was 70 tonmes
and in 1979 it was estimated at .150
tonnes. These are the only figures which
1 have got with me at present.

DR. VASANT KUMAR PANDIT:
Was any hop exported in the past?

SHRI P. A. SANGMA: No.

DR. VASANT KUMAR PANDIT:
What is the demand for hops in the co-
untry?

MR. SPEAKER: Hoping against hop!

SHRI P. A. SANGMA: we have made
an assessment of the demand for hop ip
the country. According to ths DGTD:
the total requirement of hop by the brew-
eries in India is in the range of 200 to
250 tonnes.

DR. VASANT KUMAR PANDIT: Are
we importing hop?

MR. SPEAKER: You are still hoping
against hop.

SHRI1 P.
know....

MR. SPEAKER: You also have got
some hop?

NAMGYAL: May t

SHRI P, NAMGYAL: According to
some experis, the hops  produced in
Kashmir and Himachal Pradesh are the
best quality and comparable to the hop
imported from Australia and some other
countries. In the light of this, whar
steps have the Government taken to de
velop this industry for a good  home
market?

SHRI P. A. SANGMA: Though ihe
Jammu and Kashmir Government clain
and insist that their hop is of the best
quality and 60 per cent of it is used Ix
the country, if the manufacturers or in-
dustrialists who are using this hop .do not
accept this claim, I cannot help it.

MR. SPEAKER: Hoping against hop
And there are many qualities of hop.

Now, Question No. 488 - Mr. Amar
Roy Pradhan. Absent, For the informa-
tion of the hon. Members, yesterday we
had 13 Members absent. This is the
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sixth. Member now who is absent today.

SHRI KRISHNA CHANDRA HAL-
DER: 1 am present here,

MR. SPEAKER: Because you happen
to be my namesake. Now, Question No.
489—Shri Mukunda Mandal.

PROF. MADHU DANDAVATE: On
that ground Parliament should not be
dissolved.

Assistance to Cyclone-Affected Persons
in West Bengal by Nationalised Banks

*489. SHR1I MUKUNDA MANDAL:
Will the Minister of FINANCE be pl-
eased to state:

(a) whether Government have been
considering any proposal for direction to
the nationalised banks to assist the cy-
clone-affected people of South 24 Para-
ganas in West Bengal;

(b) if so, facts thereof;

(c) whether anything has been done by
the nationalised banks since the cyclone;
and

(d) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POQJARY): (a) to
(d). A statement is laid on the Table of
the House.

Statement

There are standing instructions from
Government to the banks to ensure prompt
velief and rehabilitation assistance by
them to people in areas affected by nat-
ural calamities. Under the guidelines,
the banks are extending assistance by
way. of fresh crop loans, conversion of
existing crop loans, rescheduling of term
‘sans on flexible margins, security norms
elc. The banks have also been advised
oot be charge penal interest on current
dues and suitably defer the compounding
of. interest charges. Within the area of
{beir direction, the banks are also  ex-
pocted to take a smmpathetic view of the
difficulties of the borrowers and extend &
concessional treatment to the people aff-
ocled by. natural calamities.
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In acordnace with these  guidelinea,
banks are extending facilities to people
in Cyclone affected areas of 24 Pra-
ganas. The present data reporting sye-
tem of the Reserve Bank of India does
not yield the details asked for.

SHRI MUKUNDA MANDAL: Sir, I
bave gone through the statement, but
the statement has not answered my
question. Actually, this is no reply to
my question. That is why I  seek
your protection. During the recent cy-
clone hundreds of people in this district
have died and crops have been damaged
severely, houses have collapsed, school
buildings have collapsed or have been
damaged and cattle have also been killed
due to the cyclone and tidal waves. That
is why I want to ask the hon. Minister
whether, considering the damage of the
crops and loss of cattle and human lives,
he will exempt all the loans taken from
the nationalised banks by the poor peo-
ple of the area, I mean, the cyclone af-
fected area of 24 Parganas.

AN HON.
constituency.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): Yes,
I know it is his constituency. That is
why I want to visit his constituency af-
ter the cyclone.

MR. SPEAKER: Mr. Mandal, havc
you invited him already?

SHRI PRANAB MUKHERJEE:
As my colleague has already mentioned,
there is a standing instruction to the
various scheduled and commercial banks
when a natural calamity like this hap-
pens as to what they are expected to
do and that has been mentioned in the
statement which has been laid on the
Table of the House. That is why 1
am not answering that part of the ques-
tion.

MEMBER: That is his

For instance, they have to
issue fresh loans, they have to re-sche-
dule the old liabilities, they are not to
charge penal rate of interest  There.
fore, those matters which have been
enumerated in the statement have been
taken care of. But it would be wvery
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difficait for me just to react positively
to his suggestion that whenever  there
isa natural calamity there should be the
straight instruction that all the outstand-
ing loans will be written off and there
will be no recovery. It is not pos-
sible.

'SHRI MUKUNDA MANDAL:
The question is, there is the standing
instruction of the Ministry to the na-
tionalised banks. But how far the
imstruction has been implemented, that
Is to be seen. Here, in the statement
it is said that “in accordance with these
guidelines, banks are extending facilities
to people in cyclone affected areas of
24  Parganas. The preseat data re-
portipg system of the Reserve  Bank
of India does not yield the details ask-
ed for.” So, what is done by the
nationalised banks? I want to know
that. The question is that the al-
legation comes to me that nothing has
becn done by the nationalissd banks in
that area. S0, my specific question is
whether the hon. Minister will inquire
about that and take necessary actionso
that these poor people get some bene.
fits at least throuph  these .nationalised
banks.

SHRI PRANAB MUKHERIJEE:
If there is any specific allepation that
nothing has be’n domne, definitely that
will be looked into, but what T pointed
out is that apart from these, reparding
what the commercial banks are ex-
pected to do, the hon. Member i3
aware that whenever a calamity  like
this takes place, we send the Central
teams to visit the affected areas to make
assessments, to have  discussions with
the State  Administrations and to make
recommendations. ‘In this particular case
also a team was sent and they visited on
6-2:1982 and thereafter they made their
recommendations. Here is a set pat-
tern. Unfortunately  within that set

pattern we have to function. The pat.
tern has been fixed by the  Seventh
Finance . Commission. As per their

recommendation for 1981-82 and 1982-
83 the ceiling has  been prescribed as
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Rs. 18,17,00,000 and Rs. 7,57,00,000]-.
AVithin that ceiling they made recom-
mendations for giving assistance to the
State Governments in three categories—
ways and means advance, ad hoc plan
assistance and pon-Plan grants for cy.-
clone relief we have released.af per
recommendations of that study team,
to the extent of Rs. 12 crores for this
particular region.

SHRI KRISHNA CHANDRA HAL-
DER: 1 would like to know from the
hon. Minister—as he has said that Rs,
12 crores have been given to the State
in this regard as I have understood—
whether they will issue instructions to
the nationalised banks to give interest
free loan to Lhe people in the cyclone
affected arca 24 Parganas to purchase
cattle, to build their houses and to
meet other requirements for their agri-
cultural activities.

SHR! PRANAB
The question of issuing instructions is
not there, Instructions  are already
there. The question put was that
these instructions are not being com-
piled with. We shall look into the
matter whetlier these are being com-
piled with—whether the banks are work-
ing as per instructions.

MUKHERJEE:

World Bank Loang to Institutlons
lending to farmers

*490. SHRI S. B. SIDNAL: Will
the Minister of FINANCE be nlersed
to state:

(a) the rate of interest =and other
details of World Bank loans to institu--
tions that lend to farmers for incremsing
production in India; -

(b) the areas decided for utilisatiom
of loans and the agencies entrusted
with the work of disbursement of loam
amounts? t-

s =

OF FINANCR®
MUKHERJEE)

THE MINISTER
(SHRI PRANAB
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(a) and (b). A statement is laid on
the Table of the House.

Statement

- (a) All IBRD and IDA Ioansjcredits
are cxtended to Government of India
who on-lend the  external loan|credit
preceeds thereof to apex institutions
that lend to farmers through commer-
cial banks, land development  banks,
.cooperative  societies etc. The on-
lending rates vary from time to time
and with effect from 1st June, ~ 1981,
thc rates per annum, are as follows:—

CHAITRA 5, 1904 (SAKA)
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Period of Loan Interest raie

upto 9 years 6.75 por gent

10— 15 years 7.25 peor cent

7.50 per cent

-t - -

above y§ years

_—_ -

. A rebat: of (.25 per cent is allowed
on the ahove rales for timely repay-
ments of prinicipal and interest.

{b) Agricultural Refinance & Deve-
fopment Corporation, National Coopera-
tive Devclopment  Corporation and In-
dian Dairy Corporation are agencies ei-
trusted with the disbursement of loan
amounts. The loans are utilised for
various agricultural operations _like mi-
nor irrigation, land developmunt, soil
corservation & reflamation.  plantation,
horticulture, livestock. fisheries, storage,
cold storage, market yards = dairics and
piggeries etc.

SHRI S. §. SIDNAL: The rate of
interest mentioned by the Minister con-
ditioned by the international agency while
lending loan or do the locai inmstitutions
arrange that?

LTI -

! SHRT PRANAB  MUKHERJEE:
The hon. Member is aware that when
we receive .assistance and loans from
the various international  agencies, it is
routed thr.ough various intermediate ag-
encics. For ., instance from ARDC it
goes to the State Development Bank
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or State Co-operative Bank. From
States Co-operative Bank and Central
Co-operatives Bank it goes to primary
co-operative  wocieties and then it go-
e$ to the ultimate  consumer. When
Shri Venkataraman was there and even
earlier also we appointed a Commities
under the Chairmanship of Shri Shiva~
ramarn. The constant complaint was
that in between so many processes oOr
intermediate levels are there. With
the result when the ultimate consumer
gets the loan, the rate of interest be~
comes a little higher. Particularly, in
this case, T have no hesitation to share
the anxiety with the hon. Member—
when we are lending at 6.75 per cent,
ultimately when it goes to the consum-
er the rate  becomes 10.25 per cent
Therefore, this about 3.5 per cent is
heing  absorbed to meet the costs of
various intermediate  levels.  In fact,
we have already instructed about this—
how  quickly we can do away with
that. Unfortunately, when the recome
mendation of Shivaraman Committee was
sent to the various State Governments,
in this area the implementing agency
will be the State Government, many of
them did not agree to do away with one
or two tiers which exist in between.
Ther fore. we shall have to again take
it up with them and see whether we
can reduce some of the intermediate ti-
ers and reduce the interest burden on
the ultimate consumer.

SHRI S. B. SIDNAL; Sir, re=
garding the second part of the question,
namely, the areas decided for utilisation-
of loans and the agencies entrusted with
the work. the answer is not found. In
the answer given, it is found that
the institutions have only been men-
tioned . The areas have not been
mentioned where these loans have been
disbursed for  various development—
whether for energy development or
other development.

PRANAB MUKHERJEE: 1
in regard to

SHR1
d_o not have the statistics
the areas.



3 MARCH 26, 1982

WRITTEN ANSWERS TO QUESTIONS

Forelgn Agencies Finance Associatien of
Volentary Agencies for Rural Develop-
ment

480 SHRI GHUFRAN AZAM: Will
the Minister of FINANCE be pleased to
-otate which foreign agencies financed
Assoziation of Voluntary  Agencies for
Rural Development and its affiliated
organisation during the last one year and
how much was received by the Associa-
tion of Voluntary Agencies for Rural
Development?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): Government
of India in the Ministry of Home Affnirs
have vide their Notification dated the 17th
PFebruary, 1982 appointed a Commission
of Inquiry to inquire into the working and
activities, including publications, of a
nuomber of organisations including the
Amociation of Voluntary Agencies for
Rural Development (AVARD) and other
organisations closely connected therewith.
The Commission of Inquiry will also
inquire into the sources of funds of the
organisations referred to above.

o iy
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Facilitieg at Airports for Safer Remn-
Ing of AIR Services

*483. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
gtate:

(a) whether it is a fact that most of the
Airports in the country are without ade-
quate facilities for landing, garaging and
other facilities for the safer running of air
services;

(b) if so, what are the details thereof;
and

(c) what steps have been taken to meet
the eltustion?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) and (¢). Do not arise,

Checking of Tax Evasiiom

»485. DR. A. U. AZMI: Will the
Minister of FINANCE be pleased to state;

(a) whether it is 5 fact that preferring of
false claims on account of depreciation
and development for seeking incometax
rebate are on the increase;
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(b) if so, action taken to streamline the
checking of tax evasion; and

(c) what are the measures taken to
strengthen the anti-tax-evasion machinery,
impact thereof, together with details? there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) to (c). Sir, mo
such increase has been noticed.

Important cases having investigation
potential are subjccted to deep scruliny
by experienced Officers of the Department.
They are also being regularly checked by
the Internal Audit.

The Government have been taking
various legislative  and administrative
measures from time to time to strengthen
the anti-tax-evasion machinery. To effec-
tively deal with the Income-tax evaders the
Department conducted 3736 scarches
‘and seized prima-facie unaccounted assets
of approximate value of Rs. 27.91 crores
during the year 1981-82 (upto February,
1982). The Department has also intensifi-
ed survey operations to bring on its
registers persons having taxable income|
wealth.

Purchase of Long-Distance Air-Bus

*486. SHRI K. .AKKAPPA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is a proposal to buy
long distance Air Bus 300-4Bs in replace-
ment of Boeing 707 fleet;

(b) if so, the quantum of expenditure
involved;

(¢) considerations for pushing through
this deal when Boeing are intact; and

(d) estimated loss likely to accrue in re-
placement of thig aircrft?

- THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Air India has proposed
the acquisition of three A-300B4 Airbus

164 L.S.—2,
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aircraft during the ycar 1982-83, as re-
placement for the capacity loss due to the
phasing out of two old B-707 aircraft and
the need for additional capacity for intro-
ducing air service to Canada.

(b) The estimated expenditure on this
proposal is Rs. 180.32 crores with a
foreign exchange component of Rs. 168.75
crores.

(c) The B-707 aircraft, which are now
being phased out, were acquired about 20
years ago ang they have already reached
the end of their service life. Keeping
them in operation for a further period
would involve expenditure not commensu-
rate with the returns. However, the re-
maining five B-707 aircraft would continue
to operate as they have some more years
to go before being phased out.

(d) The question of loss does not arise.

Bird Menace at Airports

*488. SHRI AMAR ROYPRADHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a high power
committee has been set up to suggest
measures to combat bird menace at air-
ports; and

(b) if so, the details thereof and the
number of incidents of birds hitting planes
so far this year?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A P
SHARMA): (a) Yes, Sir.

(b) A statement containing the requigite
information .is attached.

Statemoent

A high level committce, under ' the
Chairmanship of Secretary, Ministry of
Tourism and Civil® Aviation, has
Been set up to examine all relevant
aspects pertaining to birdsirike incidents to
aircraft and make suvitable recommenda-
tions regarding the working of the existing
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preventive measures and formulate new
and additional measureg as may be neces-
sary in this regard. The composition of
the Committee is as under:—

(1) Dr. B. Venkataraman,
Secretary,

Ministry of Tourism & Civil

Aviation.
(2) *Air Chiéf Marshal,
1. H. Latif (Retd.)
(3) Air Vice Marshal,

P P. Singh, MVC, AVSM,
Assistant Chief of Air Staff
(Flight Safety and Inspection),

Air Headquarters.
(4) Capt. N. M. Pereira,

Deputy Managing Director,
Indian Airlines.

(5) Wg. Cdr. P. R.P. Rao,

Deputy Director of Operations,
International Airports  Authority
of India.

(6) Capt D. Bose,
Director of Operations,
Air India.

(7) Shri H. B. Singh,

Director of Air Safety,
Office of the Director General of
Civil Aviation

—Member Secy.

*Since appointed as
Maharashtra.,

Governor of

During the months of January, February
and upto 20th March, 1982, 3, 7 and 1
birg strike incidents respectively have been
reported.

Failure to Prepare Audited Accounts by
Puablic Sector Companies

*491. SHRI R. PRABHU: Will the
Minister of FINANCE be picased to state:

(a) whether there are any public sector
companies which have not prepared their
audited accountg within the time stipulated
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under the Companies Act during the three
preceding financial years;

(b) ifl so, their number; and

(c) the measures proposed to be taken
to ensure the proper accountability of
these concerns?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 SAWAI
SINGH SISODIA): (a) and (b). Out of
191 public enterprises in 1978-79, 83 had not
been able to finalise their accounts within
the stipulated time in 1978-79. Similarly,
91 out of 201 public enterprises in 1979-80
and 68 out of 200 enterprises in 1980-81
were not able to finalise their accounts
within the stipulated time. Some of the
major reasons for this were:

(a) Backlog of old accounts especial-
ly in the case of those private sector
companies which were nationalised_

(b) Multiplicity of units.

(¢) Time taken for communication
and information in the case of com-
panies engaged in construction in India
and abroad.

(d) Delay in appointement of uudi-
tors due to non finalisation of previous
year’s accounts,

(e) Consideration of comments of the
auditors.

(c) Government have been impressing
upon the management of defaulting com-
panies the need to finalise their accounts
within the specified time. The bureau ot
Public Enterprises has been closely moni-
toring the progress and pursuing the matter
with individual companies who are lagging
behind. Public Enterprises have been
asked to finalise their accounts ang com-
plete the statutory audit by 30th June for
transmission to the Comptroller and
Auditor General of India. The Comptrol-
ler and Auditor General of India <could
then be in a position to complete his audit
by 30th September. As a result of these
efforts, the number of such cases has come
down and further progress is expected.
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with U.S.S.R.
State Agencies

Foreign Trade Through

S.T.C.

*492. SHRI DAULAT RAM SARAN:
Will the Minister of COMMERCE be
pleased to state:

(a) the reasons why the U.S.S.R. deals
with private trading agencieg in India when
Government of India have their own
agencies;

(b) do Government propose to insist on
the U.S.S.R. to deal only with State Trad-
ing Corporation and State agencies; and

(¢) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP. A.
SANGMA): (a) to (¢). Under the existing
policy, except in the case of a few items
which are canalised through State agencies,
a foreign buyer|seller is free to deal with
any private or State agency in India, of
its choice. In the circumstances, Govern-
ment do not propose to insist upon the
USSR to deal with State agencies only as
that would amount to discrimination.

Opening of Bran:hes of Commercial and
Regional Gramya Banks

*493. SHRI K. MALLANNA: Will the
Minister of FINANCE be pleased to state:

(a) whethey Government proposc to
open branches of Commercial banks and
the regional gramya banks in the country
during the current financial year; and

(b) if so. the details regarding the
number of such new branches going to be
opened in the State of Karnataka?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) According to available provisional
-data, during the year 1981 (upto Septem-
ber) commercial banks opened 72 branches
in the State of Karnataka. As at the end of
September, 1981 commercial banks includ-
ing the five Regional Rural Banks had
200 licences|allotments pending with them
for opening of branches in Karnataka. [t
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may also be mentioned that the Sixth
Regional Rural Banks covering the Dis-
tricts of Tumkur and Bangalore (Rural) ig
also expected to be set up soon.

In terms of their new branch licencing

policy for 1982-83 to 1984-85, the Reserve

Bank have indicated a tentative program-
me for opening 224 additional rural{semi-
urban branches in Karnataka by Regional
Rural Banks and ohter commercial banks.
Location of these branches will be decided
in consultation with banks and the Govern-
ment of Karnataka for which they have

been addressed by the Reserve Bank of

India. ’

Exemption of Entertainment Tax on
Osibissa Show

*494, SHRI RATANSINH RAIJDA:
Will the Minister of FINANCE be pleased
to state:

(a) is it a fact that the Osibissa show
organised by Pure Drinks (makers of
Campa Cola) wag exempted from paying
entertainment tax;

(b) if s0, the reasons thereof;

(¢) how much money was collected by
way of tickets for the show; and

(d) how much was contributed to

Charity?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (d).
Necessary information is being collected
and would be laid on the Table of the
House,

Import of Ball and Roller Bearings

“495, SHRI NARAYAN CHOUBEY:
Will the Minister of COMMERCE be
pleased to lay a statement showing:

(a) whether attention of Government hag
been drawn to the press report of the
Economic Times of 4th February, 1982
regarding import of ball and roller bear-
ings;

(b) what are the prices of ball and rollar
bearings imported in the years 1978-79,
1979-80, 1980-81 and 1981-82 (up to 31
Yanuary, 1982);



39 Written Answers

(c) the countries from which these were
imported;

(d) whether import of such items
hampers our indigenous industries; and

(e) if so, the steps Government propose
to take to save the interests of these
industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Government are not
aware of any such report having appearcd
in Economic Times dated 4th February,
1982.

(b) and (¢). A statement giving the
quantity & value of imports and the coun-
tries from which imported, ag available
so far, is laid on the Table of the House.
[Placed in Library. See No. LT-3747/
82].

(d) and (e). Import Policy is framed
having due regard to indigenous availabi-
lity and to provide legitimate protection to
indigenous industry.

Plan to Erect an Optical Telescope

*496. DR. KRUPASINDHU BHOI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether plans are afoot to erect an
optical telescope of 200 inch;

(b) if so, the details thereof;

(c) the progress made by the country
in astrophysics; and

(d) how far the new telescope will go
in promoting the same?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P
SHARMA): (a) No, Sir.

(b) Does not arise,

(¢c) Considerable progress has been
made in the country in the study of
Astrophysics since 1950. At the present
moment 3 medium size Optical Telescope
exist in Kavalur, Rangapur and Nainital.
A lJarge 234 cm (93 inch) telescope is
nearing completion and will be installed at
Kavalur shortly. Large Radio Telescopes

Vi
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are available at Ootacamund, Gauribidanur
and Ahmedabad. Currently, several
other facilities for study of Astronomy
and Astrophysics, Infrared, X-rays and
other radiations are being prepared.

Using these instruments important
achievements and discoveries have Ueen
made by the Indian scientists in recent
years. These cover discoveries in the
Solar system, such as, the ring around
Uranus, composition of stars atmospheres
and open regions in our galaxy. The-
oretical work in Cosmology, galactic and
extra pgalactic objects have produced im-
portant results which have been acclaimed
by -the international scientific community.

(d) If designed and fabricated this faci-
lity will bring India in the forefront of
scientific research. But this will take 10-
15 years.

Import Duty on Raw Material for
Electronic Industry

*497 SHRI B. D. SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that in the case
of electronic industry the import duty on
raw material is much higher than the duty
on the finished goods and that this
anomaly greatly hampers the growth of
the indigenoug electronic industry, parti-
cularly in the public sector; and

(b) if so, what measures are proposed to
be taken by Government to remove this
anomaly?

THE MINISTER OF STATE IN . THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) and (b). There are
a large number of materials used in the
electronics industry. Some of the so-
called raw materials are finished goods of
some other industry and also have diffe-
rent uses. The Department of Electro-
nics are primarily responsible for the
development of the electronics industry.
Based on the recommendations of the
Department of Electronics, tariff assistance
has been afforded to the industry since the
Budget of 1977 onwards by way of reduc-
tion in custome duty on raw materials and
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components or increase in the duty on
finished goods imported from abroad.
There are now a number of raw materijals
which are liable to an import duty of
55 per cent ad valorem, which is much
Jess than the duty applicable to the
majority of the final electronics equip-
ments. The rate of Timport duty on a
number of capital goods used in the
electronics industry has also been reduced
to 35 per cent. ad valorem (basic -+
auxiliary) as against the rate of duty of
50 per cent ad valorem (basic 4 auxiliary)
applicable to machinery in general. These
duty concessions are available to all units
of the industry, whether they are in the
public sector or the private sector.

The above measures are expected to
Afford substantial assistance in the growth
of the electronics industry.

Association of M.P.s with Functioning of
Nationalised Banks

*498. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether Members of Parliament
especially those belonging to Lok Sabha
are associated in any way with the
functioning of the nationalised banks, 1n-
<luding the opening of their branches;

(b) if so, the pattern of their associa-
tion including their participation, if any,
in the State|District Consultative Commit-
tees set up by the State Governments in
thig regard; and

(¢c) if there is no association of the
Members of Parliament in this important
field, the reasons therefor and the likely
date by which it is proposed to ensure
association of Members of Parliament in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c).
A statement is attached.

Statement

The Hon'ble Memberg of Parliament
are associated with the functioning of the
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public sector banks in various ways. The
policy objectives set before these banks
emerge as a result of the discussions and
deliberationg of the Hon’ble Members in
the Houses of Parliament as also their
suggestions and recommendations in
specific committees, such as the Informal
Consultative Committees of Members of
Parliament for Ministry of Finance, the
Estimates Committee and the Committee
on the Welfare of Scheduled Castes und
Scheduled Tribes. The implementation
of the policy guidelines is also revicwed by
the Hon’ble Members in these forums.

At the State level Coordination Com-
mittees comprising the representatives of
the banks as also the Government Depart-
mentg at a fairly senior level, have bcen .
constituted by the State Governments to
facilitate coordination between the banks
and the State agencies. Government of
India have advised the State Governmecuts
to aseociate the Members of Legislatures
and the Hon’ble Members of Parliament
with the deliberations of their committees.

The District Level Consultative Com-
mittee ig primarily a functional body for
sorting out ground-level problems of inter-
institutiopal coordination. The committee,
presided over by the District Collector,
comprises Lead District Officer of the
Reserve Bank, representatives of banks
operating in the district and district level
officers concerned with development pro-
grammes, However, State Governments
have also been advised to invite to the
meetings of the committee non-official ex-
perts of industry or occupations which can
be identified in a district as central to its
economy and requiring special attention
from credit institutions.

The Hon’ble Members of Parliament
also make suggestions for opening of
branches at different places. These
suggestions are examined carefully and,
subject to feasibility and viability, opening
of branches is permitted by the Reserve
Bank of India. In terms of their branch
licensing policy, however, the centres for
location of brancheg are finalised by the
Reserve Bank in consultation with the State
Governments and the banks.
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Representations Regarding Transfer of
Land Owned by Defence Department at
Anandapuri in Barrackpore

*374. SHRI MOHAMMAD ISMAIL:
Will the Minister of DEFENCE be pleased

to state:

(a) whether Government have received
representations on the question of transfer
of land now owned by Defence Depart-
ment at Anandapuri :n  Barrackpore, to
the control of Barrackpore Municipality in
the interest of the people of this area;

(b) if so, the details thereof;

(c) steps taken by Government to tarns-
fer the land to the Barrackpore Municipa-
lity so that the Municipality can start
development works relating to public
amenities and facilities; and

(d) if no steps have been taken so far,
the reasons therefor?

THE DEPUTY MINISTER IN A THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) Yes, Sir.

(b) Requests have been received from
a number of persons for the transfer of
this land to the Barrackpore Municipality.

(c) 1t has becn decided to transfer the
entire surplus Defence? land measuring
23.5 acres to the Barrackpore Municipality
at the current market value,

(d) Does not arise.

Observance of Rules of Promotion in
ITDC

5352. SHRI ERA ANBARASU: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the eligibi-
lity for promotion of the Officers working
in the ITDC ig three years and S years in
some cases as per recent decision;

(b) whether it is also a fact that the
rules for promotion are not strictly follow-
ed and often changed to suit the conve-
nience of 1.T.D.C.;

(c) whether it is also a fact that while
some get double promotion, some get pro-
motion within one year, two years, three

years while others do not get promotion

even after their eligibility period and some
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don't get even a regular promotion after
10 years of service and a lot of manipula-
tion is going on in recruitment and pro-
motion of officers in ITDC; and

(d) the details of officers who got their
promotions before completing eligibility
period and those who did not get promo-
tion after completion of 5 years service in
one particular grade|scale and the reasons
for the delay in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) As per draft Re-
cruitment and Promotion Rules, 1981, the
condilions for eligibility for promotion
from one grade to the other is 3 to 6
years of service.

(b) Promotion is made in accordance
with the provisions in the draft Rules.

(¢) The promotionsjselections of eligibie
persong are made through Departmental
Promotion Committees|Selection  Boards.
In a few cases eligibility conditions were
relaxed as no departmental candidates
rigidly meeting the prescribed service con-
ditions were available,

(d) There are a number of officers who
have rendered more than 5 years service
in the same grade but have not been pnro-
moted. This ig partly due to the fact that
the officers concerned could not be select-
ed for the higher posts by the Promotiomx
Committees and partly due to non-availabi-
lity of posts in the higher grades.

Fraud in Pandian Grama Banks

5353. SHRI D. S. A. SHIVA-
PRAKASHAM: Wil the Minister of
FINANCE be pleased to state;

(a) whether Govermment's attention has
been drawn to a news item published in
Murasoli Madurai Edition in Tamil alleg-
ing a fraud in the Pandian Grama Bank to
the extent of Rs. three lakhs;

(b) whether the General Manager of
the Bank has been making any enquiries
into the allegatiom; and

(c) if so, the details of the case?



45 Written Answers

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) to (c).
Presumably the Hon’ble Member is refer-
ring to suspected fictitious transactions in
grant of loang at the Kannangudi branch
of the Pandyan Grama Bank. Prelimi-
nary inquiries have revealed that serious
irregularities had been committed by the
concerned Branche Manager in the grant
of some loans. The Branch Manager has
since been placed under suspension and
the matter is being further inquired into.

Yen Credit for Bombay Suburban Railways

5354. SHRIMATI USHA PRAKASH
CHAUDHARI: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that Japan had
agreed to advance a Yen credit to help
finance the Bombay Suburban Railways
modemnisation yroject; and

(b) if so. the areas of suburban railways
in Bombay where the credit will be utilis-
ed?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) Yes Sir.

(b) The credit will be utilised for the
procurement of traction equipment|traction
motors from Japan for the Electric Multi-
ple units which are operating in all areas
of Bombay Suburban Raliways,

Setting up turn-key projects by Indian
companies

5355. SHRT LAKSHMAN MALLICK:
Will the Minister of COMMERCE be
pleased to state:

.(a) whether Indian companies have
undertaken any programme of setting up
turn-key projects in the West Asian and
Persian Gulf countries;

(b) if so, the names of the Indian
companies which have undertaken such
assignment;

(c) the number of turn-key projects set
up by them in different countries; and

(d) the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA): (a) Yes, Sir.

(b) to (d). Statements (I to IV) giving
country-wise and party-wise details, as
per information available, are laid on the

Table of the House.
[Placed in Library. See No. LT-3748/82]

Export of vegetables to UAE

5356. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of COM-
MERCE be pleased to state the quantity
and value of vegetables exported to UAE
during thg last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): The quantity and value of
vegetables including onions exported to
UAE are indicated below:—

Year Qty. Value
M. T. Rs. I.akh
1979-80 19,172 243.00
1980-81 61,278 914. 67
(Provisional)

Seniority list of storemenistore orderlies in
Central Radio Store Department

5357. SHRI R. N. RAKESH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether seniority of Storemen and
Store Orderlies working in the Central
Radio Store Department is maintained
separately; ’

(b) whether the seniority of these em-
ployees was merged in the year 1975 and
again it was separated in 1980;

(¢) if so, the reasons why the seniority
was first merged and then it was separated
later on and the number and names of
employees who had to suffer adversely
thereby;

(d) whether their actual seniority is now
proposed to be maintained and benefit of

it given to them with retrospective effect:
and

(e) if not, the reasons therefor? .
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) There is no post of Store
Orderly in Central Radio Stores Depot.
However, this cadre is available in the
Civil Aviation Department and the senio-
rity of Storemen and Store Orderlies is
maintained separately.

(b) Seniority of the two cadres was
merged on 1-1-1974. However, with
effect from 1-7-1980 the seniority of these
two cadres was separated.

(c) With effect frqm 1-1-1974, the two
cadres were merged as they contained
identical pay scales. In November, 1977,
Selection Grade was introduced in the
cadre of Storeman. Introduction of Selec-
titon Grade in Store Orderly was not
found feasible as the total number of
persons in this cadre was less than five.
Since promotion to the Selection Grade
was to be made only from amongst store-
men, it was decided ot separate the
seniority list of the two cadres with effect
from 1-7-1980. There are only four Store
Orderlies and of these only one, Shri C.P.
Pande (who was at S. No. 3 in the erst-
while combined seniority list) is affected.

(d) No Sir.

(e) As explained in (c) above.

Expansion of Cooperative Spinning Mills

5358. SHRI K. PRADHANI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have a pro-
posal for the expansion of the cooperative
spinning mills in the Sixth Plan period;

(b) if so, the total number of Coopera-
tive spinning miils proposed to be set up
in the State of Orissa in the above Plan
period; and

(c) the progress made so far in imple-
menting the above expansion programme
in each State?

THE LEPUTY MINISTEK IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). 28 spin-
ning mills including five in Orissa are
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expected to be set up by different State
Governments with assistance from the
National Co-operative Development Cor-
poration by the end of the Sixth Plan
Period.

(¢) NCDC has cleared and extended as-
sistance for the setting up of these mills.
Further implementation rests with the
respective State Governments.

Bonus received from Japan ca azcount
qf supply of superior quality of iron o-e

5359. SHRI H. N. NANJE GOWDA:

Will the Minister of COMMERCE be
pleased to state:

{a) whether it is a fact that recently
Japan has given 10 our country a bonus
for supplying superior quality of iron ore
than contracted for;

(b) if so, the quar{lity of iron ore sent
to Japan and the amount of bonus money
received from Japan; and

(c) whether before sending iron ore
to foreign countries, any check is done
to ensure that only those grades of ore
sent which are ordered by the recipients
and if so, how good quality ores were
sent when some other grade was usked
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) No, Sir.

(b) Does not arise.

(¢) Yes, Sir. In terms of the countracts,
at the time of loading of ore, representa-
tive samples of ere are drawn and analys-
ed to ensure that iron ore supplied is in
accordance with the specification stipulat-
ed in the contract. Every contract con-
tains a formula for adjustment of price
to actual FE content of the export cargo.

Commission paid by Al to G.S.A.

5360. SHRI CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what are the details regarding the
commission paid by Air India to its Gene-
ral Sales Agents;

(b) whether there are Thdians and foreign
agents also engaged in this regard; and
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(c) if so, what is the. percentage of
commission paid by other major Airlines
of the world to their Sales Agents?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Air India pays a com-
mission of 9 per cent on passenger sales
plus 3 per cent overriding commission to
its GSAs. For cargo sales, the commission
13 5 per cent plus 2} per cent over-
riding commission.

(b) Yes, Sir.

(c) TATA approved agents are paid
<ommission at the rate of 9 per cent for
passenger sales and 5 per cent for cargo
sales, by airlines, who arc members of
the Interpational Air Transport Associa-
tion.
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Smugglers Arrested by Coastal Guards

5362. SHRI NAVIN RAVANI: Wil
the Minister of FINANCE be pleased to
state the number of smugglers arrested by
the Coastal Guards during the years 1980
and 1981 and the details of the property
recovered from them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): The information 18
being collected and will be laid on the
Table of the House.

Accommeodation Facilities to Class IV
Employces of ITDC Hotels

5363. SHRI ARJUN SETHI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal under
the consideration of Government to ex-
tend facilities regarding accommodation
to Class IV employees (specially) upto
certain limit, of basic pay, particularly to
the employees who are working in odd
hour duties in India Tourism Develop-
ment Corpoartion (Hotels);

(b) whether the Ministry propose to
take initiative and consult the Works and
Housing Ministry as well as other con-
cerned Ministries to extend Government
accommodation facilities to the aforesaid
category of persons in the ITDC (Hotels);
and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
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AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) At present there is
no proposal to extend facilities regarding
accommodation to Class IV employees.
However, some of the hotels of ITDC
have staff quarters which are allotted to
the staff according to their seniority and
nature of work. Normally, the staff
which are essential or are operational and
have to work in broken shifts and at odd
hours are given preference in allotment
of these staff quarters.

(b) and (c) The employees of Public
Sector Undertakings, as a rule, do not fall
in the eligible category for allotment of
Government accommodation,

Opening of Branches of Commercial Banks
and Regional Gramya Banks_ in Andhra
Pradesh )

5364. SHRT ANANTHA RAMULU
MALLU: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to benefit the rural
areas by opening new branches of commer-
cial hanks and regional gramya banks in
the country during 1982-83; and

(b) if so, the number of such bank .

branches going to be opened in the State
of Andhra Pradesh, alongwith the places
during the said period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). The Reserve Bank of India have
recently formulated branch licensing policy
for the three years 1982-83 to 1984-85.
;The main thrust of the policy will be
towards extending banking facilities in
rural and semi-urban areas with greater
emphasis on improved spatial distribution
of branches. Objective of the policy is
to achieve a coverage of one bank office,
on an average for a population of 17,000
in the rural and semi-urban areas. In
accordance with: the new policy about
442  additional offices of commercial
banks, including the Regional Rural Banks,
are likely to be opened in the rural and
semi-urban areas in Andhra Pradesh dur-
ing the three-year period. Reserve Bank
of India will finalise the location of these
branches in consultation with the State
Government and it has, therefore, re-
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quested the Government of Andhra Pra-
desh to identify rural unbanked centres
in the State where bank offices are to be
opened.

Income-Tax Evasion

3365. SHRI RAJESH PILOT: Will the
Minister of FINANCE be pleased to
state:

(a) how many cases of Income-tax
evasion had been detected and what ac-
tion was taken during the last one year;
and

(b) what amount of revenue was rea-
lised from such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Income-
tax evasion is detected every year by
the  Income-tax Department through its
muitifarious activities, namely, investigation
of accounts, enquirivs into specific allega-
tions of tux evasion, survey, searches etc.
To deal with the Income-tax evaders, the
Income-tax Department conducted 3736
searches and seized prima facie unaccount-
ed assets of approximale value  of
Rs. 2791 crores during the period 1-4-81
to 28-2-82. The Department has also
intensified survey opeartions to bring on
its registered persons having taxable in-
come/wealth. Similarly, during 1-4-81 to
28-2-82  prosecutions have been launched
in the courts for tax evasion in 89 cases.

(b) Cases where Income-tax evasion is
detected are dealt with by the assessing
officers scattered all over the country.
Collection of information regarding the
amount of revenue realised will involve
immense time and effort which may not
be commensurate with the desired results.
However, if the Hon’ble Member desires
specific information relating to particular
case or cases, the information may be
laid on the Table of the House.

Establishment of Protection and Indemnity
Club :

5366. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that tne Centre’s
plan of establishing India’s own Protection
and Indemnity (P&I) Club by February,
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1982 has been given a quiet burial;

(b) whether it is also a fact that some
firms which have finalised their contracts
for the ensuing year have stated that they
are sure to get the period extended by one
more year while other say that Govern-
ment may permit the earlier two-year con-
tract terms; and

(c) if so, the details regarding the clari-
fications made by Government in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARI): (a) to (c). The
question of establishing a Protection and
Indemnity (P&I) Club in India is under
examination. Pending the outcome of such
examination, Government have permitted
Indian Shipping Companies to renew ab-
road their protection and indemnity insur-
ances with the P & I Clubs of their choice
for a period of one year upto 19th Feb-
ruary 1983.

Reimbursement of amounts by AEPC

5367. SHRI ANANDA PATHAK: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government have seen the
Annual Report of the AEPC (Apparels
Export Promotion Council) for the year
1980;

(b) whether the amounts shown in the
saig Report payable to Government have
actually been reimbursed; and

(c) whether Government propose to ask
the Comptroller and Auditor General of
India to audit the quota accounts, fines,
penalties, etc., levied by the AEPC a5 an
agent of Government so that full amount
are reimbursed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) No amounts have been shown in
the Report ag payable to the Government.

(c) No such proposal is under consi-
deration at present.
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Memorandum from workers of Tea Gur-
deng in West Bengal

5368. SHRI PIUS TIRKEY: Will the
Minister of COMMERCE be pleased to-
state:

(a) whether Government have received
memorandum from the workers of tea
gardeng in West Bengal regarding late
payment of wages;

(b) what action has been taken in this
regard; and

(c) what action has also been taken
against the Tea Estate Managements who-
fail to pay the wages in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
P. A. SANGMA): (a) Of late, Govern-
ment have not received any memorandum
from tea garden workers regarding late
payment of wages.

(b) and (c) Do not arise.

Export of Gold Orriaments and Jewellery

5369. SHRI MOHANLAL PATEL:
Will the Minister "of COMMERCE be
pleased to state:

(a) the amount of gold ornaments and
jewellery exported during the years 1979,
1980 and 1981; and

(b) the names of the countries where
there is a great demand for Indian Jewel-
lery?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Export of gold and
non-gold jewellery since 1979-80 has been
as under;

- — " — g

(Rs. lakhs)

Year Value
Gold Non-gold
jewellery  jewellery
1 979-80 1692. 65 113.22
1980-81 1460.70  139.99
1981-82 3554- 73 156. 49

S:‘April 1981-
ebruary, 1982)
Provisional

. Source ; Gem & Jewellery Export Promo-
tion Council, Bombay.

(.b) The major export markets are Ku-
wait, Dubai, Qatar, Saudi Arabia and UK.
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Banking facilities in Backward Areas of
Anghra Pradesh

5370. SHRI SUBHASH CHANDRA
"BOSE ALLURI: Will the Minister of FlI-
NANCE be pleased to state:

(a) whether there is any proposal under
~Government’s consideration for expansion
.of banking facilities in backward areas of
Andhra Pradesh; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) ang (b).
Yes, Sir. The Reserve Bank of India have
formulated a new branch licensing policy
for the three years 1982-83 to 1984-85,
which aims to achieve, by March 1985, a
banking coverage of one bank office, on an
average, for 17,000 population in the rural
and semi-urban areas. In pursuance of this
objective 442 additional allotments flicen-
-ces are expected to be issued to the banks
for opening rural /semi-urban branches in
Andhra Pradesh  during the threc years
‘period. Of these, 430 are expected to be in
21 districts, which have a banking coverage
poorer than stipulated norm.

“Grant of relief to retired Railway Emplo-
yees on Provident Fund

5371. SHRI V. N. GADGIL: Will the
Minister of FINANCE be pleased to state:

(a) whethey Government have received
a Memorandum dated 13 August, 1981
signed by Members of Parliament regar-
ding grant of relief to retired railway em-
ployees on Provident Fund Scheme; and

(b) if so, what action has been taken on
‘the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
"SINGH SISODIA): (a) Yes, Sir.

(b) The demand is that Railway emplo-
yees who retired after 1-4-1957 and des-
pite having been given repeated options to
come over to the pension system should
also be given the dearness relief as admis-
sible to Central Government Pensioners.
Until 1-4-1957 Railway employees used to
tbe on contributory provident fund system of
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retirement benefits. With effect from 1-4-
1957 all new entrants have been brought
on pension system ‘and existing employees
were given option to come over to the
pension system  Subsequently, whenever
any liberalisation has been made in the
pension scheme, existing employees have
repeatedly been given fresh option. Even
then a large number of Railway employecs
continue to retain the contributory provi-
dent fund system of tetirement benefitg for
the rcason that this gives them a Tumpsum
payment at the time of retirement whereas
employees on pension system are able to
commute only 1/3rd of tne pension. As of
new, those who retired on contributory
provident fund, obtain final settlement
from Government for which they have
voluntarily chosen.

Export Inspection Council

5372. SHRI A. NEELALOHITHADA-
SAN NADAR: Wil the Minister of
COMMERCE be pleased to state:

(a) whether the Export Inspection Coun-
cil was formed and what are its main
functions;

(b) whether Government have made an
assessment about itg functioning, if so, the
results thereof; and

(¢) how many Officers and employees
are there in it?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b), In exercise
of the powers conferred under Section 3(1)
of the Export (Quality Control and !Ins-
pection) Act, 1963, the Government has
established the Export Inspection Council
w.e.f. 1-1-1964. The main functions of
the Council are:

(i) to advise the Central Government
regarding measures for the enforcement
of quality, control and inspection in rcla-
tion to commodities intended for export
and to draw up programmes therefor;
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(ii) to carry out administrative and
technical control over the five Export
Inspection Agencies set up by the Cen-
tral Government, one each at Bombay,
Calcutta, Cochin, Delhi and Madras; and

(iii) to perform such other functions

as muy bhe assigned to it by or under the
Act.

2. The Council with its members drawn
from the various concerned Departments
as well as trade and the Commerce Secre-
tary as its Chairman, keeps the activities
of the Council and its Export Inspection
‘Agencies under constant review by holding
discussions/meetings periodically.

() Tl?e number of employees including
officers in the Export Inspection Council
as on date are:

Group ‘A’ .. 12
Group "B’ ) 8
Group *C’ co27
Group ‘D’ .. 4

51
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Payment of two months salary out of
gratuity to persons retired before
1st September, 1977

5374. SHRI R. L BHATIA: Will the-
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Central
Government Servants who retired before-
1st September, 1977 were subjected to the
payment of two month’s salary out of their
Gratuity in case of opting for family pen-
sion;

(b) whether it is a fact that such reco-
very of two months’ salary was stopped in
case of post—1st September, 1977 pen-
sioners;

(c) whether this disparity has hit hard
those pre-1st September, 1977 pensioners,.
who are still alive anq they had also been
deprived of the benefit of leave encash-
ment;

(d) whether Government  propose to-
consider the desirability of refunding the
amount of two month’s salary recovered
from the pensioners who retired during
the period from 1st January, 1973—the
date from which last Pay Commission re-
commendations were implemented—to-
31st August, 1977; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (ay and (b). The
death-cum-retirement Gratuity of Central
Government employees who retired prior:
to 22nd September, 1977 was subject to a
deduction of two monthg emoluments or
Rs. 5,000, whichever was less, as contribu~
tion towards the grant of family pension,
As a result of the decision taken on the
recommendations of the National Council
(J.CM), the deduction of two months
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emoluments was discontinued w.e.f.

22.9.1977.

(c) to (¢). As a matter of general policy,
liberalisations of retirement benefits are
effected from  prospective date.

Cotton cloth purchased by Ministries and
Departments of Government of India

5375. SHR1 R P. YADAV: Will the
Minister of COMMERCE be pleased to
state;

(a) the quantum of cloth purchased by
Government of India Ministries and De-
partments from the National Textile Cor-
poration ang from other agencies during
the last three years;

(b) whether the Ministries|Department]
Undertakings have resorted to purchase of
cloth from private mill shops i.c. other
than the N.T.C.. if so, thc reasong there-
for;

(c) whether Government contemplate to
issue strict directives to all Ministries|De-
partment{Undertakings and offices financed
and controlled by them including the
Public Sector Undertakings and autono-
mous corporations for strict compliance of
the order issued in this regard to purchasc
cloth from N.T.C. only; and

(d) if so, whether the copies of the same
will be laij on the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (d). NTC sup-
plieg to the Government Departments
through the DGS & D the following quan-
tities of cloth during the last three years;—

1978-79 68.01 lakh mctres
1979-80 63.29 lakh metres
1980-81 77.23 lakh metres

Purchases of Government's requirements
including requirement of cloth are control-
led by the Department of Supply and
governed by the instructiong of the Minis-
try of Finance, Bureau of Public Enter-
prises dated 15th October, 1980 which lay
down the following:—

(a) subject to quality requiremerts and
reasonsable delivery schedules, purchases
of requirement of Govt. to the extent that

MARCH 26, 1982

Written Answers 60

such requirments can be met by public
sector undertakings should be purchased
from such undertakings.

(b) In making such purchases, a price
preference of upto 10 per cent is admissible
to public sector undertakings. Wherever
public sector undertakings are able to
fulfil the aforesaid criteria, Govt. Depart-
mentg are ordinarily required to purchase
their requircments from public sector un-
dertakings. Since even in case of cloth all
the requirements of Government cannot
be met from public gector undertakings,
purchases are made by Governments
departments of their requirements from
privale sources too.

Import of Ferro Chrome with Carbon

5376 SHRI HIRA 1AL R. PARMAR:
SHRI KESHAORAO PARDHI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that a substan-
tial quantity of Ferro Chrome with Car-
bon less than (0,03 per cent is being impor-
ted against REP/Additional licences gran-
ted to the Export Houses;

(b) if so. what is the quantum of such
imports from 1st April. 1980;

(¢) what ig the indigenous production
and also the quantum of demand in the
country of Ferro Chrome with Carbon less
than 0.03 per cent; and

(d) whether there is any proposal with
Government to plug the Channel of specu-
lative and redundant import of Ferto
Chrome with Carbon less than 0.03 per
cent for trading by including the item in
Appendix 26 of the Import Policy, without
in any way hurting the interest of genuine
actual users?

THE DEPUTY MINSTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Thig item is allowed
for import against REP|Additional licences
to export Houses.

(b) No seperate satistics are compiled
in respect of imports by Export Houses
and also in respect of imports of Ferro
Chrome with Carbon less than 0.03 per
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cent. However, according to the import
statistics so far available, the import of
Ferro-Chrome, low carbon, during April,
1980-November, 1980 was 2 MT.

(¢) No information about the production
and demand of this particular specification
is known. However, indigenoug production
cannot meet full demand

(d) A suggestion has been received for
restricting the import of this item, and is
being examined in connection with thc
formulation of Import Policy for 1982.83.

Filling up of Posts in Central Trade Service

5377. SHR1 SATISH PRASAD
SINGH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there are a large number
of posts in the Grades I and Il of the
Central Trade Service which have been
filled up on ad hoc basis;

(b) when there is an organised regular
service, the reasons why such ad hoc post-
ings are needed;

(c) whether it is a fact that there are a
large number of officers in the Import and
Export Trade Control Organisation who
have not yet been confirmed in the posts
though they have put in over § to 15 years
of service in the grades; and

(d) whether even after formation of
Central Trade Service, promotion from
Class I to another Class I post is given
won the basis of DPC which is not the
practice in other Central Services?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Some
posts in Grades T & II of the Central
Trade Service have been filled on ad hoc
basis by promotion. These appointments
‘were made pending notification of certain
amendments to the Recruitment Rules.

(¢) Action has already been initiated to
make regular appointments and to con-
firm the eligible officers in the appropriate
grades. It is hoped to take decisions in
this regard in the near future.
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(d) Accerding to the provisions of Lhe
Ceantral Trade Service (Group A) Rules,
1977, promotions are made only on the
recommendations of .thé Selection Com-
mittee appointed for the purpose.

Jobs for Handicapped Persons in NIC

5379. SHRI RAM VILAS PASWAN:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of handicapped per-
sons offered jobs by NTC Limited during
the Year of the handicapped; if none, the
reasons therefor; and

(b) whether N.T.C. received any re-
quest from handicapped persons for em-
ployment during the Year of the Handi-
capped; if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). The N.T.C.
including Subsidiaries employed 325 phy-
sically handicapped persons during the
relevant period and 1074 upto 31-12-1981.
The N.T.C. subsidiaries were also award-
ed several National Awards for providing
employments to physically handicapped
persons including the one on 27th March
1981 to N.T.C. (APKK&M). There is no
central record of applications received
from physically handicapped for employ-
ment with N.T.C.

Quotations for Transportation of Sugar

5380. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MERCE be pleased to state:

(a) the port-wise/region-wise position
of quantity of sugar released, delivered as
well as transport charges for shipment as
on 1 March, 1982;

(b) whether S.T.C. invited any quota-
tions from factories as well as transpor-
ters for transport charges from factories
to respective ports;

(c) if so, what are the details of the
charges quoted by factories and trans-
porters; and
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(d) how the selection of transporters
was made?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) A statement at
Annexure I is laid on the Table of the
House. [Placed in Library. See No. LT—
3749/82].

{b) Yes, Sir.

(¢) Statements at Annexures Il and III
are laid on the Table of the House.
[Placed in Library. See No. LT--3749/
82].

(d) The contracts for iransport were
awarded on the basis of lowest quota-
tions.

Indian Projects approved by Sri Lanka
Government

5381. SHRI K. T. KOSALRAM: Wil
the Minister of Commerce be pleased to
state:
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Rs 1200 millions that have approved Sri
Lanka Governments.

(b) the names of four other projects ap-
proved for free trade zone, and

(c) in how many of these projects,
buy-back agreement has becen entered into?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). A list of
Indian projects in Sri Lanka which have
been approved both by the Government
of Sri Lanka and the Government of
India, is given in the attached statement.
The investment involved “in these projects
and an indication as to the location of
two of them in the Free Trade Zone, is
also given in the attached statement.
Authentic information regarding Indiam
project proposals approved only by the

Government of Sri Lanka is not available.

(a) the names of 37 Indian project (c) Information regarding specific buy-
proposals with a total investment of back agreement is not available.
Statement
Equity in SI.. Rs. 000
S.No. Name of Indian party Field of collahoration Equity Whether
lacated in
fre:d wrade
zone
1 2 3 4 5
1 M/s.Jay Engincering Works, Calcutta, Sewing machines & clectric fans 1000
2 M/s. Bhor Industries Ltd.,Bombay, PV leather cloth 681
3 Mj/s. Swastic Glass Works,Chandra—- Glass & Glassware 1000:
4 M/s. Dujodwala Industtics, Bombay. Synthetic resins 1087
M/s. Colour-Cl em Lid., Bumbay.  Pigment cmulsious 6000
6 M/s. Birla International Pvt. Ltd., Canvas footwear 30000 Yey
Bombay.
7 M/s. M.S. Consultants Pvt. Ltd.,-  Cotton yarn hosicry project 8000 Yes
Bangalore.
8 Mjs. Indian Hotels Co. Lid.. Hotel 231800

Bombay.
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1 2 3 4 5
9 M/s. Ponds (India) Ltd.. Madras Toiletries and Cosmatics 2000

10 M/s. ITC Ltd.. Calcutta Joint Venture hotel 60392

11 M/s(.i Agrocargo Transport Ltd., Passenger stage carriage service 10000

adras

12 M/s. S.I. Property Development Pyvt. Construction of ownership hous— 2000
Ltd.. Madras ing

13 M/s. Shanti Vihar Hetels P, " Vegetarian restaurant ] 500

14 MJs. TCI Hotelsand Resorts Pvt. Fivestar hotel 175000
Ltd.. Borrbay

15 Mj/s. Subash Ray and Co. C.F.I.  International money broking 450
Calcutta. company

16 M/s. Site World "Brave! (India) Promoting travel and tourism 600
Pyt Ltd.. New Delln

17 Myjs. Ucal Exports Pvt. Led.. Madras Industrial rubber products 1500

18 M/s. Arbor Acres farm India Ltd.. Poultry brecding and broiler 4637
New Delhi rearing

19 M/s. Voltas [nternational L&, Bored piling and tube-well dri~ 5600
Bombay lling projects

541647

News Item Captioned “Echo on Tax Re-
moval ou Foreign Loans-term Lending
Interest Rate war hots up”

5382. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE
be pleased to state:

(a) whether his attention has been
drawn to the news item captioned “Echo
on tax removal on foreign loans-Term
lending interest rate war hots up” appear-
ing in the ‘Economic Times', New Delhi
daied 6 March, 1982;

(b) if o, the broad facts of the whole
matter; and

(¢) the reasons why Government are
soft towards the large industrial houses in
the matter of payment of actual rate of
interest they have to pay?

THE MINISTER OF FINANCE (SHRI
PRANAB_MUKHERJEE): (a) The con-

164 LS—-13.

cerned news item hus come to the notice
of Government,

) The Union Budget for 1982-83
contats a provision for exempting from
levy O\ interest tax the intcrest on any
loan in vreign currency sanctioned by a
specified imystrial financial institution for
financing imor; of capital plant and mas =
chinery from wny country outside India.
This is proposeét on the ground that any
levy of interest hx on loans in foreign
currency sanctioned by a specified indus-
trial financial instituttn results in increase
in the capital cost of tte projects in India.

(¢) It is not a fact that Government
are soft towards the large industrial houses
in the matter of payment of interest.
In fact there are lower rates of interest for

smaller borrowers.
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Closure of Swadeshi Cotton Mills,
Pondicherry

5383, SHRI GEORGE FERNANDES:
Will the Minister of COMMERCE be
pleaszed (o state:

{a) whether there is any move to close
the Swadeshi Cotton Mills, Pondicherry;

(b) if so, the reasons therefor;

(c) whether the employees have made
any representation to Government in the
matter; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (u) No, Sir.

{b) Does not urise.
(c) No, Sir.
(d) Doss not arise.

Introduction of Concessional Freight
Rates for Export Cargo From Punjab

5384. SHRI L. S. TUR: Will the Min-
ister of COMMERCE be pleased to state:

(a) whether the Punjab State has been
repeatedly requesting for creation of dry
port facilities in Delhi to boost its export
promotion programme and if so, the pre-
sent position of the proposal; and

(b} whether Government propose con-
sidering introduction of concessiont
freight rates for export cargo from b~
jub which will enable it to compete fav-
ourably with other port cities in ths coun-
try in the overall national interet?

THE DEPUTY MINISTEX IN THE
MINISTRY OF COMMEWCE (SHRE
P. A. SANGMA): (a) tn 1974, Gov-
ernment had decided in minciple to estab-
lish a dry port in the Morthern Region of
India in response to se requests received
from various quarte’s including Punjab
State. In July, 197/ the Government had
decided not to take up the project of
establishing a dy port in Delhi for imme-
diate implementation. In view of the rep-
resentations received, a decision was how-
ever taken in principle to set up an In-
land Container Depot at Tughlakabad
which will provide dry port like facilities
for cargoes mdVing in containers. The
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Northern Railway has conducted a techno-
economic-cum-feasibility  survey and the
report is under finalisation. Pending
establishment of the Inland Container at
Tughlakabad, it has been decided to set
up an Inland Container Depot at Pragau
Maidan, New Delhi on pilot project
basfs, which is expected 1o be commis-
sioned shortly. Based on the techno-econo-
mic-cum-feasibility survey report and the
experience gained from the actual opera-
tion of the pilot project, 5 final decision
on the establishment of Inland Container
Depot ut Tughlukabad will be taken.

(b) Presumably, the reference has becn
made to the need for revival of railway
freight concession for rsi'-bornz movement
of export traffic originating from the inte-
rior. Though the question of
cranting freicht relief has heen
once again tak:n  up for consideration,
decision has 0t yet been taken,

Consultaton with Trade Unionists on Ma-
jor Issues

535, SHRI RAINATH SONKAR
SHASTRI:  Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that the Fin-
ance Miniser has  promised the Trade
Unionists to consult them in future on all
major issues;

' (b) whether Government’s wholesale

price index figures were guestioned on the
ground that the consumer price index
which wis the real barometer of ihe cost
of living was steadily increasing but
either the index figures were false or some
middlemen were fleecing the consumers:

(¢) if so, the reaction of Government
thereto; and

{d) action taken, with details thereof?

THE MINISTER OF FINANCE
(SHRT PRANAB MUKHERJEE): (a)
In the meeting with the trade union
leaders on 8-2-1982, Finance Minister said
that such meetings were in the nature of
informal discussions before the budget
was formulated, the idea being to listen
fo various views and interests, There was
no specific discussion of future  meetings
of a similar nature.
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(b) The question of the wholesale
price index figure being false did not
arise. However, some of the trade union
leaders expressed their concern regarding
increase in the consumer price index
which reflected the cost of living of in-
dustrial workers.

{(¢) and (d). Government is not com-
placent about the price situation and has
taken several measures to keep the infla-
tionary pressures under check and also to
protect the earnings of the workers, parti-
cularly in the organised sector, through
payment of dearness allowance etc. It
may also be noted that in December 1981
and January 1982, the consumer price in-
dex has shown a decline.

Bills pending before Pay and Accounts
Offices at Delhi

5386. SHRT A. K. ROY: Will the
Minister of FINANCE be pleased to
state:

(a) number of bills pending before the
Pay uand Accounts Offices at Delhi for
various Ministries, etc., working under
the Controller General of Accounts, Min-
istry of Finance for more than one year,
facts in details with break-up of that from
the public sector and private sector;

{b) same for more than five years;

(c) percentages of the total bills of the
public sector and private secter cleared
by the Pay and Accounts Offices in the
last five years;

td) whether it is a fact that private par-
ties get their bills paid quickly than the
public sector;

(e) whether it is a fact that the prac-
tices associated with the process of pay-
ment has put the public sector to a dis-
advantage; and '

(f) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAI SINGH SISODIA): (a) and (b).
There are no bills outstanding for pay-
ment for more than one year in the Pay
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and Accounts Offices at Delhi, However,
2548 bills have been kept pending in the
Pay and Accounts Office attached to the
Department of Supply for more than one
year on specific instructions received
from the indentors, consignees or from
the Director General, Supplies and Dispo-
sals.

(c) Separate record of bills received
from the private sector and public sector
are nof maintained by the Pay and Ac-
counts Offices. Collection of the informa-
tion required will necessitate review of
all bills running into several lakhs pre-
seted at the Pay and Accounts Offices
during the last five years. It is considered
that the time and labour involved in the
collection of this information will not be
commensurate with the result likely to be
achieved.

(d) No. Bills submitted for payment
by private parties and public sector un-
dertakings are treated alike in the Pay and
Accounts Offices.

(e¢) No.

(f) Does not arise.

Finance Minister’s Discussions with In-
dustrialists

5387. SHRI B. V. DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether in the month of February,
the Union Finance Minister and a group
of industrialists had long discussions ia
which the industrialisis expressed concern
at the industrial relations climate and they
thave also pointed out that in the western
region of the country in particular it had
sharply deteriorated; and

(b) if so, the subjects discussed and
decisions arrived at?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (h).
Yes, Sir. The Finance Minister had a
meeting. among others with industrialists
at which various aspects of the economic
situation were discussed and several in
portant points and suggestions were made.
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One of the participants did refer to the
deterioration in labour relations situation
particularly in the Western Region. As
the discussions were informal, the ques-
tion of taking decisions in the meeting
did not arise.

News Item “Cash Option for L.T.C.
Mooted”

5388, SHRI MANGAL RAM PREMI:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Government’s attention has
been drawn to the news item “cash option
for LTC mooted” appearing in the “Indian
Express” of 22 February, 1982 highlight-
fng (i) running of 350 special trains to
accommodate travelling on L.T.C; (ii)
Paranjape Committee’s recommendation to
ease pressure on goods train and to re-
duce secretariat work in processing LTC
applications; (iii) complaintg on the mis-
use of the concession and floating of be-
nami transporters; and (iv) desire of the
Railways and Planning Commission to
give cash option etc., etc.:

(b) if so, the reaction of Government
thereto; and : .

(¢) the action taken, with details there-
of?2 )

- l’-j

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes,
Sir, .

(b) and (c). Railways run a large
number of special trains in order to clear
rush of traffic during summer and winter
breaks from important stations, which are
also used by employees travelling on LTC.
Government have issued detailed instruc-
tions to the controlling authorities to en-
sure strict scrutiny of LTC claims before
their acceptance. Government have not
taken a final view on Paranjape Com-
mittee’s recommendation and Planning
Commission's suggestion to give an option
to the employees 10 draw cash in lieu of
Leave Travel Concession.
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Acquisition Disposal of Immovable Pro-~
perty by Civiliams working in INS Indiz

5389. SHRI HARISH KUMAR GANG-
WAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether it iy a fact that no Gov-
ernment servant shall, except with the pre--
vious knowledge of the prescribed autho-
rity, acquire or dispose of amy immovable
property by lease, mortgage, purchase, sale,
gift, or otherwise either in his, name or in
the name of any member of his family;

(b) if so, whether any caseg of viola-
tion of the said orders in INS India by
the civilian working therein have come to
the notice of Government; and

(¢c) if so, details thereof, together with
action taken against the persons concern-
ed?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) Yes, Sir-

(b) No, Sir.

(¢) Does not arise,

Implementation of 20-Point Programme
by Commercial Banks

5390. SHRIMATE TJTAYANTI PAT-
NAIK: Will the Minister of FINANCE
be pleased to state:

(a) whether his Ministry have sent
directions to the Reserve Bank of India
and other Commercial Banks for imple-
mentation of 20-Point  Economic Prog-
ramme;

(h) if so, whether any working group
has been proposed to be set up for super-
vising the proper implementation of the
20-Point Economic Programme; and

(c) the details about the steps taken
so far and proposed to be taken for the
proper implementation of the 20-Point
Economic Programme by commercial
banks?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) to (c).
Public sector banks have been progressively
giving more attention to meet the credit
necds of weaker sections, including bene-
ficiaries of the 20-Point Programme, Cer-
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tain guidelines in this regard had alsc
been laid by the Reserve Bank of India.
A Working Group has been recently cons-
tituted by the Reserve Bank to consider
the matter further in the background of
the new 20-Point Programme. Apart
from a review of the existing guidelines
this Group will also study the steps that
may be called for o improve the present
reporting and monitoring system for the
flow of credit to priority sectors, includ-
ing beneficiariecs of the New 20-Point
Programme. Exisling arrangements and
procedures will be further stream-lined on
the basis of the recommendations of the
"Working Group.

Complaints against
Stores

Chief Inspector of
and Controlley of Procuremcnt
Naval Dockyard Bombay.

5391. SHRI SOMIBHAT DAMOR: Will
the Minister of DEFENCE be pleased o
state:

(2} ¥s it a fact that the Ministry have
teceived a lot of complaints against the
Chief Tnspector of Stores and Controller
of Procurements, Naval Dockyard, Lion
Gate, Bombay for their corrupt practices
in procuring materials for National Naval
Units; and

(b) if so, what action has been taken
against the officers held guilty if not, the
reasons therefor?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) Yes, Sir.
A few complaints have been received.

(b) At present two cases are under
jnvestigation. The investigation is not yet
<complete.

Coffee Plantation Scheme

5393. SHRI RASA BEHARI BEHERA:
‘Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have proposals
for Coffee Plantation Schemes in fhe
country;

@) whether any such Coffee Plantation
Scheme is proposed to be introduced im
Orissa;
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(c) if so, the places in Orissa where
such schemes are lo be Operated; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A SANGMA): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). A total area of 12,000 hec-
tares has been found surfable for coffee
cultivation in the Districts of Koraput,
Phulbani and Kalahandi in Orissa State.

Assistance by world bank for development
of oil fertilizers

5394. DR. KRUPASINDHU BHOI:
Will the Minister of FINANCE be pleased
1o slale:

(a) whether the World Chief Mr. A. W.
Clausen has expressed satisfaction at the
direction being given to the development
of oil and fertilizer industries in India;

(b) whether he also stated* that the
World Bank was fully concerned with
these two sectors particularly in the con-
text of the total energy problem; and

(c) if so, the assurance of assistance
given, if any, to accelerate exploration,
development and production programme
by the World Bank?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (c).
During the recent visit to India of Mr.
A. W. Clausen, President of the World
Bank, broad issues relating to oil and
fertilizer sectors were discussed. While Mr.
Clausen reiterated World Banks’ keen in-
terest in energy development, there was
no discussion on specific programnmes.

Reluctance of American businessmen to
set up industries in India

5395. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to
slate:

(a) whether Government are awarc that
American businessmen were sceptical and
reluctant to set up any industry in India
because of various restrictions like FERA,
MRTP and licensing procedures; and
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(b) if so, whether Government propose
to further liberalise the elemsnts control
in those Acts?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (1) and (b).
Foreign investors will have to  comply
with the statutory, regulatory and admiinis-
trative requirements of the host countrics,
During recent Joint Commission meetings
the US delegation noted that the United
States is the second leading source for
foreign investment in India and anticipat-
ed that American Collaboration with
Indian firms would continue to grow.
This is because the American investors
are aware of our pragmatic approach to
investment and the stability of our poiicy
with a view to facilitating larger foreign
participation in certain priority industries
and in high technology areas that contri-
bute to exports, growth and dzveloproent.
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Loss to National Textile Corporation

5397. SHR1 M. V. CHENDRASHE-
KARA MURTHY: Will the Minister of
COMMERCE be pleased to state:

{a) whether it is a fact that mills under
the NTC suffered a heavy loss of Rs. 27
crores in the first six months, April (o
September, 1981 of the current financial
year,

{b) if so, what was the main reazon for
this loss;

(o) what was the further loss suflered
by these mills after September onwards;
and

(d) what steps were taken by the Union
Government to help these mills o re-
duce losses and 10 what cxtent Govern-
ment’s assistapce has helped them to re-
duce losses?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

{by Old and obsolete machinery, uneco-
nomic size of the mills, excess labour
force, under-utilisation of installed capu-
city due to power shortuge and increased
cost of mputs are the main reasons for
the losses of NTC.

{¢) During October to December, 1981,
the nationalised mills incurred a provi-
sional loss of Rs. 21.94 crorcs.

(d) Some of the important steps taken
to reduce losses are as follows:—

(i) modernisation of machinery and
expansion of capacity, wherever neces-
sary;

(ii) rationalisation of work load
and labour force;

(iin) bulk procurement of taw mate-
rials on centralised basis; and

(iv) installation of diesel generating
sets in some of the mills to overcome
power shortage.
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The above steps arc expecied to gc a
Jong way in improving the working re-
sults of the mills.

Per capita assiStan:e from IDBI to Bihar

5398. SHRIMATI KRISHNA SAHI:
Will the Minister of FINANCE be pleasced
to state:

(a) whether in 1979-80 Bihar got lower
per capila assistance from Industrial De-
velapment Bank of India;

(bY whether as against the  national
average of 28.52 per cent in terms of
per capita sanction assistance, Bihar got
only 6.29 per ¢anr from Industrial Deve-
lopment Bunk of India;

{c) whether as against  the national
average of I1R28 par cent in terms  of
per capita disbursed assistance. Bihar shar-
ed 3.64 per cent only: and

(d) if the replies to paris {a) to ()
be in the aflirmative, do Government pro-
pos¢ to enhuance the Industriul Develop-
meni Bunk of [ndia's assistance to Bihar?

THE MINISTER OF FFINANUE (SHRI
PRANAB MUKHERJEE): (ua) During
1979-80, Bihar got per capita assistance
of Rs. 4235 from Industrial Development
Bunk of India (IDBI):

(b) As asgainst National Average  of
R~ 1R.18 per capita assistance sanctioned
by IDBI. per capita assistance in Bihar
was Rs. 4,285,

(c) As against National  Average of
Rs. 11.34 per capita assistance disbursed
by IDBI. the share of Bihar was Rs. 2.91
per capita,

(d) IDBI extends financial assislance to
all eligible worthwhile projects which are
in conformity with national priorities.
Flow of assistance from IDBI to different
States depends largely on entreprencurial
activities in a particular State. Locutional
advantage, infrastructural facilities, deci-
sions of the licensing authorities and spe-
cial incentives provided by diffcrent States,
¢tc, determine the tempo of cntrepreneu-
rial activities, For the purpose of sanction
of assistance, IDBI does not make

any
State-wise allocation.
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Cheap term loans for small uuits by
Financial Institutions

5399, SHRI HARIHAR SOREN: Will
the Minister of FINANCE be pleased to
state:

(a) whether some financial inatitutions
have taken a decision to extend cheap term
loans for small units;

(b) if so.the names of the financial insti-
tutions which have taken such a decision;

(c) the concessions proposed to be given
to small units and other terms and condi-
tions laid down by those financiul insti-
tutions in giving loans to small units of
various States; and

(d) if so, what are the efforts initiated
hy Government in this regard?

THE MINISTER OF FINANCE
(SHR1 PRANAB  MUKHERJEE):  (a)
Apart from the concessions alrealdy availa-
ble to small units in respect of refinance
assistance from the Industrial Develop-
ment Bank of India. the all-India financial
institutions. namely. the Iandustrial Deve-
lopment Bank of India, the Industrial
Finance Corporation of India, the Indus-
trial Credit and Investment Corporation of
India. the Indusirial Reconstruction Cor-
poration of India. the Life Insurance
Corporation of India and the General In-
surance Corporation of India, have not
recently taken any decision to provide
further concessional term loans for small
units.

(hy to (4. Do not arise.

Investment by Government of India in
Public Sector Undertakings in Kerala

5400. PROF. P. J. KURIEN: Will the
Minister of FINANCE be pleased to slate:

(a) whether investment by (Government
of India in Public Sector Undertakings in

Kerala is only 2.3 per cent of the total in-
vestment; and

(b) whether Government  propose to
bridge this disparity and if so. how?

THE MINISTER OF SPATE IN THE
MINISTRY OF FINANCE (SHRI SAWAIL
SINGH SISODIA): (2> As on 31st March,
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1981 the value of total gross block of
Central public sector units located in
Kerala works out to 2.32 per cent of such
total of all the Central public sector
undertakings.

{b) While imbalances in developmental
expenditure in different States is kept in
view at the time of taking an investment
decision, approval of outlay in Central
public sector undertakings are based prin-
cipally on various techno-cconomic con-
siderations rather than geographical.
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Failure to prepare audited nccounts by
public sector compaines

5402. SHRI R. PRABHU: Will the
Minister of FINANCE be pleased to state:

(a) the names of public sector com-
panies which have not prepared their
audited accounts within the time stipulated
under the companies Act during the three
preceding financial years;

(b) the reasons for the failure to ensure
that these accounts arc prepared within
the due date; and

(¢) the total amount of capital invested
by the Government in these companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAIL SINGH SISODIA): (&) The names
of public sector companies which could
not finalise their accounts within the time
stipulated under the Companies Act dur-
ing the three preceding financial years are
given in Annexure I, II and 1H laid on
the Table of the House.

[Placed in Library. See No. LT-3750/
82]

(b) Some of the reasons for delay in
finalisation of accounts were:

(i) backlog of old accounts especially
in the case of nationalised group of
companies like National Textile Cor-
poration and its subsidiaries, Coal India
and its subsidiaries, Bharat Brakes &
Valves, Braithwaite & Co., Bharat
Wagons Co., Jessop & Co., Andrew
Yule, Oil India Mogul Lines, IISCO
etc.;

(ii) extra time required for conduct
of audit by two agencies, namely, Sta-
tutory Auditors and the Comptroller &
Auditor General of India.

(iii) multiplicity of the units wunder
many companies.
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(iv) extra time reauired for communi-
cation and transmission of records and
information in case of companies engag-
ed in construction work at diffcrent sites
in India and abroad.

(v) delay in appointment of auditors
consequent upon non-finalisation of ac-
counts of the previous year.

(vi) action necessitated by comments
of the auditors.

(¢) Since the number of companies f{ail-
g to adopt their accounts within the
prescribed time schedule had varied from
year to year, the total investment in these
enterprises had also  varied correspond-
ingly. The amount of capital invested In
respect of each individual company for
the last three financial years has alieady
been incorporated in the TPublic Enter-
prises Survey presentcd to Parliament on
24th February, 1982.

Dismissed employees appointed as
Directors in N.T.C.

§403. SHRI RANJIT SINGH: Will the
Minister of COMMERCE be pleased to
state:

(a) how many dismissed employees from
public sector have been  appointed in
National Textile Corporation Ltd. and its
subsidiaries in the post of Director;

(b) whether Government are aware of
the above fact;

(c¢) what action has been taken up till
now; and

(d) whether Government propose to
remove them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (d). It has been
brought to the notice of Government that
one employee alleged to have been dis-
missed from a State Government under-
taking, has been appointed as Director in
one of the subsidiaries of the National
Textile Corporation. The allegation is
under investigation.
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Increase in pension of Army Personnel

5405. SWAMI INDERVESH: Will the
Minister of DEFENCE be pleased to state;

(a) how the increase in the pension
to the Army Personnel has been allowed
with effect from 1 April, 1979 while acs
cording to the Third Pay Commission,
increased pension has been allowed to
civiian Government Servants with effect
from 1st January, 19737 and

(b) the reasons for distinction between
Army Personnel and civilians?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEQ): (a) As in the case of civil
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Government servants, the rates of pension
of army personnel were also revised with
effect from 1-1-1973 on the recommen-
dations of the Third Pay Commission,
and again with effect from 1-4-1979 as a
result of the introduction of a liberalised
formula for assessment of pension.

(b) Does not arise.

Tax realised on unaccounted income

5406. SHRI T. R. SHAMANNA: Will

the Minister of FINANCE be plcased
to state:
(a) the value of cash and materials

seized during income-tax raids in the past
two years:

(b) how much tax has been realised
on the above unaccounted income; and

(c) are income-tax raids made without
distinction of big or small, influential or
not?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and (b).
The approximate value of prima facia un-
accounted cash and other valuable articles]
things seized during the scarches conduct-
ed by the Income-tax Dcpartment in the
year 1979-80 and 1980-81 is as underi—

Year Approximate Value

(Rs. in crores)

1979-80 12.14
1980-81 19.26

The assessments in many of these cases
have not been completed as yet. The
amount of tax realised will be known only
after the relevant assessments in all these
cases are completed and the tax payable
on the basis of such assessments is fully

collected.

(c) Searches are authorised only in cases
where on the basis of available informa-
tion, the authority empowered to authorise
search is satisfied that such an action is

called for.
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Serving Ex-Civilian School Masters in the
Army

5408. SHRI RAMESHWAR  NEE-
KHRA: Will the Minister of DEFENCE
be pleased to refer to the reply given to
Unstarred Question No. 5178 on the 23rd
Decemer, 1981 regarding  serving  Ex-
Civilian School Masters in the Army and
state:

(a) the number of Groduate and Non-
Gruduate Ex-Civilian  School  Masters,
Services’ Arms or Department-wise.  who
are emploved in Lower Cutlegories. with
lower scale of pay;

(b) whether the Home Ministry O.M.
No. 0110 68-CS(IN1) dated 4th December,
1968 implemented in his Ministry vide
Army Order No. 65 of 1981 dated IS
June, 1981. entitles the employees pie-
viously adjusted in lower categorics. for
prolection of their pay;

(¢) what are the reasons for not re-
cognising the category of Civilian Schoot
Masters as Teachers; and

() how many Ex-Civilian School Mas-
ters have been given equivalent posts on
becoming surplus and subsequent absorp-
tion under the Ministry?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) Information
is being collected.

(b) The provision of Army Order No,
65 of 1981 dated 15-6-81 are affective from
the date of its issue, namely, 15-6-1981.
Hence, the benefit of 'this Army Order is
not admissible to these adjusted in lower
catepories before this date.
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(¢) Civilian School Masters have been
employed in lieu of Unit Education Ins-
tructors as a stop gap arrangement till
the latter category become available, for
imparting education to soldiers.

(d) Information is being collected.

Telephone facilities at vesidencc of Lt
Cols. and above

5409. SHRI T. NAGARATNAM: Will
the Minister of DEFENCE be pleased to

state:

{a) whether it is a fact that officially,
telephone facilities at the residence  are
pravided only from the rank of Lt. Col.
and above;

(b) if so. the criteria on which such tele-
phone facilities are provided;

(¢) whether the same norms are appli-
cable to those officers who are in Defence
Medica! Service:

(d} whether, keeping in view Lthe emer-
gent nature of duties of Doctors in De-
fence Medical Service, Goverament pro-
pose to relax the norms and conditions to
enable a ‘Major’ to get telephone connec-
tion at histher residence officially; and

{¢) if not, the recasons therefor?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) and (b). The
Officer’s rank alone is not the criterion
for the provision of residential telephone.
Residential telephones are provided to offi-
cers on the basis of administrative re-
q.urements taking into consideration the
nature of duties performed by the officers.

(c) Yes, Sir.

(d) and (e). Residential tclephones to
specialist Medical Officers in the Defence
Service are authorised irrespective of rank.
Similarly Doctors who are required to
be called t0 atlend to emergency cases
are also provided telephones at their re-
sidences. Provision also exists for providing
additional residential telephones to Spe-
cialists in hospitals on the basis of need.
There is, therefore, no need to change the
existing rules.
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Linking of tourist complexes in Himachal
Pradesh with Chandigarh and Delhi by air

5410, SHRI CHIRANJI LAL SHARMA:
Will the Minister of TOURISM AND
+«CIVIL AVIATION be pleased to state at
what stage is the proposal to link tourist
.complexes in Himachal  Pradesh  with
Chandigarh and Dezlhi by air?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
‘SHARMA): Kulu in Himachal Pradesh is
connected by air by Indian Airlines with
Chandigarh and Delhi since last year.
Indian Airlines has no plans to operate to
.any new slations in Himachal Pradech.

Simla will also be considered for air
linking by Vayudoot in its future phase
of cxpansion subject to availability of
suitable aircraft and airport.

Advance increments to section officers

5411. SHRI CHANDRADEO PRASAD
“VERMA: Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Quesiion No. 2100 on 4 Decem-
ber, 1981 regarding advance increments to
Saction Officers and state:

(a) whether any decision has so far been
taken to grant two advance increments to
the Section Officers and also upgrade
Section Officers in Central Secretariat as
Class I Officers;

«(b) if so, the details thereof; and

'(¢) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAIL SINGH SISODIA): (a) to (c).
Both the matiers are still under considera-
tion in the Departmental Council (JCM)
of the Department of Personnel and Ad-
ministrative Reforms.

Better chance for non-technical cadres
with low academic qualification

5412. SHR1 MOHAMMAD ASRAR
AHMED: Will the Minister of DEFENCE
be pleased to state:

(a) whether non-technical cadres with
low academic qualification stand a better
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chance as compared to the qualified En-
gineering Graduates;Diploma holders;

(b) if so, the comparative figures for

filling up the above posts during the last
ten years;

(¢) the number of posts presently held
by non-technical persons;

(d) whether the recommendations of the
study report on streamlining of E[M Ser-
vices in the M.E.S. instituted by the En-
gineer-in-Chief and published vide WSG
No. 85577/53/SSC in January, 1979 have
since been implemented; and

t¢) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (4) 10 (¢) The information
is being collected.

Tax evasion under summary assessment
scheme

5413. SHRlI MOOL CHAND DAGA:
Will the Minister of FINANCE be pleased
Lo state:

(a) is it a fact that the search and
seizure operations have revealed that Jarge
scale tax evasion is being practised with
the help of Summary Assessment Scheme;

(b) in how many search cases large
tax-evasion was detected in the assessments

‘disposed of under the Summary Assess-

ment Scheme the last two years;

(c) what is the difference between the
income returned or assessed under the
Summary Assessment on the one hand and
the income detected as a result of search
operations on the other in the cases men-

tioned as (b) above, giving names and
amounts;

(d) is it a fact that thousands of bogus
returns have been filed all over India of
capital build-up cases and are being got
disposed of under the Summary Assess-
ment Scheme; and

(e) what checks are actually followed
to detect the tax-evasion in the type of
cases mentioned at (d) above in the second
and subsequent assessments?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) to (e) It will
not be correct to say that Summary
Assessment  Scheme has contributed to
Jarge-scale tax-evasion. Every case does
not fall under the Summary Assessment
Scheme. Apart from income limits, seve-
ral other criteria have also been laid down
to demarcate summary assessment cases
as distinct from scrutiny cases. It will not
therefore be correct to assume that sum-
mary assessment cases contribute to large-
scale tax evasion,

To make the scheme non-evasion prone,
detailed checks on a random sampling
basis have also been prescribed. Searches
and seizures act as an effective deterrent
in all cases of tax evasion including those
done wunder the summary assessment
scheme.

Searches carried out by the Department
have brought out many cases of tax eva-
sion including those done under the sum-
mary Assessment Scheme as well.

The assessments in a large number of
cases involving searches are still in pro-
gress. Information is not readily available
in respect of cases completed under the
Summary  Assessment Scheme, where
searches have taken place subsequent to
the assessment,

As a large number of assessments full
under the “Summary  Assessment” cate-
gory, the collection of information, which
can form the buasis for the assumption that
“thousands of bogus returns have been
filed all over India” is rendered difficult.
Collection of such information will re-
quire perusal of several records at the field
level entailing considerable time. If the
cases, in respect of which information is
required, are identified, it will be possible
to collect them.

Opening of Rural Banks in Border Dist-
ricts of Barmer and Rajasthan

5414. SHRI VIRDHI CHANDER JAIN:
Will the Minister of FINANCE be pleased

to state:

(a) the reasons for showing indifference
in opening rural banks in the border dis-
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tricts of Barmer and Jaisalmer of Rajas-
than which are the most backward districts
in the country so far; and

(b) the exact date by which rural banks -
will be opened? '

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) and (b)
Locations for setting up of new Regional!
Rural Banks (RRBS) are identified from
time to time by a Steering Committee om~
Regional Rural Banks functioning in the.
Reserve Bank of India. This Committee
has already sought views of the State Gov-
ernment in regard to proposal for setting
up a Regional Rural Bank in Barmer dis-
trict. The concerned sponsoring bank is
also examining separately the possibility
of covering districts of Jaisalmer and Jodh~
pur in the proposed new Regional Rural
Bank. A final decision will bc taken after
the views of the State Government and
the report of the sponsor bank is available.
The Reserve Bank is putsuing the matter
for early action on the part 'of all concer~
ned.

Decision to Canalise Export of Soyabeam
Meal

5415. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of COMMERCE;
be pleased (o state:

(a) whether Government have taken any
decision to canalise the export of soyabcan
meal; and

(MY if se, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b) A decision
has been taken to canalise export ofsoya-
bean meal/extractions through the Soya-
bean Processors’ Association of India In-
dore, effective from 1st April, 1982,

Income and expenditure of Centr¢ and
States from Sales Tax

5416. SHRI BHOGENDRA JHA: Will
thz Minister of FINANCE be plcased to
state what is the present income and ex-
penditure of the Centre and each State
from Sales-Tax?
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"THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 SAWAI
SINGH SISODIA): Levy of tax on sales or
purchases of goods taking place within a
State is a State subject of taxation under
entry 54 of List II of the Seventh Schedule
to the Constitution. The proceeds from
Central  sales tax  levied on inter-State
sales of goods under the provisions of
Central Sales Tax Act, 1956 have also
been assigned to the States under Article
269(g) of the Constitution. The adminis-
tration of Central Sales Tax Act, 1956
has, therefore, been entrusted by law to the
States. The requisite information is being
collected from the States and will be Jaid
on the Table of the House.

Branches of Nationalised Banks opcrating
in the Country

5417. PROF. RUP CHAND PAL: Will
the Minister of FINANCE be pleased to
state:
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(a) how many branches of nationalised
banks are operating in different parts of
the country as in January, 1982 State-wise;

and

{b) what is the credit-deposit ratio in
these banks in different Staies, State-wise?

THE MINISTER OF FINANCE (SHRL
PRANAB MUKHERIEE): (2) Information
regarding number of branches of Public
Sector banks, available for end-September
1981 is given in attached Statement-I.

{h) Data Stateswise /bank-
groupwise distribution of deposits and ad-
March 1981. A

Statement II giving available information

regarding

vances 1s available for

about the number of reporting branches
of Public Sector banks and their C:D
rations in various States|Unian Territories
as at the end of March 1981 is aftached.

Statement-1

Statement showing siatewiss & B:nk groupwise distribution o™ of 'jres 97 commercial  Ranks
in Indiy as on goth Sreptember 1981

—_— e, e —— e —— ———— e e,

As on 30-9-1981

Name of the Statr/Union Territories SBI 20 Na- RRBs Other Total
Gronp uonaled Banks
Banks

1 2 3 1 5 6
Andhra Pradesh 847 1450 354 168 2819
Assain . 92 316 68 39 515
Bihar 592 1078 802 20 2492
Gujarat S47 1749 47 29 2372
Haryana . 202 471 106 48 827
Himarhal Predesh 121 216 39 ‘9 385
Jammu & Kashmir 93 98 99 208 498
. Karnataka 593 1549 293 386 2921
Kerala 489 680 189 1C05 2363
Madhya Pradesh 674 1196 342 27 2239
Maharashira 670 2457 161 442 3670
Manipur . 11 26 1 38

[
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1 2 3 4 5 6
Meghalaya 33 27 3 63
Nagaland 26 14 1 41
Orissa 283 448 263 3 997
Punjab 418 1108 96 1622
Rajasthan 543 691 256 183 1673
Sikkim 2 1 3
Tamil Naldu 459 1574 87 948 3068
Tripurd . 20 34 31 85
Uttar Pradesh 990 2362 567 312 4231
West Brneal 435 1446 215 183 2279
Andaman & Nicobar Tslands 8 4 12
Arunachal Pradesh 19 3 " 22
Chandigarh 23 53 4 80
Dadra & Nagar Haveli 1 5 6
Delht 188 598 95 881
Goa, Daman & Diu 49 186 10 245
Lakshadweepn 5 5
Mizoram 10 2 12

- Pondicherry 10 33 9 52
TOTAL 8448 19880 3860 4228 36416

r

Statement IT

Statement giving binkgroupwise fstateswise information about the reporting branches of public
sector banks and their G:D ratios as at the end of March, 81

State/Union Territory

State Bank of India

20 nationalised

- e

Regional Rural

Group Banks Banks
No of «:D Na of G:D No of C:D
offices Ratio offices Ratio offices Ratio
1 2 3 4 5 6 7
Haryana . . 160 87.1 454 70.9 q7 128.8
Himachal Pradesh 118 33.0 208 40.4 36 53.2
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1 2 3 4 5 6 7
Jammu & Kashmir . 88 40.9 87 33.6 70 52.7
Punjab 386 54.8 1087 41.4
Rajasthan . 521 67.6 658 73.8 233 168.2:
Chandigarh 22 300.8 51 92.7
Delbi 174 Sr.1 595 q7.3 .o
Assam 90 35.1 312 51.3 58 73.3
Meghalaya 30 17.1 26 20.6 -
Manipur . 10 39.8 26 47.7
Nagaland . 23 27.3 14 31.2
Tripura 18 40.6 34 46.9 50 128.0
Arunachal Pradesh 17 1.9 3 335
Mizoram . 10 4.3 2 13.3
Sikkim ' 4.9
Bihar 57q 51.4 1016 35.8 707 87.¢v
Orissa 264 68.6 424 54.2 233 196.3
West Bengal 407 57.5 1417 58.5 180 97.8
Andaman & Nicobar Islands 8 27.8 4 25.5 .
Madhya Pradesh 655 60.7 1140 61.3 263 133.4
Uttar Pradesh | 072 55.6 2225 42.2 530 62.9
Gujarat 538 69.9 1686 54.1 52 43.3
Maharashtra 659 123.3 2397 69.9 94 85-5
Gua, Daman & Diu . 47 35.6 184 41.5 .
Dadra & Nagar Haveli 5 117.7 .
Andlira Pradesh 824 77.6 1388 72.5 323 170.8
Karnataka 585 91.9 1538 71.8 262 184.7
Kerala 480 72.0 681 67.0 173 2484
Tamil Nadu 439 125.1 1524 86.6 8s 2523
Pondicherry 10 62.2 32 66.4
Lakshadweep 5 8.5
b § o e e e o e ¥ s e —— it e et T e et e
Grand' Total 8165 75.1 19223 64 .1 3446 122.8

NB--No. of offices relate to reporting oflices.
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Trade with USSR

5418. SHRI RASHEED MASOQOD: Will
the Minister of COMMERCE be pleased

to state:

(a) what has been the total trade with
the USSR during the last three years;

(b) the proportion of the trade channali-
zed through the State Trading Corporation;

(c) names of private agenciesjcompanies
dealing with the USSR in trade; and

(d) trade turnover of each of these
agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

P. A. SANGAMA): (a) The total trade
turnover between India and USSR dur-

ing the years 1978-79, 1979-80 and 1980-
81 has been approximately Rs. 886 cro-
res, Rs. 1463 crores and Rs. 2113 crores
respegtively.

(b) The proportion of the State Trad-
ing Corporation’s trade with the USSR
during these three yeurs has been, on an
average, about 11.4 per cent.

(¢c) and (d). Such information is not
being maintained by the Government.

Relaxation of Fera regulations

5419. SHRI G. NARASIMHA REDDY::
Will the Minister of FINANCE be plea-
sed to state:

(a) whether Government have formula-
ted proposals to relax the FERA Regula-
tions so that inflow of foreign know-
how can be facilitated to raise production
in the country;

(b) whether it is a fact that under the
present law not only the companies under

FERA but other companies are finding it
difficult to import foreign know-how;

(c) if so, the areas where the import

- of foreign technology is felt desirable;

and ‘

(d) by what time a decision in this
regard will be taken?
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)

No, Sir.

(b) and (c). The existing provisions
of foreign Exchange Regulation Act are
adequate to facilitate investment/produc-
tion in the industries listed in Appendix I
of the Industrial Licensing Policy, 1973
and in high technology areas, and in ex~
port-oriented projects.

(d) Does not arise.

Raids conducted by Income-Tax Depart-

ment
5420. SHRI NAWAL KISHORE
SHARMA: Will Ilthe Minister of FIN-

ANCE be pleased to state:

(a) whether it is a fact that in the
month of February several raids were
conducted by the Income-tax Department
in Delhi;

(b) if so, the names of parties on which
raids were conducted;

(c) the details of the documents seized;
and

(d) whether any arrests have been
made in connection with the concealment
of the income?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (d).
Yes, Sir. According to the information
available, the Income-tax Department car-
ried out 60 searches in Delhi during the
month of February, 1982, During the
course of these searches, prima facie un-
accounted assets of the approximate value
of Rs. 31.76 lakhs were seized. Besides,
incriminating books of account/documents
were also seized.

It is not practicable to furnish details
of documents seized and other details in
each and every of these cases. However,
if the Hon’ble Member desires to have
information in a particular case, the same

may be furnished,

No arrests have been made ag there is
no provision under the Income-tax Act,
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1961, for arrest of a person during the
course of the search operation.

Expenditure incurred on “Fire Power
Demonstration” at Tilpat

5421. SHRI SUDHIR KUMAR GIRI:
Will the Minister of DEFENCE be plea-
sed to state:

(a) the total amount of expenditure
incurred on account of the ‘Fire Power
Demonstration held on 28th February,
1982 at Tilpat; and

(b) whether any compensation has been
given to the farmers for their Crop-
damage on account of such demonstration
and if so, the amount of compensation
so paid?

THE MINISTER OF DEFENCE
{SHRI R. VENKATARAMAN): (a) In
addition to the normal expenditure io-
curred on maintenance of Tilpat range, an
amount of Rs. 7 lakhs 8 thousand was
cxpended for the construction of targets,
cost of life-expired vehicles and stores
used as ground targets and miscellaneous
expenditure., The cost of weapons/ammu-
nition used in Fire Power Demonstration
was met out of the budgetary allocations
for normal annual training.

(b) Compensation of the order of Rs.
54,000/- has been estimated. Appropriate
amounts will be paid by the Collector
after the estimates are finalised.

Shortage of qualified graduate Engineers

5422, SHRI XAVIER ARAKAL: Will

the Minister of DEFENCE be pleased to
state:

(a) is it a fact that there is an acute
shortage of qualified graduate engineers
to look after the highly technical air-
crafts of the Air Force;

(b) what are the incentives given to
attract' these officers/qualified graduates
and retain their services; and

(c) how many have asked to be retired

from these services
vears?
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THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
There is some shortage of Aeronautical
Engineers in the IAF. It is, however, not
serious.

(b) A number of steps are being taken
to make up the shortage of aeronautical
engincers in the IAF as quickly as pos-
sible. Some of these are:—

(i) It has been decided, in principle,
to grant technical pay to engineer offi-
cers in the IAF, who possess postgra-
duate qualifications or who bave under-
gone certain sepecialised courses during
their service in the JAF. Details of the
scheme are being worked out.

(ii) From July, 1981, final year stm-
dents of B.E. (Electronics/Mechanical)
are being permitted to apply for com-
mission in the technical branches of the
IAF,

(iii) Special recruitment drives high-
lighting the career prospects for engi-
neers in the JAF, have been under-
taken in various Engineering Colleges/

Institutions.

(iv) Number of vacancies for Branch
Commissioning of airmen in the techni-
cal branches have been increased in

order to better their career prospects.

(v) Retirement ages of officers of the
rank of Air Vice Marshal and Air
Marshal in the Technical Branches have

been raised by Government recently.

(c) In 1980, 48 officers belonging to
the Aeronauiical Engineering  Branches,
applied for release from service. Out of
these, only 22 were permitted to retire
prematurely, In 1981, out of 50 applica-
tions for premature retirement, only 32
officers were allowed premature retire-

ment.
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Abolition of Octroi duty

.5423, SHR1 ATAL BIHARI
- VAJPAYEE:

SHRI SURAJ BHAN:

Will the Minister of FINANCE be
pleased to state:

-(a) what were the assurances received
by him in the Conference of Chief Minis-
ters in September, 1980 regarding abolition
of octroi duty;

(b) what is the State-wise progress in
this regard; and

(c) specific steps taken by the Central
‘Government in each of the Union Terri-
tories?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
t0 (¢). A statement is attached.

Statement

The question of abolition of octroi was
considered in the conference of the Chief
Ministers on the 16th and 17th Septem-
ber, 1980. The Union Finance Minister’s
suggestion that octroi should be abolish-
ed in phases and, as a first step, it should
be given up in respect of places having a
population of less than two lakhs was,
by and large, favourably received by the
Chief Ministers. Following State Gov-
ernments have intimated the action taken
by them regarding phased abolition of
octroi.

(a) The Government of Himachal Pra-
desh has decided to abolish octroi in the
State from 1st April, 1982.

(b) The Government of Gujarat has
accepted in principle abolition of octroi
and introduction of Entry Tax in its
place. That Government has since inti-
mated that the various aspects of the pro-
posed Entry Tax legislation are being
congidered by the State Government in the
light of the experience gained from im-
plementation of the Entry Tax Acts 1in
Karnataka and Madhya Pradesh. The
legislation is proposed to be finalised after
discussions with the representatives of
trade, commerce, industry and local

bodies.
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(c) The Government of Maharashtra
has decided to abolish octroi but the de-
cision has not beeu implemented owing
to difficulty of raising alternative resour-
ces. The State Government has comsti-
tuted a Committee of Experts to review
the existing taxation structure—both State
and local—with a view to suggesting
changes therein for mobilising additional
resources. The Committee is expected to
make specific récommendations for rais-
ing resources for replacement of octroi.
The Committee’s report is awaited by the
State Government.

(d) The Government of Punjab has
constituted a High Power Committee to
study the matter of abolition of octroi in
the State and to find out the ways and
means for its replacement.

(¢) The Government of Haryana had
set up a Committee to examine the mat-
ter regarding abolition of octroi and the
report of the Committee is under exami-
n?tion by the State Government,

(f) The Governments of Orissa, Rajas-
than and Uttar Pradesh are examining the
matter regarding abolition of octroi.

(g) The Government of Manipur has
stated that, in view of the constraint of
resources, it is not possible to abolish
octroi unless the Central Government
gives adequate compensation.

(h) The Government of West Beagal
has stated that octroi in the State is con-
fined only to the Calcutta Metropolitan
area. It has further stated that the State
Government is unable to abolish octroi
unless alternative sources of income, which,
will fully compensate the Joss with assu-
red buoyancy, can be suggested because
the State Government’s Oown  resources-
raising-powers do not present any scope
for such an alternative. Calcutta, how-
ever, does not fall in the first phase which
cnvisages abolition of octroi in respect of
places having a population of less than
two lakhs.

(i) The reply from the Government of
Jammu & Kashmir is awaited,

2. There is no octroi in other States.
3. In the Union Territorics, Octrol i3
levied in Goa, Daman and Diu and Pon-

-
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dicherry. In Delhi, Terminal tax on goods
carried by railways and roads is levied.
The question of  abolition of octroi in
Goa, Daman and Diu and Pondicherry is
being examined by these Union Territory
Administrations. Delhi does not fall in
the first phase which envisages abolition
of octroi in respect of places having a
population of less than two lakhs.

Sanctioning of Advances by Banks

5424, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of FINANCE
be pleased to state:

(a) whether Government are aware
that some banks have adopted a general
policy of going slow in the matter of sanc-
tioning advances;

(h) whether the attention of Government
has been drawn by the West Bengal Gov-
ernmen! to this situation;

(c) if so. whether Government have
taken any steps in this matter;

{d) if so, the details thereof; and

(e) if not, the reasons for the delay?

THE WMINISTER OF FINANCE
(SHRI PRANAB MUKHERIJIEE): (a) to
(e). With a view to curbing inflationary
pressures in the economy the commercial
banks were instructed by Reserve Bank of
India to undertake a serious =ond critical
reappraisal of their Jending programmes so
as to ensure that they adhere to the guide-
lines set out by the RBT from time to time
regarding credit expansion and in particu-
lar to ensure that they maintain the en-
hanced cash reserve and statutory liquid-
ity ratios. It was also reiterated that
within the parameters given by RBI and
considering thier own resources position,
the commercial banks should ensure that
special attention is given to the credit needs
of the weaker sections of socicty as iden-
tified in the 20 points Programme and
that they should also be actively involved
in the Integrated Rural Development Pro-
gramme.

Commercial Banks have taken various
1easures to regulate their credit expansion
within the parameters set by the Reserve
Bank and to maintain the flow of credit
to the weaker sections of the community

MARCH 26, 1982

Written Answers 104

particularly the beneficiaries of the 20
Point Programme. Representations re-
garding banks' effort to contain credit ex-
pansion have been received by the Gov-
ernment and the Reserve Bank from
various sources, including Government of
West Bengal. The Reserve Bank  are
continually monitoring the impact of the
credit policy with a view to taking appro-
priate measures so that not only inflatio-
nary pressurées contained but also the
growth of production is maintained.

Incidentally, it may be mentioned that
during the first eight months of the cur-
rent financial year the bank credit to
priority sector increased by Rs. 1644 cro-
res as compared to Rs., 930 crores in the
corresponding period last year.

Stiff Competition in Filed of Engineering
Goods Exports

5425. SHR1 M. RAM GOPAL REDDY:
Will the Minister of COMMERCE be
pleased (o state:

(a) whether it is a fact that the export
of engineering goods to foreign countries
is facing stiff competition and set back
from small nations because the Tndian ex-
porters do not keep to the delivery sche-
dule and often send sub-standard mater-
rials; and

(b) if so, what action Government are
taking in this behalf against the Indian ex-
porters who are responsible for tarnish-
ing the image of India abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). There has not
been any set back in the export of Indian
enginecring goods either for failure to

‘complete the delivery on schedule or parti-

cufarly for supply of sub-standard mate-
rials by Indian exporters.  However, it
is a fact jhat Indiah exporters are facing
stiff competion from other countries such
as Taiwan, South Korea and China.

In order to keep a strict quality con-
trol on exports of engineering goods, the
Government enacted an Export (Quality

- Conutrol and Inspection) Act, 1963 which

empowers to notify the commodities which
shall be subjected to compulsory quality
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control prior to export 77 engineering
items have been brought under the pur-
view of compulsory quality control and
preshipment inspection.  These items are
permitted for shipment only after these
are inspected and tested by the Agencies
set-up by the Government under this Act.
As and when complaints regarding export
of sub-standard engineering goods arc
brought to the notice of the Government,
appropriate action is initiated under the
provisions of the Act to punish the erring
enginearing cxporters.  Besides, the En-
gineering Export Promotion Council takes
steps to de-register such firms from mems-
bership of the Cé#incil.

Rejection of Loan Applications of S. Cs.
S. Ts. by Nationalised Banks

5426. SHRI R. R. BHOLE: Will the
Minister of FINANCE be pleased to state:

(a) what is the percentage of rejection
of applications from Scheduled ° Casles
and Scheduled Tribes for loans received
by the various nationalised banks; and

(b) whether any sample survey has been
undertaken to find out the precise reasons
for rejection of SC and ST applications
for loans?

THE MINISTER OF FINANCE
{SHRI PRANAB MUKHERIJEE): (a) The
present data reporting sysiem operated by
the Reserve Bank of India does not yield
the information asked for.

(b) No such sample survey has been un-
dertaken by R.B.l. However, banks are
advised not to turn down viable proposals
from the Priority Sector borrowers and
rejection of applications is normally re-
quired to be done by an official higher
than the Branch Manager.

[y

Ad-Hoc Appointments in Civil Aviation
Department

5472. SHRIMATI MOHSINA KIDWAL:
SHRI S. M KRISHNA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether some ad-hoc appointments
have been made in the Civil Aviation De-
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partment against the directiveg of the
Prime Minister's Secretariat in the mattoi;

(b) if so, the number and nature of the
appointments made; and

(¢) whether normal rules etc., for
recruitment were observed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No specific directive has
been issued from Prime Minister’s Secre-
tariat for not making ad-hoc appointments
altogether. In so far ag Civil Aviation
Department 1s concerned ad-hoc appoint-
ments have becn made.

(b) and (c) The existing number of
ad-hoc appointments is as underi—
Group ‘A’ 330
Group ‘B’ 228
Group 'C’ 154
The aforesaid ad-hoc appointments are
made according to the prescribed proce-
dure. '

Proposal for ¥Free Port at Tughlakabad

5428. SHRI MADHAVRAO SCINDIA:
Will the Ministey of COMMERCE be
pleased to state:

(a) whether it is a fact that Tughlaka-
bad wag proposed as a free port; and

(b) if so, has this proposal been opposed
by planners and environmentalists on the
ground that it is too close to Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Presumably the
Hon’ble Member is seeking information
about the proposed dry port at Tuglaka-~
bad, In 1974 the Government had decid-
ed in principle to establish a dry port in
the Northern Region of India. In July,
1977, the Government decideq not to take
up the project for immediate implementa-
tion. In view ' of the representations
received, a decision has been taken in
priniciple to set up an Inland Container
Depot at Tughlakabad which will provide
dry port like facilities for cargoes moving
In containers. The Northern Railway has
c_onducted a techno-economic-cum-feasibi-
llty. survey and the report is under finali-
sation. Pending establishment of the In-
land Container Depot at Tughlakabad, it
has been decided to set up an inland
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container-depot at Pragati Maidan New
Delhi on pilot project basis, which is ex-
pected to be commissioned shortly.

(b) At the time when the proposal for
establishing a dry port in the Northern
Region was being cxamined, a view was
expressed that in view of its very high
.multiplier factors, the dry port, if located,
should be in the context of the npational
capacity region and preferably not within
the Union Territory of Delhi. At the In-
land Container Depot, traffic moving in
coniainers only will be handled. Waiile
taking a final decision on the proposal to
establish an Inland Container Depot at
Tughlakabad, various factors including the
results on the techno-economic-cum-
feasibility survey and the experience gain-
ed from the actual operation of the pilot
project will be kept in view.

News-Item Captioned “China Keen on
Tie-up for Machine Tools”

5429. SHRI HARINATH MISRA: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government’s attention has
been drawn to the news-item captioned
“China keen on tie-up for machine tools”
as published in the “Economic Tires”
dated 3rd March, 1982;

(b) whether the Chinese delegation led
by Mr. Wang Zhen Gui and comprising
members from the Peking Machine Tool
industry expressed satisfzction at the high
level of technological self-reliance of the
Indian industry not only in domestic
market but also overseas;

{(c) whether the delegation which came
to India under the special scheme of the
United Nations Development Programme
to facilitate regional co-operation spent
about two weeks in India studying the
machine tool industry;

(d) whether the delegation visited some
public.and private sector units and showed
particular intérest in watches and watch
machinery; and

(€} if the -answers to parts (b), (c) and
(d) above be in the affirmative the upto
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date progress with regard to the Indo-
Chinese trade, particularly in the sphere
of machine toolg industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P,
A. SANGMA): (a) Yes, Sir.

(b) to (e) The Chinese Delegation con-
sisting uf senior design and techmology
staff of machine tool industry came to
India in February 1982 under UNIDO
technolugical Co-operation among Deve-
loping Countries Programme. The dele-
gation visited public and private sector
undertakings in and around Bangalore,
Hyderabad Bombay, Pune, Udhna and
Delhi besides visiting IMTEX’82 at Bom-
bay. The delegation expressed apprecia-
tion of the repaid development of Indian
Machine Tool Industry. They also ap-
preciated horological machinery manufac-
tured bty HMT. The delegation left India
at the end of February, 1982, It is, there-
fore too early to assess the impact of
their visit on Indo-Chinese trade ia
machine tools.

Personnel Problem Faced by S.T.C_ and
MM.T.C.

5430. SHRI MAGANBHAI BAROT:
Will the Minister of COMMERCE be
pleased to state:

(a) whether State Trading Corporations
including the S.T.C and M.M.T.C. etc.,
suffer from any personnel problems; and

(b)‘whether any of the staff has present-
ed to Government memoranda in this con-
pection?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b) State Trading
Corporations, including the S.T.C. and
M.M.T.C. naturally face some personnel
problems from time to time and their staff
do occasionally present memoranda to ths
(:zgvernm"i?nt. However, at present these
organisations are not facing any grave
personnel problem.
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" Publicity Material About Goa ..

5431. SHRIMATI SANYOGITA
RANE: Will the Minister of TOURISM
AND AVIATION be pleased to state:

(a) whether it is a fact that inadequate
publicity material about the culture, his-
tory, architecture, scenic sports sea-
beaches, temmles and old ruins and artistic
planning have come in the way of
popuarising Goa for the tourists;

(b) whether it is proposed to bring out
suitable publicity literature about the
glimpses of the wonderous character of
Goa; and T

(¢) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) No, Sir.

(b) and (c). Department of Tourism,
as part of its continuing publicity produc-
tion programme has brought out following
folders, brochures, and posters containing
information on Goa:—

(i) Goa folder.
(i) Goa Directory,
(iii) Goa Brochure,
(iv) Goa posters.

In addition to the above specific
material, Goa is also suitably featured in
following publicity material:—

(i) Beach Holiday folder,

(ii) Fairs and Festival folder,

(iii) Museums and Art Gallery
folder

(iv) Bombay-Panaji road route map,
(v) Bombay and the West brochure.
(vi) Thig is India brochure,

(vii) Conventionally Yours’ brochure,

OEIATT WY Gt w sPymiet
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Import of Natural Rubber

5433, SHRI  SUSHIL  BHATTA.
CHARYA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have taken a
decision in December last to import about
1500 tonnes of natural rubber to narrow
the shortage in the domestic supply; and

(b) if so, the details of the shortage in
the domestic supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). The estimated
gap between demand and supply of natural
rubber during 1981-82 is 43000 tonnes.
The STC imported 28150 - tonnes of
natural rubber during April—September,
1981. A further quantity of 15000 tonne~
was authorised for import in Nobermer—
December, 1981 by STC for distribution
to actual users by March, 1982, against
which STC have imported 12990 tonnes.
A further quantity of 610 tonnes is arriv-
ing in India by the end of March; 1982.
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Modemisation of Nasik Press

5434. SHRI K. RAMAMURTHY: Will
1he Minister of FINANCE be pleased to
state the steps taken to modernise the
Nasik Press as per the recommendations
of Lok Sabha Public Accounts Committce
(1973-74)?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): In the
Currency Note Press, Nasik Road two
highspeed automatic machines (called
super-simultans) capable of dry off-set
printing and electronically conirolled
numbering were installed in 1975 and two
automitic rotary numbering machines were
installed in 1976 and 1977. In view,
however, of the desirability of first utilis-
ing the second shift capacity available in
the newly established Bank Note Press,
Dewas, no other sophisticated machines
have been purchased for the Currency Note
Press. Nasik, The proposal for starting
the second shift working of the BNP
‘Dewas is being propossed.

Making Madras and Calcutta Common
Rated for A.l. Flights

5435. SHRI NIREN GHOSH: Will the
Minister of TOURISM AND CIVIL
AVATION be pleased to state:

. (a) whether Delhi is commonrated with
B_ombay as regards Air India International
flights which originate in Bombay;

(b) if so, what are the reasons:
(c) whether Calcutta and Madras are

also commonratey with Bombay for these
‘flights;

(d) whether such a demand has been
smade;

(e) whether all the four major airports
-are proposed to be made commonrated for
-Air India flights; and

(f) if not, the reasons?

THE MINISTER OF TOURISM AND
*CIVIL AVIATION (SHR1 A. P.
SHABMA): (@) Yes, Sir. Bombay and
Delbi are commonrated with points in
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Europe, Middle East, USA as also Auck- |
land, Buenos Aires, Jakarta, Kuala Lum-
pur, Perth, Singapore and Sydney.

(b) The -reason for commonrating
Bombay and Delhi with the above points
is the close proximity of disatnce bf these
two points when travel is destined to
Europe, Middle FEast, USA and other
points reflected in (a) above.

(c) No, Sir.
(d) No, Sir,
(e) No, Sir.

(f) The reason why Delhi, Bombay,
Calcutta & Madras cannot be commonrat-
ed is that travel destined to USA and
Europe from Calcutia|Madras involves
much higher thileage than travel originat-
ing in Bombay|Delhi.  Similarly, for
traval destined to South East Asia
and South West Pacific from Bombay|
Delhi involved a higher mileage than
travel originating in CalcuttajMadras.

Performance of Nationalised Banks under
Integrateq Rural Development Programnie

5436. SHRI BAJU BAN RIYAN: Will
the Minister of FINANCE be pleased to
state:

(a) performance of nationalised banks
under the Integrated Rural Develbpment
Programme in the Eastern States with
State-wise details thereof;

(b) number of bank branches opemed in
Eastern States since nationalistion; and

(¢) number of bank branches opend in
Western State after nationalisation ‘with
State-wise details thereof?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) As per
lastest information available, the flow of
credit through commercial banks for
agriculture and rural development Agency
(SFDA)|Integrated Rural Development
Programme (IRDP) during the vyears
1979-80 and 1980-81 was aa follows:
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(Amount in lakhs of Ruepes)
Term credit for SFDA/IRDP through Commercial Banks
State 1979-80  1980-81
Bihar 785.94 11015.06
Orissa 585.15 421 30
West Bengal 143 .35 108.77

(b) and (c) The total number of branches

1969 upto the 30th 6f November 1981.

in the eastern and western regions hus The State-wise break up is as shown be-

increased by 5061 and 4394 respectively low:—

since nationalisation of major banks in

Eastern Region

State Rural Semi Urban M/PT Total

Urban

Bihar 1669 376 221 .. 2266
Orissa 707 121 106 5 939
West Bengal 883 337 172 451 1843
Andaman & Nicobar Islands 8 3 1i
Sikkim 2 2
Total 3269 834 4q9 459 5061
Western Region

State Rural SemiUrban Urban  M/PT Total
Gujrat 827 352 238 212 1629
Maharashtra 1199 420 453 519 2601
‘Goa, Daman & Diu 108 47 .. 3 158
Dzadra & Nagar Haveli . 5 1 . .. 6
Total 2139 830 691 734 4304
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Bearer Bonds

5437. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of FINANCE
be pleased to state;

(a) the total amount collected from the
Indian residents in foreign countries from
Bearer bonds, the details, country-wise;
and
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(b) the number of certificates issued and

the amount on each certificate of Bearer
Bond?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) and (b)
The Special Bearer Bonds were issued in
a single denomination of Rs. 10,000. The
detalis of Bonds sold abroad are:—

Place Number of Amount
bonds scld
_ )
London _ 3,054 3,05,40,000
Bahrain . . . . . . 13 1,30,000
3,06,70,000

Trade Deficit with EEC

5439, SHRI S. M. KRISHNA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether India has made it clear to
the EEC countries that it will be compel-
led to reduce its imports if effective steps
to promote higher exports from India are
not taken to bring down the huge trade
deficit; and

(b) if so, the reaction of EEC countries
in the matter; and

(c) what is the trade deficit between the
two?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMENCE (SHRI P

A. SANGMA): (a) and (b) Government
of India had always emphasised the need
to boost India’s exports, as our capacity
to pay for the imports being made from
the EEC countries is largely dependent on
our export earnings. The EEC countries,
while appseciating our position have point-
ed out that most areas of their economy
are governed by free market forces and

their Governments have very little contral
over the same.

(c) The details of imports from and ex-
ports to EEC countries during the last
year (1980-81) is as follows:

1980-81 (Value in Rs, crores)
Imports . . . . . 2732
Exports . . . . . 1464
Balance of Trade — 1268
s e ————

Implementation of Government Orderg in
Respect of SC|ST in Punjab National
Bank

5440. DR. V. KULANDAIVELU: Wil
the Minister of FINANCE be pleased to
state:

(a) whether the Punjab National Bank
is implementing Government of India’s
orders regarding backlog carry forward
and inter-changeability of posts for the
purpose of Scheduled Castes|Scheduled
Tribes employees promotion and posting
in various Regions on their promotion

from one cadre to another like Clerks to
Accountants; ’

(b) whether the Bank is maintaining 40-
point Roster system for the purpose of
such promotion and posting;
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'(c) how many posts were kept reserved
for Scheduled Castes|Scheduled Tribes in
promotion from Clerks to Accountants in
Delhi in the years 1978 1979, 1980 and
1981; and

(d) were the Scheduled Castes;Scheduled
Tribes candidates posted in Delhi against
reserved vacancies of Accountants from
promotion in the year 1978, 1979, 198C
and 1981, if not, why not?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) to (d)
Pupjab National Bank has reported that
the Government orders regarding carry-
forward of reserved vacancies, exchange of
rescrved vacancies between SC and ST
any maintenance of 40-point roster in pro-
motjon are being implemented. In terms
of the Government orders ~there is no
reservation for SC|ST in vacancies filled
by transfer. The rosters are intended
only to be an aid to determining the num-
ber of vacancics to be reserved.

In Punjab National Bank promotion
from clerical to officers cadre is made on
All India basis-and not on regional basis.
The reservation for SC!ST is also therefore
.worked out on All India basis. Since the
Bank introduced reservation in promotion
w.e.f. 1979 the information regarding the
number of vacancies reserved for SC|ST in
promotion from clerks to Accountants
(officers cadre) during the years 1979, 1980
and 1981 is as follows. This information
is for the Bank as a whole.

Year No, of vacnacies
reserved for SG/ST

1979 . . . . . 96
1980 . . . . . 165
1981 . . . . . 141

The officers in banks are transferable
anywhere in the country and the employe-
es in the clerical cadre after their promo-
tion to the officers cadre are transferred in
accordance with the transfer|posting
policy of the Bank.
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Circulation of Soiled Notes

5441, DR. SUBRAMANIAM SWAMY:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is true that Government
are allowing soiled and torn notes; and

(b) the detailg thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b).
In view of constraints on the indigenous
capacity for making currency and bank
note paper and the printing capacity in
the currency presses, it hag not been possi-
ble to print the requisite quantity of fresh
notes for replacing the soiled currency.
All efforts are, however, being made to
increase the capacities for making cur-
rency ang bank note paper and printing
the notes and to ensure increased avail-
ability of one-rupee coing. .

Encroachment upon Cantonment Land by
Tenants of Cantonment Fund Quarters

5442, SHRI SHIBU SOREN: will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the
tenants of Cantonment Fund quarters in
Sadar Bazar, Delhi Cantonment have en-
croached upon the Cantonment Land
croached land;

(b) if so, the details of these tenants
who have made construction upon  en-
croached land along with hte encroached
area; and

(c) what severe action Government
propose to take against the tenants who
have encroached upon
Land?

the Cantonment
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
+K. P. SINGH DEO): (a) Yes Sir.

(b) A Statement giving the details is
laid on the Table of the House. [Placed
.in Library. See No. LT-3751|82]

(¢) Action is in hand by the Can-
tonment Board under the relevant pro-
-visions of the Public Premises (Eviction
of Unauthorised Occupants) Act, 1971
and the Cantonments Act, 1924, as
at (b)

in the Statement mentioned

above.,

AR @Y ® IJTRRT B IEEAT
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News-items captioned “The Railway
Platform that & Delhi Airport”

5444. SHRI G. M. BANATWALLA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a report in
Indian  Express (New Delhi) dated
March, 7 1982 under the caption “The

railway  platform that is Delhi air-

"

port”;

(b) if so, the details

therein; and

of complaints

(¢) action, if any taken thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) and (c). A statement containing

the requisité information is attached.
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Statement
Lt e
Sl. Points raised in the News- item’ ’ Government’s reaction thereon
No. . : - —
I 2 3
1. Foul smell in dirty toilets. The occupancy rzte of toilet and also non-civic use ofthe

toilet efacilities bv some of the passengers/visitors at
time during peak hours results into foul smell. Round
the clock attendants have been posted to ensure clean-
liness in the toilets. Six toilets have been renovated.
Work is in progre.s in respect of another six, Itis a
phased programme as all the toilets at the airports can
not be closed due to its perennial use.

2. Ten checks before boarding an  The checks that the passengers have to face are imposed
air craft. by the regulatory agencics and are mandatory require-
ments.

3. Passenger has to muscle his way The terminal building was designed for a peak hour
through Terminal building. traffic of 350 passengers. However, the passengers,

to visitors ratio in India is 1:5/6 which is on the higher

side as compared to western countries. Keeping in

view the increased traflic, new international passenger

terminal is beirg built. An interim Departure Buil-

dings is also being constructed to tide over the present

congestion at Delhi airport. The Interim Departure

Building, when ready will afford relief in this behalf.

- 4, Qver-charging by loaders. Boards have been displaved at the porterage counter
indicating the authorised anount to be paid at the
counter against cash coupen which is Re. 1/- per bag
gage. No complaint has becn received by Inter-natio-
nal Airport Authority of India (IAAI) during the
last one yezr in this regard. The management have
decided to do awav with the loader system and providing
adequatenumber of hand trollies.

5. Loaders extracting tips. Boards have been displayed in the terminal building that
porters are not to be tipped. In addition, “No-Tip""
sign has been displayed on the uniform of the porters.
Passe ngers can always bring to the notice of the  autho-
rity in case of harrassment from any loader. Self-
service trollies have been provided at the airport fo
the convenience of the passcngers who do not wish to
avail of porter facility. Additional trollies are being
procured for use in the terminal building.

6. Re-sale of baggage tickets, in INo complaints have been received by the I.AAlL in
lcague with counter assistants. regard to the re-sale of haggage ickets in league with
counter assistants.

7. Long queue for paying FT'T and During peak hours, due ta delayed flight there is a
for money exchange at the SBI long queue at the SBI counter. This is un-
counter. avoidable. However, new International Passenger

Terminal will ease the stuation.

8. SBI not returning the balance I.A.A.I have received no complaints from the passenger
money while exchanging Indian in this regard.
rupees into foreign Currency.

‘9. Health and Immigration formali- There is no health check formalities for outgoing pas-
ties. sengers. Immigration formalities are mandatory re-
quirements and cannot be avoided. )

10. Baggage Identification for Cus- No compliant has been received in this regard.
toms check.
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11. Security check of hnnd baggage. Strict hand baggage check by a security personael is
desirable for the safety of passengers and as a measure
of anti hijacking which cannot be avoided. An X-ray
Baggage check machine has also been installed for quick
clarance of passengers.

12. Physical check by uncouth sccu- Physical checks are done by Oflicers of the rank of sub-
rity men. Inspector who are in uniform. They are specially
sclected and are educated.

13. Boarding card check at security The checking of boarding card at the security gate and
boarding gate and gangway of at the Jadder point is also an essential security require
aircraft. ment to prevent unauthorised access to operational

oreafaircraft. Itis done for the safety of the passengers
and aircraft.

14. Delays to aircraft due to above for- It is wrong to say that Hights are invariably delayed on
malities. | account of security checks. There checks are staurted
as ¢soon as theeairlines have completed their formalities,

15. Dirty plastic glass, chained to wa- There are no plastic glasses chained to water coolers.
ter cooler. In addition to self-help water cooler facility, drinking
water is served in tumblers at the snackbar countries.
Boards indicating availableitv of this facilitity have

been displayed at the snack bar counters.

16. Over charging by taxi-drivers and There are display boards at appropriate places indicating
pilferage of baggage. approximate taxi fare from the airport to the important
places in the towm. These fares are approved by Delhi
Administration. Every taxi leaving the airport is being
checked at a police check post near the exit road,
where details of passenger and destination are  recorded.
When a complaint of over-charging is lodged by a pase
senger, police authorities take mecessary action against
defaulting driver. '

Licence for Import of Coconut Oil

5445. SHRI K. A. RAJAN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that 300 ton-
nes of coconut oil imported by some
firmg arrived at the Cochin Port in the
first week of March this year; and

(b) if so, what are the details of the
imports licence issued to this regard

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
(P. A. SANGMA): (a) and (b). Ac-
gording to the information available, ab-
out 321 MT Coconut acid oil (declared
as non-edible) has been  imported at
Cochin  Customs Port.  Further de-

tails are being collected.

Stainless Steel Sheets Imported by MMTC

5446. SHRI S. T. QUADRI: Will the
Minister of COMMERCE be pleased to
state the total quantity of stainless steel
sheets imported by MMTC and other
agencies nnder OGL, REP licences etc; if
s0, the foreign exchange involved in
these imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): The total quantity o!‘,'
stainless steel sheets imported by MMTC
and other agencies during the ‘ycar's
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1980-81 (upto October, 1980) is as follows:

Qty: - In Tonnes
Value: Rs. Lakhs

1979-80
1980-81 (upto Oct. 1980)

Qty. Value

4875 9173.72
16733 4627 .00

(Source-CCI&E & MMTC).

Export of Footwear

5447. SHRI OSCAR FERANDES:
Will the Minister of COMMERCE be
pleased to state:

(a) the quantum of footwear in
terms of number and value, being ex-
ported to other countries; and

(b) what steps are being taken to
increase exports as against the demand
in other countries? H

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Exportof leather
footwear during April, 1981—January,
1982, was of the order of Rs. 160.07
million. Export statistics in terms of
quantity are not maintained for foot-
wear,

(b) Government has taken a number
of steps to boost up exports of leather
footwear, which include grant of incen-
tives on exports such as cash compen-
satory support and air freight subsidy,
liberal policy for import leather foot-

 wear machineries by placing them under
OGL, etc. Footwear has been included
in the list of products, which are eligi-
ble for special facilities on ground of
100 per cent exports. Besides, Export
Promotion Councils for leather and lea-
ther trade participate in important in-
ernational fairs and exhibitions abroad
with a view to facilitating export pro-
motign.

Sale of past performance quota to new
Garment Export Companies in
Blackmarket

5448. SHRI N. SOUNDARARIJAN:
Will fhe Minister of COMMERCE be

pleased to state:

(a) whether Government are aware
that many Garment Export Companies
are selling their past performance quota
to new export companies at high rates in
blackmarket;

(b) if so, the steps taken by the:
Centre to check these kinds of activities
and cancel the quota of the misusing ex-
port companies and allot them to new
units in order to unearth black money
as well as encourage new export units;
and

(c) if so, the details thereof?

HE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) In terms of the
Garment Quota Distribution Policy for
1982, past performance quotas are tran-
ferable to registered exporters subject to
restrictions and conditions. ~ The terms
of the transfer are mutually settled bet-
ween the exporters concerned. A record
of quantities transferred is maintained by
the Apparels Export Promotion Council.
The Policy provides for penalities in
the case of non-utilisation of past per-
formance quota.

(b) and (c). Do not arise.



129 Writtecn Answers

Demolition of unauthorised construction
in Delhi Cantt.

5449. SHR1 TRILOK
Will the Minister of
pleased t2 state:

CHANDRA:
DEFENCE be

(a) whether Government will lay a
statement regarding demolition of  un-
authorised construction in Delhi Canton-
ment indicating full details of the cases;

(i) which arc awaiting demolition;
(it) which have been compounded;

(iii) where stay orders have been  ob-
tained; und -

(iv) which are under action:

(b) steps taken to get the stay or-
ders vacted together with the details
of the date on whaich stay orders had been
obtained and the details of uction tahen to
get them revoked; and

(¢} if not, reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) A statement (.Ap-
pendix A) indicating full details of the
cases 1s liid on the Table of the House.
[Placed in Librarv. See No. LT-3752182]

(b) and (c). A statement (Appendix
‘B’ indicating full details is laid on .nc
Table of the House. [Pluced in Lib-
rarv. Sce No. LT-3752|82| Out of the
five cases in which stay orders had veen
issued by court, the stay has been vacat-
ed in one case. Action for getting stay
vacated in the remaining four cases, is
being pursued by the Dethi Cantonment
Board.

Relaxation in Cantt. Land Policy

5450. SHRI SURAJ BHAN: Will the
Minister of DEFENCE be pleased to
refer to the‘ reply given to Unstarred

164 LS—5
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Question No. 497
1981 regarding relaxation
mznt land policy and state:

on 25th November,
in Canton-

(a) whether the examination of the
question of revision of land policy of
Cantonments is over;

(b) if so, the findings of the examina-
tion and the decision of Government
pursuant thereto in detail and when the
same will be implemented; and

(c) if not, the gspecific reasons for the
delay and when it is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR1 K.
P. SINGH DEO): (a) to (c). The
question of revision of land policy in
Cantonments is under active considera-
tion of the Government.

Overseas Projects on Trunkey basis

5451. SHRI JAGDISH TYTLER: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state: -

(a) whether it is a fact that TAAI
have been able to obtuin a number of

vverscas projects on turnkey basis;
(b) if so, the details thereof; and

(¢) the countries where our technical

skill in this particular aspect is needed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). A statement
showing foreign contracts awarded to
the International Airports Authority of
India is enclosed.

(c) Such of those countries who need
technical  assistance are provided with
such assistance to the extent possible as

indicated in the statement.
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Increase In tariff of Janata Hotels

5452. SHRI RAJESH KUMAR
SINGH:

SHRI TRILOK CHANDRA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the tar-
iffs of the much-publicised Janata Hotels
of the Department of Tourism are like-
ly to be raised by more than 100 per
cent over the stipulated tariff thereby
difuting the Janata concept; and

(b) if so, the reasons therefor and
its likely impact on tourism?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) and b). The India
Tourism Development Corporation
(ITDC) which is constructing the Ashok
Yatri Niwas (Janata Hotel) in New
Delhi has proposed upward revision of
the tarifl for the hotel as under:—

Single occupancy Rs. 50]- per day

Double occupancy Rs. 60'- per day

Dorniotory Rs. 72|- per day

(@ Rs. 18/- per bed)

The reasons for upward revision in
tariff have been attributed to the increase
in built-up area resulting in additional
cost, additional facilities such as air-
conditioning of cafeteria and restaurant,
chilled drinking water supply etc., and
the general price escalation during the
period of consruction.

In view of  the central location of
Ashok Yatri Niwas, the tpye of  ac-
commodatlon and facilities it will pro-
vide, no adverse impact on tourism is

-expected due to the proposed increase io

tariff.
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Setting up a stock Exchange in Gujarat

5453. SHRI DIGVIJAY SINH: Wwill
the Minister of FINANCE be pleased to
state:

(a) has a proposal been made to set
up a stock exchange in Rajkot, Gujarat;

(b) if so, have the groundg given for
setting up the stock exchange been fully
examined; and

(). if so, when will the sanction
be given?
THE MINISTER OF FINANCE

(SHRI PRANAB MUKHERIJEE): (a)
to (c). A proposal for grant of re-
cognition under the Securities Contracts
(Regulation) Act, 1956 to The Rajkot
Stock Exchange proposed to be set up at
Rajkot has been received by Govern-
ment, The documents and informa-
tion received in this behalf are being
examined to assess the need for the es-
tablishment of a Stock Exchange at Raj-
kot. Some additional information has
been called for from the promoters of
the Exchange to enable the Government
to take a decision in the matter. After
receipt of this information, the matter
will be cosidered further and if the de-
cision of Government is in favour  of
the proposal, the promoters will be
asked to float a Stock Exchange after
incorporating the changes in the Mem-
orandum of Association and Articles of
Association that may be suggested by
Government. Thereafter, the trading
Bye-laws and Regulations will have to
be framed by the Exchange in accordan-
ce with the Securities Contracts (Regula-
tion) Act. As soon as these require-
ments  are duly complied with, the
Stock Exchange will be granted recogni-
tion by Government under the said
Act,

Expenditure incuired on contingencies in
office of controller of Defence Accounts,
Patna o

5454. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE be
pleased to state:
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+ (a) the expenditure incurred on con-
tingencies in the office of Controller of
Defence Accounts at Patna during the
“years 1979-80, 1980-81 and 1981-82;

]
+

(b) the items on which
has been incurred;

expenditure

(c) the expenditurc incurred on tele-
phones;

(d) whether S.T.D, line in the P.V.X.
" in CDA Patna was in operation; and

. (€) if so, what action Government
propose to take in the matter?

THE  MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
SAWAIL SINGH SISODIA): (a) The
‘expenditure incurred by the organisation
;jof the Controller of Defence Accounts,
Patna wag as under:—

197g-80 Rs, 6,39,90'*
'+ 1980-81 Rs. 9.77.000
"1981-82 Rs. 7.17,780

(upto 31-1-1982)

(b) The items are postage, Telephones,
“Typewriier, Office equipment, Furniture,
‘Binding charges, Livery to Group ‘D’
emplovees and other Miscellaneous items
of a contigent nature.

(¢) The details are as under:—

1979-80 Rs. qo.050
1980-81 Rs. g6.012
198 -82 Rs. 8n,051

~ (upto 31-1-1982)

(d) 1t was in operation till February,
1982, when it was barred.

(e) Does not arise in view of (d)

above.

Malaysia to sell Refineq Palm Oil fo
India

5455. SHRI KRISHAN KUMAR
GOYAL: Will the Minister of COM-
MERCE be pleased to state:

. (@) whether it is a fact that Malaysia
proposed to sell refined Palm oil to India;
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(b) whether the STC had a talk with the
Malaysian authorities for prospects in
sales of Palm oil; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A.SANGMA): (a) to (c). During the first
week of March 1982 discussions were held
with Malaysian delegation in which STC
also participated. The Malaysian side cx-
pressed their keenness to sell palm oils to
India, On being told that the prices of
palm oils were higher, the Malaysian side
stated that they were taking steps to make
their prices more competitive.

Stcering Committee for Promotion of
Exports of Small Sector's Products

5456, SHRT K. MALLANNA: Wil

the Minister of COMMERCE be pleased
10 state:

(a) whether Government have constitu-
ted any Steering Committee for the pro-

motwn of exports of small sectors’ pro-
ducts;

(b) if so, the names of the members
of the Committee and the products which
have been selected for export;

{¢) whether Government have decided
any suitable strategy for the development
of exports of small industries sector: and

(d) if so, the details of the guidelines
issued in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGAMA): (a) to (d). A Steer-
ing Committee for export promotion iIn
the small scale sector was constituted in
June 1980. The Steering Committee
submitted its report to the Government in
June 1981. A list of members of the
Steering Committee is given in the attach-
ed statement.

The recommendations made by the
Committee in regard to export strategy
for small scale industries included em-
phasis on export marketing, utilisation of
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existing manufacturing facilities and to
render assistance to product adaption,
design development, procurement of sam-
ples, provision of testing facilities and
export promotion services. In the long
run, the Steering Committee suggested uc-
tion to develop new export products and
establishment of export oriented units In
the small scale sector, The recommenda-
tions hive been examined and suitable
action will be taken to implement such
recommendations which are found accept-
able.

Statement

£

Members of the Steering Committee

1. Dr. Ram K. Vepa,
Development Commissioner,
Small Scale Industries,
Nirman Bhavan,

New Delhi.

2. Shri R. Srinivasan,
Jt. Secretary (SSI),
Ministry of Industry,
Udyog Bhavan,
New Delhi.

3. Executive Director,
State Trading Corporation,
Chandralok Building,
Janpath,
New Delhi.

4. Executive Director,
Trade Development Authorily,
Bank of Baroda Building,
Parliament Street,
New Delhi.

5. Joint Secretary,
Ministry of Finance,
Deptt. of Economic Aflairs,
New Delhi.

6. Dr, V. Agnihotri,
Economic Adviser,
Ministry of Commerce,
New Delhi,

7. Shri K. P. Geethakrishnan,
President, Council of States,
Small Industries Corporation,
Flat No. 904, Padma Tower-I,
Rajendra Place,

New Delhi.

1904 (SAKA)

Written Aunsizers 1-8

8. Shri A. Ramachandran,
Export Commissioner,
Udyog Bhavan,

Nezw Delhi.

9. Shri G. Chandrakant,
Szcretary-General, FIED,
Allahabud Bank Building,
Parliament Street,

New Delhi.

10. Dr. R. K. Singh,
Fxecutive Director,
Engincering Export
Promotion Council,
Surya Kiran Building,
Kasturba Gandhi Marg,
New Delhi.

11. Shri T. S. Kannan,
Chairman, National
Small TIndustries Corporation,
Okhla Industrial Estate,
New Delhi.

12. Chairman,
Gujarat State Export
Corporation,
Gujarat Chamber’s Building,
Ranchhodlal Marg,
Ahmedabad,

13. Dr. T. N, Iaitle,
Director,
DC(SSI),

New Delhi.

14. Chairman,
National Small Industries
Corporation, New Delhi.

Concesions to Exporters

J457. SHRT ANANTHA RAMALL .
MALLU: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that Gover:-
ment have been giving concessions O
exporters;

(b) if so, to what extent the conces-
sions to exporters have benefited the
country;

(c) to what extent the export subsidics

have given good results so far; and
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(d) whether any field has been noted
where the level of subsidies has not been
satisfactory in view of the poor perfor-
mance of the exporters during the last
six months?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1 P.
A, SANGMA): (a) Yes, Sir.

(b) to (d). As a result of various
concessions and facilities given to  the
exporters, India’s exports have shown a
continuous E:rowth. These  concessions
are allowed on the basis of well defined
principles. These are kept under constant
review and npecessary changes are made
whenever the situation so warrants,

Buffer Stock of Imported Rubber

5458. SHRIMATI USHA PRAKASH
CHAUDHURY: Will the Minister of
COMMERCE be plcased to state:

(a) whether it is proposed to raise a
buffer stock of rubber and the details in
this regard;

(b) whether it is a fact that the price
of rubber has shown a rising trend des-
pite imports;

(c) the orders so far reccived by the
STC; and

(d) the steps proposed to stabilise and
bold the price line of rubber?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGAMA): (a) There is no
proposal at present to raise a buffer stock
af rubber.

(b) There has been an upward trend in
domestic prices of rubber since December,
*0R].

«¢c) STC have rcceived and serviced
wrders from the rubber industry for a
euantity of 11800  tonnes against one
month’s requirement of the industry.
fPresh indents for another month’s  re-
auirement have been called for, but the
7uantity is likely to be of the same order.

{d) Government are keeping a close
watch' op the natural rubber sitnation In
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the country. Since November 1981 STC
has been authorised to import 15000 ton-
nes of rubber to cover the demand-supply
gap in 191-82. For 1982-83, STC has
been authorised to import 30,000 tonnes
of rubber on an initial assessment of the
demand-supply position. The position is
being kept under periodic review.
Timely imports will help stabilise rub-
ber price.

Opening of Local Head Office of S.B.I. at
Bangalore

5459. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased
to state:

(7) whether there is any proposal un-
der Government’s consideration to open
a local Head Office of the Stute Bank
of India at Bangalore; and

(b) if so, what are the details thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) No. Sir.

(h) Does not arise.

Commaodities Subject to Quality Control
and Complsory Pre-Shipment

54600. SHRI D.S.A. SIVAPRAKA-
SHAM): Will the Minister of COM-
MERCE be pleased to state the commo-
dities that are subject to quality control
and complsory pre-shipment when these
are to be exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): A list of items
covered under the Export (Quality
Control and Inspection Act,
1963, is laid on the Table of
the House. (Placed in Library. Sce No.
1.T—=3753/82).

Visit of Europcan Economic Team to
India

5461. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any high level team of
the European Economic Community visi-
ted India this year;
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(b) if so, the purpose of this visit; and

(¢c) whether any agreement between
the Government and the EEC had been
made, if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c). A meet-
ing of the Indo-EEC Joint Commission
was held at New Delhi on the 22nd and
23rd January., 1982 which was attended
by a high level EEC delegation. The
Indo-EEC Joint Commission reviewed the
whole range of bilateral economic rela-
tions and infer-alia agreed to set up a
Working Group on Trade to cxamine and
suggest solutions to outstanding issucs
relating to improving the access to the
EEC market for important Indian pro-
ducts like textiles, tobacco, leather, band-
knotted carpets etc.  In the field of in-
dustrial cooperation, it was decided to
hold sectoral conferences on selected
areas of economic activity in India, The
Joint Commission also decided to explore
the possibility of viable cooperation 1n
various arcas of science and technology.

Opening of Branches of Commercial Banks
in the U.S. and the U.K.

5462. SHRI LAKSHMAN MALLICK:
Will the Minister of FINANCE be plea-
sed to state:

(a) whether som= commercial banks are
going to open their branches in the U.S.
and the UK,

(b) if so, the names of the commercial
banks which are going to open their bran-
ches in the U.S. and the UK,

(c) the total number of brdnches of
those commercial banks going to be open-
ced in the U.S. and UK. in 1982-83: and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d). The Reserve Bank of India have
reported that as of to-day no licences are
pending with any of the Indian commer-
cial banks for opening their branches in
US.A. and U .K.

CHAITRA 5, 1904 (S4KA)

Writlen Answers 142

New Projects in Orissa with World Bank
Finan:e
5463. SHRI LAKSHMAN MALLICK:
Will the Minister of FINANCE be plea-
sed to state:

(a) whether any new projects of Orissa
are likely to be financed by the World
Bank in 1982-.83;

(b) if so, the total amount and the
names of the projects on which that am-
ount is. proposed to be given to Orissa;
and

(c) the delails thereof?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) to (¢)-
We have indicated to the World Bank
Group a pipeline of Projects for its fiscal
Year 1983  (July 1, 1982 to Junc 30th,
1983) in which some Orissa projects are
also included. However, the projects or
which assistance will actually be tied up,
and the quantum of such assistance will
depend., among other things upon avail-
ability of Bank Group funds and the
status of projects processing.

Memorandum from Tea Estates in Back-
ward Districts of West Bengal

5464. SHR1 PIUS TIRKEY: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have received
memorandum from the tca estates in  the
backward districts of West Bengal regard-
ing the destruction by floods;

(b) if so, the contents of the memoran-
dum; and

(c) what action has been taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Tea Board have recci-
ved letters from Messrs Duars Union Tea
Company Limited. Calcutta regarding
flooding of Patkapara tea estate in  the
Dooars due to the construction of unau-
thorised bunds by villagers. Tea Associa-
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tion of India has informed Tea Board
about the likely damage to Putinbari tea
estate and Fulbaripatan tea estate in the
Terai since there are no protective bunds
on rivers in that area.

(b) [n the case of Patkupnra tea estate
it has been stated that as a result of con-
water of the

struction of bunds. drain

garden has no outiet.  This has resnlted
in the flooding =f the entire garden and
stagnant water has accumulated at  the
roots of bushes.  Continued v-aterlogging
is a crop hazard as well as a health haz-
ard. Tea

requested Tea Board to persuade the lo-

Assaciation of India has

cal residents to dismantle the bunds in
the interest of crop safety. In the case
of Putinbari tea estate and Fulbari Patan
tea estate detailed information has not been

received from Tea Association of India.

(c) The
appropriate

State
authority to

Government is the
take necessary
action.  Accordingly a copy each of the
said representations has been sent to the
concerned department of the State Gov-
ernment with a request to take necessary

action.
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Export of Teak Wood

5465. SHRI MOHAN
Will the Miniser
pleased to state:

LAL PATEL:
of COMMERCE be

(a) whether it is a fact that teak wood

is being exported:

(by if so, the quantity and value of

teak wood exported during the last five

years. yearwise and at what rate;

(¢) whether it is a fact that there (5 a
great shortage of teak wood in India and
prices arc going up day by duy: and

(d) whether in view of the above fact
Government propose to put a ban on the
export of teak wood?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a), (¢) and (d). Accord-
ing to the export policy the export of
wood and timber of all species in logs and
sawn form is banned. However, export of
a limited quantity of teak wood at occa-
sional intervals to West African countries

through STC has been permitted by Gov-
ernment.

(b) A statement is attached.

Statement

Export  of teak wood from India

Year Quantity Value
(Cubic Me-  (Rs. 000)
tre)

1976-77 6569 23187

1977-78 5749 21096

1978-79 1809 7192

1979-8o 396 1541

(April.-Dec) 1980

) —

38 138
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Souuv: Monthly Satistics of the Foreign
Trade & Indin—Direcorate General of
Commersial  Intelligence  and Statistics.
Calcutts,

Expansion of Tourist facilities in Gujarat
State

5466. SHRI MOHAN LAL PATEL: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the main
featurcs «[ the programmie envisaged for
expunsion of tourist facilities in The State
of Gujar.i during the Sixth Plan Period
and what typ: of assistance tne Central
Governme 1t propose to render to the State
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): In keeping with the policy to
develop tourist facilities along identified
travel circuits in an integrated and phased
manner, the following centres have been
identified in 3 travel circuits in Gujarat th
consultation with the State Government;

1. Ahmedabad-Rajkot-Jamnagar-Dwarka-
Porbandar-Sasan-  Gir-Somnath-Juna-
garh- Bhavnagar-Palitana-Ahmedabad.

2. Ahmredabad-Dakor-Baroda-Shukaltirth
(near Broach)-Saputara-Ukkai-Surat-
Ahmedabad.

3.  Ahbmedabad-Wankaner-Bhuj-Mandvi
Beach- Bhuj-Radhanpur-Palampur-Sid-
dhpur-Patan-Modhera-Ahmedabad.

Tourist facilitieg will be developed by
pooling the available resources in the Cen-
tral, State and private sectors.

A blue-print of tourism development
based on the above concept received fromy
the State Government is under examination,
A shelf of schemes will be prepared for
implement ition in the Central Scctor dur-
ing the Sixth Five Year Plan depending

upon the availability of funds and inter-se
priorities,

During 1981-82, the amount of Rs. 2.50
lakhs has been released for purchase of
boats to It used in Ukkai Lake.
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India and Bulgaria to set up JYoint
Ventureg in Third Countries

5470. SHRIMATI MADHURI SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it 1s a fact that the Indo-
Bulgarian Joint Business ouncil has agreed
to examine and set up joint ventures in
third countries;

(b) whether the countries have been
identified for his purpose; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! P.
A. SANGMA): (a) to (c) At a meeting of
Indo-Bulgarian Joint Business Council held
at New Delhi on 25th and 26th ¥zbruary,
1982. the two sides agreed to identify third
countries where possibilities exist for setting
up industries in  collaboration between
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Indian and Bulgarian enterprises. Reports
on the subject are likely to be considered
at the next meeting of the JBC.

Loans upder Economic Rehabilitation of
Rural Poor and I1.RD. programme to
Orissa

5471. SHR1 K. PRADHANI: Will the
Minister of FINANCE be pleased 1o state:

(a) whether  Government are  aware
about the banks lagging behind in advanc-
ing loans under the Economic Rchabilita-
tion of Rural Poor and Integrated Rural
Development Programmes (o the State of
Orissa;

(b) if so, whether Government have a
proposal to make a year-wise review of
the granting of loans for Implemeanting the
above programmes in Orissa; and

(¢) the details abhout thz district-wise
review, if conducted earlier in Orissa?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (c). Pub-
lic sector banks have been progressively
providing more assistance to the beneficia-
ries of Integrated Rural Development
Programme and to other weaker sections.
In the State of Orisssa as on March 30,
1978 the number of accounts of such bene-
ficiaries was 1,74,000 with an outstanding
amount of Rs. 21.34 crores. Against this
the number of beneficiaries in March 31,
1980 was 2.,55,000 and the amount out-
standing was Rs. 40.75 crores. State-wise
figures for the succeeding period are not
yet available. The position regarding the
performance of the public sector banks in
the context of the guidelines laid down by
the Reserve Bank is reviewed from time to
time in Staic-level Cor-ordination Commit-
tees, Regional Consultative Committees
elc. A meeting of the representatives of the
State and Central Governments and of the
chief cxecutives of public sector banks
was held on November 21, 1981 under
the Chairmanship of the Governor, Reserve
Bank of India, when various issues relating
to the implementation of Programmes for
weaker sections were discussed in details,
Based on the conclusions arrived at in
the mecting, Reserve Bank has issued fur-
ther instructions to the public sector banks.
No district-wise reviews are taken at the
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all India level. Such reviews are made at
the local level by agencies of the State
Governments and the banks operatling in
the regions. '

Export of Cargo by Air

5472. SHRI K. PRADHANI: Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state:

(a) whether Government have under-
taken the programm: of exporting car-
goes by air;

(b) if so, the names of the airlines and
airports of the country through which the
exports of cargoes arce going on af present;

(c) whether Government have a pro-
posal to develop some airports for this
purpose; and

(d) the programme of the Government
in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) Yes, Sir. The Government is
encouraging export of cargo by air,

(b) Airports:

Santacruz — Bombay
Dum Dum — Calcutta
Palam — Delhi
Meenabakkam -— Madras

Airlines:

Bombay: Aeroflot, Air France, Air
India, Air Lanka, Air Mauritius, Alitalia,
Alymenda Airlines, Bangladesh Biman,
British Airways, Cathay Pacific, Czechos-
lovak Airlines, Egypt Airlines, Gulf Air,
Indian  Airlines, Iraqi Airways, Iran
Airways, Kenya Airways, Kuwait Airways,
Lufthansa, Lot Polish, Pakistan Interna-
tional Airlines, PANAM, Quantas, Sabena
World Airlines, Saudi Arabian Airlines,
Singapore Airlines, Swissair, Syrian Arab
Airlines, Zambian Airways.

Calcirta:  Aeroflot, Air India, Bangla-
desh Biman, British Airways, Indian Air-
lines, Royal Nepal Airlines Corporation,

Scandinavian Airlines System, Thai Air-
ways Int 'mational, Union of DBurma

Airwaye
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Madras: Air Lanka, Air India, Indi2n
Airlines, Malaysian  Airlines, Singapore
Airlines.

Declhi: Aeroflot, Air France, Air India,
Alitalia, Ariana K Afghan Airlines, British
Airways, Gulf Airways, Indian Airlines,
Iragi Airways, Japan Airlines, KLM,
Kuwait Airways, Lufthansa, PANAM,
Pakistan International Airlines, Royal
Nepal Airlines, Corporation, Scandinavian
Airlines System, Syrian Arab Airlines,
Thai Airways International & Saudia Arab

Airlines.

(¢) and (d) Integrated cargo comp-
lexes have been set up at selected inland
points such as Bangalore, Hyderabad, Ah-
medabad, Trivandrum, Jaipur, Varanasi
and Amritsar. These Air Cargo Comp-
lexes provide requisite facilities for pro-
cessing of export documents in order to
facilitate exports by air, Government has
set up a high level standing committee
known as SCOPE-AIR for coordination
with all concerned interests,

Proposal for Extending age of Retirement
of personnel of armed force (Army, Air
force and Navy)

5473. SHRI K. PRADHANI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government have a propo-
sal for extending the age of retirement of
personnel of Armed Forces (Army, Air
Force and Navy).

(b) if so, what is the age relexation
proposed to be given for the different
categories of Forces; and

(¢) when such proposal is going to be
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) No, Sir.

(b) Does not arise.

(c) Does not arise.
Helicopters and Aircrafts in Possession of
Coast Guards

5474. SHRI K. PRADHANI: Will the
Minister of DEFENCE be pleased 10
state:
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(a) the total number of helicopters and
aircrafts under the possession of the Coast
Guards;

(b) whether Government have a pro-
posal to strengthen the Coast Guurd both
in east and west coast of the country;

(¢) if so, whether some more helicop-
ters and aircrafts arg proposcd 10 bhe
provided to the Coast Guards to diversify
their operations; and

(d) the detailed
regards?’ ,

steps taken in this

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) Nil.
(b) Yes, Sir.

(c) and (d). The Coast Guard Deve-
lopment plan provides for acquisition of
light helicopters and light surveillance
aircraft for the Coast Guard. Orders for
three Helicopters have been placed on
HAL, Bangalore and these are expected
to be delivered shortly. The selection of
the light surveillance aircraft is under
progress.

Setting up CDS canteen at headquarters of

Districts having g large npumbe¢r of ex-
servicemen
5475. PROF. NARAIN CHAND

PARASHAR: Will th: Minister of DE-
FENCE be pleased to refer to the reply
given to Unstarred Question No. 936
dated 26th February, 1982 regarding
setting up of CSD Canteens at headquar-
ters of districts having a large number of
ex-servicemen and state:

(a) whether the CS.D. Department on
its own would set up Canteens at such
district headquarters which have a heavy
preponderance of  ex-servicemen in the
states of Himachal Pradesh, Punjab, J&K,
Haryana, Rajasthan and the hill areas of
U.P. and some other States so as to pro-
vide some relief to the ex-servicemen, if
it is not possible to permit ex-service-
men’s organisations/leagues to set up
such canteens; and

(b) if so, the likely date by which a
decision is expected to be taken im this
regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) and (b). Unit
run canteens of the Armed Forces func-
tion as the retail outlets of the Canteen
Stores Department. Canteen Stores De-
partment does not have retail outlets of
its own. As an experimental measure,
Army Headquarters propose to establish
unit registered cantecns under the static
formations of the Armed Forces at the
following places for the benefit of the ex-
servicemen:—

(i) Bhiwani (Haryana)

(ii) Hamirpur or Mandi (Himachal
Pradesh) at the discretion of HQ West-
ern Command.

(iii) Balia or Ghazipur (Uttar Pra-
desh) at the discretion of HQ Central
Command.

(iv) Vellore (Tamil Nadu).

A final view, on the date by which the
aforesaid unit run canteens will become
operational, will be taken by 30th June,

1982.

Increase in emoluments of ga]lhnlry award
winners

5476. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of DE-
FENCE be pleased to refer to the reply
given to Unstarred Question No. 6929 on
April 8, 1981 regarding increase in emolu-
ments of Gallantry Awarg winners and
state:

(a) the dates on which the monetary al-
lowances for Gallantry Award  winners
have been revised, alongwith the details of
this revision on each occasion during the
past three years;

(b) whether there is any proposal to
make any further revision in the near
future in view of the rise in the cost of
living; and

(©) if so, the likely date by which it
would be done?
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THE  MINISTER OF DEFENCE
(SHRIL R. VENKATARAMAN): (a) The
monetary allowances for gallantry award
winners have not bcen revised during ihe
past 3 years.

(b) and (c). There is no direct linkaze
between monetary allowance for gallantry
award winners and rise in the cost of liv-
ing. However, a proposal to revise the
rates of monetary allowances attached to
post-independence gallantry awards s
under consideration of the Government.

Groundnut oil smuggled to Gulf

5477. SHRI R. L. BHATIA: Will th:
Minister of FINANCE be pleased to state:

(a) whether his attention hag Dbeen
drawn to fne news-item captioneq “Ground-
nut oil worth crores smuggled to Gulf” ap-
pearing in the “Blitz”", Bombay dated the
6th March, 1982;

(b) if so. his reaction thereto; and

(c) the measures which Government have
taken or propose to take to prevent the
smuggling of groundnut oil in a big way to
Pakistan and some Gulf countries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWA1
SINGH SISODIA): (a) Yes Sir.

{b) Reports _received by  Government
do not confirm any large scale smuggling
of groundnut oil out of India to Pakistan
or to the Gulf countries.

(c) The preventive and intelligence
machinery of the Cuvoms  Department
along the West Coast, including the Guja-
rat Coast and the Indo-Pak border has been
strengthened. The Customs authorities con-
duct regular sea, shore and road patrolling
in these regiong to prevent any attempts
at smuggling.
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Sixth Meeting of Indo-U.S. Sub-Commis-
sion on Economic and Commercial Affairs

5479. SHR1 H. N. NANJE GOWDA:
Will the Minister of COMMERCE be
pleased to state:

(a) whethér the sixth meeting of the
Indo-U.S. Sub-Commission on economic
and commercial affairs was held recently;

(b) if so, the issues that were discussed;
and

(c) whether any decision was taken to
improve the present trade pattern between
the two countries; if so, the details there-
of?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Yes, Sir.

(b) The Sub-Commission discussed a
wide range of multlateral and bilateral
ceconomic, trade and investment issucs.

t¢c) It was agreced to make continucd
efforts lo find solutions to cutsianding
trade issues with a view to promote two-
way trade.

Replacement of' LA. Aircraft

5480, SHRIMATI JAYANTI PAT-

NAIK:
. SHRI CHINGWANG KONYAK:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have a propo-
sal to replace some aircraft of the Indiar
Airlines;

(b) if so, which aircraft are proposed to
be replaced; and
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(c) when the replacement is going to
take place?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHRA-
MA): (a) to (c). Yes, Sir. Indian Airlines
are examining the replacement of F-27,
HS-748 and early series of B-737 aircraft
fn its fleet. Studies in connection with re-
placement are in progress and have not yet
reached a stage of giving any specific datcs
of replacements.

Price Policy to Check Black Marketing

5481. SHRI AMAR ROY-PRADHAN:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government have made, so
far, any controlling price policy to check
the black marketing system in the open
market in the country;

(b) if so, the details thereof: and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (1) 1o (c).
Transactions in administered commodities

are normally expected to take place at fair

prices notified by Government from time
to time. Government undertakes to meet
the basic minimum requirements of consu-
mers in respect of wheat, rice, sugar, elc.
at fair price through the Public Disiribu-
tion System Kerosene, exercise books and
controlled cloth are some of the other
itemg which are also made available at
fair prices through a network of retail
outlets.

Prices in the open markets are determin-
ed by the forces of demand and supply.
Government is equipped with necessary
powers to curb anti-social activities such
as hoarding’ profiteering and black market-
ing under enactments such as Prevention
of Black-Marketing and Maintenance of
Essential Supplies Act, 1980, Essential
Commodities Act, 1955 etc. These powers
are exercised as and when necessary.
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Repatriation of Profits by Indian Industrial
Joint Ventureg Abroad

5482. SHRI SONTOSH MOHAN DEV:
Will the Minister of COMMERCE be
pleaseq to lay a statement showing:

(a) the number of Indian industrial joint
ventures abroad;

(b) the total profit repatriated so far by
these joint ventures during the last three
years; and

(c) the names of joint ventureg which
have repatriated profits and those which
have not yet begun repatriating their earn-
ings?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) As on 31-12-1981 there
were 85 Indian industrial joint ventures
abroad in production.

(b) The amourt of dividends repatriated
by these units to India during the last 3
years has been as follows:

ARs. lakhsQ
1977-78 47
1978-79 65
1979-80 161

Information for subsequent years is in-
complete.

(c) A stalement giving the required in-
formation is laiy on the Table of the
House.

[ Placed in Library. See. No. LT—3754]
82]

Date of manufacture missing on bottles
supplied to Armed Force through Canteen

Service
5483. SHRI1 RAINATH SONKAR
SHASTRI:

DR. A. U. AZMI:

Will the Minister of DEFENCE be
pleased to state:

(a) whehter Government are aware that
the liquor manufacturers are not indicating
the date of manufacture on the bottles
supplied to the Armed Forces through
Canteen Service;

(b) if so. reasons thereof; and
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(c) the action taken, with detailg thcre-
of?

’

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K P.
SINGH DEO): (a) No, Sir. All the liquor
manufacturers  supplying liquor to the
Canteen Stores Department are indicating
batch unmber and the date of bottling
on the labels on the bottles of liquor sup-
plied by them.

(b) and (c¢). Do not arise.

Possission of Liquor Bottles sold  through:
CSD(I) Canteens by persong other than
Defence personnel

5484. DR. A. U. AZMI: Will the Minis-
ter of DEFENCE be pleased to state:

(a) whether it is a fact that it is inscri-
bed on the liquor bottles sold through
CSD(I) canteens that “‘possission of this
bottle by persons other than Defence-per-
sonnel is prohibited™;

(b) if so, the rcasons thereof;

(c) is it not a fact that major portion
of the liquor from CSD(I) taken from
Known service personnel or officers is con-
sumed by people other than defence per-
sonnel and if the rule is implemented
strictly, the sales of liquor will drop by
6Q per cent, thereby affecting the income
of the canteens; and

(d) if so, is it proposed to regularise the
possession of liquor hottled by persons
other than defence personnel so long as
it has been given by a known friend|orficer
either as a gift or on actual cost price, if
not the reasons thercfor?

THE MINISTER OF DEFENCE
(SHRI R VENKATARAMAN): (a) Yes,
Sir.

(b) Such inscription is affixed on liquor
bottles sold through Canteen Stores De-
partment because such sales enjoy certain
concessions in excise duty and sales-tax
which are meant for members of the Armed
Porce: and ex-Servicemen.

(c) and (J). No Sir. Service personnel
are prohibited from selling CSD supplied
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liquor to others. They are, however, permit-
ted to use such liquor to entertain their
friends and relatives who call on themn

socially.

Working of Central Public Sector Under-
takings in the South

585. SHRI H. N. NANJE GOWDA:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Standing Conference on
Public Enterprises at a meeting held recen-
tly in Bangalore reviewed the working of
the 37 Central Public Sector Undertakings

in the South;

(b) if so, whethey Government have
been furnished with a copy of the findings
of SCOPE ‘about the functioning of these
industries;

(c¢) whether Government give due weight
to the findings of this voluntary organiza-
tion (SCOPE) and whether they have made
suggestions for the improvement of some
such industries which are not doing well;
and

(d) if so, the details thereof and how
many of them have been accepted by Go-
vernment for implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT SAWA(
SINGH SISODIA): (a) According to infor-
mation available the Executive Committee
of the Standing Conference of Public Sn-
terprises (SCOPE) met in Bangalore re-
cently. The meeting considered inter alia
various aspects relating to the working of
the Central Government enterprises in the
Sourthern States.

(b) and (c). While the SCOPE have not
forwarded any such findings, details of the
meeting held by it in Bangalore recently
are available. The SCOPE is being used as
a consultative machinery by Government
to obtain the views of the public enter-
prises. The Bureau of Public Enterprises
of the Government of India is also repre-
sented on the Executive Committee of
SCOPE. The views of the SCOPE are
given due weight. No such suggestions
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have been received by Government after
the Bangalore meeting.

(d) Does not arise.

Dual Ac:ounting system for Public Sector
Undertakings

5486. SHRI H N. NANIJE GOWDA:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Standing Conference on
Public Enterprises, a voluntary apex body
on central Public Sector undertakings, has
submitted to Government a plan for con-
ducting dual accounting system for the
central public sector industries so that
activities of overiding socio-economic
significance could be accounted for sepa-
rately;

(b) if so, the details of the scheme sub-
mitted by the aforesaid organisation;

(c) the precise benefits that may be de-
rived by adopting the above suggestion;
ang

(d) Government's reaction to the above
suaggestion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWATL1
SINGH SISODIA): (a) No such proposal
has been Teceived.

(b) to ,d). Do not arise.

Second Jute Mill in Tripura

5487. SHRI AJOY BISWAS: Will the
Minister of COMMERCE be pleased to
state: ,

(a) whether Tripura Government has
approached the Central Government for
setting up a second jute mill in Tripura;
and

(b) whether, considering the industrial
backwardness of an area like ‘Tripura,
Government proposed to come forward
with all necessary help for setting up the
second jute mill in Tripura?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) Letters of Intent for setting up

" five new jute mills (two In Assam, two

in Bihar and one Meghalaya) in the Pub-
lic/Coorperative Sector in the Sixth Plan
period was issued sometmie ago. Having
regard to the Sixth-Plan Projections for
demand for jute goods. intended produc-
tion, susiable capacity and fresh capacity
to be created to supply the goods in that
period. it does not seem necessary that
any further licenced canacity for setting
up another jute mill in any State should
be considered for creation in this Plan
period. '

China’s interest in sctting up joint ventures

5488. DR, KRUPASINDHU BHOI.:
Will the Minister of FINANCE be plea-
sed 10 state:

(a) whether China has evinced keen
interest in setting up joint ventures in
India and with Indian collaboration in
third countries during the visit by a three-
member Chinese delegation recently;

(b)) if so. the fields in which China has
shown interest; and

(c) the outcome of their visit and the
follow-up action taken by both sides im
the matter with the stage at which the
matter stands at present?

THE MINISTER OF FINANCE
(SHR1I PRANAB MUKHERIJEE): (a)
to (¢). No Chincse delegation visifed the
country for negotiations relating to trade
or invesiment. However, a team of three
officers of the China Council for Promo-
tion of International Trade undertook a
study tour under the auspices of the UN
Centre on Transnational Corporations. It
visited New Delhi from the 17th to 27th
December, 1981 to get an understanding
of matters connected with technology
transfer, policies, procedures and legal
machinery for settlement of disputes,
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Declaring of Dahod town as “C” class

city

5490. SHRI SOMIJIBHAI DAMOR:
Will the Minister of FINANCE be plea-
sed to state the reasons for not declaring
the Dahod Town as “C” Class city for
the payment of house rent allowance to
Railway employees working in Loco
Workshop, Dahod though the population
of Dahod town exceeds 50 thousand as
per the latest Census (1981)?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): Under the
existing policy, cities with a minimum
population of 50,000 are eligible for classi-
fication as ‘C’ class for the payment of
House Rent Allowance to Central Govern-
ment employees working there. Accord-
ing to the 1971 census report, the popula-
tiont of Dohad town in Gujarat State was

1641.S—6
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44,506, The question of classification/up-
gradation of various cities on the basis of
the 1981 census population figures will
be considered after the final 1981 census
figures are received from the Registrar
General ang Census Commissioner of

India.

Setting up of a technical consultamcy cell
by State Bank of India in Calcutta.

5491. SHRI R. P. DAS: Will the Minis
ter of FINANCE be pleased to state:

(a) whether the State Bank of India has
set up a Technical Consultancy cell in Cal-
cutta to help entrepreneurs in the small
sector of the Eastern States;

(b) if so, the results thereof; and

(c¢) if not, when it will be set up?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a) Yes,
Sir. State Bank of India has set up Tech-
nical Consultancy Cells in all its Loeal
Head Offices to assist the small scale in-
dustries-sector. Its Cells at Bhubaneswar,
Calcutta and Gauhati cover the REastern
States.

(b) and (c). The Consultancy Cells of
the State Bank of India help new entre-
preneurs approaching the bank for valida-

tion of their project reports, counselling
entrepreneurs finaced by it, improving
their productivity, assisting rehabilitation
of sick units, training of borrowers through
short term management appreciation pro-
grammes to expose them to basic manage-
ment concepts like inventory control, cost-
ing and pricing etc. entrepreneurial deve-
lopment programmes for motivating the
educated unemployed in backward districts
through residential programmes, imparting
inputs for building up their motivation and
ekills for setting up small scale industrial
units etc. These services are offered free
of charge by the Cells, A on 31-12-1981
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is

the three Cells covering the Eastern States had extended the following support:

(i) Number o managament appreciation programmes

conducted

(ii) Number of persons covered

5

about 120

"(iii) Number of entrepreneurial programmes conducted 13

(iv) Number ol persons covercd

265

Details of persons whose premises were
Raided by authorities

5492. SHR1 N. E. HORO: Will the
Minister of FINANCE be pleased to state:

(a) the particulars, names and nddres-
ses of the persons whose premises were
raided for tax evasion and the value of
the property seized during the raid made
by the authorities during 1981, State-wise;

(b) the details regarding the aclual value
of the movable and immovable property
of the respective persons concerned while
comparing it with the respective final re-
turns; and

(c) whether any laxity has becn noticed
in taking appropriate action against the
persons and if so, the details in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) to (c). The Income-
tax ‘authorities conducted 3814 searches dur-
ing year 1981. Prima facie unaccounted
assets valued at Rs. 29.95 crores approxi-
mately have been seized in these searches.
The total amount of taxable welath/income
will be known only after the investigations,
which are in progress, are completed and
‘the relevant assessments are finalised. Time
and labour involved in collecting and col-
Jecting the information sought for in respect
of each and every such search will be
disproportionally high. However, if the
Hon'ble member specifies any case(s) in
-reapect of which information is desired, the
same will be collected and furnished.

Projects manufacturing aircrafts

5493, SHRI SANTOSH MOHAN DEV:
Will the Minister of DEFENCE be pleased
to state the projects together with mone-
tary allotment for research ang develop-
ment of indigenous aircraft to meet the
requirement of the Defence Forcea in the
country?

THE MINISTER OF DEFENCE (SHR1
R. VENKATARAMAN): Some of the
aircraft currently under design and deve-
lopment at Hindustan Aeronautics Limit-

ed include (a) HPT-32, a piston engine
ab-initio trainer, (b) Kiran Mk II, a jet
trainer, and (c) Ajeet trainer. Certain

other aircraft/aero-engine design projects
are also being progressed; it would not be
in public interest to give further details of
these projects,

Financial losSes suffered by garden reach
shipbullders and engineers

5494, SHR1 SUBODH SEN: Will the
Minister of DEFENCE be pleased to state:

(a) whether the mandgement of the Gar-
den Reach Shipbuilders and Engineers has
approached Government for subsidy in
order to narrow the substantial financial
losses suffered by building bulk carriers for
the Mughal Lines a public sector shipping
company;

(b) if so, the details of the same;

(c) the reaction of Government in this
matter, with details thereof?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (s) Yes, Sir.
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(b) and (c). Garden Reach Shipbuilders
and Engineers Ltd., have approached Gov-
ernment for grant of subsidy at the rate of
Rs. 417 lakhs (37 per cent of the revised
contractual price) each for the first and the
second bulk carriers ordered by M/s.
Mogul Lines. Subsidy for third vessel bas
also been proposed at 37 per cent of the
final price of the vessel L0 be determined.

In addition. GRSE have proposed that
the cost over-run remaining after the pay-
ment of subsidy may be made good by
Government by means of a special grant,
These proposals are being examined by the
Government.

Use of Government Vehicles

5495. DR. A. U. AZMI: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether it i3 a fact that use of Go-
veroment vehicles of all kinds has been
sbanned even on amenities from Septem-
ber 1979 in all the Gvoernment Officed
including Defence Headquarters;

(b) have caseg of their use on amenities
come to the notice of Government;

(¢) if so, details thereof together with
action taken to enforce Government
orders; and

(d) if not, the reusons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWALI
SINGH  SiSODIAY: (a) No. Sir.
Government has not issued apy instruc-
tions banning the use of Government
vehicles for amenity purposes.

(b) As the use of vehicles for amenity
purposes has not been banned, there will
be no occasion for such cases being brou-
ght to the notice of the Government.

(c) and (d). Do not arise in view of
reply to (b) above.

Steflographic assistance to high officers in
Defence Services

5496. DR. A. U. AZMI: Will the Minis-
ter of DEFENCE be pleased (o state:

(a) whether it is a fact that Service
HQrs, were asked to indicate the sanc-
Woned strength of officers of the ranks of
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Lt. Genperals and equivalenats; Maj-Gene-
rals and equivalents and Brigadiers and
equivalents by the Chief Administrative
Officer in the recent past;

(b) if so, the reasons therefor, along-
with details received;

() have all these Officers been pro-
vided with the requisite entitled steno-

grapic help;

(d) if not, reasons thereof together with
the details of the deficiency Grade-wise
and steps taken to fill up the same;

(e) have all the Officers of the Rank of
Commodore, Indian Navy, and equiva-
lent in the other Services been provided
with Grade B Stenographers; and

() if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEOQ): (a) Yes, Sir.

{by It would not be in the public in-
terest to disclose this information.

{¢) and (d). There is no scale laid down
for authorising Stenographers for Service
Ofticers in the AFHQ. The authorisation
is based on work load of cach officer.
Details of the deficiency Grade-wise are

as under:—

Grade ‘A’ Nil
Grade ‘B’ 9
Grade ‘C’ ’ 21
Grade ‘D’ 98

Action is in hand to fill the vacant posts

(¢) and (f). No, Sir. 63 posts of Steno-
grapher Grade ‘C' attached with the offi-
cers of rank of Brigadiers/equivalent
holding the appointment of Director have
been upgraded to Grade ‘B’ on ad hoc
basis to improve the promotional pros-
pects of the Stenographers Grade ‘C.

External Debt

5497. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE

be pleased to state:

(a) what was the total public debt of
India during 1950-51, 1960-61, 1970-71
and 1980-81;
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(b) of the above what is the total
amount of (i) market loans (ii) Treasury
bills (iii) other securities, (iv) guarantees
and other debt liabilifies in the above de-
cades;

(¢) what are the figures of “External
Debt” during each of the above decade
and how much of the IMF loan will be

drawn by Government during 1982 and
1983;

td) what are the figures of debt servic-
ing charges, interest and payment of ex-
ternal debts during the above decades;

(e) the details of external debt from
(1) Atd India Consortium, (ii) OPEC, (i)
West Asian countries, (iv) East European
countries, (v) World Bank, (vi) IMF,
(vii) IDA and (viii)qother sources; and

(f) what arrangements have been plan-
ned over this decade 1981—91 to gradually
pay off or reduce the external debt posi-
tion?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (¢). In-
formation is given in statements I, 1
and I Jaid on the Table of the House.
(placed in Library. See No. LT-3755/82)

The Government of India have made
two purchases of SDR 300 million each
in November 1981 and January 1982. The
third and final purchase of SDR 300
million under the first year’s EFF pro-
gramme is likely to be made after March
1982 and beforc June 30, 1982. Until
June 30, 1983, purchases under this ar-
rangement shall be an additional SDR
1800 million and the remaining SDR 2300
million in the third and final year of the
programme i.e. from July 1, 1983 to the
end of the extended arrangement. The
phasing of the drawls in the second year
of the programme is yet to be determined.

(f) Repayment of debt (Principal and
interest) is made mainly from country’s
export and invisible earnfngs. The over-
all external debt position at the moment
is within manageable limits. The level of
country’s external indebtedness and the
likely burden of debt service are being
constantly kept in view to ensure that
they remain within prudent limits.

A number of steps are being taken by
the Government to ensure that foreign fin-
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ancing is progressively reduced. These
include—

() Increasing domestic  exploration

and production of oil and natural gas,
development of alternative cnergy sour-

ces and reducing demand for petroleum
products.

(ii) Import substitution in  major
areas like cement, fertikizers, non-ferrous
metals, steel etc. by improving capacity
utilisation and by creating additional
capacity.

(iii) Achievement of better export per-
formance through removal of mnfrasrcue-
ture constraints, especially those in
power, transport and ports, generation
of larger export surpluses through in-
creased production, improvement in the
growth of competitiveness and efliciency
in Indian industry combined with a

system of incentiveg which would make
exporis profitable and encourage expert
growth in areas of dynamic comparative
advantage, etc.

(iv) Adoption of measures which offer
incentives for larger remittances from
Indian nationals abroad.

(v) Adoption of an external financing

strategy which ensures that essential
imports needed by the economy, es-
pecially those for development are not
funds

from abroad i3 minimised and debt

constrained, cost of borrowed
servicing obligations are kept within
prudent limits.

Export of woollen knitwear

5498. DR. VASANT KUMAR PANa
DIT: Will the Minister of COMMERCE
be pleased to state what was the quantumy
of woollen knitwear exported from India
during 1979, 1980 and 1981 (quantity,
value and country-wise)?

THE DEPUTY MINISTER IN THH
MINISTRY OF COMMERCE (SHRER
P. A. SANGMA): A statement is enclosed.
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Smuggling in Mandapam area in Tami
Nadu

5499. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE be
pleased to state:

(a) whether Government have  been
keeping a watch over the incidents or
occurrence of smuggling operations in
the Mandapam area in Tamil Nadu;

(b) if so, the number of cases detected
during the financial years 1977-78, 1978-79,
1979-80 and 1980-81;

(c) the details of persons apprehended
and prosecutions launched during the
aforesaid years, year-wise;
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(d) the details of the main foreign
goods and contraband caught and seized
in each of the above years, together with
their value?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIAY): (a) Yes, Sir.

(b) and (d). The number of smuggling
cases detected, and the value of the goods
seized, by the Customs authorities in the
Mandapam region of Tamil! Nadu during
the period 1977 to 1982 (upto February)
is given below:—

Year Numberof Approxima-
cases detec- ted valueof
ted goodseized

(Rs. in lakhs)

1977 19 0.7

1978 1o 0.44

1979 20 44

1980 7 4.71

1981 {2 5-9g

1982 (upto February) 4 0.4

The goods seized include cloves,

silver, electronic goods, synthetic fabrics,
Zip fasteners and nylon fishing nets.

(c) The number of persons arrested and

prosecuted under the Customs Act, 1952 February) is given below:—

—

for their involvement in smuggling activi-
ties in the Mandapam region of Tamil
Nadu during the period 1977—1982 (upfo

Year Number of Number of
persons Persons
arrested prosecuted

1977

1948

1979 12

198 0 2 5

1981 29 Is

1982 (upto Febroary) 9 22
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Advances to priority sector by nationalised

banks

5500. SHRI MUKUNDA MANDAL.:

will

the Minister of FINANCE be pleased

1o state:

N~

(a) the total amount of advances to

the priority sector made by the nationali-

sed

banks in the Eastern States, with

State-wise details thereof; and

(b) total amount of advances to the
priority sector made by the nationalised
banks in the Western States, with State-
wise details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
_JANARDHANA POOJARY): (a) and (b).
Statewise provisional data on advances of
Public Sector Banks to the Priority Sectlors
‘of Agriculture, Small Scale Industry, Road

and

Water Transport, Retail Trade and

Small Busineéss, Professional and  Self-
employed persons and Education as on

the
set

last Friday of December 1980 are
out in the attached statement.

Statemant

Public  Sector Banks Advances te Priority
Secters of Agriculture, Smailli Seals Indusiry,
Road & Water Transport, Retasl Trade &
Small Business, Prof. & Self-Emploved Persons
and Education-Statewise amount owtstanding
as on the lest Fridey of December 1980,

- {Amt. Rs.
Jakhs)
StatefUnion Territory Amount
1 2
NORTHERN REGION 159030. 50
1. Haryana . . . « 31175-75
2. Himachal Pradesh . . 4205.41
3. Jammu & Kashmir . . 4823.61
4. Punjab . . . . 57568.00
’, 5. Rajasthan ¢ . . . 26287.41
6. Ghandigarh. . . . 72B1.39
7. Delhi . . . . 27688.86
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1 2
NORTH-EASTERN REGION . 843¢.38
1. Assam. 6220.44
2. Meghalaya . 461-64.
3. Manipur 424.84
4. Nagaland 333- 59
5. Sikkim 5-43
6. Tripura 83q. 17
7. Arunachal Pradesh 60.78
8. Mizoram 69.45
EASTERN REGION 9607123
1. Bihar . 33904.46
2. Orissa. 14450.87
3. West Bengal 47598. 75

4. Andaman & Nicobar [slands.  116.245

CENTRAL REGION .

1.

2.

Madhvya Pracsh
Uttar Pradesh,

WESTERN REGION

1. Gujarat .

2.

3. Goa, Daman & Diu

Maharashtra .

. . Ir7462.16

. .+ 33381.74
. . B8B20B0.42

.169989 .08
. . 58432.06
o .« 107306.88
. . 3891.82

4. Dadra & Nagar Haveli . 350. %2

SOUTHERN REGION

I,
g
3
4.
5.
6.

Andhra Pradesh .

Karnataka .
. Kerala . «
Tamil Nadu .

Lakshadweep
Pondicherry

Grand Total .

- 234243 .60

. . 68802.82
. . 59082.82
32056. 17

. . 71605.96
4.72

1791. 11

—— e —————

. . 785222.95

Data Provisional
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Reduction in onion exports

5501. SHRI S. B. SIDNAL: Will the
Minister of COMMERCE be pleased lo
state:

(a) whether Government are aware of
reduction in onion exports because of a
lrck of clear-cut policy;

(k) wnether the NAFED had granted
moropoly to a single buyer in Malaysia;

() whether it is also a fact that ths
associatc shippers wére not given a Juota
in export;

(d) whether Government had received
a memorandum f{rom the onion traders;
and

{e) if so, the steps proposed to remedy
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (1) As Onions are an
item oi mass consumption their export is
regulated in order to meet the dJdomestic
demand. The quantity available for ex-
port depends on the surplus after meeting
the domestic requirement,

(b) and (c). As a canalising agency
NAFED undertakes exports directly or
through its associates keeping in view the
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best interests of the country and Gov-
ernment does not interfere in its day to

day working.
(d) Yes, Sir.

{e) Private =xprters have be:n allowed
to undertake expo-ts w.e.f. 19-2-1982 after
registering their contracts with NAFED.
This facility is upto 31-3-1982.

Losses incurred by public sector companies

5502. SHRI R. PRABHU: Will the
Minister of FINANCE be pleased to
lay a statement showing:

(a) the number of public sector under-
takings whose cutfiulative losses as on 31st
March, 1980 exceed their paid-up capital;

(b) the names of these companies, their
paid up capital and accumulated losses
as on 31st March, 1980; and

(c) the specific measures which Govern-
ment propose to take in respect of each
of these companies to ensure that theee
companies are made solvent?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and (b).
A statement showing particulars of public
sector undertakings whose cumulative
losses upto 31st March, 1980 exceed their
paid-up capital is given below:

(Rs. in crores)

SI.No. Name of Enterprise

Paid-up  Cumula-

capital as tive lomses

on 31-3-80 on 3lst
March,
1980

1. Indian Iron & Steel Co.

2. Indian Firebricks & Insulation Co. Ltd.

Bharat Coking Coal
Sambhar Salts Ltd.
Braithwaite& Co. Ltd.

N ow

o o

Bridge & Roof Co. (I) Ltd.
4. Burn Standard Co. Ltd.
8. Heavy Engineering Corpn. Ltd.

. 90.83  91.06

1.50 5.39

. . . . 65.69  247.56
1.00 1.09

lo.o3 lo. %2

3.04 454

9.07  31.11

. . . . 161.%9 204.81
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yrade Fair Authority of India Ltd.

Written Answers
(Rs. in crores)
-

1. No. Name of Enterprise Paid-up  Cumula-
capital as tive losses
on 31-3-80 ason 31st

March,
e 1980
9, Jessop & Co, Ltd, . . o . . 25-99 3372
Jo. Mining & Allied Machinery Corpn. . 43-8o 49-31
11, Biecco Lawrie Ltd. . . . 1-11 535
? 12, National Instruments 213 7-98
E 13, Scooters India Ltd. . 514 19-16
" 14. Central Inland Water Transport Gorporation Ltd. 11-44 4322
~"1s. Artificial Limbs M/g. Corpn. Ltd. 052 279
. 16, Bharat Opthalmic Glass Ltd. 5°56 10-30
17. Rehabilitation Industries Corporation Ltd. 3:53 17-30
18 Tannery & Footwear Corpn. of India Ltd. . 437 15-83
19, Banana & Fruit Dev. Corpn. Ltd. 0-49 1-16
20. National Textile Corpn. (Delhi, Funjab & Raj.) . 9-72 15-87
21, National Textile Corpn. (Madhya Fradesh) Ltd. 17-08 4268
22, Natipnal Textile Corpn.(Maharashtra North) Ltd. 2523 42+82
23, National Textile Corpn. (South Maharashtra) Ltd. 2l 52 27 42
.. 24. National Textile Corpn. (Uttar Fradesh) Ltd.. . . 8-36 15:03
25, National Textile Corpn. (W est Ber.gal, Assam, Bihar & Orissa Ltd. 22-66 5172
~ 26, Cotton Corpn. of India Ltd. 4°00 8-89
27. Jute Corporation of India . . . 3-00 1733
28. Mogul LinesLtd. . . . . . . 101 15-68
29, Hindustan Pre fab Ltd. . . . . . 0-82 2-00
30. Engineering Frojects (I) Ltd. . 0+88 847
31. Natjonal Industrial Dev. Corpn. Ltd. 0+70 0-48
{o-25 594

(¢) ) A Cabinet Committee monitors
the performance of infra-structure so
\as to remove constraints on good per-

Aormance of public enterprises.

(ii) In selective enterprises where
Power was a constraint, captive power

plans have been approved for smoother
running of these enterprises.

(ii) Quick settlement of wage agree-
ments falling due,

(iv) Expeditious action to fill up
vacancies in the top management cadres,
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(v) Realistic pricing policies for pro-
ducts of public entérprises providing
basic industrial inputs.

Cars imported by Pure Drinks

5503. SHRI RATANSINH RAJDA:
Will the Minister of FINANCE be pleased
to state:

(a) how many imported cars has Pure
Drinks (New Delhi) got with the value
exceeding 10 lacs of rupees;

(b) who uses these cars; and

(c) whether any perquisites have been
charged?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. S.
SISODIA): (a) As per information availa-
ble with the Income-tax Department, Pure
Drinks (New Delhi) has not got any im-
ported car with the value exceeding 10
lakhs of rupees.

(b) and (c). In view of reply to part
(a), reply to these parts does not arise.

Opening of branch of Punjab National
Bank at Kharwain, Una district H.P.

5504. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question No.
1052 on 26th February, 1982 regarding
unbanked centres in Himachal Pradesh
and state:

(a) whether the branch of the Punjab
‘National Bapk allotted by the Reserve
Bank of India at Kharwain in Una Dis-
trict of Himachal Prgdesh (as mentioned
in Annexure II) has since been opened;

(b) if so, the date on which the branch
has been opened; and

(c) if not, the likely date by which it
would be opened and the reasons for
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQJARY): (a) to (¢).
The position is being ascertained. Infor-
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mation will be laid on the Table of the
House.

Reservation to ex-servicemen for re-
employment

5505. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of DEFENCRE
be .pleased ta refer to the reply given to
Unstarred Question No. 5044 on 25thy
March, 1981 regarding reservation to
ex-servicemen for re-employment and
state:

(a) the names of the State Governments
which have set up monitoring systems
for ensuring the implementation of reser-
vations to ex-servicemen in matters of re-
employment along with dates on which
such systems have been set up by each
one of the State Governments;

(b) whether Government have  taken
up the matter with the other State Gow-
ernments to set up similar monitoring
systems in their States for this purpose;

and

(c) whether a report on the warking of
the system set up by Government of
India in each  Ministry/Public  Sector
Undertaking of Union Government for
the work done by the officers concerned
since the imception of the system would
be laid on the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) The following State

- Governments have set up a Monitoring

system for ensuring the implementation of

"reservation orders in respect of ex-service-

men. The dates om which communications
have been received indicating the setting

up of the system are indicated agalust
each such State Govt.:—
(i) Himachal Pradesh—S5th Jan. 81.
(i) Jammu & Kashmir—7th Apr. 81.
(iii) Punjab—13th Nov. 81.
(iv) Karnateka—18th Nov. 81.
(v) Maharashtra—20th Feb. 82.

(b) Yes, Sir.

(c) The report is being prepared and
will be laid on the Table of the House.
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Fatal accidents in flying Gnat and Hunter

Aircrafts

5510. SHR1 HANNAN MOLLAH: Will
the Minister of DEFENCE be pleased
to state:

(a} the number of fatal accidents and
pilots tost in flying Gnat and Hunter air-
craft since they were acquired; separately;

(b) whether the improved version of
the Gnat-Ajeet is still being manufactured;
and

(¢) if so, by when its manufacture is
likely to end?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) It will not
be in public interest to disclose this in-
formation.

(b) Yes, Sir.

() Production of Ajeet aircraft s
likely to end shortly.
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Accndent rate and serviceability of HT-Z

5511. SHRI HANNAH MOLLAH: Wlll
the Minister of DEFENCE be pleased to
state:

(a) the accident rate as well as the ser-
viceahility of HT-2 and the number of
trainee pilots killed during the last tem
years;

(b) as to whether HPT-32 replacement
trainer has finally been accepted by the
IAF ang gone into production;

i¢) if so, when will deliveries {o the
IAF commence;

(d) whether as an interim
Government are considering 1o
primary trainers; and

measure,
import

t¢) what effect has this delay had on
the training programme of the 1AF?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) It
is not in public interest to disclose this
information.

() Yes, Sir.

(c) Deliveries of the HPT-32 aircraft
are expected to commence in 1983-84,

(d) No. Sir.

{¢) The training programmes of IAF
are proceeding normally.

Reduction in Opium cultivation and its
effezt on Small and Marginal Farmers

5512, SHR1 BHEEKHABHAL: Will
the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that the Central
Exise Department has limited the acreage
of opium cultivation which hag adversely
affected small and marginal farmers;

(b) whether it is a fact that Tribal
people in Tribal Sub-Plan Area have been
severely affected by this limit because of
their small land holding;

(c) whether it is a  fact that tribal
people in Partapgarh Tehsil of Chittor-
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garh district, Ballabhpagar in Udaipur dis-
trict and Jhalawagq have been affected by
fixing limit;

(d) whether it is a fact that no permit

has been issued to small tribal fermars
in Arnod Panchayat Samiti, Partapgarh;

and

(e) if S0, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 SAWAI
SING HSISODIA)Y, (1) In view of world
over supply of opiates, steep fall in their
prices, decline in our exports and accumu-
lation of large stocks of opium, Narcotics
Department had to reduce the area under
poppy cultivation. However, while issuing
the licences for cultivation of poppy for
the crop season 1980-81, no reduction was
made in the case of farmers having small
holdings upto 25 Acres under poppy cul-
tivation. During the current crop year
namely 1981-82, the total area licensed
for poppy cultivation has been kept al-
most at the same level as was under culti-
vation in the Jast crop year namely
1980-81,

(b) and (¢). No, Sir. in view of the
position explained under (a) above

(d) No. Sir. All the cultivators in the
Arnod Punchayat Samiti Area of Partap-
garh. who were eligible for the grant of
licences for poppy cultivaon in accor-
dance with the Licensing Principles framed
by the Government, have been granted
licences for poppy cultivation.

(e) Does not arise.

Opening of branches of Banks
in rural areas

5513. SHRT R. L. BHATIA: Will the
Minister of FINANCE be pleased to state:

(a) whether the needs of banking facili-
ties in the country are increasing at a
rapid pace, and all the banks have been
- advised to open up new branches in the
- Taral areas to make available banks loans
for developmental activities;

(b) whether Government are aware that
a8 the need for development grows there
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will be added responsibility cast upon
banks to play an effective role to mobilise
resources for developmental activities;

(c) whether it is a fact that at present
there is no central machinerv to moditor
the activities of different banks in Jifferent
spheres of development and to streamline
the future programme of expansion of
different branches of banks; and

(d) if so, whether Government propose
initiating steps to form an Apex body to
contro! the activities of banks and their
growth in the country; and if so, when

it will be done? ,
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY): (a) and (b).
Yes, Sir. During the last decade the
branch expansion efforts of the commercial
banks have been directed towardg provid-
ing better banking coverage in the rural
and semi urban areas in the country.
Nearly 60 per cent of the incremental
branch expansion during thig period has
been at rural and semi-urban centres.

Reserve Bank of Indiy have recently
formulated new branch licensing policy
for three year period from 1982-83 to
1984-85 The new policy envisages opening
of additional bank offices in rural and
semi-urban areas go as to achieve a banking
coverage of one branch, on an average, for
17.000  population in  rurul semi-urban
areas. The banks have also been playing
an increasingly  important role in the
development of ruraljsemi-urban areas
through implementation of district credit
plans.

(c) and (d). No. Sir. The reserve Bank
of India, as the  Central Bank
of the country, monitors and guideg the
functioning of the commercial banks in
the country and ensures their branch ex-
pansion in keeping with the parameteérs
of a set licencing policy.

2. In various forms like District Con-
sultative Committees, State Level Co-ordi-
nation Committees and Regional Coasul-
tative Committees, the Government, the
Reserve Bank, the State Governments and
the banks review the progress of banking
developments in  different parts of the
country. The performance of the public



191 Written Answers

stctor banks is also reviewed at meetings
of Chief Executives of these banke perfodi-
cally taken by the Finance Minister.

Letter received from M.Ps in Ministry of
Defence, efc.

5514, SHRI HARISH KUMAR GANG-
WAR: Will the Minister of DEFENCE be
pleased to state:

(a) how many letters from the Members
of Parliament were received in the Ministry

of Defence, HQ Delhi Area, Chief
Bogineer, Dethi Zone and Bxecutive
Officer, Cantonment Board Delhi during

the last six months;

(b) when were they received when were
they replied to, how many of them are
olill pending and what are the reasons for
delays in replying them; and

(c) steps taken to expedite their replies
together with steps taken to ensure non-
recurrence of such delays in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b) 1441 letters
from Members of Parliament were received
in the Ministry of Defence, HQ Delhi
Area  Chief Engineer, Delhi Zone and Exe-
cutive  Officer, Cantonment Board Delhi
during the last gix months and 1068 letters
were replied to/disposed of during
this period: 778 letters within one month,
209 lyers between 1—3 months and 81
between 3—6 months. The other cases are
pending for want of information from
lower formations who in turn are inter-alia
dcpendent for decision making on other
Departments/concerned of the State/Union
territories and audit and financial autho-
ritiec. However, so long as the matters re-
maio unresolved, these are pursued vig-
orously till they are finalised.

(c) There are standing instructions for
speedy disposal of letter received from
Members of Parliament and they are being
followed. A fortnightly statement showing
disposal of letterg received from Members
of Parliament is prepared ahd scrutinised
at the fevel of Additional SecretarySccre-
tary and in suitable cases directions are
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given to the authorities concerned for ex-
pediting disposal.

Rentig out of Horse Stables in Sadar
Bazar, Delbi Confonment

5515. SHRI HARISH KUMAR GANG-
WAR: Will the Ministey of DEFENCE be
pleased to state:

(a) whether it is a fact that horse sta-
bles were constructed in good older days
in Sadar Bazar, Delhi Cantt. by the Delhi
Cantonment Board which were rented out
to the local residents for keeing their
horses and rehras and these are pow being
used for various miscellaneous purposes
such as residences. godowns, storage places
for commercial items like safety matches
etc.:

(b) are these stables still with the origi-
nal allottees or have they changed hands
without the knowledge and approval of the
Dethi Cantonment Board,

(¢) have the Board singled out allottees
in the matter of their usage;

(d) if o, the details thereof together
with corrective measures taken;

(e) has electricity been provided in the
names of people other than the allottees in
the Tonga Stand; and

(fy if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) Some Tonga sheds and
shops and a residential quarter amd store
were constrcted in Sadapr Bazar, Delhi
Cantonment by Delhi Cantonment Board
some time before 1944, These are now
being used for various miscellaneous pur-
poses such as residences, shops and storage
place for safety matches and a buffalow
shed.

(b) Excepting for two properties the
others have changed pands withont the
knowledge and approval of Delhi Canton-
ment Board.

(c) No, Sir.
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(d) Does not arise.

(e) and (f). As there have -been changes
in the list of original allottees it i3 not
possible to ascertain whether licences have
been issued to persons other than the ori-
ginal allottees. However, a census is being
carried out.

Misappropriation of funds in Naval
Hendquarters

5516. SHRI HARISH KUMAR GANG-
WAR: Will the Minister of DEFENCE be
pleased to refer to the reply given to USQ
1594 on 26th August, 1981 regarding mis-
appropriation of funds in Naval Head-
quarters and state:

(a) whether the Board of Inguiry has
since completed the inquiry; if so, the
details thereof together with the action
taken thercon;

{hb) if not, recasons for the inordinate
delay; and

(¢) has the policy of turnover of Civilian
staff been considered, evolved and imple-
mented; if so, the details thereof and if
not, the reasons thercof?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) and (b) The
Inquiry has since been completed and the
recommendations of the Board of Inquiry
are under examination.

(c) The turnover policy of civilian siaff
has been promulgated on 9th February
1982 It ig to be implemented in a phased
maunner  The main features of the turn
over policy are as under:—

(i) On promotion, all grazetted and
non-gazetted staff as well as Stenogra-
phers are to be posted to the same
Service HQrs, providled a  vacancy
exists.

(ii) Stenographers and other personal
staff are to be rotated every three ycars
or even earlier in the interest of secu-
rity.

(in) Officers ang staff employed in
sensitive sections are to be rotated every
three years or even earlier

Use of staff cars in Defence Headquarters

'5517. SHRI HARISH KUMAR GANG-
WAR: Will the Minister of DEFENCE be
pleased to state:
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(a) what was the budgetary allocation
for the three Defence Headquarters ‘at
New Delhi on use of staff cars and whether
the grant has been sufficient or some eco-
nomy measures had to be adopted;

(b) what are the orders on the use of
staff cars and can the same be used for
coming and going to Offices/residences; if
s0, by whom and would copies of the or-
ders be laid on the Table of the House;

(¢} what steps have been taken to eco-
nomise in the consumption of petrol/use
of staff car; ang

(d) circumstances leading to the deploy-
ment of hired cars on regular basis?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMANY}: (a) Expenditures
on staff cars used in the three Defence
Headquarters at New Delhi are met from
tha overall allocations for transport made
in the Budget for the Army, Navy and
the Air Force recspectively. Economy
mcasures have been adopted by the three
Defence Headguarters at New Delhi to
control the expenditure on the use of ataff
cars.

(b) Orders governing the use of staff
cars including their use for coming and
going to offices/residences for bonafide offi-
cial duties in the Army Headquarters are
contained in Mechanical Vehicles Regula-
tions for the Armyv. Naval Headquarters
dependent on the Army for staff cars for
day to day work. The use of staff cars in
the Navy outside normal working hours’
and for jeurncys from residence to .place
of work is regulatéd by the Navy Order
162/72. Rules and Regulations governing
the use of staff carg in the Air Headquar-
ters, including their use for coming and
going to offices/residences for bonafide
official duties, are contained in Air Force
Instruction No. 28/1977. Copies of the
above mentioned rules and inmstructions
have been placed in the Parliament Lib-
rary.

(c) Indents for transport are carcfully
scrutinised and staff cars are detallcd only
for bonafide official duties. Othér measures
like co-ordinating and clubbing of require-
ments’ and sharing of gtaff cary are adop-
ted to effect economy in the comsumption
of petrol/use of staff cars.
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(d) No hired cars have becn deployed
on regular basis in the Defence Head-
quarters_

Recruitment/Promotion Guidelines Follo-
wed by LT.D.C.

5518. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of TOU-
RISM AND CIVIL AVIATION be plea-
ed to state:

(a) in the absence of notified recruit-
ment and promotion rules, what are  the
guidelines issued/followed by LT.D.C. in
the matter of recruitment;

(b) has the management of ITDC even
made it clear that they are following Gov-
ernment rules; and if so, when;

(c) 1s LT.D.C. following
rules even since then; and

(d) has any exception been made in the
past in this regard?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) to (c). Since ifs inception in
October, 1966, ITDC has been following
as guidelines Government rules and  the
rules of other public sector undertakings
in the matter of recruitment. The Staff
Regulations were approved by the ITDC
Board in August, 1973. They were adop-
ted as guidelines. The Rules for Recruit-
ment and Promotion were drafted in
May, 1981. These Rules have been put
down for approved by the ITDC Board at
its meeting to be held on 30-3-1982.

(d) ITDC has made relaxations in suita-
ble cases, as per the rules.

Robbery in Banks

5519. SHRI A.K. ROY:
SHRI HARIHAR SOREN:

Will the Minister of FINANCE  be
pleased to state:

(a) whether with the large number of
bank robberies in 1980 and 1981, there is
a sense of imsecurity in such financial
institutions, if so, steps taken thereon;

{a) whether his attention has been drawn
to the news-item published in the Cal-
cutta-based “Amrita Bazar Patrika” dated
231rd February, 1982 under the caption
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“Liberal gun licences for bank managers”
as the solution to the problem; and

(c) if so, the reaction of Government
thereta?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE): (a)
There have been 24 bunk decoities/robbe-
ries in 1980 uand 40 bank dacoities/robbe-
ries in 1981.  In view of the increasing
incidence of dacoities|robberies, banks have
been reviewing and strengthening  their
security arrangements.  Government have
also issued comprehensive guidelines  ad-
vising all public sector banks to take a
number of steps designed to strengthen
their arrangements for security,

(b) and (c). Yes, Sir. Government have
only requested the State Governments to
issuce  suituble instructions to the District
Authorities that the requirements of fire
arms for the banks are cxpeditionsly met.
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Booking of 5-Star and newly Constructed 1

Hotecls for Asian Games

5521. SHR1 R. L. P. VERMA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased 1o state what is
the total number of rooms in five star
hotels booked for the upcoming Asian
Games?

THE MINISTER OF STAlLE IN THE
MINISTRY OF TOURISM AND CLVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN?): 1705 roum:. have been lentatively
booked for the Asiain Gamnes ot of which
1070 are in 5-star hotels,

Awards to Defence Service Otficers on
32ad R-Day

3522, SHR] RAINATH SONKAR
SHASTRE Will the Minister of DE-
FENCE be pleased 1o sfate:

otlicers were
Service-wise on the 32nd

fa) how mhany service
given awards
Republic Day:

th} how muny vcivilians working in the
Defence Headgquariers were commended by
the Service Chiefs, Service-wise as  abw
by Government;

(¢) 'nas there been any thing unusual in
the awuards this year; amd

(8 if so, the details thereol and steps
lnken to streamline the same?

THE MINISTER OF DEF#ENCE (SHRI
R. VENKATARAMAN;

{a) Army .. 148
Navy .- 24
Air Force .. bd
(b) Army .. 20
Navy Nil
Air Force N

(¢} amd (d). The awards referred to in
part (a) cover not only distinguished ser-
vice awards, but also good service awards
in respect of the entire officer cadre of the
Armed Forces of the country. The com-
mendation referred to in part (b) is only
in respect of good service awards of  the
civilians working in the Defence Headquar-
ters only. There is nothing unusual in
the sanction of awards on 26-1-1982.
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Sugpestions of Stute Govts. §or Upgrada«
tion of Airports

5524, SHRI CHIRANIJI LAL
SHARMA: Will the Minister of TOURISM
AND C(IVIL AVIATION be pleased to

state:

{a) whether Government have received

suggestions from Staie Governments to
upgrade alrports in 1heir States; and

(b) if so, the action taken ihereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). Requesis are re-
ceived from time to time from State Gov-
ernments to develop/upgrade various Cen-
tral/State Government airports which are
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considered on merits and action is takea
depending upon the operational  require-
ments and availability of resources.

" Finance Advances to mini cement Plants

5525. SHRI MOHAN LAL PATEL:
Will the Minister of FINANCE be pleased
to state:

(a) what is the exisling policy in giving
financial advances to the min cement
plants in the country;

(b) whether it is a fact that IDB and
other financial agencies are not giving
loans to mini cement plants; and

(c) if so, the reasow therefor?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) (a)
Financial Institutions provide assistance 1o
mini cement projects through direct finance
and refinance.  Assistance is extended to
mini cement projects in a phased maaner,
at present, keeping in view the geographi-
cal distribution of the projects and the
need to ensure viability,

(b) No, Sir.

(¢) Does not arise.

Promotion to technical Officers Recruited
through Enginerring Services Examination

5526. MOHAMMAD ASRAR AHMED:
Will the Minister of DEFENCE be pleas-
ed to state:

(a) whether technical officers recruited
through the Enginecring Services Examina-
tior conducted by the UPSC from time
to time have not so far been promoted
even after putting in 11 to 12 years of
service;

(b) whether it is also a fact that their
counterparts in other sister engineering de-
partments viz. C.P.W.D., P &T, Railways
etc. have either already been promoted as
Superintending Engineer, or are being con-
sidered for promotion; and

(c) if so, the steps being taken to reme
dy this disparity?

THE DEPUTY MINISTER IN THH
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) This is true in respect
of the Military Engineers Service.
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(b) m CPWD, P&T and the Railways,
officers mm the corresponding grade have
carncd at least one promotion to  the
higher grade.

(c) Ths matter s wader comsideration,

Allotment of Jf.and and Premises im
Cantormment Areas

5527. SHRI MOOL CHAND DAGA:
Will the Minister of DEFENCE be pleased
10 state:

(a) the policy of Government regarding
allotment of land and premises in  the
Cantonment areas;

(b} the encroachment made on the Can-
tonment land and premises during the past
obe year giving a list of all such places;
and

(¢) the effective steps taken by Govern-
ment to remove such encroachments?

THE DEFUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR] K. P.
SINGH DEO): (a) A statement is laid on
the Table of the House.

[Placed im Library. See No. LT-3756/82]

(b} and (c). The information is being
collected apd will be placed on the table
of the House m the course.

Yrade Between India and Baolgaria

5528. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Minister
of COMMERCE be pleased to state:

(a) whether India and Bulgaria bad
wdentified a large humber of items of trade
between the two countries;

(bj if so, whether these items include
engineering goods like textile machinery;

(¢) f so, the details of the items iden-
tified;
(d) whether the first Deputy Minister

of Foreign Trade of Bulgaria visited India
in December, 1981; and

(e) if so, what were the subjects dis-
cussed and decision arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA™ (2" and (b). Yes, Sir.
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(c) Some of the items identified by Indo-
Bulgarian JBC for twoway trade included:

for Export from India

Bulgarian JBC for two way trade included:
Multi-spindle automats & radial tools &
rchuckmatics; heavy duty gear boxes, diesel
engines, sewing machines, scooter and three
wheelers, special purpose wagons for
coal, passenger rail coaches, pharmaceuti-
cals, drugs, chemicals, yacuum flasks, wool-
len carpets, readymade garments, etc.

for Export from Bulgaria

Soda ash, urea, stecl and non-ferrous
metals, newsprint, petrochemicals etc.

(d) and {(¢). The first Deputy Minister
bidf Foreign Trade of Bulgaria visited India
in Deccember, 1981 and attended the first
’mceting of the permanent Working Group

on Indo-Bulgarian Trade. During the
mecting various malters for  cxpansaion
and diversification of Indo-Bulgarian trade,
| possibilities of joint cooperation in setting
. up industrial ventures in either country as
“ well as in third countries, for joint bidd-
i ing for projects and  joint marketing of
products in third countries were considered.

Settlement of Policies of LIC
5529. SHR1 G. NARASIMHA RED-

" DY: Will the Minister of FINANCE be
pleased to state:
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(a) whether Government have carried
out any survey to find out the time taken
for settlement of polices of LIC during:
1979, 1980 and 1981;

(b) the number of policies which ma-
tured for payment in each of these years
and how many are still awaiting payment;

and t

(¢) whether the pendnig cases include
some from the Salary saving schemes and
if not, whether the scheme can be intro-
duced for some private sector firms and
public undertakings also and if so, when
this will be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) The
LIC keeps a continuous watch on the per-
formance of the offices in the matter of
settlement of claims. Government also
makes periodical review of the progress.

(b) The number of claims which ma-
tured for payment during the years 1978-
79 to 1980-81 and the number of claims
out of these which remai'ned outstanding
on 31st March, 1981, are given below:—

Year

1978-79 . . .
1979-80 . . . h

1980-81

No of poli- No. outstan-

cics matured ding as at
31st March,
1981,
. 6,12,462 6,744%,
. . . 6,52,626 11,478
7:12’299 !,l8,79_]'

*This figure included claims which arose during 1978-79 as well as eatlier years.
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{c) The pending claims include those
relating to the Salary Savings Scheme.
The aforesaid Scheme is alrcady available
to employees in the private sector as well
as public sector.

Free Education of Children of JCOs In
Haryana

5530. DR. KRUPASINDHU BHOI:
Will the Minister of DEFENCE be
pleased to state:

(a) whether children of all  Junior
Commissioned Officers in Haryana are
entitled to free educution up to the higher
secondary level;

(b) whether the desirability of allow-
ing this facility to the J.C.O.s hus been
considered by other Stutes, if s0, with
what results; and

(c) the other facilities to the ex-Scr-
vicemen by the State of Haryana and the
steps proposed by the other States to pro-
vide the samc 1o ex-Serviccmen?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) No, Sir.

(b) Does no arise.

(c) Some of the important educationul
facilities 1o the ex-servicemen by the
State of Haryana are:—

(1) Educational grants for the educa-
tion of children/dependents of Armed
Forces personnel killed/dead/disabled;
and

(ii) Full [ee concession upto Higher
Secondary and JBT Classes in Govern-
ment institutions to the children of ex-
service personnel upto the rank of NCOs;
ex-JCOs whose pension is upto Rs. 100/-
per month and or who own less than 5
acres of land.

Education is a State subject anl each
State Government has its owua rules in
respect of educational concessions to the
ward of Armed Forces personnel and ex-
servicemen.
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Gulf Money
5531. SHRI NAWAL KISHORE

SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government are aware of
the large amount of Gulf money coming
in the country through surreptitious
mezans;

(b) if so, the details thereof and what
is the Government's estimate of the Gulf
money in the country; and

(c} what i1s the reaction of Govern-
ment to the situation arisea due to this
huge quantity of Gull money”

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE): (a)
o (¢). No authoritative estimate is avail~
able of money coming through surrepti-
tious meuans into the country. However,
the Enforcement  Directorate  (Foreign
Exchange Regulution Act) remains alert
and appropriate action under the Foreigo
xchange Regulation Act is taken as and
when uny cuse of such unuuthorised re-
miltance comes to its notice.

Nog-compliance of provisions of banking
Regalations Act by Delhi State Coopera-
tive Bunk

5532. SHRI NAWAL KISHORE
SHARMA: Will the Mimster of FIN-
ANCE be pleased 10 state:

(a) whether it has come to the notice
of Governmcent and the Reserve Bank of
India that the Delhi  State Cooperative
Bunk is pot complying with the relevant
provisions of the Banking Regulations
Acl; and

(b) if so, what steps the Reserve Bank
hus taken in this regard?

THE MINISTER OF  FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) The deficiencies observed by the
Reserve Bank of India in its statutory in-
spection have been conveyed to the Delhi
State Cooperative Bank and Delhi Admi-
nistration. It is understood that Delhi



209 Written Answers

Administration has set up a Committee
to look into the matter and to finalise the
rehabilitation programme for the coope-
rative bank.

Raising of Commercial Borrowings

5533, SHRI B. V. DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the United
States has made it clear to India that the
Jatter must raise commercial borrowing:
in addition to concessional funds in its
development programme;

(b) if so, whether its attitude was made
known at the two day meeting of the
Indo-Us Commission, Economic and Coro-
mercial sub-Commission which concluded
on 24 February, 1982;

(¢) if so, what were the other decisions
taken and the reaction of Indian Govern-
ment:

(d) whether the Indian side emphasis-
ed the importanve of keeping the 1DA
6th Replenishment a three year program-
me and of starting carly ncgotiations for
the IDA 7th Replenishment; and

(e) if so, what was the reaction of the
United States?

THE MINISTER OF  FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (e). I would draw the attention of the
Hon'ble Member to the Joint Communi-
que issucd after the meetings of the Indo-
US Economic and Commercial Sub-Com-
mission held in New Delhi on Febrnary
23-24, 1982, a copy of which is luid on
the Table of the House.

[Placed in Library. See No. LT-3757/8..]

Internal Tea Consumption

5534, SHRI B. V. DESAL: Will the
Minister of COMMERCE be pleased (o
state:

(a) whether it is a fact that the Indian
Tea Industry’s eforts to boost domestic
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consumption are being hampered by lack
of reliable data; .

(b) if so, whether it has been suggest-
ed that there should be a greater inter-
action among producers, brokers, buyers
and retailers in order to create a situation
in which the collection of vital data re-
garding the pattern of internal tea co.
sumption will become feasible.

(c) whether the Centre has urged the
various associations of the tea industry and
trade to tuke appropriate measures to re-
duce the gap between the auction and
retail prices of tea so that the domestic
consumer gets the beverage at a fair price;
and

(d) if so, to what extent the associa-
tions have helped the Union Government
in this regard?

[HE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) No, Sir.

(b) The chairman of Calcutta Tea
Traders Association in his speech deliver-
ed at the Annual General Meeting of the
Association held on 4th February, 1982
made such a remark.

(c) In the above meeting, the Union
Dy. Minister for Commerce urged that
organizations like the Calcutta Tea Tra-
ders Association should ensure that prices
of tea at the retail level also reflect the
trend in uuction prices so that there is no
wide gap between auction price and retail
price and the domestic consumer gets tea
at a reasonable price.

(d) The domestic price situation is
being watched closely.

Indo-French Trade

.5535. SHRI B. V., DESAIL: Will the
Minister of COMMERCE be pleased to
State:

(a) whether it is a fact that Indo-
French Economic relations had a sudden

boom in the turn of trade between the
two countries;

(b) whether the trade turnover had
gradually gone up from Rs. 3 billlon thres
years ago to 5 billion at present;
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(c) if so, whether during 1982 Indo-
French trade will be further expanded;
and '

S

(d) if so, to what extent and what are
the argreements?

THE DEPUTY MINISTER IN THt
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): (a) to (d). The
Indo-French economic reiations have been
growing over the last two decades. The
trade has shown faster growth during the
last 5-6 years. The total trade turnover
which was only Rs. 170.57 crores during
1974-75 increased to Rs. 422.64 crores dur-
ing 1980-81. The trade is expected to record
further rise during the current year,
though no specific target has been fixed
for the same. The Government has not
entered into any specific agreement for
achieving this'as France has a free-mar-
ket economy.

- ¢ i O

Company for Joint Venture

Minimum Priced Hotels

Separate

5536. SHR1 B. V. DESAIL: Wil the
Migpsiter of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Ministry of Tourism
and Civil Aviation have formulated a
scheme for construdfing joint venture mi-
pimum priced hotels at important centres
to bring about balanced growth of tourism
in all the regiomns;

(b) if so, whether the scheme envisages
the setting up of a separate company in
ecach State with nearly equal equity by
India; and

(¢) what are the other main features
of the scheme?

- il -

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) ITDC has formu-
lated a scheme for comstruction of medium
priced hotels in the joint sector in colla-
boration with the State Governments/
State Tourism Development Corporation.
The objective is to construct hotels at
sclected tourist centres 80 as to ensure a
talanced growth of tourism in all the
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regions by pooling available resources and
avoiding any duplication of efforts.

(b) The scheme envisages the setting
up of a separate company in each State
subject to feasibility of the project and
the availability of funds with equal or
nearly equal equity participation,

- (¢) The botels/projects to be set up

under this scheme will be planned, de-

signed, managed and marketed by ITDC

on slandard commercial terms to be mu-

tually agreed upon,

Findings and Recommendations of Dagli
Commitee

5537. SHRI XAVIER ARAKAL: Will
the Minister of FINANCE be pleased to
state:

(a) what are the findings and recom-
mendations of the Dagli Committee
(1979);

(b) who were the members of this
Committee and its terms of reference;

(¢) bow muny recommendations have
been accepted und implemented; and

(d) bow muny recommendations have
been rejected, with grounds of rejection?

THE MINISTER OF  FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (d). The Rcport of the Dagli Com-
mittee on Controls and Subsidies was laid
on the Table of both the Houses of Par-
liament. Details of the findings and re-
commendations of the Committee, the
members and its terms of reference were
contained in the Report. The Report is
under the consideration of the Govern-
ment and further action is being taken
at the appropriate level,

+.+. Modernisation of Navy ...« we

5538. SHRI XAVIER ARAKAL: will
the Minister of DEFENCE be pleased to
state:

(a) is it true that Indian Navy is ill-
equipped in materials and men;

(b) the mcasures taken by Govern-
ment to modernize the navy; and

(c) is it a fact that many of our sophis-
ticated equipments are well known to pub-
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lic and if so, what measures are taken
to protect the secrecy?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) No,
Sir. .

(b) The requirements of the Navy are
constantly reviewed in order to modernise
the Navy. The Naval plans envisage not
only the acquisition of new ships and
aircraft, but also refurbishment of the
existing ships.

(c) Classified information regarding
sophisticated equipment is not available
» the public. Strict rules, regulations

. amd measures are in force to protect the
security of classified information. How-
ever, some information is often available
through literature published by certain
institutions in foreign countries.

-

Ratio of Civilians to Officers in  Navy

5539. SHRI XAVIER ARAKAL:
Will the Minister of DEFENCE be
pleased to state:

(a) what is the ratio of civilians to offi-
cers in Navy;

(b) how many years a Naval Officer/

Permanent Commander has to spend in*
the sea and off the sea before his retire-

ment; and

sk bl

(c) what are the additional facilities
available to the Navy Officers than the
civilians?

THE MINISTER OF  DEFENCE
(SHRI R. VENKATARAMAN): (a)

The present ratio between  Service and
Civilian officers in the Navy is as follows:
4

Service Civilian

officers officers

Ratio 7.8 1
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(b) On an average, an officer spends
6 to 20 years at sea during his entire
service career, which may span 30 years.

(c¢) Civilian officers in the Navy get
the same facilities which are available to
all other Civilians Government officers.
For compensating for the risks to their
lives for defending the security of the
country and keeping in view the require-
ments of a uniformed force, Naval offi-
cers however, enjoy some additional faci-
lities such as residential accommodation
at reduced rates of contribution, higher
quantum of annual leave, allowance for
maintenance of uniforms, allowances for
sea and submarine service, flying pay for
officers of Naval Air, Army, etc.

Pa—;

Export of Vegetables, Fruits and Cut

Flowers

o

5540. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of COMMERCE
be pleased to state:

(a) the total amount of vegetables,
fruits and cut flowers exported from the
country in the last three years;

(b) whether Government are aware of
the growing demand of Indian vegetables
and fruits in the Gulf countries and cut
flowers in West Germany, France, Italy,
Netherlands and other European coun-

tries; o

(¢) if 3o, the steps proposed to be taken
by Government to step up fruits, vege-
tables and cut flowers; and

(d) the details thereof? .
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THE DEPUTY MINISTER IN THE MINISTRY OF COMMERCE

P. A. SANGMA) (a)

—_ o ———

216
(SHRI

Qua.nmy M. Tunnes

Value : Ra. lakhs.

Item 1978=79 1979—80 198¢—81*
Qty. Var Qty. \}al . Qry. Val,
Fruiis 23170 B8l4.47 24238  log4y.5¢ =241 41.74
Vegetables 116541  1728.0623 98033  1484.84 18995  3267.08
Floricultyral Products — Jo. 40 —_— i2. 61 - 3826

* Pravisivnal

(b) Yes, Sir. (¢) the details  about the wool and

(¢) and (d). Vurious export promo-
tion measures are taken like participation
in Trade Fairs, sponsoring of trade dele-
gations, market surveys etc. apart from
grant of import replenishment und other
incentives,

Export Target for  Wool and  Woollen
Goods

5541. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of COMMERCE
be pleased to state:

(a) the target set for the export of
wool and woollen goods for the years
1980-81 and 1981-82;

(b) whether these targets were achiev-
ed;

Raw Wool

Yarn

Fabrics

Garments

Runitwears

Blankets

Shawls & Scarves
* Hair Belting -

Wool Tops
7 Shoddy Wool & Wool felis
Total : '

woollen goods exported in the
years from the country; aund

above 1wo

(d) the programme of Governmenti to
step up the export of wool and woollen
goods in the current financial year?

THE DEPUTY MINISTER
MINISTRY OF
P. A, SANGMA):

() The

COMMERCE

IN THE
(SHRI
targets for

export of wool und woollens goods dur-

ing 1980-8] und 1931-82
s,
(b)) and (c¢).

According  to

were fixed at
70,00 and 7R.00 crores respectively.

the avail-

able information, actual exports of wool-

for the yeur
1982 (P

len  goods
1981-82 upto Junuary,
are as under:

(Value in 1Rs. lakh)

1980-81 and

rovisional )

I98u-81  1981-82
Prov.)  (upto Jan
) (Prov)
.00 —
4-58 —
, . . . . 290.58  346.00
Juo.oo 137. 74
. . . . . Gjno.oo  6sflo.o8
Too.on 866- %0
B2.14 68.00
8.00 2.63
' ' . : 0.40 0.73
7888. 70

7999.08
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.

1t would be seen from the above figures
that during 1980-81 the targets were
more than achieved, and during 1981-82
actual exports are likely to exceed the
target.

(d) For encouraging export of woollen
goods, the following measures have been
adopted for the current year:

(i) Import of some cssential ifems
of machinery under Open General
Licensing scheme;

(ii) Import of csseniial raw material
and components required for manu-
facture of export products under REP
scheme as well as under the Advance
Licensing scheme:

(iii) Suitable  rash compensatory
support is also provided on cxport of
woollen poods,

In addliion to these, WMarket Orienta-
tion tours. Buver-Scller meets, participa-
tion in Iaternutional  Fairs/Exhibitions
etc. are organised (0 promote the exports
of our woollen poods in world markets,

Sefting up of New Hranches by Bank of
Maharashtra at International Financlal
Centres

5542 SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of FINANCE
be pleased 1o state:

(a2) whether the Bank of Maharashtra
has applied for permission to open bran-
ches in spme International financial cen-
fres;

(b) if so, the names of the Interna-
tional financial centres where the new
branches are proposed to be set up by the
Bank of Maharashtra:

(c) whether the above proposal is under
the consideration of the Reserve Bank
and Government; and

(d) the expected time of giving per-
mission to the Bank of Muharashtra for
the above purpose?

THE MINISTER OF FINANCE
{SHRI PRANAB MUKHERIJEE): (a)
to (d). Bank of Maharashtra had sought
permission to open offices in UK., US.A.
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-and Singapore. The proposals have not

been agred to for the present by the Re-
serve Bank of India.

Performance of HAL '

5543. SHR1 RAM VILAS PASWAN:
Will the Minister of DEFENCE be pleased
fo state:

(a) whether Government have, at any
time, made a critical appraisal of  the
performance of HAL to know the extent
to which it has been able to fulfil the
ohjectives for which it was set up; and

(b) if so, details thereof stating the
shortcomings if any and the steps taken
by Govermment to remove these short-
comings?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMANI: (a) Yes, Sir. A
Commitice was set up by Government in
September {975 1w enquire into the work-
ing of Hindustan Aeronaulies,

{hy The Committee in ils report submit-
ted in November 1976 made scveral re-
commendations covering, inter alin, the
following muun areas:

—Planning und target settinp

—DPradvetion planning & control sys-
lems

—Qrganisational structure

—D:sign und development organisa-
tion

Personnel polices
—DProdactivity, and

—Materiuls management.

Most of the recommendations c¢f  the
Committee have been implemented. The
nerformance of HAL is also recularly re
viewed by Government.

Imparting of Trainine of SCs/STs for
Clerical Jobs by Bank of India

§3544. SHRI M. RAM GOPAL REDDY"*
Will the Minister of FINANCE be pleas
ed to state: ' -

(a) whether it is a fact that the Bank of -

India hag started 9 novel course to pro- .-
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vide pre-recruitment training to Scheduled
Caste and Scheduled Tribe candidates for
clerical jobs;

b) if so, how many persons of those
categories have been imparted training so
far; and T |

(c) in which other jobs in Banks such
training is imparted or proposed to be
imparted?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (¢c). Bank
of India, as coordinating bank for the
Banking Service Recruitment Board (Wes-
tern Group) Bombay, has since 1980,
been imparting pre-recruitment training to
those SC/ST candidates who apply for the
clerical posts to the BSRB. This training
was imparted to 1005 candidates in 1980
and to 513 candidates in 1981.  Other
Nationalised Banks have also been advised
to give such pre-recruitment training to
~ the SC/ST candidates. )

The Bank of India does not impart such
pre-recruitment training for any other job
in the bank.

Reorganisation of C.C.lL

5545. SHRIMATI USHA PRAKASH
CHAUDHARI: Will the Minister of
COMMERCE be pleased to state:

(a) whether it is a fact that the Ceotton
Corporation of India suffered a huge loss
on sale of imported cotton during the
last few years;

(b) wnether it is also ‘a fact that the
CCI suffered big losses by way of expen-
diture on interest, insurance, storage, re-
sale of cotton in Tanzania itself where it
was purchased; and

(c) what steps are proposed to reorga-
nise the C.C.I. and introduce modification
in the working of the organisation so as
to avoid losses?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c). Government
had directed the Cotton Corporation of
India to import substantial quantities of
cotton during 1976-77 to tide over the
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difficult domestic supply position. Because
of fall in cotton prices arising out of sub-
sequent increase in domestic cotton pro-
duction, Government permitted the Cor-
poration to dispose of the unsold stocks
of imported cotton at a loss. The Corpo-
ration minimised the loss by selling Tan-
zanian cotton in Tanzania itself. During
the financial year 1981-82, cotton was im-
ported on the buyer’s account, backed by
letters of credit, so as to obviate thc nced
for carrying charges and to guard against
losses which might result due to fluctua-
fions in cotton prices between the times
of contract and sale.

Visit of Industries Minister of Malaysia
to India

5547. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
COMMERCE be pleased to state:

(1) whether it is a fact that the In-
dustries Miinster of Malaysia  recently
visited India for talks on refined Palmy
oil, Tin and Rubber;

(b) whether any agreement was signed
between the two countries for long term
trade in these commodities; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The Malaysian
Minister of Primary  Industries visited
India in the first week of March 1982 fer
discussions with Commerce Minister.

(b) No, Sir.

(c) Does not arise.

Import of Coconut oil, Copra and Rubber

5548. SHRI G. Y. KRISHNAN: Wwill
the Minister of COMMERCE be pleased
to state:

(a) whether there has been any decrease
in the prices of coconut and natural rub-
ber in view of the import of coconut oil,
copra and rubber; and

(b) the details regarding the quantities
of coconut oil, copra and rubber im-
ported during the last two years?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a} No, Sir.

and 1980-81 (upto November, 1980) is
attached. Commodity-wise import statis-
tics beyond November, 1980 have not

(b) A statement showing import of coco- yet been complied.

nut oil, copra and rubber during 1979-80

Statement

Statement showing import of Coconut oil, copra and rubber during 1979-80 and 198¢-81
(upte November, 1981)

Valye :in Rs. lakhs
Qty :in Tonnes

— = =

Si. Description 1979—80 1980—81
No. of Item Qty. Val. (upto No. 1980)
Qty. Val.
1. Coconut (Copra) Oil. —_— s 192 9.69
2. Copra 3 3 . . . . . 467 19.37 8361 1338.17
3. Crude rubberinchuding synthetic and re-claimexd
(1) Natural rubber latex, 29745  3244.91 441 57.00
natural rubber and similar natural gums.
(ii) Synthetic rubber latex, synthetic rubber,
factice derived from oils, | : : . 19670  1895.40 5709  756.77
(iii) Reclaimed rubber waste and scrap of unhar-
dened rubber. . . . . . — —_ 33 1.07
Note : Figures are provisional and subject to revision.
Source : (1) 1979-80 : Monthly statistics of the Foreign Trade of India Volume

II—imports Eublishcd by the Directorate General of Commercial
Intelligence Statistics Calcutta.

(2) ngu-Bx' L Advance data received in the Office of Economic Adviser,
(upto Nov., '80) Deptt. of Commerce from DGCI & S, Calcutta,

Trade protocol between India and
Romania

5549. SHRI MADHAVRAQ SCINDIA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that a trade
protocol for 1982 has been signed bet-
ween India and Romania in December
last;

(b) if so, the details thereof; and
(c) what would be its effect on India’s
over-all trade with that country?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) The annual Trade Protocol with
Romania envisages a total trade turnover
of Rs. 262 crores in 1982 (exports: Rs. 131
crores; imports: Rs. 131 crores). In addi-
tion, a supplementary Protocol was signed
with Romania providing for exports to
Romania of Indian goods valued at Rs,
65 crores, in 1982.

(¢) Trade Protocol, including the sup-
plementary Protocol, aim at increasing
the trade turn-over between the two coun-
triecs by 36 per cent over the projection
made in the Trade Protocol for 198t.
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Cousumer Price Index

5550. SHR1 MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pleased

to state the consumer price index pum-
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ber in each of the past thre¢ months and
the twelve monthly average reached in
each of these months?

THE MINISTER OF FINANCE (SHR1
PRANAB MUKHERIJEE): The required
information is furnishcd below:—

All India Consumer Price Index for Industrial 1Workers (Base : 1960==100)

November 1981
December 1981

January 1982
(latest available)

—_— —_——— ————— ——me—

Index Average “or the
12 months ended

462 436.25
460 440.58
459 414- 58

Big Naval Powers in Indian Occan

5551. SHRI MADHAVRAO SCINDIA:
Will the Minister of DEFENCE be pleased
to state:

(a) whether there is any change in the
dcployment of strength of different big

Naval powers in the Indian Ocean during
the past six months;

(b) if so, what are the details of the
developments in this .regard during the
period; and

(¢) what, according to Government’s in-
formution, is the latest strength of the
Rapid Deployment Force of the USA and
of other naval powers in the Indian Ocean?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) and (b). Gov-
crnment -is aware that therc has been a
marginal change in the deployment pattern
of U.S. Naval force in the Indian Ocean.
Other countries namely USSR, UK,
France and Australia, have maintained
their presence at a steady level

(¢) It will not be in the public interest
to disclose this information.

Non-fulfilment of Export Obligations by
Firms

5552. SHRI MADHAVRAQ SCINDIA:
Will the Minister of COMMERCE be
pleascd to state:

(a) whether it is a fact that a test check
of 90 cases, where import licences were

R . —— . o e A P—

granted, carieq out by the Joint Chief
Controller of Tmports and Exports, has
revealed that in 50 per cent of cases,
Jicences failed to fulfil cxport obligalions;

(b) if so, what is the total number of
such defaulting firms and what action has
been tuken by Government against them;
and

(c) if no action has been taken so far,
the reasons thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (¢c). The test
check was carried out by the Audit in the
Office of the Joint Chief Controller of!
Imports & Exports, Bombay. The Ad-
vance Report of the Comptroller and
Auditor General 6f ‘India  for the year
1978-79 indicated that, out of 90 cases,
in nearly 50 per cent, the licencees had

failed to fulfil export obligation.

Tt has been reported that on verifica-
tion there are 80 and not 90 cases per-
taining to capital goods licencese issuedy
with export obligation. The action taken
so far is as follows:—

Number of cases in which export ob<
ligation bonds Mave been released after
fulfilment of obligation.

Number of cases in which bonds
were forfeited on account of default.
fault, 18
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Number of cases in correspon-
dence with the party. 14

Number of cases in which the
period for discharge of export obli-
gation iz not yet over. 4

Further action is still in progress.

DDS supply orders for polyester cloth on
N.T.C. Limited, New Declhi

5553. SHRI HARINATHA MISRA:
Will the Miaister of DEFENCE be pleas-
ed to state:

(2) whetheir it is a fact that DDS supply
orders for a total ‘quantity of 30.3 lakhs
metres of polyester cloth were placed on
the National Textile Corporation Limit-
ed. New Delhi auite some time back which.
has not been completed so far;

(b) if so, whether as per guidelines of
the Bursau of Public Enterprises, there
should be no intermediary between Gov-
ernment undertaking and Govt.  Dcpart-
ment in ¢completion of such transactions;

(¢cy if the answer to paris ) and (b)
be in the affirmative. whether it is also
u fact that some textile agency of Bombay
was engaged, whose commission has re-
cently been enhanced from 2 to 3 per cent
on the supply of blended fabric 7 Rs. 42
per metre, for 303 lakhs metres merely
to get the manufactured cloth of NTC
rassed by the Direclorate of Inspection,
Ministry of Defence: and

() if so. the reasons and justification
for the samc: if not. whuat is the actual
positipn?

THE MINISTER OF DEFENCE (SHRrY
R. VENKATARAMAN): (1) Yes, Sir. Out
of 30.3 lakh metres ordered, the contract
delivery dates in respect of 302  Jakh
metres are still valid.  The  remaining
quantity of 10.000 met¥es, which was re-
quired to be originally delivered by Nov-

ember, 1981, is presently under inspection.-

(b) Burcau of Public Enterprises has
not issued any guidelines prohibiting in-
termediaries between Government Under-
takings and Government Departments with
regard to supply of items handled by
Public Sector Enterprises.
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(¢) .and (d). The contracts for the supply
of this cloth by the National Textile Cor-
poration were negotiated directly between
the Ministrv of Defence and the National
Textile Corporation.  Also, slores  are
being offered to Defence Inspection Agen-
cies dircet by NTC's subsidiaries.

Prospects of Textile Exports

§5554. SHRI HARINATHA  MISRA:
Will th: Minister of COMMERCE  be

plcased to state:

(a) whether Government's attention has
becn drawn to the news-item under the
caption “India for better deal in textile
exports”, as published in the “Indian Ex-
press’ dated the 19th January, 1982;

(b} if so, whether developing countries
including India have agreed to continue
their co-ordination in securing a  better
deal for their textile exports;

(¢} whether the Indian team participat-
ed in the negotiations that led to the ex-
tension of Multi-Fibre Agreement (MFAY
whivch governs international trade in tex-
tiles; if so. what were the special features
of the negotiations; and

(dj the present prospects of our fextile
eaports to other countries—both develop-
ed and developing?

THE DEPUTY MINISTER IN THE
MINISIRY OF COMMERCE (SHRIL
. A. SANGMA) (a) Yes, Sir.

(b) Yes, Sir.

{c) Yes. Sir. The special features of
the negoliations were the unified and
coprdinated  pegotialing  approach of the
developing countries, and the delinking of
bituteral negotiations from those of  the
Multifibre  Agzreement  (MFA).  Conse-
quently, it was possiblic in the new MFA
to restore some of the disciplines of
the original, MFA. which had been under-
mined during its previous tenure,

(d) As far as exports of textiles to
developed countries are concerned, the
extended MFA may cnuable us to improve
otlr market access to these countries. As
regards  textile  exports  to  developing
counlries, it is difficult to make an assess-
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ment, since many of these are our com-
petitors in the field of export of textiles.

Credit to sick units by Financlal
Institutions

§555. SHR1 HARINATHA  MISRA:
Will the Minister of FINANCE be pleas-
ed 1o state whether the all India term
leading financial institutions, namely, the
Industrial Development Bank of India, the
Industrial Finance Corporation of India,
the Industrial Credit and Investment Cor-
poration of India have extended credits
10 the sick-units to the extent of Rs. 341.66
crores during the year 19807

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): During the
calender year 1980, the all India termi
lending financial institutions, namely, the
Industrial Development Bank of India, the
Industrial Finance Corporation of India
and the Industrial Credit & Investment
Corporation of India have disbursed an
agpregate amount of Rs. 23.35 crores to
sick industrial units. The cumulative dis-
bursements from these institutions 1o sich
industrial units totalled Rs. 341.66 crores
as at the end of December, 1980,

Banking facilities in  backward areas of
Orissa

5556. SHRI CHINTAMANI JENA:
Will the Minister of FINANCE be pleas-
ed to state:

{a) whether there is any proposal under
Gg.xfernmcm’s consideration for the ex-
pansion of banking facilities in backward
areas, particularly in the State of Orissa;
and

(b) if so, what are the details in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b).
The Reserve Bank of India have recently
formulated branch licensing policy for
the three years 1982-83 to 1984-85. The
new policy aims to achieve by March,
1985 banking coverage of one bank office,
on an average, for 17,000 population in
the rural and semi-urban areas. In pur-
suance of this objective 350 additional
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allotments/licences are expecied to be
issued during the three years period to
the banks for opening rurallsemi-urban
branches in the 13 districts of Orissa

Opening another division of L.LL. in
Orissa

5557. SHRI CHINTAMANI JENA:
Will the Minister of FINANCE be pleased
to stale:

tn} how many Divisions of the Life
Insurance Corporation of Tndia are now
functioning in the country, State-wise:

(b) is it a fact that only one division
15 working in the whole Siute of Qrissa;
if so. the reasons for the same;

{c) whether the Members of Parliament
for Orissa have written to him to  open
another Division in Orissa specially in the
State capital Bhubaneswar where there is
no divisional office; if so, the action taken
by the Centre in this regard; and

i) whether the second Divisional Office
of the L1C wus functioning some years
back and was subsequently closed; if so,
the reasons thercof and approximate dale
hy which the second Divisional office will
start functioning in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOIARY): (m) to d). A
statement is atiached,

Statement

(a) The State-wise numbers of the Divi-
sional Offices of the LIC are as under:—-
StateiUnion Territory Number

1. Andhra Pradesh
Assam
Bihar

Gujarat

H

SR W

Karnataka
Kerala

Madhya Pradesh
Maharashtra
Orissa

10. Punjab

11. Rajasthan

12. Tamil Nadu

o'W N W W W N

v =

N
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13. Uttar Pradesh 5
14. West Bengal 3
15. Delhi 1
16. Chandigarh 1
43

(b) Yes, Sir. So far, the existing Divi-
sional Office at Cuttack has been consider-
ed adequate by the LIC to meet the
servicing needs of the policy holders in the
State.

«c) and (d). The Hon"ble Member has
made a suggesition for opening a  second
divisional oftice vide his letter dated 1st
March, 1982 10 Government. The sugpes-
tion has been noted for taking appro-
priate uction.

The LIC did not have a second Divi-
stoial Office in Orissa at any stage. How-

ever, in 1973, un Assisiant  Divisional
Muanager (Dovelopment] was posted  at
Sambalpur to look after the Develop-

ment Unit in 1973,

Break inm service in respect of non-
industrial personnel of COD Chhioki,
Allahabad

5558. SHRI DAYA RAM SHAKYA:
‘Will the Minister of DEFENCE be
pleased to state:

(a) is it a fact that special sanction of
Government to condone the breaks in
service in respect of non-indusitrial  per-
sonnel of COD Chhioki, Allahabad had
been given and their seniority was to be
counted previously from their latest spell
of service like industrial personnel and
this sanction was received vide Govern-
ment of India, Ministry of Defence letter
No. 90368|PC|OS-8C (i) |[4511|D(Civ-11)
dated 8th May, 1975; and

(b) is it a fact that these cases ae
still under examination with Ministry of
Defence if so, what are the reasons for
such long dclay?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) Yes, Sir. The break in
service has been condoned in Government
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letter No. 90368{PC|OS-8C(i)|4531[D(Civ-
1) dated 8th May, 1975.

Their seniority to be counted from
their original date of entertainment in
terms of Ministry of Defence letter No.
903681PC,0S-8C(1)5938|D(Civ-II), dated
4th June, 1966.

(b) No, Sir.
THa Y qTHA
v’ (3 )ﬂm
fxar wrmn
5559, S\ ¥qT W SR T

T WA A T F1FAT FLG [E -
(®) @1 ¥ FT A CIEEARS!
g P& Twd T 28-10-1981 €
5-11-1981 T% TRIGIL FATH ATET -
T9 ®Fed (3. ¥.) & T TGV
FMT T AT BT qWT & T ek TV
M ERT FT 91 HKiSATE HI GTEAT
FET 3T, A<

(@) =fz g, of v &1 faaa
q—armq'ra‘n mmsrr?wr%mﬁa?

Wmm‘a@ﬁﬂ?‘é”

TaqT we ® 9 AN (R &, @
big Ta): (F K gF 1 T
24101981#51119816753!1"(
T ﬁ#'98101981‘T 5-11-1981

Break in service of jndustrial personnels of
C.0.D. Chhioki, AHahabad, U.P.

5560. SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
pleased to state:

(2} is it a faci that in COD Chhioki,
Allahabad a Jarpe number of Industrial
personnel were employed from January,
1962 to 31st December, 1966 on casual
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basis and had breaks for only a day gt i W A% FeTd @

or so between two spells in the beginning

and later on in 1966 they were ull made 5562. = W are qb . .

regular in terms of Government of India, P oA > o N '
Ministry of Defence letter No. B|(3)i65|D 1] ®1 T HLT Fer
(Civ-II), dated 6th October, 1966; (&,-) T G AT o057 7 T
(b) is it a fact that their physical| tech- Ffven = QTI'GTQ' qra % T A
nical break from original dates has not a0 & U SeqTe 7¢ P &7 &

been regularised; and a:;
(c) if so, the reasons for the same? ( ) N . o
) = g CI I I~ T
THE DEPUTY MINISTER IN THE gy W asr_d'_ fara l-_f‘ a’?ﬁq— .
MINISTRY OF DEFENCE (SHRI K. P, SN o [
greq @ fa=me g
(o) Orders regularising the breaks in (Tl') I YT 7 Paadt & JTETT

service in respect of 775 Industrial Per- §aq & faare g o @ IR -
sonnel of COD Chhioki, had physical} a'f'a'l' AL Wﬁ
Y

techrical breaks., were issued vide Minis-

try of Defence letter No. B 07034 05-8C (&) @ zPaw ¥ & PaagT
(1)|8624;D(Civ-11), dated 1&h Dzccember, P - g S T i -
P8l g, 3% I gew @ Praw g
(c) Does not airse. g
Smuggling of Gold (%) afe g, o Pamdt F= gram

$561. SHRL R. N. RAKESH: Will the  ®&iefy SO &fT 2t ], @ TR

Minisicr of FINANCE be pleased (o

state:

(a} whether Government's attention has o w9 i (,'ﬁ .__ -
been drawn to large scale increased  in { Erl(i) : (&I) HT (H) (RCEACE )
smuggting of gold from Hong Kong and T 10982-83 T T4 1984-85 TF =

Macao to India via Nep#; and

(b) if so, whut sieps have been taken SRIN a,—[-&é '\‘ g # e = ALY
to strengthen the Customs checking oper- et &Y J T whaynn W
ations on land routes operating through ITHEAT H- AL gHIT FE T A

Nepai and at airports of Delhi and Patna, &% Fraragl &7 aw sfyx oo '
in particular? >

THE MINISTER OF STATE IN THE % T 91T faar g o« g Aifq
MINISTRY OF FINANCE (SHRI SAWAI IR 3g § (& we, 1985 &
SINGH SISCDIAY (a) Reports received qUeEror 3 a‘ﬂc-ﬁﬁ gfrt & amaw
by Goverament indicate that gold is sen- wPr 17000% IERY #

sitive o being smuggled from Hong Kong

to India via Nepal. Fuiar & fgaw @ §187 st &1
(b} The preventive and  intelligence @ & Pau i ass 2wy W

niachinery of the Customs  Department

along the Indo-Nepal border amd at the YT q4T e Mgl % j‘ - ';;
airpors at Delhi and Patna has been 8000 sfatrs wutar ae

strengthenzd, The Customs authorities at T a"' I

these airports have also been provided with <

the necessary equipment to detect  the . (‘T) 7 (3') & ikl a_q_i F1 Fafy
concealment of contraband, including gold, - O YT TST A AT 1758

in passenyers’ baggage. . et &% FEiaw &S 9 ST
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Sales tax evasion by importers of soda ash

5563. SHRI SUSHIL BDHATVTA-
CHARYA: Will the Minister of FINANCE
be pleased to state:

{a) whether it is a fact that paymeént
of Centrul Sules Tax is being z2vaded by
importers of soda ash by effecting sales
on high seas; and

(b) if so, what steps Government has
-« so far taken to stop this financial loss to
national exchequer, in details?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) and (b). Under the
Central Sales Tax Act, 1956 liability to
pay tax arises in respect of sales of goods
cficcted by a dealer in the course of inter-
State trade or commerce. Normally, no tax
would, therefore, be payable on sales of
goods effected on high seas beyond the
Customs Frontiers of India as such sales
would not be in the course of inter-State
trade or commerce. Further, Tmport Policy

. 1981-82 provides inter-alia that it shall
* bc open to the canalising agency con-
cerned to sell the goods before their im-
portation into India. In such cases, the
clearance of the imported goods through
the Customs may be claimed by the pur-
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chaser on the basis of an athourisation
issued by the agency concerned, to thit
effect. Soda ash can be imported under
Open General Licence by Actual  Uscr
(Industrial) for use in manufacture of
their end products. This is not an itcm
canalised for import through a public
sector agency. Therefore, the question of
sule of soda ash on high seas should not
normally arise.

However, the exigibility of any particu-
lar tramsaction to tax would depend on
the facts and circumstances of each case.
The administration of the Central Sales
Tax Act, 1956 under which tax is levied
on inter-State  sale of 2oods, has been
trusted by law to the sales tax authorities
of the States and the revenue from this
tax has also been assigned to the Siates.
If the Hon'ble Member cites any specific
case/cases involving evasion of tax, the
matter can be further examined in con-
sultation with the concerned Staie Gov-
ernment.

Wage rise vis-a-vis production

5564. SHRT CHITTA BASU :Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government
have recently asked the employing Minis-
tries not to go in for any wage rise at
the existing level of productivity;

(b) if so, whether this would not strain
further the industrial relations in the public
sector; and

(c) if so, what steps Government pro-
pose (o take to maintain and further if-

crease the productivity level

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT SAWAI
SINGH SISODIA): (a) to (¢). Govern-
ment have emphasised that Managements
of Public Sector Enterprises should consi-
der linking wages to productivity. The
details regarding the linkages would have
to be settled by enterprises managements
with their workers.
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Closure of Jute mills in West Bengal

5565. SHRI CHITTA BASU: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it 1s a
mills in West
closed;

fact that 13 jute
Bengal have recently been

(b) if so, the reasons therefor; and

(c) the steps taken to reopen them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) Yes, Sir.

(b) The mills have been locked out
reportedly as a result of various acts of
indiscipline by workers and other related
labour problems.

(c) As the matters relating to labour
relations fall within the purview of the
State Government, the matter has been
brought to the notice of the West Bengal
Govt, for appropriate action.

The jute industry is presently facing an
unprecedented crisis caused by recession
of demand both in the country and ab-
road, The Central Government have taken
several steps to overcome the crisis. These
include stimulation of off-take of jute
goods by increasing Govt, purchases
through OGS&D on behalf of FCI and
other State Governments, grant of cash
compensatory support on jute goods for
greater exports, greater use of new bags
for packing cement, fertilizers, etc. and
by progressively increasing role of JCI in
the purchase of raw jute, Recently Govt.
have decided to purchase jute bags through
OGS&D on cost-plus basis in accordance
with Palekar formulation. It is expected
that the cumulative effect of these measures
will bring a buoyancy in the market for

jute goods which in turn should help sta-
bilising the working of the industry,

Meeting of Export Credit needs by na-
tionalised banks

5566. SHR1 CHITTA BASU: Will the
Minister of FINANCE be pleased to state:

(a) what is the total export credit need
of the country;
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(b) whether the nationalised banks cam:
fully meet the need; and

(c) if not, what are the other sources.
which can provide the needed credit?

THE MINISTER OF FINANCE (SHRIE
PRANAB MUKHERJEE): (a) to (c¢).
It is difficult to make a precise estimate.
of the export credit requirements of the.
country as it would depend upon a num-
ber of variables such as, the actual quan-
tum of exports, the type of exports, the:
quantum of export on cash basis, the-
period of export credit required etc. Com-
mercial banks together with IDBI have:
been meeting all the legitimate require-
ments of export credit. Government have:

recently set up the Export Import Bank _

of India, which apart from functioning as-
the premier financial institution in the.
field of export credit, is also expected to-
fill up gaps, if any. in the credit require~
ments of the exporting community.

Financial Incentives and ConcesSions for:
Cakcutta Airport

5567. SHRI NIREN GHOSH: Will the-
Minister of TOURISM AID CIVIL AVIA-
TION be pleased to state:

(a) whether the attention of Govern~
ment has been drawn to the statement of
General Manager IAAI, in the press on
12 Deeember, 1981 that extension of fin-
ancial incentives to international airline-
operators would make Calcutta airport as
busy as Bangkok;

(b) if so, what is the reaction of Gov-
ment thereto; ;

(c) whether some concessions with
regard to tax, particularly reduction i
aircraft landing charges, are proposed to

be considered by Government for Calcutta
airport;

(d) if not, the reasons;

(e) has there been any suggestion that

AT flight from Calcutta to London should *

overfly Bombay in order to increase tra-
ffic; and

(f) if so, what is the reaction of Gov-
ernment?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) Yes, Sir.

(b) The views expressed by the Gene-
ral Manager, Calcutta airport are not in
the nature of an official statement,

(c) and (d). Government has under
examination, a proposal for reduction of
landing charges for international flights at
Calcutta airport.

(e) No, Sir.

(f) Does not arise,

Cost involved in import of deluxe cars by
ITDC

5568. SHRI  KRISHNA KUMAR
GOYAL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased 1o
state:

(a) whether the State Trading Corpora-
tion has completed its examination of the
issue of import of deluxe cars by the
ITDC and what are its conclusions:;

(b) whethqr Government have made the
finul choice” of the cars to be imported;
if so, the details thereof; and

(c) the cost to be incurred on the im-
ported cars with the foreign exchange
component?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) The issue of import of diesel
operated air-conditioned cars by ITDC was
not examincd by State Trading Corpora-
tion.

(b) and (c). ITDC's proposal for im-
port of 28 Mercedez 200 D with spares
and 90 Datsun Bluebird with spares at a
cost of Rs. 2,60,60,033/- with a foreign
64.90 lakhs

is under the consideration of the Govern-

exchange component of Rs.

ment.
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Ready made Garment exports

5569. SHRI NAVIN RAVANIL: Will
the Minister of COMMERCE be pleased
to state:

(a) the number of main readymade
garment exporters and their particulars;

(b) what are the rules for granting
licences for exporting garments;

(¢) whether any new agreement has
been made with any country for the
export of garments during the year 1982;;
and '

-

(d) if so, the details thereof? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) There are at present
over 3800 garment exporters registered
with the Apparels Export Promotion Coun-
cil,

(b) As per the Export Trade Control
Policy for 1981-82, exports of garments
are on OGL. However, exports of gar-
ments to certain countries during the
period 1-1-82 to 31-12-82 are subject to
the conditions laid down in Public Notice
No. 61-ETC(PN) /8! dt. 10-8-81 published
in Part I, Sec. 1 of the Gazette of India

Extraordinary dt. 10-8-1981.

(c) and (d). The existing bilateral tex-
tile agreements between India and the
European Economic Community, Canada,
Finland and Austria have been extended

for 1982, with minor modifications.

Additional Facilities/Package Incentives
for Private Sector Hotelierg

5571. SHRT TARIQ ANWAR: Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state:

(a) whether Government are aware that
tourism is an important source of earning
foreign exchange;
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(b) if so, do Government propose €X-
tending complete package of incentives
to the entreprencurs in private sector who
venture to set new good hotels; if so, the
details thereof;

(¢c) how far this package ¥s comparable
to the various incentives that are offered
to other Foreien Exchange Industries;
and

(d) whether Government proposc con-
sidering giving some additional facilities
to hotels for importing various items so
as to make their scrvice standards compa-
rable to international standards?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) Yes, Sir, Tourism
ranks fifth as a source of earning foreign
cxchange in the country on the basis of
figures for 1979-80 whcn the earning was
Rs. 462 crores. The foreign exchange
carnings from Tourism for the year 1981
have been provisionally estimated at Rs.
564 crores.

(b) to (d). The consideration of suitable
incentives for the tourist industry is a
continuous process. However, certain in-
centives in the form of tax concessions;
loan assistance at concessional  terms;
allocation of foreign exchange for essen-
tial imports, overseas advertising, publicity
and promotional tours; priority concide-
ration in the allocation of building mate-
rials telephone/telex, etc. are  already
available to approved hotels.
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Loan applicationg to LF.C.I. for Hotel
Projects

5572. SHRT TARIQ ANWAR: Will the
Minister of FINANCE be pleased to
state:

{a) the names of the parties and the
amounts applied for by them for hotel
projects during 1979, 1980 and 1981;

(b) what are application-wise details of
the processing siage of these applications;

(c) the dates on which these applications
were submitted to the Industrial Finance
Corporation of India and the dutes on
whidn I.F.C.1. had disbursed the first and
the last loan instalment; and

(d) how far 1L.F.CI. is going to sanction
these pending loans and by what time?

THE MINISTER OF FINANCE (SHR1
PRANAB MUKHERIEE):  (a) to (o).
Details of applications complete in all res-
pects received by the Industrial Finance
Corporation of India and details of san-
ctions and disbursements during each of
the year 1979 1980 and 1981 in respect
of hotel projects are given in the attached
statement, '

(d). Assistance is sanctioned and  dis-
bursed to the projects after due comp-
liance on tne part of the assisted con-
cerns of the conditions precedent to sanc-
tion and dJisbursement stipulated by the
institution. Tt is therefore not possible 1o
indicate the extent and the possible date
by which assistance would be sanctioned
for applications which are pending with
the 1FCT.
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Loang applied for by Hotel Industry from
Industrial Finan:e Corporation ot India

5573. SHRI TARIQ ANWAR: Wil| tne
Minister of FINANCE be pleased to
state:

(a) is it a fact that Industrial Finance
Corporation of India has failed as a term
lendmg lead-institution for the hotel in-
dustry;

(b) if not, what arc the yearwise details
of the loans demanded by the hotel in-
dustry and the amounts sanctioned and
disbursed by Industrigl Finance Corpora-
tion of India annually during the lust
five years;

(c) what are the case-wise particulars
and amounts of loans applied for during

CHAITRA 5, 1904 (SAKA)
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the last five years by the applicants from
the hotel industry; and

(d) out of cases muntioned at (c) above
which were sanctioned and which were

rejected and what are their  respective
totals?
THE MINISTER OF FINANCE

(SHR1I PRANAB MUKHERIJEE): (a) The
Industrial Finance Corporation of India
has discharged its function as the lead in--
stitution for financing hotel projects,
satisfactorily  within the framework of
national priorities.

(b) Year-wise details of amount of as-
sistance for which applications complete
in all respects were received, assistance
sanctiomed and assistance  disbursed by
IFCI are given below:—

(Rs.in lakhs)

Year Amount of Amount of Amount of
(July-June) asgistance assistance assistance:
applied for* sanctioned disbussed
1 2 3 4
1976-77 663. 45 307.75 30.736
1977-78 87.c0 113.00 69.76
1978-79 766. 50 278.25 121.35
1979-80 76.00 —_ 92.23
1980-81 5141.05 788.00 167. 29
Teran @ . . . . . ' . . 6734.00 1457.00  757.99

*Amount of assistance applied or indicates assistarce gught jointly with other financial

institutions,

(c) and (d) Case-wisc details of amounts
of loans applied for ang amounts of loans
sanctioped in respect of applications com-
plete in all respects received during the

Jast five years are given in the attached

statement. The IFCI did not reject any

application for financial assistance which
was complete in all respects,
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Case wise details of amounts of Assistance applied for and amounts sanctioned by

Industrial Finance Corporation of India in respect of Hotel Project

(Rs. in lakhs)

SI. Na:ne of the hotel concern Amount applicd  Asais-
No. for (jointly tance
with the other sanctioned
finaucial insti- by IFCI
tutions In
must of the
. _ cases;
1 2 o 3 4
1. Eastern Initernational Hotels Lid. 1%.00 18.00
2. Dolphin Hotels Ltd. . . . . .o 5.00 5.00
3. Hotel Pink City (Pvt,) Ltd. . . . . N 9.40 7-50
4. Bihar Hotels Ltd. 25.00 25.00
5. S.P. Properites & Enterprises Ltd. . . . BI1. 50 37.50
6. Trade Wings Ltd. 105. 0 3o.00
7. Sunair Hotels Ltd. 144.C0 43.00
8. G.L. Hotels Ltd. . . . . . . . . . 13.50 13. 50
9. Pandyan Hotels Ltd. 3.25 3-25
10. Bihar Hotels Ltd. 14.00 1400
11. U.P. Hotels and Restaurants Lid. . . . . 23 .00 11.50
(2 projects;
12. Northern India Hotels (P) Ltd. . . . . . 50.00 *
13. Benares Hotels Ltd. . . . . . 142.00 74- 50
14. Sivharsha Hotels Ltd. . . . . . 82.50  40.00
15. Dolphin Hotels Ltd. . . . . . 12, 50 17-50
16, Hotel Bapjara Ltd, . . . . 20.00 7.00
17. Guruprasad Hotels Ltd. . . . . . 10.00 8.00
18. East India Hotels Litd. . . . . . . ‘ 300.00 50.00
19. Maberest Hotels Pyvt. Ltd. 42.00 42.00
20. Elel Hotels & Investments Tt . . . . 1710.00 46.00
ol. Jaiprakash Enterprises Ltd. . . . . 189.00 41.25
22. Trade Wings Ltd. . . . . . . 57.00 36.50
23. Dolphin Hotcls Ltd. . . . . . . . 26.00 10.00
24. Hotcl Corporation of India Ltd. . . . . . . . 659.00  165.00
25. Trimurti Hotels Ltd. . . . . . . . 26.00 e
-26. Vishvarma Hotels Ltd, . . ‘ . . ‘ . . 339-05 70.00

—
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| 2 3 4
27. Adayar Gate Hotels Ltd. . . . 175- 00 41-00
28. Benares Hotels Ltd. 6o.00 15-00
29. Cosmopolitan Builders & Hoteliers (P Litd. 627.00 120.00
3o. Asian Hotels Lid. 2815.00 275-00
31. Gomantak Land Development—Ltd. 220.00 73-00
32. Jaiprakash Enterprises Ltd. 76 00 19.00
220.00 —_

33. Hotel Shrilekha Luter-continental Lid. .

*T'reated as withdrawn ; it was decided that IDBI might sanction the entire adgitional loan

requirements of the cuncern.

**As the concern s requirements of  term loans was approved by IDBI uuder the refiancing
schemeethe application was treated as withdraws:.

Strength of Accountants working in Delhi
in Punjab National Bank

35574. DR. V. KULANDAIVELU: will
the Minister of FINANCE be pleased to
state:

(a) what was the total strength of
Accountants  working in Delhi in the
Punjab Nuational Bank during the veurs
1978, 1979, 1980 and 1981 uand out of
them how many were SC/STs:

() whether Bank {Punjub  Nationul
Bank) is maintaining Region-wisc percen-
tage of Scheduled Custes/Scheduled Tri-
bes officers, compared to strength of
other gencral officers. if not, the reasons;
and .

(¢c) hus any post of Accountant/Mana-
ger been de-reserved in the year 1978,
1979, 1980 and 1981 and if so, has proper
approval from Government of India been
received for such dereservation?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
Punjab National Bank 'nas reported that
it does not muintain staff strength of
officers designation-wise.

(by The recruitment of officers is made
on All India basis and therefore the

question of maintaing the roster for
working out the numher of reserved va-
cancies in the officers cadre on regional
basis does not arise.

t¢) In terms of the Government orders
when the suituble SC/ST candidates are
not wvailable ty fill the reserved vacancies
they ara dereserved and made available to
the general category  candidates. This
saortfall is simuitangously carried forwand
to subsequent years as backlog in  order
{o safe-guard th2 interest of SC/ST can-
didates. De-rescrvation of reserved vacan-
cise in done by the banks themselves and
approve]l  of the Government is not re-
quired for this purpose.

Financial assistance to weaker sections

under 20-point programme

5575. SHRI HIRALAL R. PARMAR:
Will the Minister of FINANCE be pleas-
ed to refer to the reply given to USQ No.
2827 on 4 September, 1981 regarding
finanzial assistance to wcaker sections of
the society under 20-Point Programme and
state:

(a) how many persons applied for loan
on licence basis under the “Credit Gua-
rantee Scheme” during the last one year
and how many persons etarted their busi-
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ness with the help of loans sanctioned by
the nationalised banks;

(b) how many applicationg were pend-
ing with the nationalised banks, bank-wise
in New Delhi for disposal; whether the
state of affairs in the Syndicate Bank, Pun-
jabi Bagh is the worst of all the banks;

(c) whether it is a fact that the Finance
Ministry or Reserve Bank of India had re-
cently issued orders that ano loans be sanc-
tioned to the licencees under any scheme;
and

(d) if so, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE)) (a) and (b).
In the context of the earlier question, pre-
sumably the Hon’ble Member wishes to
know the number of persons holding li-
cences from State Administrationg and in
particular those belonging to Scheduled
Castes, who had applied for loans from
public sector banks to run fair price shops/
kerosene oil depots/coal depots etc., and
the number from amongst persons who
had actually starteqy the business with the
help of such loans sanctioned by banks.
The existing reporting system concerning
the performance of public sector banks
doeg not yield such information and de-
“tails.

However, efforts are being made to col-
lect position specifically regarding pendency
of such applications in the Punjabi Bagh
Branch of the Syndicate Bank and the
same will be laid on the Table of ‘he
House when received.

(c) and (d). While Reserve Bank ot
India had advisey commercial banks for
undertaking measures to contain the pace
of monetary expansion in the current year,
it has also been clarified to the banks that
within the parameters of their resources
they should cpntinue to ensure special at-
tention to the credit needs of weaker gec-
“tions.

Agreement with British Airwayg for Train-
ing pilots

5576. SHR1 M. RAM GOPAL REDDY:
‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether it is a fact that the British
Airways has entered into an agreement with
Indian Airlines for training of itg pilots in
AVRO flying;

(b) if so, whether some of the British
pilots are receiving training in this regard;
and

(¢) whether there will be reciprocal ar-
rangement in training of Indian pilots also
by the British Airways?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) to (c). British Airways
has recently entered into a contract with
Indian Airlineg to use its HS-748 Simula-
tor for training six groups of 4 pilots in
each group (total 24 plots) along with
their own Instructors. For utilizing the
Simulator they agreed to make the neces-
sary payment in foreign exchange.

Indian Airlines has establisheq its own
training facilties for the type of aircraft
recently in its fleet. No training abroaa
is presently needed.
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Printing of Copy Stamp Papers

5578. SHRI D. S. A, SIVAPRAKASAM:
Will the Minister of FINANCE be pleased
to state:

(a) is it a fact that Government of India
“ propose to print English and Hindi
language only on the copy stamp papers;

(b) is it a fact that both Tamil and
BEnglish languages are printed on the
copy stamp paper distributed in Tamil
Nadu; ang

(c) are Government considering to
drop the scheme at (a) above?

THE DEPUTY MINISTER IN THE
MINISTRY OF  FINANCE (SHRI
"JANARDHANA POOJARY: (a) No, Sir,

" () Yes, Sir.
i

(c) Does not grise.

State of Shady Deals and Pay-offs in
Mishra Dhatu Nigam (Midhani)

- 5579. DR. SUBRAMANIAM SWAMY:
Will the Minister of DEFENCE be pleas-
ed to state:

{a) whether it js true that the Mishra

~ Dhatu Nigam (Midhani) the Super Alloys

Project is in a very bad state and some

. irregularities have come to the notice of
Government;

(b) if so, the dctails thereof;

(¢c) whether it is true that there arc no
proper project reporis drawn up;

(d) whether there hag been any obstacle
by multinationals in the way of the pro-
cess of indigenisation at Midhani;

(e) if so, the details thereof; and

() what steps are being taken to pre-
vent these irregularities?
)

" THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) No. Sir.

(b} Does not grise.
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(¢) A detailed Engineering Report was
prepared by a reputed firm of Engineering
Consultants.

(d) No, Sir. MIDHANI's foreign col-
laborators are assisting in the indigenisa-
tion process by transfer of sophisticated
know-how for production of high techno-
logy alloys and metals.

(e) and (f). Do not arise.

Sediments in XXX Rum supplied to can-
teen stores department (India)

5580. SHRI RAINATH SONKAR
SHASTRI: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are aware that
XXX Rum supplied to the Canteen Stores
Department (India) has been found con-
tfaining large amount of sediments therein;

(b) what are the terms and conditions
of the Contract in this behalf;

(c) is the presence of sediments in the
bottles a cognizable offence; and

(d) if so_the reaction of Government
thereto and action taken therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRIK. P.
SINGH DEO): (a) The Canteen Stores
Department accepts Rum from the con-
tracting distilleries only after the Army
Food Laboratory certifies that the products
offered by the distillery concerned are in
conformity with the ISI specifications

Signs of sedimentation occur at times
due to adverse storage conditions obtain-
ing in certain forward areas or in certain
depots/unit run canteens storing run al-
though at the time of acceptance guch de-
fects do not exist. Such sedimentation
occurs due to caramel separation and i$
not injurious to health. As a measure
of abundant caution whenever sedimenta-
tion is noticey such rmm is again sent to
the Army Food Laboratory for analysis. If
the sedimentation is certified by the Labo-
ratory to be within permissible limits, the
issues are resumed.

(b) The relevant information in this re-
gard is given in the statement attached.
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(c) and (d). Mere presence of sediments
in bottles of rum does mot amount to a
cognizable offence under the Prevention of
Food Adulteration Act,

At the time of commencement of con-
tract all brands of rum are subjected to
analytical test at the Army Food Labora-
tory at Delhi. Besides the initial test,
regular periodical tests are also conducted
by the Civil Excise Authorities and oanly
those consignments found fit for human
consumption by the State Excise Authori-
ties are permitted to be bottled Even ISI
conducts random sampling and testing to
safeguard its certification of the products.
The CSD accepts stocks only after the
Army Food Laboratory certifies that the
products offered by the distillery are in
conformity with the ISI specsifications,
During the pendency of the contract, ran-
dom samples of all batches of each brand
of rum supplied during every quarter are
drawn and subjected to test by the Com-
posite Food Laboratories of the Army as
a double check to ensure quality control.

If at any time the Laboratories declare
stock on testing as unfit for human con-
sumption the concerned distillery would bhe
considered for penal action. So far no
such has occurred.

Statement

Extract from terms of contract deed for
supply of Rum to the Armed Forces bet-
ween  Canteen  Stores Department  and
distilleries relatine 1o penalties on account
of sediments/suspension not injurious to
health and also when the contents are
declared unfit for consumption

Relevant extract of clause 8.01 (¢) and

(d) and 8.02 in this regard are repro-
* duced hereinunder: —

8.00 Claims

8.01 (c) Contents NOT free from scdi-
ments or NOT (NOT) {ree frpm Suspen-
ded Matter, but Rum being Fit For Human
Consumption.

Rs. 2.00 per case for the complete lot
of supplies of the affected batch, shall be
claimed from the supplicr.
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8.0! (U) Contents Declared Unfit for
Human Consumption.

(i) In the event of any consignmcnt
during the currency of the con-
tract being declared unfit for hu-
man consump, the department
shall reject all consignments of
the affected batch received from
the supplier and recover the enm-
tire cost of the affected batch in-
cluding excise duties, taxes, local
levies, cost of transportation,
warehousing cost and any other
cost and terminate the contract in
its entirety with the supplier at
his risk and cost.

(ii) The Department shall stcp plac-

ing further orders and also cancef™

all the orders already placed.

(iii) The entire Security Deposit phall’
be withheld.

(iv) The Department shall delete the
brand of Rum supplied by the de-
faulting supplied from the CSD
list

(v) In the case of products bearing
ISI certificastion mark, the matter
alongwith the samples and ana-
lytical test report shail be forwar-
ded to the ISI, for action under

ISI (Certification Mark) Act. -

(vi) All other Government Depart-
ments shall be informed and ac-
tion initiated for black listing the
suppliers.

(vii) The Department shall also give
wide publicity to the fact that
the particular brand of rum has
been found sub-standard|adultera-
ted and unfit for human consum-
tion, for information of the
troops and the general public.

(viii) The Decpartment shall initiate
action against the supplier under
the provisions of Food Adultera~

« tion Act and claims full sequen-
tial damages in this regard.

8.02 The Department shall also be en-
titled to recover damages on account of
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breach of the supplier by the rejection of
whole or part of the supplies executed.

News-Item Captioned “Abrak Vayapar
Thapp Hope Se Hazaron Log Sankat
Main”

5581. SHRIMATI
Will the Minister of COMMERCE be

pleased to state:

(a) whether Government attention has
been drawn to the news item appearing in
the daily “Hindustan” dateq 17 February,
1982 under the caption “Abrak Vayapar
Thapp Hone Se Hazaron Log Sankat Main”
(Mica trade comes to a standstill thousands
of persons facing crisis);

(b) if so, the steps proposed to be taken
by Government to overcome this unpre-
cedented recession in Mica trade; and

(c) whether it is proposed to bring
about necessary changes in the purchase
policy of Mica Trade Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Yes, Sir

(b) The increase in value of Mica ex-
ports would seem to indicate that there is
no unprecedented recession in Mica trade.

(¢) More than 70 per cent purchases of
Mica for export by MITCO is heing pro-
cured from weaker sections, which seems
to be a sound policy.

Total Number of Mica Based Units set up
by Mica Trading Corporation

5582. SHRI LAKSHMAN MALLICK:
Will the Minister of COMMERCE be

pleased (o state:

. (a) the total number of mica-based units
set up by Mica Trading Corporation in
different States in last three years;

(b) the name of the places where such
mica-based units have been set up;

(c) the total number of them started
commercial production; how many of

164 LS—9
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them are expected to start commrcial pro-
duction in 1982-83; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) to (c). During 1981,
MITCO has set up a unit to manufacture
silvereq mica and mica capacitors at Giri-
dih in Bihar. The unit is in the final stage
of trial production. Another unit for man-
ufacture of micronised mica powder is
likely to be set up during 1982-83 at
Jhumri Telaiya in Bihar. Both the units
are expected to go into commercial pro-
duction during 1982-83

(d) The installed capacity of silvered
mica capacitors unit is 30 lakh pieces of
silvered mica and 50 lakh pieces of
miac capacitors annually. The micronised
mica powder project envisages an
installed capacity of 3,360 metric tonnes
per annum.

Manufacturing of T.V. Glass
B.E.L.

5583. SHRI JAGDISH TYTLER:
SHRI VIJAY KUMAR YADAV:

Shells by

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have decided
to defer the manufacture of T.V. Glass
shells by Bharat Electronics Ltd;

(b) if so the reasons therefor; and

(¢) whether or not this deferring of
a decade old decision is not going to in-
crease the costs at a later stage?

THE MINISTER OF DEFENCE (SHRI
R VENKATARAMAN): (a) and (b) A
final decision on the proposal of Bharat
Electronics Ltd. for the manufacture of
glass shells for black and white T.V. pic-
ture tubes has been held over pending con-
sideration, inter alia, of the question of
introduction of colour T.V.

(c) The proposal was received in April,
1979. The cost of imported capital equip-
ment in subject to escalation with effect
from 1st May, 1981.
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Import of Cobalt

5584. SHRI HARIHAR SOREN; Will
the Minister of COMMERCE be pleased
to state:

(a) what is the total quatity of Cobalt
imported annually to meet the requirement
of strategic industries;

(b) whether any proposal has been moo-
ted by Government to achleVe self-suffici-
ency in Cobalt;
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(c) if so, what are the steps proposed o
be taken by Government to increase the
the production of Cobalt in the country;
and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) A statement is en-
closed

(b) to (d) Information is being collec-
ted and will be laid on the Table of the
House.

Statement

Statemnt showing im9ort of cohrlt and cobalt base allsyy, waw-ought, wste and scran of cobalt
and oole alloys, n.es, 1ad cobalt wora31t d ating 197‘3 29 1o 1980-81 (upto

Octobcr 1980)

Quantity : in Thousand Kgs.
Sl Description of item 1978-79 1979-20 1980-81 (upto
No. Quantity  Quantity October, 1980
Quantity
1. Ochiltand cobalt base alloys unwrought. 130 125 68
2. Waste and scrap of cobalt and cobalt alloys,
n.c.s. . . . . 1 7 3
3.  Cobalt, wrought. 15 17 6

Source for  Mnthly statistics of the Foreign Trade of India, Voume II, imports published

for 1978-79
1979-80 cutta.

by the Directorate General of Gommercial Intelllgience and Statistics, Cal

for 1980-81 Advance data reccived in the D/fo the Economic Adviser, Ministry of Commerce
{upto October from the D.G.C.I. & §, Calcutta.

1980)
Branches of Nationalised Banks

5585. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased to
state:

(a) what are the details regarding the
number of brancheg of each nationalised
bank within the specified area of operation
and outside as on 31st December, 1981;

(b) whether there is any overlapping in
some districts; and

(¢) if so, whether any rationalisation is
being considered by Government?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (c).
The nationalised banks do not have a spe-
cified area of operation. Subject to grant

of licences by the Reserve Bank they can
open brancheg anywhere in the  country
However, because of historical reasons,
some of the nationalised banks have larger
concentration of their branch network in
certain  States|Regions. The Statement
showing the available information regard-
ing the Statewise distribution of the bran-
ches of the public sector banks as at the
end of September. 1981. is laid on the
Table of the House. (Placed in Library.
See No. LT—3758|82). Under the current
branch licensing policy of the Reserve
Bank, the primary responsibility for the
branch expansion is that of the Regional
Rural Banksg in the districts where they
operate and of the lead banks in other dis-
tricts. Banks having regional charcter are
not generally being allowed to open bran-
ches in far flung areas.
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12.00 hrs.

SOME HON MEMBERS: On a point
of Order, Sir.

(Interruptions)

MR. SPEAKER: I have allowed
‘him, I can allow one man at a time
Mr. Rawat, I can allow one man and
T have allowed Mr, Tiwari,

(Interruptions)

MR. SPEAKER: I have allowed. It
is my discretion. What do you want?
‘What is your point of order?

PROF. K. K. TEWARY (Buxar): 1
have given a nolice of breach of pri-
vilege against the Indian Express
-which has published....the expunged
portion of the Home Minister’s

MR. SPEAKER: It is under my con-
sideration.

(Interruptions)
PROF. K., K. TEWARY: They have

published the expunged portion. It
is a gross breach of privilege.

MR. SPEAKER: It is under my con-
sideration.

(Interruptions)
MR. SPEAKER: It is under my con-

sideration. I cannot tell you anything
more than that.

(Interruptions)

MR. SPEAKER: I cannot give any-
thing more than that, Not allowed.

(Interruptions)**

MR. SPEAKER: Nothing is going
on record now. Shri Namgyal

SHRT P. NAMGYAL (Ladakh): An
Indian Airlines Flight No. IC 483, &

special flight to Leh. . .

MR. SPEAKER: What is this? What
is the point of order?
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SHRI P, NAMGYAL: 1 am telling
you. That plane has been forcibly
diverted to Jammu. It was going to
Leh but it was diverted to Jammu
from Chandigarh by some rowdy.
passengers,

MR. SPEAKER: No. Not allowed.

SHRI P. NAMGYAL: This is some-
thing very serious

MR. SPEAKER: This is not the way
to raise this question. Not allowed.

SHRT P, NAMGYAL: It is hijack-
ing.

MR. SPEAKER: No.

N g @G (Fower) AR
wgiew, ¥ faumw 223 & swig
T (Saq gaeyy & Pasey u& qifeq Paar
g | 24 T FT 56 T H1 FEAGL
& Paawor, o9 aeT Surewer wgiew
T gty & Pagr o1, S ghew
fgea<’' & W & yertag fesor
g | %W A I 9T T I & A
HAHTAT AT § | FEG T AT TEO
HeT § ST Tqeh FTUHTT A1 IFF <0
Sl

MR. SPEAKER: g W< qU9 &1 4T
"'{ﬁ | MR. SPEAKER: It is under my
consideration. I have listened to that
already. [t is under my consideration.

PROF. MADHU DANDAVATE
(Rajapur): I have drawn your atten-
tion to g very serious matter, (Inter-
ruptions.)

SELicak-w i
HeqR WETAT : A a1 e F

Not allowed. Not allowed any lon-
ger.

(Interruptions)

Feqey WETAY ¢ WA T (AT F

What more can 1 do,

*%Not recorded
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PROF. MADHU DANDAVATE: 1|
have drawn your attention to a very
serious issue which should concern
all of us.

MR. SPEAKER: What is that?
PROF, MADHU DANDAVATE:

With one word, I cannot tell.

Today. a report has come in the
Times of India that there is a threat
to the safety of the passengers of
Indian Airlines on a number of routes
Express passengers are travelling the
crew are displaced and the air hos-
tesses are made to stand in the galley
And as a result of that..

MR. SPEAKER: I will look in to it.

PROF. MADHU DANDAVATE: I
would like them to take immediate
action. Your life and my life are in
danger. Sir.

MR. SPEAKER:
I will Jook into it.

I assure you that

PROF. MADHU DANDAVATE: Wil
You make some observations? (Inter-
ruptions)

SHRI ATAIL BIHAR]I VAJPAYEE
(New Delhi): I have given my moticn
on the breach of privilege ggainst the
Home Minister for misleading the
House on the Hitler affair. I think, it
is under your consideration.

MR. SPEAKER: Yes.

SHRI ATAL BIHARI VAJPAYEE:
please take an early decision,

MR. SPEAKER: Yes,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): I have
given an adjournment motion as a
serious situation has developed at
Badarpur Thermal Power Station.
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MR, SPEAKER':
to do..

This has nothing

SHRI SATYASADHAN CHAKRA--
BORTY: 11 workers have been ar-
rested.

MR. SPEAKER: This is not a ques-
tion for adjournment motion.

SHRI SATYASADHAN CHAKRA-
BORTY: Don't you thirk that this is
a matter which should be discussed
in the House? There is a serious
situation in the Thermal Plant. (In-
terruptions).

it Paww owaw :
qeqer wgTed, mmmgm-
IT @WETEN W 9Iid @
R W OHIX gAA wg € T6 e
gy gae faumi #1 qwet € 8 1
I @t f @ @agy wET W@ o |
o wgtaw : § Pawehw @At
@

st tw faem qEET - dtEw 3
diw 4 g9g THEC WAHET g7 T g
Iegey WETAY : Fg Y AT ST
A TEIAT © T HD A F FohRar
T ARAIIWE | T FHFS AT o=
FL A § A8 A QE, |

I can ‘do what I cannot do.

ot qEw  Pagr seedt ;o S
garg g™ IW AR § I @ g 94
fage &1 &=

(Interruptions)

MR. SPEAKER: Nothing will go on
record. (Interruptions)

SHRI HARIKESH BAHADUR: (Go-
rakhpur): It is unfortunate that some
passengers are being accommorated
in the lavatory of the planes....

{(Interruptions)
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gy WEAW : &% AT A AW
T o g |

DR, KRUPASINDHU BHOI (Sa.m-
krapur): Time and again, the 1nd1:an
Express is publishing things which

‘have been expunged. I have given a
privilege motion....

MR. SPEAKER:
said.

DR. KRUPASINDHU BHOI:- My
second point is that we have given a
Calling Attention on the wild remarks

I have slready

made by the hon. Member, Shri Ram

+vilas Paswan, against the AIIMS doc-
4ors. Instead of allowing that Calling
Attention, you have allowed a dis-
cussion under Rule 193 to him,

ety ‘i ag @ 9w Peemlm
& PF g FmrF@ETE,

(Interruptions)

MR. SPEAKER: Nothing goes on
record; not allowed. Papers to be
Taid.

T B 9T AT TAATER |

(Interruptions) *

12.06 hrs.
PAPERS T.AID ON THE TABLE

ANNUAL REPORT OF AIR INDIA AND Re-
PORTS OF HOTELS CORPORATION OF

INBIA LID., AND AIR INDIA CHARTERS
1TD., ETC:

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): I beg to lay on the Table:

(1) A copy of the Annual Report
(Hindi and English  versions) of
Air India for the year 1980-81,
under sub-section (2) of section 37
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of the Air Corporation Act, 1953
together with Reports of its subsi-
diaries viz. Hotel Corporation of
India Limited, and Air India Char-
ters Limited.

(2) A copy of the Annual Ac-
counts (Hindj and English versions)
of the Air Indig for the year 1980-
81 and the Audit Report thereon,
under sub-section (4) of section 15
of the Air Corperation Act, 1953.
[Placed in Library. See No LT-
3741/82].

(3) A copy of the Review (Hindi
and English versions) by the Go-
vernment on the working of the Air

India and jts subsidiaries wviz,,
Hotel Corporation of India Limited
and Air India Charters Limited, for
the year 1980-81.

(4) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (1), (2) and (3) above.

[Placed in
3742/82].

Library See No. LT-

REPORTS OF COMPTROLLER AND AUDITOR
GENERAL OF INDIA FOR 1981 AND ANNUAL
REPORT UNDER GENERAL INSURANCE BusI-
NESS (NATIONALISATION) RULES, 1973.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): I beg
to lay on the Table:

(1) A copy each of the {following

. Reports (Hindi and English ver-
sions) under article 151(1) cf {he
Constitution:—

(i) Report of the Comptroller and
Auditor General of India for the

year 1981—Union  Government
(Commercial) Part IX—The Minerals
and Metals Trading Corporation of
India Limited. [Placed in Library.
See No., LT—3743/82].

(i) Report of the Comptroller
and Auditor General of India for
the year 1981—Union Government

*Not recorded. ,
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(Commercial Part X—Durgapur
Steel Plant. [Placed in Library. See
No, LT—3744/82].

(2) A copy of the Annual Report
(Hindi and English versions) under
Rule 6 of the General Insurance
Business (Nationalisation) Rules,
1973 on the working and affairs of
the General Insurance Corporation
of India and its subsidiaries for the
year ended ' 31st December, 1980.
[Placed in Library. See No. LT—
4745/82].

1. Shri Jharkhande Rai—
2. SHRI M. S. K. Sathiyendra—

3. Shri Maldevji M. Odedra.—

Is it the pleasure of the House that
leave as recommended by the Com-
mittee may be granted?

HON. MEMBERS: Yes.

MR. SPEAKER: The leave is grant-
ed. The members will be informed ac-
cordingly.

12.10 hrs.

PUBLIC ACCOUNTS COMMITTEE

SEVENTY-SIXTH AND EIGHTY-FOURTH
REPORTS

SHRI SATISH AGARWAL (Jaipur):

Sir, I beg to preserit the following Re- '

ports (Hindi and English versions) of
the Public Accounts Committee:—

(i) Seventy-Sixth Report on Deve-
lopment of 3 Helicopter.

(ii) Eighty-fourth Report on Cus-
toms Receipts and Union Excise
Duties.
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-

LEAVE OF ABSENCE OF MEMBERS.
FROM THE SITTINGS OF TIIE
: HOUSE

MR. SPEAKER: The Committee on
Absence of Members from the Sittings.
of the House in their Seventh Report
have recommended that leave of ab-
sence be granted to the following
members for the periods mentioned
against each:—

18th February to 17th April, 1982.
(Eighth Session).

3rd March to 2nd April, 1982.
(Eighth Session).
18th February to 17th April, 1982.

(Eighth Session).
ESTIMATES COMMITTEE
THIRTIETH REPORT

SHRI NAWAL KISHORE SHARMA.
(Dausa): Sir, I beg to present the
Twenty-second Report (Hindi and
English versions) of the Estimates
Committee on the Ministry of Health
and Family Welfare—Central Govern-
ment Health Scheme.

12.12 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS

THIRTIETH REPORT

SHRI BANSI LAL (Bhiwani): Sir,
I beg to present the Thirtieth Report
(Hindi and English versions) of the
Committee on Public Undertakings on
Action Taken by Government on the
recommendations contained in  the
Seventeenth Report of the Committee
on Coal India Limited (Ministry of
Energy—Department of Coal).
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12.15 hrs.

(i) PROBLEMS OF JUVENILE DELINQUENTS
AND UNDERTRIALS IN JAILS IN THE
COUNTRY.

ARt oo WEY (FUEIE) s
wgiew, X W aTy  FuaruEdy ayr
Pavranil T &feat &1 T3 99 A
T T g | ST oarygat &t
qu® I ¥ @9 & PAU quEw FET
quT fasiw e aw gu g | w@fed
snEtaE fag 7 S afvatwE! @
AFGL I HT FIG A1 HT &1 I & |
T &Pt &7 0% Jaf & F @ &
I AT 9 T SiT HT I§ GHW
At € I Fetyal @ Uy W FTa
g, 9o & =9 &t Jfys =31 av
d g A 9T ¥ gy yqfw ¥ gT
ar der g7 ST g
TR Tg WATAT & AHS| & FATHT
9T, 1981 &T TT WL &1 SAT 9

& wfet & T B g T oA
qw Y EEeT g T A T A F
S § -0 T AT I g AL a7
T bt @ oft g gt P |
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(ii) NEED FOR EXPEDITING FINANCIAL AS-
SISTANCE TO KERALA UNIVERSITY BY
THE UNIVERSITY GRANTS COMMISSION

SHRI V. S. VIJAYARAGHAVAN
(Palghat): ***Sir, the Kerala Univer-
sily is facing a serious financial crisis.
Many important schemes essential for
the development of the University are
hanging fire due to shortage of funds,

The University Grants Commission
has not taken a favourable attitude in
respect of the financial requirements
of Kerala University. During the
Sixth Plan, the Kerala University is
likely to get only Rs. 1 crore whereas
the total outlay for U.G.C. is Rs. 280
During the last year the
amount earmarked for the Kerala
University was a mere Rs, 35 lakhs,
In the same year the UGC allotted
Rs. 1 crore for the development of the
Delhi University. It is also a fact that
on a number of occasions even some
colleges in Delhi were benefited by
the manificence of the [JGC. Unfortu-
nately the same attitude is not adopted
by it in regard to allotment of funds
for the Kerala University for meeling
expenditure on urgent developmental
works. This has landed the University
of Keralg in a serious financial crisis.

Therefore, I request the . Govern-

ment to take immediate steps to pro-
vide adequate funds to the Kerala

University.

crores.

(itt) NEED TO MAKE PROVISIONS IN THE
BUDGET FOR REPAIRS TO DWARKA
TEMPLE IN SAURASHTRA (GUJARAT).

SHRI DIGVIJAY SINH (Surendra-
nagar): Sir, the Dwaraka temple in

—

***The original speech was deliver
ed in Malayalem
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Saurashtra, Gujarat, is a place of
workship of great importance. It is
also a temple of antiquity and beauty,

After the 1975 cyclone, it was da-
maged, but no repairs were conducted,

In October, 1981, another cyclone
hit the temple and the structure was
much affected and cracked up.

The Archaeological survey of India
carried out an inspection of the build-
ing, made a survey and they closed
their office without making any con-
crete suggestions for repairs or bud-
get provision.

I would like to draw the attention of
the Government to make specific bud-
get provision this year for this and
therefore would like that this matter
be discussed in the House very early.

(iv) SATYAGRAHA BY  INSPECTORS OF
GENERAL INSURANCE INDUSTRY FOR
REDRESSAL OF THEIR GRIEVANCES.

SHR] T. S. NEGI (Tehri Garhwal):
The Inspectors of General Insurance
industry (subsidiary companies: 1.
National Insurance Co. Ltd, 2. New
India Assurance Co. Ltd., 3, Oriental
Insurance Co. Ltd., 4. United India
Insurance Co. Ltd)) are on relay hun-
ger strike at Boat Club, New Delhi,
from 22nd March onwards.

They are observing ‘satyagraha’ to
focus the attention of the Parliament
and Government towards the mis-
management existing in the general
insurance industry. Inspector also
suffer because of the fact that their
promotion and pay depend on  the
policy limit fixed for them. But since
taken care of by the officers, the
policyholders get annoyed and refuse
to take policy. Therefore, the inspec-
tors suffer, ’

The General Insurance Companies are
unable to:

I, Deliver Insurance documents to
its clients
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2. Settle, process and pay claims cn
the policies quickly and in fact in
many cases, they are just not paying
any claims or making inadequate
compensation,

3. Accept business from the weaker
section of the society. On paper they
advertise that they are insuring cat-
tle, pumpsets, hull (country craft),
crops, etc. but in actual praciice they
are refusing to do these insurance.

4. Charge uniform premlum rates.
They quote premium rates st their
sweet will depending on the type of
the client. For burglary insurance
of shops containing similar cemmo-
dity, the companies may charge Rs, 6
per thousand and in some cases may
charge Rs, 2 per thousand.

5. Insure under uniform patlern,
They insure at their whims and fancy.
If they feel like, they will insure the
goods, and if they do not feel like,
they will refuse the insurance. No cne
in the company can give sufficient and
good cause for these acts.

They are on hunger strike, because
they have to face the clients and sell
insurance, Today they are unabtle to
keep up the promises they make to
the clients while taking their insu-
rance. The Companies of insurance
just do not want to work. Higher
officers do not care because their pay
and promotions depend on their se-
niority.

Therefore, if the Government and
General Insurance Corporation want.
to do some thing t{o better the existing
state  of affairs. kindly probe deeper
into the activities of General Insu-
rance Companies and get their grie-
vances redressed at the earlist.

SHRI HARIKESH BIHADUR (Go-
rakhpur): Sir, I support his state-
ment. I had also gone there to-day to
visit them.
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{(v) NEED TO TAKE IMMEDIATE STEPS TO
AVERT THE MISERABLE PLIGHT OF
{CEYLON REPATRIATES SETTING IN
TAMIL NADU

DR. V. KULANDAIVELU (Chidam-
baram): I would like to make a state-
ment on the floor of the House about
the pitiable condition of the Ceylon
repatriates settled in Tamil Nadu in
general with a special reference to
the people at Neyveli and a necessi-
ty for an adequate rehabilitation mea-
sure to be ensured. In the year 1975
Government has received thousands of
repatriates from Ceylon and settled
them in different parts of Tamil Nadu
with a maximum number of 637 fa-
milies having been settled in and
around Neyveli. As a rehabilitation
measure to make the livelihood of the
poor Ceylon repatriates the then
Tamil Nadu Government has ensured
job opportunities in the State Farm
Corporation. And in turn, the Ceylon
Repatriates and other local employees
numbering 2000 could toil to make
good of the then forest areas into cul-
tivable lands of 3000 acres.

Now the authorities of the State
Farm Corporation is claiming a great
loss when the cause for such a loss
is differently attributed for their own
failure to avert malpractices; and has

decided to close down the farm once .

and for all or else, to adopt a con-
tract system. As an initial measure to
close down the farm job opportuni-
ties are restricted to two to three
days in a week; and many employees
are on the verge of losing their jobs
permanently. Consequent to that
effect, the Ceylon repatriates are
under the constant threat of mental
mgony and miserable conditions be-
cause of infrequent ad hoc job op-
portunities.

In this connection, ares representa-
tive of the people of the House in that
locality I pleaded with the Tamil
Nadu authorities to ensure livelihood
of the Ceylon repatriates by effective
functioning of the State Farm at
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Neyveli and to avert ga
closure of the said Farm.

proposed

When the periodical representations
failed to get response, the frustrated
Ceylon repatriates who are under
misery resorted to agitation, hunger
strikes etec. without much avail.

As we have the moral duty to en-
sure the livelihood of job opportuni-
ties and by adequate rehabilitations. I
strongly urge upon the Government to
immediately intervene and avert the
miserable plight of the Cyelon re-
patriates settled in and around Ney-
veli and other areas in Tamil Nadu. I
want to convey that it is high time that
Government remedy the frustration
before it takes a dangerous shape in
the interest of the people.

STATEMENT RE. ATTACK ON U.S.
CONSULATE—GENERAL'S OFFICE
IN BOMBAY.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Mr. Speaker, Sir,
with your permission I would like to
make the following statement,

-
1

According to a report received from
the Government of Maharashtra, at
about 4-45 pm. on March 25, 1982,
four persons went to the U.S, Con-
sultate-General's Office at Bhulabhai
Destai Road, Bombay, and asked for
some import-export forms. When
told that such forms were not avail-
able, two of the persons started at-
tacking the Consulate staff with plastic
containers with lighted wicks. Forty
others from outside rushed in and
started smashing the window panes of
parked cars and setting them on fire.
Four cars were burnt and seven were
damaged. They also damaged fyrni-
ture, flower pots and window panes
of the building. The police guards on
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duty opened fire resulting in the death
of one person. 30 persons including
their leader, Bandu Shingre were ar-
rested. The miscreants threw leaflets
purporting to have been issued by an
organisation called Azad Hindi Sena.
Investigation of the cuSe is in progress
The Chief Secretary has assured the
U.S. Consultate-General at Bombay
of full protection for the Consulate.

The Government greatly deplore
the incident. The Ministry of External
Affairs have conveyed their regret
over the incident to the American
Ambassador in New Delhi.

12.23 hrs.

DEMANDS FOR GRANTS, 1962-83—
Contd,

MINISTRY OF DEFENCE—Contd.

MR. SPEAKER: The Defence Miniss
ter. Should I call you only as Defence
Minister or something else?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): Mr.
Speaker, Sir, at the outset I should
like to thank all the hon. Members
who have participated in the debate..

AN HON, MEMBER: and those who
did not participate.

SHRI KRISHNA CHANDRA HAL-
DIER (Durgapur): It is pleasant to
hear your reply?

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, the most important
demands are being discussed. The Ca-
binet Ministers are not here, The
Ministers are absent when such an
important debate is going on.

SHRI R. VENKATARAMAN: They

have so much confidence in me.

SHRT CHANDRAJIT YADAV: Con-
fidence is all right. It is a dis-respect
also by their absence.

ey gAY ;9 W g |
H e P owwdt (7
Paeefl) : ererer wytew, ?ﬁ'sﬁ‘t
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T[T qTC ¥, WFP&T{ JWE HAT
a@'a’mg‘@ faeft it &7 T
I Y '

SHRI CHNDRAJIT YADAV: This
is not a Parliamentary tradition. Sir,
you pull up the Members. You also
pull up the Ministers,

SHRI NAWAIL KISHORE SHARMA
(Dausa): Mr. Yadav Ji, what about
the Opposition? (Interruptions)

SHRI R. VENKATARAMAN: Sir,
I thank the hon. Members who have
participated in the debate and the en-
tire House for the fullsome suppor:
they have given to the Demands. For
one who is accustomed Lo be atiacked
with missiles, with torpedoes and all
sorts of weapons from all sides of
the House, this was somewhat of an
unique experience. The cordiality thut
prevailed during the debate on De-
fence confirms our faith that on na-
tional matters like Defence, we are
all one and I am very happy to make
it public to the entire world tnal, so
far as Defence is concerned, there is
absolutely no difference of opinion in
our country and that we all stand to-
gether. Naturally, there will te dif-
ferences of approach, differences in
points of view, differences with regard
to the tactics to be adopted, the stra-
tegy to be accepted and the weapons
to be procured and so on.

Sir, all these add to knowledge and,
therefore, should be welcomed. I, for
one, would say that it would be a
very sad worlg if everyone agiced
with everyone else. There would be
no conversation and nothing to do.
Therefore, a certain measure of dif-
ferences of opinion, all points of view,
is totally necessary for the purpose of
exciting thought process and for ar-
riving at correct conclusions.

Sir, T welcome many suggestions
which have been made and I am go-
ing to deal with them seriatim in the
course of my reply. Before I proceed
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to do that I would like to mention
particularly a few Members who have
participated in the debate and made
very valuable contribution. Prof. Rup
Chand Pal who initiated the debate
set the tone for Lhe debate by a very
conciliatory speech in which he pre-
sented a certain point of view but
nevertheless said that so far as the
country is concerned it is ~ehind the
Defence efforts in totality. Cn our
side Mr. Sparrow, who is a General
and a man who had participated in
several wars in defence of our country
made a very substantial contribulion
angd I should like to thank him.

AN HCN. MEMBER : He is absent
today.

SHRI R. VENKATARAMAN = He
has gone for another Defence func-
tion. I would also mention Dr. Sub-
ramaniam Swamy and I wil] deal with
him when I come to specific subjecta..

DR. SUBRAMANIAM
(Bombay North East) : Not
National Security Act !

SWANY
under

SHRI R. VENKATARAMAN : Don’t
be sure. If you deserve it you may
be.

MR. SPEAKER : I am to safeguard
his interest. I cannot allow him to
be dealt with like that on the Floor
of the House.

SHRI R. VENKATARAMAN : Not
in this House, Sir. And Mr. Negi,
Mr. Paswan and Shri Rajan. On our
side Shri Rajesh Pilot with his vast
experience as a fighting force man
gave a number of suggestions—-all
practical—in a short period. I found
it very difficult to follow the speed
with which he was going on reeling
suggestion after suggestion.

Sir, I propose to do something dii-
ferent this time. I shall broadly deal
with the various questions relating to
policy and so far as the individual
suggestions are concerned relating to
the Services, relating to some promo-
tions in respect of the civilians ir the
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Directorate General of Inspection s
against the promotion of the Service
personnel, etec. I shall ask my De-
partment to go through ali the spee-
ches, cull out the suggestions and send
individual replies to the hon. Mem-
bers. This would have the eflect of
their suggestions having been taken
note of and the Government’s reac-
tion to each one of them being com-
municated to the Member who has
taken pains to prepare so much ard
present them to the House.

SHRI ATAL BIHARI VAJPAYLE :
But the rep:.y should not be a routine
one.

SHRI R. VENKATARAMAN : That
is right.

AN HON. MEMBER : Thig is some-~
thing new.

MR. SPEAKER : It will not be
routine. Let us welcome it.

SHRI R. VENKATARAMAN : Sir,
if it were a routine reply I would rot
have said so. In fact, it could have-
been sent in a routine manner.

Sir, let me proceed with the subject
on hand. The Defence policy of a
country is really based on its national
policy ang its foreign policy. The
Defence strategy must be adapted to
the national policy which has heen
framed and also the perception whicn
the foreign policy has of the environ-
ment around us.

Sir, so far ag the national policy is-
concerned the Prime Minister has re-
peated several times that we have no
territorial ambitions at all and we do
not propose to indulge in any act of
aggression on anybody around us.
This is the basic factor of our Defence
policy. We have also no ambition to
become a major power are to play the
role of a major power or a super-
power in the region or in the world.
Whether we are capable of it or not
is a different question. We have at-
solutely no intention of doing any
such thing.

DR. SURRAMANIAM SWAMY

You are devaluing the country Ila this
way.
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SHRI R. VENKATARAMAN When
you become, ang if at all you..

SHRI R. L. BHATIA (Amritsar)
1t shall never happen.

SHRI R. VENKATARAMAN . ..ycu
can frame a policy which I hopa the
opposite of Gods wiil approve.

DR. SUBRAMANIAM SWAMY
"You mean the devil Sir, you should
protect me. It 1s a breach of privi-
lege.

SHRI R. VENKATARAMAN : On
the above premises, our defence needs
are, therefore, limited to safezuarding
.our national sovereignty and terri-
_torial integrity.

Dr. Subramaniam Swamy, in the
course of hig speech said that we are
a potential ‘super-power and that we
should do so many things. Well, [
want to make it clear., So far as this
Government is concerned, its main
defence strategy as well as defence
policy will be the safeguarding cf its
national sovereignty and the tarritorial
integrity of this country.

Sir, the circumstances and eveptis of
the past few years also bear cut our
faith in this kind of a policy. Though
Pakistan, after 1971 had reduced mili-
tary obligafions, yet it has gone cn
increasing its military strength. But,
Sir, we did not react to it. We did
not do anything taking into account
" the fact that they have increased their
defence potential notwithstanding the
‘fact that their defence responsihilities
"have gone down. It is only when
Pakistan entered intoc agreements for
acquisition of the most sopnisticated

+ equipment, aircraft, tanks anrd the like,
that we have been obliged *o match
them.

Sir, I would detail seriatum what
"has’ been done by the neighbouring
country. Pakistan has been acnhuiring
arms far beyond its needs. Secondly
"Pakistan has been acquiring weapons
‘much of it cannot be used against
.Afghanistan, from whom it sxpects or
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says it expects a threat. Thirdly,
Pakistan is acquiring ships and sub-
marines which, I am quite sure, can-
not be used against Afgharistan. And
fastly, Sir, Pakistan is amassing all
the eqliipment which they are getting
on our side of the border., If realy
there is a threat of the kind which
they envisage, they should be amas-
sing it off the Afghan border or on
the other border. On the other hand
they are amassing all these sophisti-
cated equipment on our side of the
horder. Therefore, it 1ig that the
threat to our security has increasec.

Sir. the expenditure which Pakislan
has been incurring is worth looking
into at this stage. It will give an
idea of the relative position of our two
countries in respect of defence ex-
penditure. '

While the defence expenditure of
India, per capita, is $7/-, Pakistan’s
per capita defence expenditure is
$17/- while our defence expenditure
as percentage of the GNP is 3.8,..

DR. SUBRAMANIAM SWAMY
3.03.

SHRI R. VENKATARAMAN : Now
it is 3.8. 1 am taking the latest.

DR. SUBRAMANIAM SWAMY
Oh, after IMF.. .

SHRI R. VENKATARAMAN : 1
don’t rely on old figures because we
are increasing our defence.

The Defence expenditure of Pakistan
is anything from 5.7 to 5.9 asow. And
also, if you look at the total figure,
while ours is 4.4 billion dollars for a
vast counfry of our size, theirs iz 1.5
billion dollars per annum. And you
can look further into the Defence ex-
penditure as a percentage of their
total Government expenditure; in fact
Pakistan’s expenditure is somewhere
about 42 per cent of their total ex-
penditure.

I have some information on the
type of equipment that they are get-
ting. They are going in for *he latest
MX tanks, armoureg personnel car-
riers, anti-aircraft guns, surfacg-to-air
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missiles, helicopters, gun-ships, F-16
aircraft, submarines and Naval war
ships. I illustrated what I said earlier,
that many of the things that Pakistan
is now trying to acquire, are not only
far beyond its legitimate Defence
needs, but are actuaily posing a sort
of threat to the neighbouring country.

I should be failing in my daty if
I did not, at the same time express
the firm conviction of our Government
that we should have very friendly
relations with Pakistan. In fact, the
Prime Minister has not only said that
we should have a No-War Pact; but
she has gone one step further nnd said
that we should have a treaty of friend-
ship with Pakistan. On our part, we
shall do all wur best to see that our
reiations with Pakistan improves, and
that we establish the friendliest re-
[ations with that country, We want
to see that there is peace in tha re-
gion: and our anxiety is, thereiore, to
see that we do not do anything that
will in any way create discord be-
tween our two countries. Therefore,
we are genuinely interested in this:
and we shall pursue this path. But
it was Oliver Cromwell who said
‘While you trust in God, you must
keep your power dry.’ The fact that
there is so much of expiosives on the
one side, makes it necessary for our
country to keep at least the fire-fight-
ing equipment on cur side in readi-
ness. And that is what we are doing.
We are now going ahead with pre-
parations for an  eventuality which,
we trust and hope, will not occur.

Hon. Members were very keen to
know what is going to be the status
of our Defence preparedness. Seve-
ral Members spoke about it. Sir, vou
are aware that to-day weapons and
equipment are getting more and more
sophisticated And the rate of obso-
lescence is romething stunning. So,
we have to replace many of our age-
ing weapons and go forward with
modern weapons, in order to keep
abreast of the times. And for this.

"~ we have to not only improve our R
& D and make it rise equal to tha oc-
casion: we are also obliged to go &nd
imoort some of the things which are
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far in advance of the levei of techno-
logy that we have now. A ques-
tion was asked about the kind
of equipments that we are nroducing.
Roughly, I would say that we are in--
creasing our fire power and mobility
and also improving our tanks capa-
city. The Vijavanta Tank, for inst-
ance, is being modernised; and there
is also a project in hand to indigen-
ously develop the main battle tank in-
corporating the latest tank technclogy.
The MBT which we are developwing i3
making rapid progress and we are sure
that when this main battle tank is
developed, it would be on par with.
some of the best tanks known in the
world. I am not given to exaggera--
tion, but I shall be failing in my duty
if I do not pay a tribute to the excel-
lent R & D work which has been done
in the matter of tank development...

DR. SUBRAMANIAM JSWAMY :
But it has been allocated oniy 2 per-
cent of the budget; make it 5 p=r cent..

SHRI R. VENKATARAMAN That
shows that with very little we can do
very big things. I am glad that you
have pointed it out.

In respect of artillery, we are huv-
ing improved guns. We aree\also
working on anti-tank missile; and we
are going ahead with the augmenta-
tion of the fire power and improving
the night fighting capability. In the
Navy, we have plans for achieving
balanced growth of the Navy in ail the
three dimensions : on the surface,
under water and over the sky. In
fact, we are going ahead, as hon.
members may know, with a submarine
to-submarine killer(SSK) which we
are importing; two of which will be
assembled here at the next stage.
A decision on new ships and craffs is
taking place. We have refurbished
our Vikrant and modernised it now.
We have got a few Frigates which are
in service and which are kept in very
good condition. As far as the speed
of the Frigates is concerned, thev are
good enough.
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DR. SUBRAMANIAM SWAMY
‘They are not good enough Lo caich

‘the smugglers

SHRI R. VENKATARAMAN : The
modernisation of the Air Forze has
also received attention. We have
made considerable progress to replace
the aged aircrafts like Maru and
Hunters, We are producing Mig 21 Air
craft. The transport fleet also ahout
which a number of hon. members
‘have complained is being replaced vy
AN-32.

The missile system is also being im-
proved so that our strike capability
is as good ag any other country. Shri
Ram Vilas Paswan is usually a well
informed person. He does not gene-
‘rally say things which are wrong.

DR. SUBRAMANIAM SWAMY

But you have kept us so much in the
dark.

SHRI R. VENKATARAMAN : He
said that our Ordnance Factories and
our Pubiic Sector Units are not pro-
ducing anything but bolts and nuts,
and they were importing cverything.
I am sory, he erred. But I am glad
that he erred because he gave me an
-opportunity to bring to the notice of
this House as well as the country the
phenomenal progress that w2 have
made in both ordnance production a&s
well as in our public sector under-
takings.

Generally, these reports which are
printed and circulated are mnot touch-
ed even by many persons, and tha? is
why this kind of wrong impression is
created. From Page 30,38,39. .

(Interruptions)

DR. SUBRAMANIAM
It should be expunged.

SWAMY

SHRI R. VENKATARAMAN : I say
not only the Members, I said the

‘public, the Press, everybody.

DR. SUBRAMANIAM SWAMY -
I hope not the Minister, though !
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SHRI R. VENKATARAMAN : The
Minister has to approve it otherwise
he would also be ignorant. From
page 30 and then from page 39 to 41,
42, till the end of the Chapter, we
have given all the things that we are
manufacturing in our Ordnance Fac-
tories and our Public Sector Under-
takings. For instance, BEL ;urplied
a wide range of communicalion and
radar equipment and systems incicd-
ing vital communication equipmer and
radar systems to the Navy and the
Air Force. The HAL is manufactur-
ing aircrafts (Ajeet, Mig and .Jaguars)
helicopters (Chetak and Cheetah) and
related engines.

I am not reading everything,
am just reading the top ones.

Garden Reach is manufacturing and
has handed over after manufacture
the Survey Vessel to the Indian Navy
and a Seaward Defence Boat to the
Coast Guard. The Bharat Dynarmics
has been producing anti-tank guided
missiles for the Army and the Aj:s
Force.

The total production in the year
1981-82 is likely to be of the order of
Rs. 775 crores. Therefore, to denig-
rate a department which has been do-
ing so well is not only munot correct,
but also not in the interests of the
nation.

Next I will briefly deal with tlhe
various points raised by each one of
the hon. Members and that will cover
the points which I have not deall
with earlier. For instance, Shri Rup
Chand Pal stated that the Mirage-
2000 had not undergone full evalua-
tion ang that we have gone for the
purchase of it without proper evalu-
ation. I wish to inform the IIon
Member that this aircraft has been
evaluated by our IAF.
evaluated by the French Air Force
also. In fact, it hus a number of
advantages; speed, heavier weapon
carrying capacity and then a capacity
to look down and shoot—they are aH

 —

e att

It has bean
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-considered to be very sophisticated

features.

DR. SUBRAMANIAM SWAMY :
We have got a superior radar.

SHRI R. VENKATARAMAYN : Look
up and look down, you know that.
Because you are always looking down
you never look up. After such an eva-
luation, it has been recommended to
the Government for purchase. in all
these matters we really go by the
experts’ advice. It is not that they
cannot go wrong, but they alsg go Ly
certain parameters which apply to all
the various aircrafis which they see.

Mr. Rup Chand Pal mentioned that
MIG-25 would be more than 2 maitch
to F-16. Without going into the re-
lative merits of the two aircrafts, I
wish to inform the House that acgui-
sition-cum-manufacture of improve:l
varieties of the MIG family aircrafts
“is also under fhe consideration of this
~GGovernment. '

DR. SUBRAMANIAM SWAMY
Why did the MIG-25 crash ?

SHRI R. VENKATARAMAN : You

ask the person who went !

Gen. Sparrow made a very vaiuable
contribution. In fact, I thank him for
his assessment that our defence pre-
paredness is adequate. He mentioned
that top priority should be niven to
R & D effort. As already stated, we
are developing the MBT tank and we
are doing a number of items. I shall
detail them now, in respect of the
R & D. He made a very interesting
suggestion. He said that every per-
son who is appointed to Governtent
service should be obliged to go for
"one year’s military training before he
is appointed to’ the office. In fact, I
do not know what the financial im-
plications would be. My Srst reac-
tion to that was, as ex-Finance Minis-
ter, 1 wus wondering what would be
its implications. But he made & good
suggestion that it is better to give
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a year’s training in defence to our
people who are ir national service,
particularly in the Government.

DR. SUBRAMANIAM SWAMY :
Now, he will slaughter me !

SHRI R. VENKATARAMAN : No,
I havé a very warm corner for you.

DR. SUBRAMANIAM SWAMY
That is because we are both from
Tamilnadu.

SHRI R. VENKATARAMAN : It is
not because of that, it is in spite of
that ! I thought he misunderstood the
time. He started by defending what
the Janata Government did. 1 re-
minded him that what he has to do
as a member of the opposition is to
criticise me, not to support the de-
mand of the Janata Government when
it presented it in 1978-79. He
had apparently misunderstood tne po-
sition. He said that it was the Janata
Government which initiated the poiicy
of diversificafion of the purchase of
armaments from various countries. I
want to remind him that long beicre
the Janata Government, the Govern-
ment of India have been purchasing
from UK the Hunters, Canberras and
various other things from Czechoslo-
vakia and so many other countcies.
It is not anything new that had heen
introduced. If anything, I congratu-
late them on having followed f{faith-
fally in our tottsieps.

Shri Swamy said that in ihe navy,
they had given greater emphasis and
they had spent more, But here the
figures belie him. He is always let
down by his own figures, In 1977-78
the defence expenditure on Navy was
9.5 per cent. In 1979-80, it came down
to 8.7 per cent. In the year 1980-81,
we have increased it to 8.8 per cent.
In 1981-82 the revised estimate was
11 4 per cent. And in 1982-83, the bud-
get estimate is 12.3 per cent. There-

fore, as usual, his figures are wrong.

The question of importance of Navy
is very well understood and Govern-
ment are fully alive to the need for
improving the Navy., But then the
inter se distribution of expenditure in
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defence, to a large extent, depends on
a long range view cpupled with the
immediate and urgent requirements of
the present, subject to “he overall
limitation of availability of funds.
Taking all these three factors into
account, we have reached the conciu-
sion that a 12 ‘per cent allocation of
the defence expenditure to Navy is
appropriate in the circumstances,.

Dr. Swamy also wanted to know
about the visit of the Soviet Minisier
for Defence. A number of other
Members have also mentioned it. The
Soviet Minister, Marshal Ustinov, visi-
ted India from 15th to 20th March at
the invitation of the Government c¢f
India. When Babuji went to Soviet
Union In 1978, he had extended an
invitation to the Defence Minister.
And the Defence Minister returned
the visit now. The present visit was
in response to this invitation subse-
quently renewed by me.

During the visit, I had two rounds
of discussion with Marshal Ustinov
and his colleagues, The dJdiscussions
were wide-runging. We discussed is-
sues of muiutul interest and generally
reviewed outstanding bilateral matters.
Particular attention was paid to the
items that we have generally been ob-
taining from the Soviet Union as also
the products that are being manufac-
tured with their cooperation., We
discussed about the possibility, the
need and the arrangements for getting
the improved and latest vevsions of
the equipment and the MIG family of
aircraft in use. Both of us expressed
sincere hopes that attempts to observe
detente and maintain world peace
would ultimately succeed. Marshal
Ustinov and members of hi; delega-
tion availed of the opportunity of this
visit 1o Bombay, Bangalore, Agre,
Jodhpur and some other places. Mar-
shal Uslinov mentioned to me that he
was greatly impressed by the progress
made by the industrial sector in India
and particularly by the Defence pro-
duction industry. He was also im-
pressed by the turn out and the effi-
cient manner in which India had ab-
sorbed sophisticated technolozy,
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The Soviet Defence Minister has in-
vited India’s Defence Minister to re-
turn the visit.

DR. SUBRAMANIAM SWAMY :
Babu Jagjiwan Ram went with flve
people, but he came with 80 people.

SHRI R. VENKATARAMAN : He is
blaming his own leader, Babu Jagji=

" wan Ram. He should have taken not

80 but 800.

DR. SUBRAMANIAM 3WAMY :

Will you take me ?

SHRI R. VENKATARAMAN : I am
not going to include you in my dele-
gation. I never thought it was a
ruse.

That would be a fifth column in my
camp.

13 hrs.

DR. SUBRAMANIAM SWAMY :
Will it go on record ?

AN HON. MEMBER : Even Shri
Vajpayee is happy.

SHRI CHANDRAJIT YADAV : The
Minister is going back on his assur-
ance that he will not slaughtz:r him.
He is slaughtering him.

SHRI R. VENKATARAMAN : He is
in full blood.

Shri Rathod, among other things,
put a very perfinent question. Xle as-
ked whether the import of techrnology
implies only import of itemg for the
manufacture of spares or something
more. I want to clarify it, because
there is a wrong impression about
it, not only here but among the public.
The import of technology occurs in this
way. At the first stage, we import
the finished unit, At the second stage,
we get the kit and we assemble it.
In the third stage we manufacture.
This is the process we are generally
following. When we take or buy
technology we get not only :the know-
how, but also training in the manufac-
ture and all that. This is what we
are doing for the upgradation of our
technology.
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Shri Rajesh Pilot, as I said, touched
a number of points, some of wnich
will be dealt with in the reply which
the Department will send to him. So
far as the improvement of the fire
power of our tankg is concerned, I
have already mentioned the steps that
have laken. So far as transport is
concerned, we are replacing {he worn-
out Dakotas and Packet by AN-32.
We are building up our R &D and
we will be able to produce, as I said,
the most modern tank

There was a different of opinion
amongst some members, particularly
Shri Virbhadra Singh and others. We
have introduced a new system for re-
cruilment to the army to ensure that
many other parts of India, which now
go unrepresnted, may get a chance
for geliing into the army. This is a
new system which we are trying since
October. We feel that this is the ap-
propriate method by which 'we can
afford equal opportunity to all parts
of India to serve in the army.

SHRI T. S. NEGI (Tehri-Garhwaly :
All sections ?

SHRI R. VENKATARAMAN: 1 will
come to that.

Some questions were asked as to
why the regiments are called the Sikh
Regiment, the Maratha Regiment and
so on. This is merely persistence of
a uame. Some members asked: why
do you have still regiments for scpa-
rate sections. It ig not so. It is not
the case today Morxe and more cf
these regiments, though called by
various nameg on account 3f historical
reasons, they are now being filled by
people from all parts of the country.
Therefore, there is no question of any
sectarian regiment being raised.

The next point is about Scheduled
Tribes, We have said that we have
reduced certain qualifications and con-
ditions, so far as Scheduled Trides are
concerned. For instance, the sche-
duled Tribes, by their ethnologica!
background, will be short people, So,
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the requirement of the army that they
should be of a particular height will
not be applied to them.

These qualifications have been re-
duced and we are doing our utmost
to see that there js a larger and lar-
ger representation of the Scheduled
Castes and Scheduled Tribes in the
army and in the armed forces consis-
tent, of course, with the needs of
efficiency of the army.

(Interruptions)

MR, DEPUTY-SPEAKER: Please
sit down.

SHRI R, VENKATARAMAN: One
other matier which really excited a
large number of Memberg is the ques-
tion of the nuclear options, And in
this, without difference in the party
lines, there are people from my side
who wanted to have nuclear weapons
and there are people on the other
side who said, ‘No, it is not proper
for us to have them’. 1t is a national
issue. I wish to emphasise that
while much may be said on both sides
on a balance the policy of utilising
nuclear energy for peaceful purposes
and our advocacy of nuclear disar-
mament in the world is not only mo-
ral, but is also just, and it must be
continued.

DR. SUBRAMANIAM SWAMY: ‘On
a balance’—the balance may change
later on.

SHRI R. VENKATARAMAN: I
carefully drafted the statement bie-
fore, You may take it for what it
is worth,

(Interruptions)

SHRI R. VENKATARAMAN:
I think I have practically dealt wilh
all the points which have been raised
in the course of the debate, As I
have said, the other points which re-
late to individual issues will be rep-
lied by my Department. I wish to
assure the House that Government
are alive to the implications of all
developments having a bearing on our
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security ang are committed to ensure
full and adequate deferice prepared-
ness, The only thing is that defence
preparedness js more costly than war
itself, but we have to bear the bur-
den,

Sir, before I conclude, on behalf of
the Government and on behalf of the
entire nation I would like to convey
to the officers and men of our Defence
forces ocur dee» appreciation of their
patriotic spirit, their devotion to duty
and their high morale. Our forces are
second to none in the world and the
nation can depend on them,6 They
have maintained constant visit to pro-
tect the honour and security of our
country, In addition to the normal
dutieg of guarding the frontiers. They
have really come to the assistance of
civilian population whenever it was
required, whether it is for relief work
in connection with flood or fire.

PROF. MADHU DANDAVATE
(Rajapur): Don’t use them for law
and order.

SHRI R. VENKATARAMAN: No, I
have not used it.

DR, SUBRAMANIAM SWAMY:
You are playing to the galley,

SHRI R. VENKATARAMAN: The
gallery consists of my officers. But I
am really playing fo the world gal-
lery, not only to the individual gal-
lery.

MR. DEPUTY-SPEAKER: You have
come prepared to attack him, and he
has come prepared to attack you.

DR. SUBRAMANIAM SWAMY: Sir

two Tamilians are fighting and you
are presiding,

SHRI R, VENKATARAMAN: I
want to conclude with a note of con-
fidence that our armed forces will al-
ways remain prepared for the worst
and to maintain the highest traditions
of professional integrity and that the
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while nation wil lstand behind them.
This is the guarantee which we will
give,

After this very friendly debate, I
would request all hon. Members to
withdraw the cut motions and pass
the Demands unanimously.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, I
want to know this. The hon. Minister
has dealt with all the points,

He hag also talkeg about the quota,
At present a wide disparty remains.
The whole thing continues also—
some are martial race and some are
not martial race. Generally the recruit-
ment is from martial race. I can give
you statistics. From a paticular region
recruitment is 11 per cent whereas
the population is slightly more than
2 per cent. Why is thig disparity?

Second thing is old colonial system
in the army continues. Between the
jawans and the officer there is no

proper cordiality. (Interruptions)

SHRI R, L. BHATIA (Amritsar):
This is completely wrong. There is
complete cordialily between the offi-
cers and the jawan.

SHRI SATYASADHAN CHAKRA-
BORTY: Is there anything wrong if I
ask about the relations between the
jawans and the officers? Why are you
objecting. (Interruptions)? I just
want to ask you... '’

MR. DEPUTY-SPEAKER: He is
replying,
(Interruptions)
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MR. DEPUTY-SPEAKER: Nothing
hereafter what he says will go on re-
cord, Minister is not replying.

(Interruptions) **

MR. DEPUTY-SPEAKER: Minister
is not replying. He goes on speaking.
Dr, Kulandaivelu,

(Interruptions) **

MR. DEPUTY-SPEAKER: I do not
allow him to speak.

(Interruptions) **

SHRI R, VENKATARAMAN: You
write a letter and I will reply.

SHRI R. L. BHATIA: You could
have participated in the debate,

DR. V. KULANADAIVELU (Chi-
dambaram): I want a  clarification,
The hon. Minister made a more or
less general observation about the
reservation of the Scheduled Castes
and the Scheduled Tribes. He hag stat-
ed that adequate representation is
given to the Scheduled Castes and the
Scheduled Tribes. Has the hon, Mi-~
nister ensured adequate representa-
tion in the lower cadre, middle cadre
and the higher cadre? He must be
very specific on this issue.

MR. DEPUTY-SPEAKER: It is all
right, (Interruptions)**

MR. DEPUTY-SPEAKER: Prof Pal,
I called you earlier. But you did not
like to speak. Now do not advocate
the cause of others.

PROF. RUP CHAND PAL (Hoogh-
ly): I want a clarification.

Yesterday, on Defence Budget I had
raised a number of points. They have
not been replied.

T would now specifically ask some
guestion. We are going to buy Mirage
2000 at a cost of Rs. 800 crores more
for 80 planes than the rate that was
paid by Egypt through a Memoran~
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dum of Understanding only  tihree
weeks before,

We are not against Mirage 2000. I
want to be clear about the date of
delivery because the French are now
having five proto-type. The French
Air Force are going to have it only
by December, 1982. Why did Saudi
Arabia ultimately refuse to accept Mi-
rage after prolonged negotiations?
French Air Force are going to have
it only by December, 1982 and we
are never going to have it before the
end of December, 1984 or in early
1985. 1If that is so, F. 16 can be hand-
ed over within a time of 48 months
or in a lesser time,

SHRI R. VENKATARAMAN: The
reply to the first question is the price
is under negotiation, Therefore, all
the surmises which the hon. Member
hag said have no basis, The price is
still under negotiaton.

You mut ask the Government of
Saudi Arabia why they dig not buy.

So far as the Air Force Mirage 2000
is concerned the French Air Force
are also going to have it,

SHRI RAJESH PILOT (Bharatpur)
I will ask one general point about
safeguarding the right of reservation
of ex-serviemen in the public under-
takings, It is a general point to
which he can reply. What is he going
to do in the <case of Clasg IIT and
Class IV for reservation of 13 per
cent {o 14 per cent and, ..

SHRI R. VENKATARAMAN; 1 will
send the reply.

SHRI ATAL BIHAR YVAJPAYEE:

He has not said a word about the ex-
servicemen,

SHR R. VENKATARAMAN: TUn-
fortunately my esteemed friend was
not here yesterday, My colleague the
Deputy Minister has fully dealt with
their service condition I thought it is

**Not recorded,
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not proper to go on covering the
same ground,
MR, DEPUTY-SPEAKER: I shall

now put all the cut motions moved
to the vote of the House.

All the cut
negatived.

motions were put and

MR. DEPUTY-SPEAKER: I sha]l
now put Demands for Grants under
the control of the Ministry of De-
fence to the vote of the House.

The question is:

“That the respective sumg not
exceeding the amounts on Revenue
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Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment durng
the year ending the 31st day of
March, 1983, in respect of the heads
of demands entered in the second
column . thereof against Demand
Nos. 19 to 24, relating to the ‘Minis-
try of Defence'”

The motion was adopted,

Demands for Grants, 1982-83 in respect of the Ministry of Delence coted by Lok Sanla

No. of  Name of Demaud Amount of Demand for Grant on  Amount of Demand for
Demand account voted by the House on Grant voted by the House
16th March, 1982
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

MINISTRY OF DEFENCE

19. Ministry of Defence . 36,32,02,000
20. Defe.ce Services—Army 486,60,07,000
21. Defence Services—Navy 66,81,65,000

22

23

. Defence Services—Air Force 190,56,27,000

. Defence Services —Pensions 62,06, 83,000

24. Capital Qutlay on Defence Services

21,05,29,000 181,60,11,000 105,20,43,000
. 2433,00,35.000
334,08,25,000
952,81,33,000
310,34,17,000

83,08,33,000 .. 415,41,67 000

13.18 hrs,

MINISTRY OF HEALTH aND FamaoLy WEL-

House will now take up

FARE.

MR. DEPUTY-SPEAKER: The

discussion

and voting on Demands No. 44 to 46
relating to the Ministry of Health
and Family Welfare for which five
hours have been allotted. Hon. Mem-

bers present in the House whose cut
motions to the Demands for Grants
have been circulateq may if they de-
sire to move their cut motions send
slip to the Table within fifteen minu-
tes indicating the serial numbers of
the cut motions they would like to
move. A list showing the serial num-
bers of cut motions as moved will be
put on the notice board shortly. In
case any Member finds any discre-
pancy in the list he may kindly bring
it to the notice of the officer at the
Table without delay.
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Motion Moved:

“That the respective sums not
exceeding the amount on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund cf
India to complete the sums neces-
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sary to defray the charges -that will
come in course of payment during
the year ending the 31st day of
March 1983, in respect of the heads
of demands entered in the second
column thereof against Demand Nos.
44 to 46 relating to the ‘Ministry of
Health and Family Welfare”.

Demands for grants, 198081 in respect of the Mmgbg ;{b x;;kaltk and Family Welfare submitled to the voless of
0 a.

No. of Name of Demand

Amount of Demand for Grant on Amount of Demand for grant

Demand account voted by the House on submitted to the vote of
16th March, 1982 the House
1 2 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF HEALTH AND
FAMILY WELFARE
44. Ministry of Health and Family
Welfare . 21,97,000 1,09,87,000 -
45. Medical and Public Health 31,49,39,000  12,09,44,000 157,46,92,000 60,47,21,0c0
-46. Family Welfare . 44,68,16,000 17,000 223,40,77,000 83,000

MR. DEPUTY-SPEAKER: Mr Mu-
rugian Your party has been allotted
ight minutes.

*SHRI S. MURUGIAN (Tiruppat-
tur): Mr. Deputy-Speaker, Sir, I
am honoured to initiate the discussion
on the Demands for Grants of the
Ministry of Health and Family Wel-
fare, On behalf of my party, the D.M.
‘K. I wish to say a few words on the
Demands for Grants of the Ministry
for 1982-83. For 1982-83 a sum of
Rs. 356.60 crores has been provided
for the health care of the nation both
from the Central and State Govern-
ments’ funds. If you compare this
-amount with the phenomenal growth
in population, you will agree with
me that this ig truly insignificant pro-
vision.

According to 1981 Census the popu-
lation has gone up to 68.4 crores.

— ——— e iy,

Within ten years the increase in po-
pulations of the order of 25 per cent.
The 24 per cent growth in agriculture
and in industries during ths period
hag been submerged by the increase
in population. The explosion in popu-
lation has expropriated all the bene-

‘fits of our agricultural and industrial

development. Added to this is the
declining death rate during the de-
cade, which is just 14 per thousand.
Naturally we are unable to provide
even the minimum needs to our peo-
ple. There is no wonder that more
than 40 crores of our people are be-
low the poverty line even after 34
years of our independence,

So far our family planning efforts
have been confined to urban and semi-

urban centres. Unless we intensify
our effortg in the rural areas of {lhe
country we will never be able to make

= P

“The ongmal speech was delivered in Tarml
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any dent, There are 5.25 lakh villages
in the country. Unfortunately there is
not even one trained Health Guide
in each village, For every 40 villages
there should be two Primary Health
Centre. If that is not feasible, then
there should be two Primary Health
Centre for each  Panchayat Union,
Then only the minimum  medical
needs of rural folks can be met par-
tially, In the absence of such mini-
mum medical amenity, the misery of
our people has multiplied beyond our
control. Adequate quantities of medi-
cine should be supplied to Primary
Health Centres, The Centre should
ensure that Doctors and qualified nur-
ses are available in these Centres.
Minimum of 20 beds must be there in
each Primary Health Centre, Out of
456 districts only in 245 districts the
multi-purpose workers scheme is be-
ing implemented, I do not know the
impediments in  implementing this
scheme in all the 456 districts. This
should be done during the current fin-
ancial year,

The C.G.H.S. dispensariegs are not
there in big cities like Bhopal, Tri-
vandrum etc, The C.G.H.S. dispensa~
ries should be opened in all the big
cites and major port towns, The Mem-
bers of Parliament are presently to
pay for their medical treatment in
State Government hospitals. After
coming to Delhi they can get refund.
This is a cumbresome procedure. The
Centre should reimburse to the State
Government hospitals directly and
the M.Ps, should be gven treatment
without being subjected to such un-
necessary procedures.

In North Arcot District, in Ambur,
Vaniambadi etc., the industrial efflu-
ents are causing havoc to the health
of the people. This is in my parlia-
mentary constituency. Rs. 500 crores
worth of leather and leather products
are being exported from this area, I
had raised this issue on the floor of
this House and yet nothing tangible
has been done in ths regard, To mi-
nimise the damage to the health of the
people by the effluents in this area,
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the Government should initiative
effective steps immediately.

There are State laws and Central
laws about curbing adulteration in
medicine and also in food products.
Adulteration is the root cause of all
diseases. It has become the virus
of late.  Unless the root cause is era-
dicated. we cannot control diseases. I
am sorry to say that we are spending
more money on curative medicines
than on preventive medicines It is
very important that more attention
should be paid to preventive medi-
cines. Then only we can eliminate the
root causes of diseases, This must be

paid more attention by the hon. Mi-
nister,

In Tamil Nadu the virus of brain
fever has taken the toll of many lives
of young children. I understand that
no medicines are available to cntrol
this dread didease. The Centre sheould
allot more funds for importing suit-
able medicines for controlling this
disease. = Such medicineg should be
immediately rushed to Tamilnadu,

The system of capitation fee in pri-
vate medical colleges should be statu-
tory abolished, This system is the
prime cause for making merijt the
man victim. This should be ended
forthwith. It i no exaggeration to
say that Harijan students have also
come up to higher levels in their stu-
dies. Unfortunately they are inclu-
ded in the general category and then
on the specious plea that no Harijan
candidates are available they gre deni-
ed admission in medical colleges. The
Centre should direct the States that
the SC students should get their due
share in medical college admissions.
Similarly the scheduled tribe condi-
dates also should get their share. Un-
der the shelter of UGC statutes, the
States are denying them their share
ir medica] coilede admissions, This
must be looiked into by the Centre
immediately., There are different syl-
labj for MBBS entrance examina-

‘tiong in the States, There should be
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a uniform syllabus for MBBS en-
trance examinationg throughout the
country.

Before I conclude I would reiterate
that family planning schemes should
be vigorously implemented in the
rural areas if our HEALTH FOR ALL
Project in 2000 AD has to become a
reality.

SHRI T. R. SHAMANNA (Banga-
lore SoutH) : I beg to move

“That the Demand under the Head
‘Ministry of Health and Fammly
Welfare' be reduced by Rs. 100.”

[Need to check malpractices pre-
valent in C.G.H.S. dispensaries
particularly in R. K. Puram Sec-
tor II & IV and Chandni Chowk.]

(1)

“That the Demand under the Head
‘Ministry of Health and Family
Welfare’ be reduced by Rs. 100.”

Non-avajlability of medicines in
C.G.H.S. dispensarles in Delhi
particularly in R. K. Puram Sec-
tor II & IV and Chandni Chowk.]
(2)

“That the Demand under the Head
‘Ministry of Health "and Family
Welfare’ be reduced by Rs. 100.”

[Need to check the misuse of
C.G.H.S. Cards by the non-benefi-
ciarleg .](3)

“That the Demand under the Heal
‘Ministry "of Healfh and Family
Welfare’ be reduced by Rs. 100.”

[Need to ensure punctuality in
attendance by medical staf in

C.G.HS. Dispensaries.](4)

“That the Demand under the Head
‘Ministry of Health and Family
Welfare’ be reduced by Rs. 100.”

[Need to Check malpractices in
hospitals particularly in Dr. Ram
Manohar Lohia Hospital in regard
to supply of milk and fruits to
the patients.](5) ‘
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“That the Demand under ithe Head
‘Ministry of Health and Family
Welfare’ be reduced by Rs. 100.”

[Need 1o make arrangements in
each C.G.H.S. dispensary for
stools, blood and urine tests io
avoid inconvenience {o patients,]

(6)

SHRI R. L. P. VERMA (Kodarma) :
beg to move :

“That the Demand under the Feaa
‘Ministry of Health and Family
Welfare’ be reduced by Rs. 100.”

[Need to implement strictly the
policy of family planning on the
basis of the slogan ‘Hum Do,
Hamare Do~ (We two, our two)
irrespective of religion and {o im-
pose tax on those producing more
than two children for checking
population increase.](7)

SHR1I CHATURBHUJ (Jhalawar)
beg to move :

“That the Demand under the Head
‘Ministry of Health and Family
Welfare’ be reduced by Rs. 100.”

[Need to enforce strictly the
policy of ‘Hum do Hamara Ek’ by
people of all religious to check
population growth].(9)

“That the Demand under the Head
‘Ministry of Health and Family
Welfare’ be reduced by Rs. 100.”

[Need to stop all Government
medical facilities to the persons
having more than one wife].(10)

\“Tha't the Demand under the Hea-
‘Ministry of Health and Family
Welfare’ be reduced by Rs. 109.”

[_Need to provide flush latrines
in the entire counfry by giving
grants for the purpose].(11)

“That the Demand under the Head
‘Ministry of Health and Family
Welfa:re’ be reduced by Rs. 100.”
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[Need to provide better health
services to rural people and per-
sons Dbelonging to weaker secC-

tions].(12)

“That the Demand under the head
‘Ministry of Health and Fam:wy
Welfare’ be reduced by Rs. 1J9.”

' [Need to provide latest medi:al
facilities in all health centres at
district headquarters].(13)

“That the Demand under the I’ead
‘Ministry of Health and Family
Welfare’ be reduced by Rs. 100.”

[Need to provide
beds at =211 the
centres].(14)

at least 20
primary health

“That the Demand under the Iivad
‘Ministry of Health and ¥amily
Welfare’ be reduced by Rs. 109"

[Need to provide free medical
treatment ang boarding {faciiities
to poor people at All India Insti-
tute of Medical Sciences, New

Delhi on priority basis].(15)

“That the Demand under the Head
‘Ministry of Health and Familyv
Welfare’ be reduced by Rs. 100.”

[Need to award death sentence
to the persons indulging in manu-

facturing, supplying and gelling of
spurious drugs].(16)

“That the Demand under the Head
‘Ministry of Health and . Family
Welfare’ be reduced by Rs. 190.”

[Need to make arrangaments
for urine, stool, and blood tests at
primary health centres].(17)
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“That the Demand under the Fead
‘Ministry of Health and Fami.y
Welfare’ be reduced by Rs. 100.”

[Need to provide a compouidcer
and a nurse in each village and
a primary health centre at each
Gram Panchayat level].(18)

SHRI G. M. BANATWALLA (Pon-
navi): I beg to move:

“That the Demand under the
Head ‘Minisiry of Health and
Family Welfare' be reduced by
Rs, 100.”

[Need to expedile ai)proval to the
proposal of Kerala Government for

National Institute for Ayurveda at

Trivendrum..] (19)

“That the Demand under the
Head ‘Ministry of Health and Fami-
ly Welfare’ be reduced by Rs, 100.”

[Need for financial assistance lo
Kerela Government for conversion
into sanitary

of all dry latrines

lypes and to eliminate house sca-

vanging totally.] (20)

“That the Demand under the Head
Health and Family
Welfare, be reduced by Rs. 100.”

‘Ministry of

[Need to meet the justified ce-
mands of the Federation of Junior
Doctors’ Association and to imple-
ment them expeditiously.] (21)

“That the Demand under the
Head ‘Ministry of Health and
Family Welfare' be reduced by

Rs. 100.”

[Need to abolish the practice of
capitation fee for
medical colleges.] (22)

. - o

PROF. AJIT KUMAR MEHTA
(Samastipur): I beg to move:

admission to
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‘That the Demand under the
Head ‘Ministry of Health and Fami-
ly Welfare’ be reduced by Rs, 100.”

[Need to encourage breast fced-
ing.] (32)

“That the Demand under the
Head “Ministry of Health and Fami-
ly Welfare’ be reduced by Rs. 100.”

[Need to fix highest priority.for
child care.] (33)

“That the Demand und.er the
Head ‘Ministry of Health and Fami-
‘ly Welfare’ be reduced by Rs. 100.”

[Need to adopt effective and real
methods of family planning to
.achieve zero growth rate of popula-
tion,] (34)

“That the Demand under the
Head 'Ministry of Health and Fami-
ly Welfare' be reduced by Rs. 100,

[Need to curb comsuption of
nicotine.] (35)

“That the Demand under the
Head ‘Ministry of Health and Fami-
ly Welfare’ be reduced py Rs. 100.”

[Need to give financial assistance
to all States on general and Bihar
in particular for conversions of dry
latrines into flush latrineg to eli-
minate house scavenging.] (36)

“That the Demand under the Head
‘Ministry of Health and Family
"Welfare’ be reduced by Rs. 100.”

[Need to provide Dbetter health
-services to rural people_and persons
belonging to weaker sections.] (37)

“That the Demand under the
Head ‘Ministry of Health and Fami-
ly Welfare’ be reduced by Rs, 100.”

[Need to provide at least 20
beds at each primary health cen-
tre,] (38)

“That the Démand under the
Head ‘Ministry of Health and Fami-
ly Welfare’ be reduced by Rs. 100.”

[Need to impoﬂ . family planning
-education to women.] (39)
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“That the Demand under_ the
Head ‘Ministry of Health and Fami-
ly Welfare’ be reduced by Rs. 100.”

[Need to provide latest medical
facilities at all health centres at
district headquarters.] (40)

“That the Demand under the
Head ‘Ministry of Health and Fami-
ly Welfare’ he reduced by Rs. 100.”

[Need to make arrangementg for
pathological tests at primary Health
centres.](41)

“That the Demand under the
Head Ministry of Healsh and Fami-
ly Welfare’ be reduced by Rs. 100.”

[Need to implement public health
guide scheme financed by the Cen~
tral Government in all States, Parti-
cularly in Bihar.] (42)

“That the Demand under the
Head Ministry of Health and Fami-
ly Welfare’ be reduced by Rs. 100.”

[Need 10 re-employ the retrenched
trained public health visitors in
Bihar by implementing public health
guide scheme immediately.] (43)

“That the Demand under the
Head ‘Madical and Public Iiealth’
be reduced by Rs. 100.

[Need to abolish the practice of
capitation fee for admission to pri-
vate medical colleges in various
States.] (44)

“That the Demand under the
Head ‘Medical and Public Health’
be reduced by ERs. 100.»

(Need to stop private practice by

doctors in Government hospitals ]
(45)

SHRI GADADHAR SAHA (Vishnu-

pur): I beg to move:

“That the Demand under the
Head ‘Ministry of  Health, and
Family Welfare’ be reduced to
Re. 1.”
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[Need for strict enforcement of
the provisions of the Drugs and
Cosmatics Act, 1940.] (58)

“That * the Demand under the
Head ‘Ministry of Health and Fami-
ly Welfare’ be reduced to Re, 17

[Need to extend schemes ol com-
munity health to all bocks and vil-

lages in the country.] (59)

“That the Demand under ‘he
Head ‘Ministry of Health and
Family Weltare’ be reduced to Re. 17

[Failure to abolish the capitation
fee for admission to private medi-
cal colleges in the country.] (69)

“That the Demand under the
Head ‘Ministry of Health and
Family Welfare be reduced to Ke. 1”

[Need to ban sale of imported sub-

standard medicines and dressing
materials.] (61)
“That the Demand under the

Head ‘Ministry of Health and Fami-
ly Welfare’ be reduced by Rs. 100.”

[Need for development of phar-
macy and extension of current edu-
cational facilities for pharmacists

all over the country.] (67)

“That the Demand under the
Head ‘Ministry of Health and Fami-
ly Welfare’ be reduced by Rs. 100.”

[Need for improvement and ex-
tension of health care facilities to

the rural areas.] (68)

“That the Demand under the
Head ‘Ministry of Health and
Family Welfare® be reduced by
Rs. 100.”

[Need for allocation of more funds
i0 West Bengal Government for
medicines and extension of physi-
otherapy treatment and installation
of physiotherapy equipment in
major hospitals.] (69)

“That the Demand under the
‘Ministry of Health and Family
Welfare’ be reduced by Rs. 100.”
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[Need for allocation of more funds
to West Bengal Government for im-
provement of accommodation and
medical facilities for T.B. leprosy
and cancer patients.] (70)
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SHRI DIGVIJAY SINH (Surendra-
nagar): Mr. Chairman, Sir, while I
sland up today to talk aboui one as-
pect of these demands i.e, the demanas
concerning the population growth ex-
plosion problem, I am reminded of my
election days. It was one of my wner-
sonal commitments that made me say
in Gujarati while convassing JHAJA
ZAR UCHCHA BARH. More {rees and
less children. Why I  mention this
point today in this august House is that
how many of us here—I am afraid
very few here are present—are that
committed that while canvassing we
can siand up in g public address and
speak about this national problem of
population growth? How muny bave
164 1511
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got ‘the courage and conviction to do
s0? If wec have not, then we are not
able to create public awarcness. The
responsibilily rests with us—the lead-
ers and the legislators.

We have seen what has happened in
the past, We know that here is a pro-
gramme in exislence for 30 years. It
is probably the oldest programme in
the world. No other couniry had &
programme as old as ours. But in the
course of more than 30 years, what
have we done to bring our birth-rate
down from 42 per 1,000 to today 32 ver
thousand? We saw in the Census
Repori that our population in the last
len years hag grown up by 25 per cent.
1 think 5 time has come when it is no
more importan{ for any of us to talk
about the gravity of the situation.
Gone are the days when we should
talk about what adverse effect it will
have on our economy; our health and
the whole gamut of the need for fami-
ly planning. I thing per se what needs
to pe lalked about is what are we
going to do to bring this growth rate
down to zero? That is all {hat is im-
portant,

Mr. Chairman, Sir, I hale to be cri-
tical May be, 1 may be self-analytical;
may be I may even be a little. cynical,
but I don’t talk only of Parliamenta-
rians, Legislators, people who mould
public policy. Many of us, may be
out of 542 MPs, 300 MPs, may be 200
or 300 can get up and talk about family
planning with great applause, with
great commitment with great know-
ledge and expertise. But when?
Afler the elections are over, While
canvassing, how many of us have got
the commitment to speak about it? ]
think we need to pe self-analysing as to
why we, the champions of public
opinion, we as the custodians of natio-
nal concern and spirit, have not betn
able to mould that type of public
opinion?

Mr. Chairman  Sir, in the current
Budget we have seen that we have
heen able to bring down the birth-1ale.
may be to 32 per thousand. And ine
project js that by the end of the
century, we may come down, it is
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hoped, to zero growth, We have also
been told that in the current Budget.
the Budgetary provision has been
raised py almost Rs. 100 crores i.e,
Rs. 245 crores this year. If is a verv
welcome sign to know that out of this
Rs. 35 crores have been allocated for
a very useful project—the village
health guide scheme. With my own
personal experience I know that this
wil] be g useful thing. There is a pro-
ject of that sort already in existence.
Bringing down growth rale py one
motivation per thousand populatlion, I
think is an intensive work. And I
am sure Rs. 35 crores provided for thig
year will bear fruit.

Now, I would like to drawn the
attention of the Ministry to the Mother
and Child Care Healt, Scheme, I
‘has by and large been a scheme which
has not borne fruit. Family Planning
is not a project that can be taken up
by itself per se, It has to be seen in
the context of the whole gamut of bet-
ter living, better thinking and progno-
sis and planning your life, whch means
a better standard of sanity. The
Mother and Child Health Scheme
forms a very important component of
this project. But the scheme has been
more like 5 leaking bowl. The more
we put in, the more it leaks. It has
not yet reached down to, the millions.
We hope that this new Village Health
Guide Scheme will help in motivating
the mother and the child scheme as
well.

The para-medical and medical staff
needs more commitment for more
motivation. We have 3 whole hoard
of staff. The statistics are not given
here in any of the Budget papers, but
perhaps half a million people are
employed directly or indirectly as
motivators to carry out this project.
But the commitment that they have,
the training that they have, the in-
centive that they have needs certainly
to be taken sftock of again and a re-
- thinking made so that this programme

_»is made mmore effective,
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I was rather disappointed that
although we have been talking
about incentives and disincentives,
and I have been told that a whole
hoard of incentives and disincentives
nave been collected by the Ministry
from various sources, may be from
the S.ate Governments, may bz from
institutions or other places and that
they have been with us, with the Go-
vernment, for probably g year, or may
be more, yet iilt to-day no indepth.
study has been done to find out which
of these would creale what kind of an
impact, what kind of receptibility from
the society al large; and what will be
its effects. I think much time has been
Iost in not olag into an indepthe
study, especially when we have va-
rious kinds of institutions, both on the
public sector and in the private sector.
We have the International Institute of
Population Studies in Bombay; we
have 1he Central Family Welfare
Training and Research Centre, also in
Bombay. We have the population re-
search centres spread all over—16, I
was told all over the country. And
then we have the Health Guides
Scheme, We have also got the Eco-
nomic and Research Foundations and
various census organizations vhich
tell us more about the statistics of=-
our population growth.

Lately, I was also given a paper
which is produced by the Working
Group on population Policy of the
Planning Commission. But with all
this kind of material that thnere ai-
ready exists, in the current budget
nothing was spelt out, as far ag both
incentives and disincentives are con-
cerned. It is considered a sort of
esoteric or sensitive subject. We can,
of course, wait for a year befora it
comes out. But, then, are we dning
justice to the programme, and to what
we are trying to strive at, i.e. o bring
about a zero-growth by the eng of the
century? I don’t see why  there

should be another delay. .
1 have introduced an amendment to
the Constitution of India--let us hope
that on 2nd April that amending Bill
can at leagt find its place for discussion
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on the floor of this House—wherein I
have suggested that Article 48 and
Article 51 of.the Constitution be so
amended, whereby it enables Govern-
ment to make legisiation—which-
ever legislation this Government fecels
most acceptable, most applicable and
the best under the circumstances—for
achieving this goal. It is merely an
enabling legislation which I have ta-
bled in the form of a Bill. I hope if
comes up.

In the meantime, I do once again
stress this aspect, after our visit to
China. We  were eleven Members
from this House, and another 10 tn 12
Members from the State Legzislaturcs.
We went there in October-November.
We were given a very good Zroundinsg
as to how, over the last two years, the
family planning programme has succ-
eeded there. Of course, we may say
that we do not belive in their statis-
tics, and that their statistics are per-
haps their own creations. That is &
different matter: but what we cou.d
see there was the one-child norm based
on passes—a certificate a licence, a
red licence book—which any person
can give in the form of an oath. When
you give an one-child form or oath,
and when you have that licence, you
are entitleq to a whole array of ad-
vantages and facilities. As soon as
you have another child, vou must sur-
render that pass.

This may or may not work 1n ou:
democratic system and our way of life.
But surely we may not think of dis-
incentives, because they could be
either cruel or even  unconstitutiona’.
And we have already had the experi-
ence of 1977 wherein coercion of any
kind will boomerang. And as vou all
know, after the 1977 elections when
the Janata Party came to power, India
was the only country amongst all the
developing countries of the world
where the birth rate went wu,p. You
- look up the statistics of 1978 and 1979.
In 1978, the birth rate had gone up:
and it was all because of 3 boomerang,
or whatever. But we do not want that
to happen any more. We want prog-
ressively the birth rate to come down,
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to reach the zero-growth by the ead of
tha century. And therefore if we
cannot think of disincentives, why
not implement the incentives in this
very current yvear? Why are there no
financial allocations for incentives this
yvear? I think no time should be. lost.
In the existing system, the incentives
are very limited. Al that you. have
is this. If you go in for tubectomy.
you get Rs. 170; if you go in for.vas
ectomy, you get Rs. 150 and if you go
in for IUD insertion, you get Rs.. 10
which, I think, is chicken feed.

Amongst the few things i(hal could
be done are like this. Our MBBS dec-
tors, who pass their examination and
get degrees, some years ago, they had
to fill a3 bond and according to that
bond, they had to work with the Gov-
ernment either in the villages or some-
where else. It was a very good sc-
heme. But we could not find jobs .for
them in the villages and, therefore,
this system of bond was a failure. 1
think we should revise this system of
bond and put the doctors to work in
the villages and help the family plan-
ning programe.

Leprosy equipment is getting more
and more popular. All the impedi-
ments of importing leproscopic equip-
ment including the import duty should
be lifted. I hope some of these sugz-
estions will bear fruit.

SHRI UTTAM RATHOD (Hingoli):
Mr. Chairman, I suppose the Demands
for Grants of the Ministry of Health.
At the outset, I must admit.that the
States and the Central Government
are doing.their best in the sphere of
health. But there are certain things
which are completely neglected. We
send MBBS doctors in the rural areas.
We give them staff and equipments.
The total amount that we spend on
their salary comes nearly to Rs. 4-5000
per month "and the budget for the
medicine for the whole year cimes to
only Rs. 7-8000. I would request the
hon. Minister to see that something
should be done to improve this position
so that the doctors who are gualified,
when they go in the rural areas. or
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even in the urban areas, can do some-
thing for the people by distribuling
medicines.

My learned Iiriend, Shri Digvijay
Sinh spoke about family planning It
is a fact that ours is the first country
which is trying to implement family
planning. We must congratulate our-
selves. If “you remember, during the
freedom struggle, there was a  talk
about it; some people in India
were trying to popularise this varticu-
lar family planning programme, butl
they were not suppored by our lead-
ers like even Mahatma @Gandhi.
Mahatma Gandhi said, “I do not belie-
ve in family planning . I do not bhelieve
in gll these things. He believed in
‘celibacy. Even people like Nehruji
was influenced to such an extent that
he said at one time, “Our population
is' an asset to us.” Unifortunately,
.Ching also thought in the same way;
and it is only in the late 1960s that
China had adopled family planning
programme very seriouly. Earlier, they
~did not do it.

Do you know how much money was
provided in the First Plan for family
planning? It was only Rs. 45 crores,
In the Fourth and the Fifth Plan, the
amount was slill reduced. Now we
have again increaseq it. I want to
suggest you that if you want to imp-
lement it really, give some incentives
to the people. Today the incentives
are too meagre. Nobody is prepared
to de it. Ultimately, what is the moti-

vation for a man?. What is the moti-

vation for the poor men, who outnum-
ber all of us? There are nearly 60 to
70 per cent people. What will they
lgse? They say,—

ST FI.ATAT § &1 I glw ML UF
Hg A AT F |

They are not bothered, It is only

the rich neople who are worried about
- the division of their property.

MR. CHAIRMAN: Uttarh Bhai,
Family Planning is only for the ponr
people?
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SHRI UTTAM RATHOD: It is for
all. If you know Dr. De'Costa has
written a book on ‘Geography of Hun-
ger. There he says that the rich peop-
ple who eat better food, have lesser
number of children. If you want I
will procure g copy and give it to you.
What I want to say is, we should give
more incenfives.

~

Recently, Mr. J.R.D. Tala was con-
ferred LL.D. by the Bombay Univer-
sity. There he delivered a speech. In
his specch he said that the Government
had to spend direclly and indirectly
for provision of food, clothing and
education nearly [Rs.7,000 per child
and he said that ihe incentives that
are being provided are too meagre.
They should be increased. So, the pri-
vale companies gre given more incen-
tives. That is where the Government
is lagging behind. I would say that
this must be increased, Unless we do
that we will not get results, There is
no use showing some film on T.V. There
is no use printing posters and sending
them. it is of no use. The peopie are
convinced. Our Opposition people have
done that job. The people had reali-
sed that what we said is correct #nd
that is why they have reinstaled us.
There is no point in going on in*to this
publicity and all that. Whatever
funds you have given them {for jpubli-

city, they have to use them- for incen-
tives. We have also tried legal me- |
thod. Perhaps you know that Maha-
rashtra was the first State which tried
to bring a legislation as far as Family
Planning was
could not. So, I will say, that incen-
tive is the first thing that should Le
tried and I hope that the Government

concerned. But we

would do it.

There is another revealing fact.
which I want to bring to the nolice oi
ihis august House. After general health
the second most important thing is

dental health. You will be shacked to
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There is another revealing fact
which I want to bring to, the notice of
this august House. After general
healh, the second most important thing
is dental health. You will be shocked
to know that in the whole country
there are only 18 dental colleges.
Even thig great metropolitan city of
Delhi docs not have a dental college.
It has a population of 60 to 65 lakhs.
There are several medica] colleges but
not a single dental college! Do you
know what is the intake capacity of’
these dental coellges? It is only 1,850.
Tell me, how are we geing to improve
dental health? A time may come
when the whole country would go
foothless! Before that happens we
must take some precaution. I  hope
the Ministry will try to encourage the
State ‘Governments and it will also try
to open dental colleges in the Union
Territories, '

Abouyt leprosy 1 must speak some-
thing. The Government is doing its
hest. Voluntary agencies are also
being aided. But the number of yolun-
tary agencies is very meagre. There
are a few institutions which are there.
1 would request the Government to
create to mobilise voluntary agencies
and even other agencies which can do
something in the ficld of leprosy.

Regarding ophthalmology, I must
congratulate the Government that re-
cently we have taken up a scheme of
organising eye camps., Earlier the
Rotarians and the Lions were doing it.
Several States have started them. It
is a good thing. But what about pre-
vention? On the other day, I met a
representative of the Royal Common-
wealth Society for tlr'xe Blind. He told
me that they were offering our Gov-
ernmen{ Vitamin A tablets, and our
Government was hot prepared to
accept them. How shocking it is! 1
would request the hon. Minister to
verify this fact and if something can
be done he should do it.

One more thing: about eye banks.
We should motivate people to donate
eyes for use after their death. A
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non-technical man in Gujarat—he is
not a doctor he is not a qualified man—
in a small place near Ahmedabad, he
has collected 700 eyes. We can also
do that, Of course, in Bombay and
Delhi we have 3 centre. Dr. Madan
Mohan is looking after it. This cam-
paign about eye banks should be
popularised with the help of voluntary
agencies and also gives them some
more help.

About tuberculosis, Madam Brar
also spoke, The BCG vaccine has lost
its eflect.  Domiciliary treatment, I
was told recently, is doing well. But
in that we give only medicine and not
food. What he lacks is food It we
can do something in that regard, i!
will be nice,

Coming to medical aid in triba:
areas, under the tribal sub-plan, we
have provided some funds for the
health of the people. In my area, a
voluntary agency donated a full-fledg-
ed hospital worth Rs. 55 lakhs to the
Government of Mabharashtra four
years ago. It was only recenty, after
raising it here under Rule 377 and
after persuading the Speaker, that I
could get one doctor there. Not a sin-
gle pie was spent for the last three
years. Why is there such neglect on
the part of the Government? The
whole agmount is spent by the State
Government, It is given by the Cen-
tral Government and the State Go-
vernment is acting only as an agency.
Please see that health schemes in tri—
bal areas are given top priority and
are implemented properly.

I think there are nearly 115 or 117
medical colleges in this country.
Every year boys from nearly 15 medi-
cal colleges prefer to go out. Some
incentive should be given to these
boys to stay back in this country.
More incentivegs should be given to
those boys who go to the rural areas.

We have heen trying allopathy for
the last 150 years or more. In Cal-

cutta we had the first medical school.
But it is surprisint that so far we
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[Shri Uttam Rathod]

have not contributed a single medi-
cine 1o allopathy. The only Indian
who had made a contribuljon was ‘Dr.
Sabba Rao, who was doing research
In America and who gave aureomycin.
What is the use of trying allopaathy
to which we cannot contribute some-

thing? I would request the Govern--

ment to try other methods also or give
some more funds for research.

Cheaper medicine is another thing
on which I would like the Minister to
comment. I hope the Government will
try its best to supply cheap medicines
to.the people.

With these words, I again support
the Demands.
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W 6 T TF FEA] 7 qEd g, AT
T3 & 1% 99 g7 9, T A g A

MR. CHAIRMAN: Mr. Daga it is al-
ready 3.30 p.m. You may conliinu®
youy speech on Monday. Now the
House will take up Private Members’
Business.

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

THIRTY-NINTII REPORT

SHRI Y. S. MAHAJAN (Jalgoan):
Sir, T beg Lo move the following:—
“That this House do agree with
the Thirty-ninth Report of the Com-
mittee on Private Members’ Bills und
Resolutions presenled {o. the Ilcuse
on the 24th March, 1932.”
MR. CHAIRMAN: The question is:
“That this House do agree wilh
the Thirty-ninth Report of the Com-
mittee on Private Members® Rills
and Resolutions presented to the
House on the 24th March, 1982.7

The motion was adopted.
15.32 hrs.
RESOLUTION RE. DRINKING

WATER FACILITIES IN RURAL
AREAS

MR. CHAIRMAN. Now, the House
will take up further discussion on the
Resolution moved by Shri Virdhi
Chander Jain on 12th  March, 1982,
Shri Ram Singh VYadav was on his
legs. He hag not concluded his specch,
He may continue with his speech.

SHRI RAM SINGH YADAV (Al-
war): Mr. Chairman, Sir, while sup-
porting the Resolution which hag been
moved by Shrj Virdhi Chand Jain, an
hon. Mernber of this House, I will sub-

1982 Drinking Water Facilities in 352
Rural Arcas

mit that water is one of the basic
amenities of human life without which
the human life as well as the living
beings, 1he plants and the whole of
universe cannot gurvive, Therefore,
it is very necessary that prime im-
portance should be given to the pro-
blem of drinking water which is being
faced aciually by the people ¢f this
country.

Sir, the problem with which the
country seized is quile enormous and
moreover contaminated waler some-
times ig also onc of the causes of
spreading so snany types of diseases,
W.H.O. hus estimated that 80 per cent
of diseases in the third werld could be
prevenled by improved water and sani-
tation and these discases have been
identified ag jaundice, hole.m guinea-
worms, elc.

Sir, there are 5.76 lakh villages in
the counlry out of which 1.90 lukh
villageg are the problem villages cven
ioday. They are the villages where
there ig the problem of drinking waler,
These problem villages have heen
calegorised in the Sixth Five Year
Plan and the reasons and causes of
those problem villages have been cnu-
merated and they are:

(i) Where no assured source of
drinking water exislts within
a reasonable dislance:

(ii) Where sources of water sup-
ply suffer {from  epidemic
disscases, viz., cholera, guired
worms, ele,

(ii1) Where waler sufiers  from ex-
cesg salinity, iron, fluorides or
other toxic elements hazar-
dous to health;

Sir, keeping in view 'this the 1.90 lakh
villages which have been identified ‘as
problem villages necd immediaie
drinking  waler supply  schemes.
Now the question is this: How far and
to what extent we shall be able to
meet the needs of the country in this
regard? Forlunately there is an inter-
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national aggency which is knawn as In-
terpational Crinking water Supply and
Sanitation Decade  Agency. This
Agency is dealing with the problem of
drinking water thraughout the waorld,
There is an  assurance on behalf of
that agency that by 1990 the whole
universe will be having water supply,
that is, at leasi there will be one
source of supply in one village or in
ane localify. I would like to refer to
the actual estimate. What are the
number of problem villages to which
we ‘have to provide drinking water?
I will enumerate some of them:

Rajasthan 24,000
Madhya Pradesh 28,081
Asgsam 17,655
Gujarat 6,718
Himachal 10,245
Kashmir 4,809
Orissa 11,286
U.P. . 30,736
W. Bengal 27,306
Delhi (U.T.) 166
Karnataka 1,000

There are some other States alsa.
The total comes to 1,90,000 problem
villages. Now the question ig this:
How much amount is provided under
the gth 5 year plan for drinking water
facility? Only Rs, 213 crores is there.
under the 6in 5-year plan. The ex-
pectation is that by 1990 we shall be
able to provide drinking water to all
villages, With these meagre resources
how would it be passible to provide
drinking water to all these problem
villages? In this cennection I may
refer {o the Pelhi §tatesman which in
ity issue dated 15th February, 1982
says as follows:—

“One study suggests that at cur-
reny prices, outlays of af leas
Rs. 1250 crores a year will be needed
for the next 20 years to provide
adequate drinking water and sanita-
tion to the entire pepulation. Aganst
a8 peed, accarding ta anether estimaie
of Rs. 1500 crores, during the Inter-
nafional Drinking Water Supply and

164 LS—12

(Res.)

‘Sanitation Decade 1981—50), no
move than Rs. 4,000 crores will be
available during the Sixth plan.”

So, what ] wish to submit is this:
This International Agency will he able
to glve only Rs. 4,000 crares for our
country. With thig amoynt it will not
be possible to give drinking water
facility to all these villages. You may
calculate the tptal amount including
the amount which comes in the next
5 years under the 6th § year plan, and
this amount coming from the Interna-
tional Agency. Even if you take the
total amount, you will find, this total
amount js not sfficient for this purpose.
The question now is this: How can we
develop an agency at the nalional level
which can monitor and advice on

‘technical points and render necssary

assistance so that pilot projects may
be prepared? We are lacking in SO
many things in the country. There is
no infra-structure available in the
country in many  spheres, we
are lacking in technocrats.
We are lacking in other machinery
which is needed at the national level.

MR. CHAIRMAN: 1 may inform the
hon, Members that there is a large
number of hon. Members’ names in
the'list who want to speak on the sub-
ject. They have expressed their
desire, Therefare, Mr. Ram Singh
Yadav, I would request you to con-
clude your speech within two to
three minutes.

SHRI RAM SINGH YADAV: This is
an important subject. If necssgry,
the time of the House may be extend-
ed for this.

MR. CHAIRMAN: That is another
matter. But 1 may tell you that{ you
have already taken 4 minutes op the
previous day and f{oday about 9
minutes you have already taken, Yau
may canclude in another two or three
minytes’ {ime. Th?re are 8o many
nampag in the ligt and we have to ac-
commodate them,

SHRI RAM SINGH YADAV: Now,
coming to Rajasthan, as I have sub-
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mitted earlier there are about 24,000
villages at present which are not
having drinking water facility. The
problem is so acute that in so many
villages in Rajasthan, the drinking
water is fetched by the people from 35
or 6 miles away from their dwelling
place and sometimes even 10 miles
away from their place. The villages
have not got even a single source of
drinking water. I am happy to say
that the hon. Minister of Parliament-
ary Affairs and Works and Housirg
Shri Bhishma Narain Singh, had
issued a statement in which ke had
mentioned that the State Governments
will see to it that every problem vil-
lage shal] have at least one source of
drinking water so that polable watler
may be provided to the residents of
the locality or the village. He also
menioned that the financial help need-
ed for the purpose will be made avail-
able by the Government of India. Sir,
a letter {o this effect has been issued
in the month of February, 1982 by the
Government of India.

Now, Sir, although the Government
of India is taking very active irterest
in this and it is seized of the enor-
mous problem which is being faced by
the whole country, there are some fac-
tors which need immediate considera-
tioin by the Ministry concerned. Here
I would like to make some suggestions.
Fiirst at the national 1level there
should be 5 Corporation which should
be named as “National Drinking Water
Supply and Sanitation Corporation’
and the functiong of that Corporafon
should be that it should see to it
that the drinking water supply is made
available to all the wvillages of the
country and speclal projects are pre-
pared for those greas which gre desert
areas, which are hilly greas, etc. The
special projects should be prepared
and monitored and they should be
rather drafted by the Government of
India at the natlonal level because the
States would not be in a possition to
cope up with the tremendous problem
during all this period of 34 or 35 years.

My second cuggestion iy that the
mecessary fund should be sought from

'MARCH 26, 1982
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the International Financial Institutions
or the Agencies because the 1equire-
ment of fund is so large that it cannot
be met at the national level, There-
fore, we should seek the help of the
World Bank or the I.M.F. or other
International Agencies like the UNDP
or whatever may be so that these spe-
cial projects for providing drinking
water to the villages, may be financed
at the International Agency level.
The most important point js that even
today, we do not have any sort of
machinery at the national level s0
that it can guide, it can advise, it can
prepare and it can monitor those pro-
jects which are necessary for the pro-
vision of drinking water. Therefore,
Sir, it is very necessary to create a
cell of the technocrats having speciali-
sation in that technology. That cell
as a matter of fact should give guia-
ance, advice te all States of the Union
of India.

My last suggestion is that in those
States where this problem is acute
and the financial position of the State
is tight, as for example, it is in the
case of the State of Rajasthan, which
has drawn an overdraft of rupees
three hundred and forty crores, in
such States the money spent on the
drinking supply schemes should be
adjusted against the (Central assist-
ance amount and the overdralt
amount should be written off so far
as the water supply scheme is con-
cerned.

Wiith these suggestions I submit {o
the Hon. Minister to consider all these
suggestlons and see that the drinking
water supply facility i provided in all
the villages, A% last one source of
water supply should be provided in

each village, speclally in the desert
and the hill areas.
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SHRI CHITTA BASU (Barasat) :
Sir, I rise to support the Resolution,
moved by our esteemed friend, Shri
Virdhi Chander Jain. The Resolution
stresses the need to sanction more
money for projects far supply of water
in rural areas. : s

So, far as Government is concerned,
it does not lack in promising or holding
out promises. In regard to the supply
of water to the rural masses, the pro-
mises of the Government are equally
very much bright. If you go through
the history of planning in the coun-
try, right from the First Plan the ne-
cessity for the supply of safe drink-

ing water to the rural areas has been
stressed. .

The First Plan is on record to say
that “the provision of such adequqte
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water supply is a basic requirement
and should receive the highest pri-
ority”. This is how the First Five
Year Plan identified the problem and
they alsp assured the people that sufe
drinking water would be supplied by
the Government. Now, let us see what
has been the actual achievement.
According to information available
from the Government, even today there
are more than 2 lakhs problem wvil-
lages where there is no scope for sup-
ply of drinking water in the wlwle
country.

Sir, if we look at the expenuiture
incurred during the last 5-year period,
we would find that only Rs. 1,076
croreg have been spent both by the
States and the Centre towards the
project of supplying drinking water
to rural areas. Of course, the Gov-
ernment of India has come out with
the promise that during the Sixth
Five Year Plan they have allocated an
amount of Rs. 2,700 crores {for this
project and by 1985 water will be
supplied to all the problems villages
and there shall not be any problem of
drinking water throughout the coun-
try. This is the promise held oui by
the Government upto this day. MY
point is that this will remain in a
hoax. The infrastructural arrange-
ment the managerial arrangement and
the condition of the flnances do not
hold out the promise that »ven this
promise, viz. that all the problem vil-
lages would be covered by the end of
1958 will pe retlised. Sir, the num-
ber of problem villages, as I have mens
tioned, was 1.93 lakhs ag on 1lst April
1980. During the year 1980-B1 the
Government statisti¢s say that only
23,276 villages were covered, leaving
1.69 lakhs of villages, roughly 1,70,000
villages, stil} to be covered during the
coming three years. If the targe: of
the Government is to be reached then
during the period of 3 years ffom now,
1,70,000 villages are to be covered.
This ig the magnitude of the probleuss.
If you go through the performance of
the Government for the last three
years. you would find that in 1978-
79, 20,920 vilages were covered, In
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1979-80, 22,822 villages were covered.
In 1980-81, 23,317 villages were cover-
ed. On an average 22000 villages
have been covered in a year. Now,
you have got the problem of covering
1,710,000 villages and so you are to
cover more than 58,000 villages In a
year. Therefore, it is practically im-
possible for this Government to cttain
this target which they could noet do
sb during the last fhree dacades.
Never has there been an occasinn when
they have been able to cross the limit
of 22,000 villages a year, Now, if
they are willing to reach the target
by the year 1985, about 50,000 villages
ought tu pbe covered actually. The
question 1 want to pose to the hon,
Minister is this: Is it possible 1nr them
if they want to reach the carget ?
What additional arrangement both
managerial and financial, have they
made ? That is the crux of the cues-
tloan which the hon. Minister should
answer.

Agaln the main constraint is the
constrain of funds. The Sixth Five
Year Plan allocated Rs, 2,000 crores.
Of this amount, Rs. 1,400 crores are G-
the States. The States are to mobii-
lise Rs. 1400 crores and ‘the Ceitre
will give an amount of Rs. 600 crotes.
Therefore, the eontire emphasis, the
prospect of fhe success of the pro-
gramme rests on the mobilisation of
the funds, About Rs. 280 crores a
Yeéar is to be szpent by the Stares and
RS. 136 trores by the Ceéntre That is
the preportion. During the aArst year
of the Sixth Five Year Plan i.e. in the
year 1980-81 the Central Governinent
released only Rs. 84 crores whereas
they were to release Rs. 120 croves.
Therefore, there is a gap betwaen the
amount released and the amount to
be released.

Lastly, as you know the reshurces
of the State Goverhments are limited
and in elastic whereasthe needs of the

,people of the States are elastic. They

go on increasing, In a State like that
of West Bengal there i a problem of
supply of drinking water to the vil-
lages. This is not only the guestion
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of Rajasthan alone, Might be, the pro-
blem ovér there is acute, the problem
of hilly areas is very much acuts.
There is mo doubt about it. There
should be speclal consideration for
desert and hilly areas. Rut on the
other hand the question remains how
much money or fund the Centrul Go-
vernment makes available to the Sta-
tes. The States as I have mentioned
earlier have got limited resources.
Most of the States cannot provide ade-
quate funds for the implementation of
the programme. Now the Central Go-
vernment, particularly the Finance
Ministry an¢ the Planning “Jomm-'s-
sion have taken the view that
if the State Governments adopt
deficit  financing and if  they
the Reserve Bank
of 1India, 1to that extent the plan
allocation will be reduced. As far
as Rajasthan is concerned it has =x
heavy Reserve Bank overdraft. Natu-
rally the Government, the Finance
Ministry, the Planning Commission is
inclined to take the position that un-
less the oveérdraft is reduced their
plan allocation will be reduced. I am

not mentioning about West Bengal. I -

am mentioning about Rajasthan. The
Plan allocation in Rajasthan will be
reducéd to that extent. Even when
the question of supply of safe drirk-
ing water is conceérned, the State plans
are going to dQiscust that. The whole
problems iy the problem of liberal at-
titude, a pragmatic attitude of the
Central Government in regard to
funding or financing the State plan.
Sympathetic attitude is to be adopted

by the Central Goveriiment. I would,
#herefore, urge the Ceniral Covern-

ment, if they are inter¢sted to imuvle-
- ment the simple project of supplying
the minimum needs of lUfe l.e. drink-
ing water to the people, then they will
have to recast thelr plan and they
will have to revise their attitude to-
wards the States. It is a sad com-
mentary that even affer the six plans,
a vast mass of our country is being
denled the right to drink safe water.
" Tt should go as a shame to the Co-
vernment. It should go as a shame
to the planned economy. It should
g0 as a shame towards the efficlency
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of the Government. Therefore, I
would suggest that Government should
take recast their entire a-pproach, par-
ticularly in regard the minimum needs
in plan outlay.
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“As it goes to Bihar, there exists
nc cell or organisation for methodi-
cal and scientific identification of
such problem villages. The whole
issue is handled in a casual manner
and Blocks, the lowest admimstra-
tion set up, have to tackle the pro-
blem where the distribution and
sinking of hand pumps becomes a
political loot. It becomes a Mukhiya
Raj. Therefore ,instead of ininimis-
ing, the problem aggravates by plac-
ing their men on caste or party in-
terests in which local officers play
no small role.”
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1. Drinking Water problems,
2. Rural Water Supply Programme.
3. Minimum Needs Programme,

4. Centrally-sponsored Rural Water
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5. 20-Point Programme.
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MR. CHAIRMAN : We are now at
the end of the time allotted. Is it

the pleasure of the House that time
should be extended ?

SHRI HARISH RAWAT (Almora) :
Yen, Sir. Time should be extended.

(Res.)

HON. MEMBERS: Time should be’
extended.

MR. CHAIRMAN : All right. Time

is extended till 545 for the time be-
ing.

SHRI CHITTA BASU : There is
another important reSolution which
should also be taken up.
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[SHRI CHINTAMANr FANIGRAHI in the
chair]

SHRI SATYASADHAN CHAKRA-
BORTY  (Calcutta  South) . Mr.
Chairman, Sir, at the very outset, I
would thank sincerely Shri Virdhi
Chander, Jain for introducing this
very important resolution and pro-
viding an opportunity to us to discuss
a guestion which. to my view, is sup-
remely important.

I understand that in Rajasih4n
mainly the probiem is of water. 1 have
my own experience. I was in Jaisal-
mer, I was in Jodhpur and I saw wiia
my own eyes how in the distant vil-
lages the people go out to fetch water.
It is difficult to believe that a family
has to employ one male or femaie
. only to fetch drinking water. There
is not oniy the problem of drinking
water, but also of the water for irri-
gation.

But here I must confine mys=1lf to
the problem of drinking water. So, I
support the contention of the Ion.
Member. I also feel that he has
rightly vointed out to the crux of the
problem thai there should be more
central assistance to the States.

Sir, you know that under the pre-
sent sef up, because of the division of
financial powers, the State overn-
menis have very little veasources.
Our Constitution is a peculiar one in
the sense that most of the welfive uc-
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tivities rest with the State Govern-
ments—education, health, sanitation,
provision of drinking water and all
that. But the most elastic sources of
revenue are with the Central Govern-
ment. The Central Government is
taking away the financial powers of
the States more and more. Sometimes
we talk of West Bengal, but thiz is
not the question of one State only.
All the States are suffering from lack
of resources. And they ought to im-
plement their programmes because
you know that the State Governments
are committed to the veople of their
respective States for the implementa-
tion of the programmes. Therefore,
they have got to come to ihe Cealre
almost as a beggar. And it all depends
upon the Central Government wnethwr
it will extend its financial assistance
to the States or not, Mr. Chairmaan,
Sir, you will be astonished to know
that some of the rights of the States
to raise their funds have aiready been
curtailed. You know that the major
source of Slate finance is sales-tax.
Now, moves are afoot even to curtail
that power of the States so that the
State- Governments remain in rerpe-
tual dependence on the Centre. Ia this
connection I would like to point out
one statement of Shri Ambedkar, one
of the makerg of our Constitution. He
said that the States and the Centre are
partners. The States are not depend-
ent either financially or in executive
sphere or in legislative sphere on the
Centre. But gradually we And that
these powers of the States 1ire being
taken away by Centre, by methods
which are not always democratic.
That is the main problem.

And when we discuss the question
of safe drinking water, I relate one ex-
perience of mine. Not very far from
Delhi, we have quarries near Farida-
bad. 50,000 people work in the quar-
ries, as stone crushers. They come
from Rajasthan, Orissa, Madhya Pra-
desh—Adivasis angq Scheduled C(‘astes.
And it is only 15 Kms. from Delhi.
There you will find that they ara not
provided with either tap water or {ibe
well water; the rain water which ig
stored there, is shared by the cattle
and human beings, together. I: is
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15 miles from Delhi. Anyone can £0
and see the quarries. Sometimes we
talk of our progress. We are one ot
the 5 or 10 leading industrial coun-
tries of the world. But in this courtry.
you will find that from the same
stream, cattle and human beings dvink
water.

In India, most of the diseaSes are
water-borne. And our children gere-
raily suffer because of this unsafe
water. One of the civilized Tonditions
of existence ig safe drinking water.
Unfortunately, we find to-day that
most of the villages have no sourcve of
safe drinking water, either modern or
conventional.

We talk of plans, we talk of 50 many
big things; but whal affects our ordi-
nary people, we cannot provide them.
I urge upon the hon. Minister to seri-
ously think about this matter. 1 re-
member that. during the Janaia- re-
gime—you know we have many diiler-
ences with them, but we are ore in
defending democracy—thev cid two
very good things, one of which was
the Food for Work Programme. This
wag the only programme after Inde-
pendence where the most exploited
sections of the peopie were getling
something directly {from the State.
That has been scrapved. During the
Janata regime, they also emphasized
this drinking water problem. They
made it a programme to ensure that
every village should have this drink-
ing water. They made it one of their
major points. I want that ‘his Go-
vernment shoulq also make thiz one
of their major points.

We are talking about so many big
things, but people want food, el .ica-
tion, primary sanitary conditions and
conditions of heaith. But unfortuna-
tely most of our people are unahi: to
get them, in gpite of so much of our
development. In the cities, we see
multi-storeyed buildings and 5-Star
hofels. Asiaqd is also there. But when
we go to the village, if any one asks
us @ “What has Government done for
me?’ we have no answer. In my
village, I have no school, For fuel,
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I am still to depend on firawnod
which I bring f{rom the forests; anu
for drinking water, I absolutely de-
pend on what Nature has nrovideu;
and when Nalure has not grovided, 1
absolutely depend on luck. So, this
is the conflict which we find jn India.
It has been mentioned in this Resouu-
tion that particularly peop.e in {he
hilly areas and desert areas aie the
worst sufferers. Sir. I know tne Siatc
You come from, and I have also travel-
led in some parts of your State where
Adivasis live. 1 saw there that there
is no provigion {for safe driakipg
water. They are almost living in
the forest in the primitive condi-
tions. The human civiiization has
marched forward. We are talking of
development of science and iechnolo-
gy and going to space, but here, in
India, we have milliols of our bLiro-
thers and sisters who live in the for-
ests. Completely they are denied cven
the minimum reguirements that are
necessary for civilized existence., You
are talking of doing big things. You
go and talk of big things but do some
thing, notl very big programmes, but
this simple thing for our common peo-
p:e, the people who are paying taxes.
The Government js getting money and
the money iz coming from th=s pesylc
when they gpurchase things. When a
man purchases bidi or a match box
or cloth, he pays the Government
some money. In return, what are you
giving him?

All the investment, all your empha-
sis is on urban areas, on urban de-
velopment. The villages, the rural
areas are the worst exploited areas.
They do not want cars; they do not
want all luxurious items. They want
food, education and  health. Son, I
would request the Government to give
a serious thought to it. 'This is a
very acute problem. If you go through
the records, you will find that most
of the diseases in most of ‘he-willages
which the people suffer from uace
water-borne diseases. In the absence
of safe drinking water, two 1hings are
eating into our vitals. One is the
mal-nutrition and another is not get-
ting safe drinking water.
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So, while whoieheartedly supporting
thig resolution. requesting the House to
adopt this resolution unanimously, 1
would request the Central] Govern-
ment, particularly {he hon. Minister to
give a serious thought to it and .see
that the Central Government makes
available morzs assistance to the Sta-
les.

There are multipie agencies for do-
ing the work; they should have one
apex body so that all the work can be
coordinated. Let there be no multiple
agencies; some apex body should be
there so that the work can he co-
ordinated. Whatever you spend on
this, you should spend in a weil-plan-
ned manner. 1 think the LIC, the
commercial banks and other financial
institutions, Unit Trust can also madake
fund available for this important
task, that is making safe drinking
water available to all the villages,
particularly to the desert areag and
hiil areas

*ft wret wifgw o arfesr (sfawma):
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waler water everywhere;
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It has now been decided that the

Government of India, with the co-

operation of the various Stale Gov-

ernments, would endeavour with

achieve the following :

(i) 100 per cent coverage with
water supply in the urban areas;

(ii) 100 per cent coverage with
water supply in the rural areas,
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(iii) 80 per cent of the urban popu-

lation to be covered with either

sewerage system or stnitary

{oilets connected to safe dispo-
sal systems; and

(iv) 25 per cent or more of the
population to be covered with
sanitary toilets ijn the rural
areas.”

K That means -the rural areas, where the

problem is more acute and bad, have
Deen given the lowest priority.

T S A wEwE IATE 1 2007

CWTIT HT YAV ©51 e 6 39

AT &7 g9 A & 19¢ Pawar 1T § |
2 A 31 &9 TEgT I9 ATET FT g
g 9 &0 qW1 SUeed wgl § | i
e ST ETRT & 9 AOWT % S A
FIT & MaT § QT & TEeT FHE b T
Ig 9T Ydl@ W81 glar g | WL
A WY T 9gE A

230 ah(lSaST\-Sﬂ*( TTTHTH f—aﬁmarn
ag?w*a’ﬁ:rrrqmm—rmw
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qgeY ateT 7 IR 5§ F:W @ Pew
T FTT W T I 2007 L
Pt g1 it *1 @A sfuw d=

g A3 g1 BN AT WY wgTee H
I e § g1 AT 919 § aqa< qeY
Tt § o Paar w1 @y 2t am
A AT AT § | §% arzr  fo| &7

g IThed ?‘a'mmfa—crfiva"

TG I91 HT TZT IST  FHC WA
e 7 aga F=u1 & fwgr g
T AT W FERYT wGT & |

MR. DEPUTY-SPEAKER :  Mr.
Minister will intervene.

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI BRAJAMOHAN MO-
HANTY): Sir, I am very much thank-
ful to the mover of the resolution for
the reason that one of the most im-
portant problems of the people has
been brought to the notice of 1ihe
House. I am also grateful to the hon.
Members who have participated in the
debate and expressed their concern
regardiag the problem of drinking
water ..nd more particularly in rural
areas.

MARCH 26, 1982

in Rural Areas (Res.) 39%:

At the outset, I want to assure the:
House that the Government also sha~
res their concern. But I would glace:
before the House the magnitule anu
the dimension of the problem and how
the Government have approached it,
to solve it, during the course of suc-
cessive Plan periods. ‘

In the year 1972 it was identified
that there were 1,52,000 villages in
the country which were problem vil-
lages and it was decided to maxe ar-
rangements for drinking water there-
in. Till the end of March, 1980 we had
covered 95,000 villages, But in the
Sixth Five Year Plan some re-asses-
sment was made and it was identified
that 1.9¢9 lakh villages were problem
villages. By the end of the Sixth
Plan, we have to cover those villages.
You know that in between the hon.
Prime Minister has placed the 20-
Point Programme  before the nation.
In the 20-Point Programme it has
heen assessed and identified that pre-
blem villages are 2.31 lakhs. That is
because, on account of drought the
State Governments could 1dentify
some more villages which had been
left out. So, they should be inclnded,
Taking into account all the villages
identified by the States, now 1he tctal
number js -2.31 lakhs.

SHRI CHITTA BASU: So, the prcb-
lem is bigger now.

SHRI BRAJAMOHAN MOHANTY:
Definitely bigger. Therefore, for
your appreciation I am placing the
problem befpore the House. You also
know that Sixth Plan gllocation for
drinking water supply is Ra. 2007
crores. It must be compared with
Rs, 429 crores which were allocaled
in the Fifth Plan. OQut of Rs. 2007
crores, Rs, 1407 crores are to be dis-
tributed to the State Governmentls
after negotiation under what we call,
the minimum needs programme Rs
600 crores are to be allocated on cer-
tain basis for accelerated water sup-
ply programme, After the 20-Point
programme has been accepted by the

-
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‘Government NDC and by the’Confe~
rence ¢f the Urban Development
Ministers which was held in the first
‘week of February 1982——It is heing
‘considered as a national programme—
‘it has heen decided that we have to
cover 2.31 lakh villages during the
Sixth Plan period. For that, the Go-
vernment of India is conscious. And
radditional resources are also bheing
:raised.

For the information of the hen.
"Members, I am placing the Resolution
~of the Ministers’ level conference of
all the State Governments and Union
Government. That will perhaps
‘throw much ligcht as to how the prob-
‘lem is being tackled not only by the
"Union Government but also by the
State Governments and how a na-
‘tional approach has been given to it.

So far as the devolution of federal
finance is  concerned, I  would not
deal with that point. Mr. Chakra-
‘borty is always tempted about the de-
volution of central finance. But this
is not the occasion when this should
"he debated.

We are all concerned with this pro-
gramme. Rural water supply is a
state subject and all the projects are
being operated by the State Govern-
ments, So, naturally, in the course of
implementation if there is anywhere
any defect, thaf is a matter to be
looked after by ihe State Government.

In the Ministerial level Conference,
a decision was taken on how the re-

sources. both Central and State, are to

be allocated. a set of guidelines have
‘been evolved and communicated fo
ihe Chief Ministers and all the State
Governments ‘in January last. These
guidelines have also been endorsed
by the Ministerial level Conference
held in New Delhi. Naturally, it is a
collective  responsibility of both the
Union and State Governments. I can
assure the House that the Union Gov-
ernment will do whatever is possible
vith their wesources, because the ini-
‘tiative itself has come from the Frime
Minister, who is very much concerned
about the supply of drinking water in
the rural areas, That is why the

-

. come under the

(Res.)

whole problem is being apprecached
more vigorously and efforis are being
made tou tackle the problem.

Another problem  which is very
much gagitating the members is the
acute drinking water supply problem
in Rajasthan. The hon, Member,
perhaps the mover of the Resolution,
referred {0 the Sixth Plan document,
where it has been said that those vil-
lages where the provision of drinking
water js costly will be attended to
later on. My submission is that ap-
proach of the Sixth Plan has been
changed and superseded by the 20-
Point Programme. Now we have to
cover all the problem villages. irres-
pective of whether it is costly, it is a
desert or hill area, before the end of
the Sixth Plan.

So far as Rajasthan is concerned, if
there is no source of water available
within a radius of one mile or upto
a peth of 50 feet, that village will
category of problem
and Scarcity villages. As such, they
will pe provided water under the
State Minimum Needs Programme
and the Central IRD. programme. So
far as hilly areas are concerned, it
has been decided that climb down or
climb up of 100 metres will be equal
to a distance of one mile. Therefore,
such villages will also come under the
calegory of Problem and Scarcity Vil-
lages.

For the  Accelerated Rural Water
Supply Programme during 1980-81 we
gave Rs. 559.10 lakhs. In 1981-82 for
the same  scheme we  have given
Rs. 1.435.42 1lakhs. Besides, the ad-
vance Plan assistance for drought re-
lief aporoved by the Central Govern-
ment in 1980-81 was Rs., 935 lakhs and
in 1081-82 it is Rs. 1,715.08 lakhs. Be-
sides, we have assisted them with 36
rigs. Further, tertain externally assi-
sted bilateral projects are going on.
For instance, in Rajasthan a water
supply and sewerage Project. assis-
ted hy the World Bank, is under im-
plementation. An agreement -with the
World Bank was signed in June 1980.
The credit closing date is 31st Decem-
ber 1985. The project is estimated to
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cost about Rs. 138 crores, of which
the World Bank credit will be S §80
million. The project is intended to
" provide safe drinking water supply in
about 2000 villages spread over 10
districts.

Another Project is also about to be
launched, the agreement for which is
to be signed very shortly, In Hima-
chal Pradesh also a number of pro-
jects have been taken up with exter-
nal assistance. The whole problem is
a very difficult problem and it requires
the cooperation and collective effort
of all. It is not only the Government
of India alone or the State Gcvern-
ments alone that can solve the prob-
lem. So, a comprehensive approach
is now Dbeing . made and with
your cooperation—are expecting that
we would solve the roblem before the
end of Sixth Plan,

So far as this Resolution is concern-
ed, my submission is that it need not
. be pressed here, rather I would oppose
the Resolution because it is not reces-
sary in the background of the situa-
tion that I have placed before the
House.

EEE!
T2
A,

5
3,
i
aP

uFmse fmar o1 Igwr W IRW SEE
fer & M= gy o=t 7 7 a4
BN W g Iqh MW 4. § @
Bl duaNTry e @ of@Ed T we
o of@fr )T oo @, Seaw ww

1
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T 3 aC o
Y © | T oo ag g @ fE
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gave & e 2007 T w9 @
stay Pwar 37, Pawr of Towmm st
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in Rural Areas (Res.)

FWEN W Qg IJeE qW

FI WA ET & FM ! WA
femm 7gt g1 T @1 § P& aw Pag
@ & 931 §9, q9 g qeAr 4 gHIC

aT &1 TEET

F 30 GHE X qda e aw e
Prfamet =y s s h‘s’\ S
P} Prfrer T owEeel @ &

condition of

toiling masses (Res.)

T 2 1 3w Pud #F S g §
FALTT T & T 98 BT §F aul g,
T 4 §9 GUET & g & fag {9uy
WM T | § ged m@ade § frEaew
AT AEAT g, T T AW e
sryfass  FERgEHar g, Td g HT
MR. DEPUTY-SPEAKER: Do you

want to withdraw the Resolution on
the reply given by the Minister?

SHRI VIRDHI CHANDER JAIN: I
will have to withdraw, Sir.

MR. DEPUTY-SPEAKER: Is it the
pleasure of the House that the Resclu-
tion moved by Shri  Virdhi Chander
Jain be withdrawn?

The Resolution was, by leave, with-~
drawn,

17.51 hrs.

RESOLUTION RE., CONTINUOUS
RISE IN PRICES OF ESSENTIAL
COMMODITIES AND NEED FOR
TAKING .STEPS TO AMELIORATE
CONDITION OF TOILING MASSES

SHRI K. A. RAJAN (Trichur): I beg
to move:

“This House notes with grave
concern the continuous and un-
cheked rise in price of essential
commodities and consequent deterio-
ration in the living and working
conditions of all toiling people ana
the measures taken against the
trade union rights and liberties of
workers and cal]ls upon the Gov-
ernment to take effective steps to
ameliorate the condition of the toil-
ing masses.”

Sir, my Resolution is quite explicit
and clear we are very much con-
cerned and the whole country is very
much concerned regarding the rise in
prices of essential commodities. The
House had so many gceasions to dis=
cuss those issues on various items
which have been introduced in this
House. If at all any difference is
there. anv controversy is therz, on
the question of rise in prices, the only
controversy js on the temypo and the
rate of increase of prices of essential
commodities

- 8ir, in the.last so many years, we
are experiencing this phenomenon in
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this economy. Arguments are advanc-
ed by the Ruling Party some time,
that the price rise is a global pheno-
menon, Perhaps, they could not do
something, Prices rise is not at all a
global phenomenon. There are count-
ries where this price increase does not
in any way affect the normal living
conditions of the ordinary people,
Why is it, Sir? Because, there is a
system where all means of produc-
tion and  distribution js not in the
hands of private monopolists, black
marketeers, hoarders or traders, That
is the system where you cannot mani-
pulate the market prices, There is a
" system where you cannot exploit the
people to your whim and fancies. The
fundamental reason, if I may say so,
I will have to say, is that unless you
make emphasis on that point before
going into details of the real jll  of
our economy, Dbecause in a Socalist
economy, you cannot find this pheno-
menon of increase in rice in prices.
You take the price for the last 30 or
32 years, in respect of those countries
which have got Socialist eonomy—
whether it is China, Russia or any
other country. You would not find rise
in priceg for the last so many years,
on essential commodities on which mil
lionsg of people have to carry on their
lives and keep up the standard of
living. You would not find such a sort
of price increase. Then, why in our
country, even after 34 years of in.
depence, this dhenomenon of rise in
pricegs on essential commodities, is
going on unchecked If at all, a varia-
tion is there it should be between
peint and points Basically, prices of
essential commodities are going up
and people are put to difficulty. This
problem is not only connected with
the organised workers, The rise in
prices is affecting the millions of peo-
ple except a few who are in the affluc
ent section. This impact of the rise in
prices creates so many problems—
problems amongst the middle
class, problem amongst the house-
wives, problem amongst the unorga-
nised sector, problem amongst the far-
mers problems amongst the middle
agriculturists and problem  amongst

MARCH 26, 1982

condition of toiling 400
masses (Res.)

the lot of agrculture workers and the
rural poor of this country.

So, this is a great problem that
brings down the standargd of living cf
thre people and also creates social pro-
blem and so many tensions and con-
flicls in the soiety. The rulers of our
country have staled umpleen times
that they believe in free market eco-
nomy. This country's economy is tied
up with the world’s free market eco-
nomy, the capitalist economy, It will
have its own impact on the uverall
economy of this ountry also. Thig is
an unfortunate situation we are fac-
ing.

We have been discussing gbout the
rate of increase in the wholesale price
index or the rate of decrease in the
wholesale price index. We were also
discussing the other day- -about al]-
India consumer price index and its
variations. We have also been discus-
sing what is the impact on the living
conditiong of workers and how far
the Government is geing to roeet the
real needs of the people arising out
of the price escalations. But I am very
sorry to say that all these questions
we only superficially argue and dis-
cuss. The fundamental reason which
1 have stated js that our economy is
tied to a capitals economy, a capialist
system, where it is unavoidable. In
that contexct, the rise in prices of
essential commuodities, ..is a question
that has been aggitating up in  this
country.

You saw a big rally of 5 lakh work-
ers marching through  Parliament
Street and demanding from the Gov-
ernment that the prices of essential
commodites have to be brought down.
This antiprice rise rally was .conduct-
ed by the various representatives of
trade unions respective of any party
afliations, representing lakhs of wor-
kers.

This is also the case with agricul-
turists, the farmers, who constitute a
major population of this country, who
toil from morning to evening, who
create wealth of this country. They
have been agitating for the last so
many years because of the rise in
prices of essential commoditie; and
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condition of toiling masses (Res.)

also the rise jn prices of inputs by
which they have to do farming. They
are also facing the consequences of
rise in prices. Some is the case with
agricultural labour in lakhs and mil-
lions all over the country. They are
being fleeced because of the ever-in-
creasing rise in prices of essential
commodities which is being brought
about in this country by the wrong
economic policies adopted by the Gov-
ernment, the various Budget formula-
tions and the unlimited deficit financ-
ing and what not,

The rise in prices is not the con-
cern of only a partecular section or a
particular category or a particular
lass of people. It is a quesiion which
affects the middle-class, as I stated.
They find it difficult to make both
-ends meet with whatever thevy earn,
whatever they get from the Govern-
ment as salary, All categories of peo-
ple are very much affected by the
Tise in prices. This malady in the
economy is eatng the very health of
this nation. That is why this resolu-
tion of mine has its importance. It is
a resolution which is not confined to
any particular section of people. It is a
national question as t0 how we can
circumvent the situation. With all our
efforts in the last so many years, wilh
all sermons of building a welfare so-
ciety, with all our promises in the
electon manifesto and with all the
promises of the Government that
works, unfortunately, thea Government
is wrecking ihe economy and it has
failed to check rise in prices and
to see that millions of our people are
freed from the clutches of rise in
prices of essential commodities,

Now, the unstlon is: How is the
price mechanism  working in this
country? What is the basic reason for
‘thig price increase? While the Budget
debate was going on and also during
the discussion on certain Calling At-
tention Notices, it had been argued
that the wholesale price index is com-
ing down and that it is not being ref-
lected in the all-India consumer price
indev because of time-lag, But what is
the actual experience of the commen
people who just depend upon the re-
tail shops for essential commodities?

New Delhi (dis.)
18 hrs,

The statistics that have been pour-
ed in regarding the earlier regime’s
period and also the present{ regime’s
period, do not reflect the actual life
or the actual day-to-day livng  of
the common man,

Whatever may be the statistical jug-
glery that is being made, on the over-
all consumer price indices, the All-
India Consumer Price Index reflects
what it is and that is why Govern-
ment has to pay higher dearness al-
lowance instalments to the Central
Government employees. That jtself
proves that the rise in prices is so
high that it s playing havoc with our
economy and with our community,

Mr. SPEAKER: You may continue
next time,

SHRI K, A. RAJAN: Thank Yyou,
Sir..

18.02 hrs.

DISCUSSION RE. FUNCTIONING OF
ALL INDIA INSTITUTE OF MEDI-
CAL SCIENCES, NEW DELHI
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“Booked for

admission on 15-1-
1982”, -

AT S | a8 9T & Ak N
faar ST 22-1-82 T &M 1 22
IEXt 1982 FT T

“To see Mr, Karkatta. Review on
Friday for possible admission.”

27 TN FT JT6T § @ g Tadr Imar
g

“To come for admission after

bloog donation.”

@ ¥ 20-1-82 ®7T a8 18000 U4l
THT FAT E

“Received
18,000,”

TWF (A I TR G WAL g a@ &
TR AW H@T 51 a4 fagar g
“Prof, N. Gopinathan, All India
Institute of Medical Sciences, An-
sari Nagar, New Delhi. Kindly re-
fer R—61560 regarding Natho Pas-
wan: reaching on flxed date for
operation on 15th January, 1982

Bank Draft of Rs.
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“Come after blood donation.”
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“Donors sent—are unfit to donate”.
Please send other relatives”,
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Is it not true that he is suffering
from eye disease?
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The illness of the two surgeons
should have been frankly admitted.
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DR, KRUPASINDHU BHOI (Sam-
balpury: Mr. Speaker, Sir. I  was
hearing with rapt attentin the speech
given hy the hon. Member, Shri Ram-
vilas Paswan. When I was hearing his
eloquent speech I was reminded of
one incident that occurred in  our
State, During the Janata regime in
Orissa, one hon. Minister was called
to inaugurate the Sportg Meet. While
addressing the gathering there, the
hon, Minister had said “I am very
happy to inaugurate your Sports
Meet” He spoke in Hindustani. The
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fe=wm @ i st & a5 @ 3" &
WA g cAHE |

bon. Member had said that he was
unable to see. Now he is telling here
that he has not told that the Doctor
was blind. For the last 10 or 15 days,
in all the newspapers, the allegation
made by the hon. Member was that he
was blind. Had he given a statement
to the Press to the effect that he
had not said that Dr. Gopinath was
blind, the matter would have ended
there. acts

He has just misquoted, The refrac-
tory error and colour blindness are
two different things. In the case of
colour blindness there is restriction
in all the Institute for appoiniment
of dctors to any such post. For refrac-
tory error there js no such rule or
provision of the Government to bar
any person to be employed in differ-
ent surgery departments, So his hal-
lucination should go with ihis ex-
planation,

Sir, if yqu hear about how much
operations both Dr. Gopinath and Dr.
Venugopal have performed during the
last year and what type of operations
th.ey are performing, you will be as-
tonshed to know that India ean pro-
duce such doctors in open-heart sur-
gery also. They are doctors of inter-
national repute. Dr. Venugopal is a
young and  energetic chap. At the
same time he is a bachelor. He is de-
dicated to the cause of heart patients
in the country.

At the time of operation he got a
severe backache, He was performing
the operation for ten hours.  After
ihat there was some convulsion. The
convulsion was not due to epilepsy. It
was found after detailed investigation
by a panel of doctors of AIIMS of
natonal repute that it was due to Hy-
poglycaemia_ If you don’t iake food
for more than ten to twelve hours
and is empty stomachs and you per-
form such long operations, with much
of exertion Hypoglycaemia comes, It
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is a case of lack of sugar below the
normal level in the blood in the lay-
man’s term, Then definitely brain
will suffer due to Hypoglycaemia and
there will be no oxygen supplied to
the brain as a result of which  the
person will become unconscious. If
we consider that thing as epilepsy it
is very wrong.

Sir, before allowing Shri Ram Vilas
Paswan to  raize this thing in the
House, he should have begged apology
before the House for levelling such
wild remarks against the eminent doc-
tor. This is very bad, Sir, The nation
will not forgive us if a Member
of Parliament is allowed tp makaz such
remarks against eminent doctors, who
are not only of national but also  of
international repute, Therelore, I
request the Hon. Speaker that before
the Hon. Minister renlies, the Hon,
Member should feel sorry and he
should beg apology before the House.

Sir, I definitely feel very sorry for
the death of Sri Natho Ram Paswan.
We must express our condolence to
the bereaved family. There 1is no
second opinion about it. But at the
same time I would say that he did
net die while being in the custody of
Cardiac surgery. The patient died not
due to this, but due to the infection
of glutial abscess. Sir, cardia surgery
cannot be undertaken with any infec-
tien in the body. This type of surgery
is so sophisticated, so meticulous that
Dr. Gopinath or Dr. Vienugopal cannot
give a certificate to a person guffering
from thiz infection to be fit for ope-
ratjon. If a panel of doctors examined
the patients in differeny departments,

then they will also tell the patient is

not fit to undergo the surgery. So,
it is not the fault of Dr. Venugopal
or of Dr. Gopinath,

Do you mean to say that it is the
fault of the whole Institute? It is not
like that, So, the deceased has died.
not due to any heart complication or
at the operation table. He has died
" due to glutial abscess and super-infec-
tion. That is what the report of
the Willingdon Hospital says.

164 LS—]4
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It is said that the patient was haras-
sed. It is not a fact. I say thig be-
cause in the cardio surgery unit, only
40 beds are available. They take, on
an average, 23 dayg per person. So,
they cannot accommodate in a single
year, more than 400 to 500 patients.
So, not one case, but thousands of
cases are on the waiting list. General-
ly, complicated cases come to the
cardio-surgery unit of the Medical
Institute.

There are other institutes in  the
country, also doing open heart sur-
gery. But they are no( doing compli-
cated surgerv, as Dr. Venugopal and
Dr. Gopinath do, These two doctors
have successfully operated more than
32 cases of complicated nature. The
records, are there,

Sir, you will be astonished to know
that one Bhaskara Putran who  had
a complicateq ASD with total ano-
malous Pulmonary venous connection,
was operated by Dr. Venugopal and
Dr. Gopinath—who had operated 15
cases of this type. Out of them, all
the patients except one have survived.
In this type of cases, generally in
USA one doctor has done four opera-
tons; and out of the four, only two
have survived, and two have ccllaps-
ed, It is an open heart surgery. If
the mortality rate is less in AIIMS
than the international figure, is it not
a plus point, and a matter of pride
for India?

Another most combdlicated case is
that of one Mohanty from my State
who had a clotted mitral valve. He
was operated upon by Dr. Venugopal
and Dr. Gopinath. These two doctors
have conducted 12 such operations;
and out of them, e¢leven are now in
good condition. Similarly. an interna-
tionally renown cardio-surgeon, Dr.
Bjork has conducted 16 such cases,
out of whom he could operate only

four; and out of the four, two have
died. But here, out of 12, eleven

have survived,
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[DR. Krupasindhu Bhor]

So, we must see the merits and de-
merits of the doctors. Dr, Venugo-
pal and Dr. Gopinath have conducted
400 or 500 open heart cardio surgery
cases in a year. Out of them, 32 ope-
rations were more complicated ones.
They have been published in interna-
tional journals, in different countries.
They have been commended, not only
nationally but also internationally.
Can this type of doctors of any coun-
try be called epileptiz and blind by
any person or by any Member of
Parliament?

This is my agony and sorrow. So
I want to tell the hon, Minister this:
before he replies to the Member, the
former should apologise to the House
for having levelled these _ charges
against the reputed surgeons; who are
reputed not only nationally, but in-
ternationally also.

Why is there brain drain? Time
ang again, Members from the Oppo-
sition are telling Government in this
House that there ig brain-drain. If
you misbehave in this way, there
will definitely be brain-drain. If Dr.
Venugopal resigns today, he will get
a better job outside. If the Minister
likes to see the working conditions
of the doctors and the residential phy-
sicians, I welcome it.

Dr, Shantilal Mehta Committee has
submitted a report, I urge upon the
Minister to take action immediately
to see the working conditions of the
doctors and provide all the necessary
facilities, Now, this Institute is not a
referral Institute; it is a general hos-
pital also. If Shri Vajpayee suffers
from something, he is also going to
that Institute.

MR. SPEAKER: God forbid, nobody

shoulg suffer from any disease.

DR. KPUPASINDHU BHOTI: So
many people are going to that Insti-
tute even for minor ailments. Now. it
has got a national reputation. I have
already explained that the allegations
made by the hon. Member are not
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based on facts; and the Minister will
look into it and in this pmrticular case
he should not alow any enquiry to be
conducted or any engquiry commission
to be set up so that the moral of the
doctorg should not be lowered.

SHRI SUDHIR GIRI (Contai): Mr.
Speaker, Sir, Mr. Paswan has raised
a discussion regarding the functioning
of the All India Institute of Medical
Sciences and has concentrated ijt, dur-
ing the course of his discussion, cn the
death of an unfortunate Harijan, ASs
a result of this death, much heat has
been generated. I extend my sympathy
for this unfortunate Harijan who
could not get medical help in proper
time and as a result succumed to
death,

In spite of all this. I do not want to
go to the exlent of condemning the
eminent physicians because they are
internationally renowned, and in our
country they have earned a great re-
putation, In the death of this Harijan
worker, Mr. Paswan hag not only in-
volveq the doctors themselves but
also the administration the fun:ion-
ing of the administration of the Icsti-
tute itself. Now, I shall concentrate
on the three aspects. (1) This Ins-
titute was inaugurated 26 vears ago.
The then Health Minister Raj Kumari
Amrit Kaur, pointed out that this Ins-
titute would deal with medical care,
research and training. As far as mcdi-
cal care is concerned, originally, it
was considered to be an Institute of
referral character.

Patients undergoing treatment in
different parts of the country are
sent to this place on the basic of
proper recommendations of medical
institutions, But this Institute has lost
its character. It is no longer a referral
institute. People living in Delhi and
people from other parts of the coun-
try also come to this Institute even
without proper recommendations from
other medical institutes or medical
colleges.
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The pressure of the patients is be-
yond limits. Why has such wressure
been created? Because in and around
Delhi, hospitals are not properly main-
tained and because there is inadequa-
cy of beds and hospitals are generally
not kept clean. Patients having some
extra funds prefer to visit this Medi-
cal Institute, with the result that such
a large number of patients come and
it becomes difficult for the administra«
tion to control them. Therefore, many
problems crop up. The state of mental
tension of the patients and occasional-
ly the indifferent attitude of the peo-
ple in the Medical Institute also crea-
tes panic among the people, They
lodge their complaints with politici-
ans or Minislers or high officials.

As regards the medical care, I
would point out that drugs are not
given free of cost. There are reports
that private doctors send their pa-
tients to this Institute for X-ray and
other costly tests or examinations.
Pace~-makers are imported. They are
supplied to patients who are eritically
ill. A pace-maker costs about Rs. 2,000
to 10,000. It is practically impossihle
for a poor patient to pay such a huge
amount,

Senior doctors are not present all
the time. It was pointed out that one-
third of the senior doctorg should be
present in the Institute to attend on
patients who come to the Institute he-
cause they come there after obtain-
ing proper recommendations. But the
senior doctors are rarely available
and their functions are carried out by
junior doctors. Therefore, grievances
crop up. Sufficient oxygen ig not avail-
able. Sir, you are going to ring the
bell, T should say. (Interruptions.)

MR, SPEAKER: You are very in-
telligent and far-sighted,

' SHRI SUDHIR GIRI: Sufficient oxy-
gen is not available there, I would
urge upon the hon. Minister to look
into all these factors and why the
grievances are increasing.

New Delhi 422
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As regards research work, there are
complaints by the Resident Junior
Doctors that their research works are
being used by the senior faculty
members for their own promotion.

Not only that, junior doctorgs are also
terrorised, '

As regards training, there is frus-
tration among the doctors, Out of 100
junior doctors, only 30 senior doctors
are selected for training. Ang out of
30 senior doctors only one doctor is
selected ag lecturer. Government
should look into this.

As I have no time, I would suggest
some points for the consideration of
the Minister.

One-third of the senior doctors
should remain present in the hospital
to attend to patients who are coming
from other hospitals in dfferent parts
of the country. Punctuality chould
be maintained because many doctors
do not come to the hospital in time.
Private ward should be expanded be-
cause in this private ward VIPs are
treated. Casualty Ward should also
be expanded. Social workerg should
be engaged for guidance and coun-
selling to the patients. Distxibution of
seats in medicine shquld be made.
Sufficient oxygen cylinders should be
made available. Research should be
conducted in relevance to the Indian
conditions and not in relevance to
the Western conditions. Unnecessary
bureaucratic  interference must be
avoided. Pace-makers should be made
indigenously.

PROF, SATYASADHAN CHAKRA-
BORTY (Calcutta—South): It js a 10-
point programme,

SHRJ SUDHIR GIRI: I would re-

quest the Minister to consider all these
things and then arrive at a decision.

s T wwre PEy (Peiomem) @
serer WETEW, AW AW FE M
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I as president of the institute have
gone through the records of the ins~
titute pertaining to these allegations.

AT I Fgd 3 1——
There was no sufficient reason to

entrust the enquiry to any indepen-
dent today of experts.
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1 had talked to the Director and
through the director the academic
community of the institute that I
have been always  supporting them
and mv continued support will be
there always,
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THE MINISTER OF HEALTH AND
FAMIL¥ WELFARE (SHRI B. SHAN-
KARANAND): Mr. Speaker, Sir at

the outset—must express my profound
regret at the sad demise of the young

Harijan boy who is no more. I
thought, the House should have joined

in expressing its sorrow at his death..
PROF. N. G. RANGA (Guntur): We
do.

SHRI B, SHANKARANAND: I
could understand the agony and the
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fellings of Mr. Paswan, Hon, Memkter
of this House, who took up this case.
But I have failed to understand how
he could presume that I have level-
led gallegations against him. His en-
tire talk today in Parliament was
directed to this. that the Minister has
levelled allegations against him and
he had no scope or time to explain
them.

I may, for the benefit of the House,
read out the statement which I made—
of course, not suo motu—in response to
a Call-Attention in Rajya Sabha, I
had to make the statement; I could
not have refused. So, the question of
privilege in his case does not at all
arise. I must inform the House as to
what I have said in the Rajya Sabha,

“NMr. Chairman, Sir, on account
of certain allegations rmade
by an Hon'ble Member of Farlia-
ment in the Lok  Sabha, Prof. N.
Gopinath, Head of the Department
of Cardiac Surgery, All India In-
stitute of Medical Scienees, has in-
timated his intention to resign from
service. Dr. Venugopal, Associate
Professor in the same Department,
has submitted his resignation.”

SHRI RAM VILAS PASWAN: To
whom?

SHRI B. SHANKARANAND: I
am just quoting what I have said in
Rajya Sabha.

“The main allegation relates te the
functioning of the Cardiac Surgery
Department, Inter alia, doubts have
been raised about the physical fitness
the iwo senicrmost Surgeons.

I have looked into the facts relat-
ing to the allegations. The charges
made are without foundation,

held discussions with the
Director and the representatives of
the Faculty and reassured them of
my continued support. I has also

1 have
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talked to Prof Gopinath, expressed
my concern at the situation and have
tied o persuade him to reconsider
his decision to resign and to prevajl
upon his colleague. Dr. Venugopal, tc
do likewige,

Mr. Chairman, Sir, I would like to
place on record my deep appreciation
of the excellent and dedicated work
done by Doctors Gopinatht and Venu-
gopal and other eminent members of
the faculty who, with their exempla-
ry devotion to duty, outstanding com-
petence and strenuous efforts have
contributed to building up the repu-
tation of the Institute in the counitry
and abroad. It is therefore, but natu-
ral that Prof. Gopinath and his collea-
gue have felt agitated and disturbed
by the allegations.

The Institute is a centre of excellen-
ce and of national importance. It at-
tracts patients from all over the coun-
try as well as from neighbouring coun-
tries. The pressure on various depart-
ments is ever-growing, specially in
the super-speciality ones which are
amongst a few of their kind in the
region. The doctors, specially those
serving in the super-speciality depart-
ments. thus work under continued
heavy pressure, providing services to
the largest possible numbers within
obtaining facilities.

Sir, I would appeal to the kon’ble
Members of this august House tc ap-
preciate the circumstances under
which our eminent experts have to
function. It is, therefore, necessary
that we do nothing to demoralise and
denigrade them.

1 also wish to express my profound
regrets at the sad demise of the Harl--

jan youth who was to undergo cardiac

surgery at the Institute and offer my
sincere  condolences and sympathies

to the bereaved family.”

The House will appreciate that I
have not made any allegation against
him. . .

SHRI RAM VILAS PASWAN: You
have made. You said:
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[Shri B. Shankaranand]

“There was no truth in the gzlle-
galion that the boy had died due to
the negligence of the Institute.”

I have quoled the example. I want
to lay it on the Table, I have given
you, Sir, Kindly inquire into the mat-
ter.

SHRI B. SHANKARANAND: Iam
coming to that. The tragedy is that

Mr Paswan is not a doctor . He
feels that any person who goes
to the hospital can be operated
upon imediataely. That s the
tragedy.

SHRI RAM VILAS PAWAN:
yvear i1t took.

SHR1 B. SHANKARANAND: I am
coming to that. It is not as though
you gare the only person sympathcotic
towards Harijans. I myself and the
entire House. including you and all
are concerned about it....

One

SHRI RAM VILAS PASWAN: You
also come from that family. So I want
‘you to understand it.

SHRI B. SHANKARANAND: Not
only the Scheduled Castes Members
but other Members of this House are
equally concerned. You must know
that death is no respector of the rich
or the poor, It does not make any dis-
tinction between man and man. It
does not make any distinction .estween
the young and the aged. It does not
make any distinction between religi-
ons, castes or c¢olour or sex, Please
1hink over it. A mperson goes to the
hospital and especially in g casc
where heart surgery is involved, im-
mediate operation cannot be made,
\ series of investigations have to be
taken and I would say Mr. Paswan
should be grateful to the All India
Institute of Medical Sciences and the
dostors aver there. They have treated
this bov out of turn and I will show
how it is done. ...

SHR1 RAM VILAS PASWAN: He
died,
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SHRI B, SHANKARANAND: You
should have known zs Mr., Vajpayee
has said, the full facts and then you
\vould have appreciated what has
happened.. .

SHRI RAM VILAS PASWAN: He
is no more in this world,

SHR]I B. SHANKARANANL: Let
us not denigrate the Instituie hecause
of lack of knowledge of the facts of
the sgitualion. The boy came 1ip the
hospital on 2nd January 1981. He was
immediately diagnesed as  having
rheumatic heart disease and sormne
other technical ierms are there and
he wus put on treatment. You will
appreciate thot within five days the
patient was again examined and they
said that this is a heart case and he
was asken “Are you v (lling for treat-

ment? and the willingness fnr 1he
operation was sought. Youn  could
imagine a Harijan boy without the

aid of anybodv has been take care of
hy *he Institute and the doctars with-
in five days of the hoy seeking treat-
ment and they told him. “Arge ¥ou
willing for an operation?” When the
hoy thought that he should be operat-
ed unon—I must thank the do-tors of
the Institute—he was immedialely
referred to the Cardiac Degariment
and Dr. Sampath further examined
the hoy and explained to him the risk
as also the problems that are involved
in the operation because baoth  the
valves of the heart needed 1o be
replaced, I must tell to the credit of
Dr. Gopinath that when he veceived
the telegram from the boy, the head
of the devartment {fook personal
interest and wrote back to ithe bhoy. It
was never done. Dr. Gopinath did not
leave it to his Assistant or {o the
junior doctors. He himself wrote back
to the hoy and the boy ,was :dmitted
into the hosvital om 14th April 1981,
when some examination and evalua-
tion was done and the catcheterisa-
tion was done on 15-4-81, So wifhin
3 months eathelerication was mnare.
Otherwise. even for eatheterisation
natients have to wait for vears. Here
the hoy was treated within three
months. These are the hai‘d facts
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you should appreciate. ... (Interrup-
tions), You think that the boy goes and
the very day he should be operated?
That is the whole tragedy.....

SHRT RAM VILAS FASWAN:- I
think when money was deposited and
when blood was donated, what diffi-
culty was there,

SHR1 B. SHANKARANAND: 1 am
coming to that. When you say and
attribute negligence to the doctors, I
want to refule ihat.

Mr, Paswan, I am equally concerned
at the death of the boy. But, let us
not e swayed by emotions. Emations
should nol play, Here, we have to
think wilh cooclheadness and see the
facls as they are—

Again., the boy on 20th April was
seen hy Cardiac Section who reviewed

the carditis data and other things,
after his visit. On 22nd April, the
patient was sent by Dr. Venugopal

who again explained the risk and the
blood ragquirement. But the patient
wag réquired to come there on 18-1-82

SHRT RAM VILAS PASWAN: The
Minister is wrong there.
all came on the 20th April, 1981,
That is true. After that, he was
asked to come on 15-1-82, after nine
months.

SHRI B. SHANKARANAND: I am
coming to that. He was given a cate
for admission on the 15th  January
1982. That was the date given here.

SHRI RAM VILAS PASWAN:
After nine months,

SHRI B. SHANKARANAND:
There are patients who were waiting
for two years. (Interruptions) Look
here. This is not the only case. On
the other hand, you must thank the
doctors. Within nine months they
have given him a date.

SHRI SATYASADHAN CHAKRA-
BORTY: You have to correct your-
self.

you, Mr. Paswan that

He first of
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This is the Marxist way of talking.
You want to correct everything and
not yourself. Here the date of ad-
mission was given as 15-1-82, The
boy did not turn up.

SHRI RAM VILAS PASWAN:

The boy turned up. Here is the date.
You can see the date.

Mr, Paswan, here it js not the only
case. (Interruptions). You are not
willing to listen.

SHRI RAM VILAS PA3SWAN:
You have been misinformed.

SHRI B. SHANKARANAND:
I was not misinformed. I must tell
ihe boy had
deposited the money. He was re-
quired to give blood. All these things
were to be done.

SHRI RAM VILAS PASWAN:
He had come on the 15th,

SHRI B. SHANKARANAND:
You are mixing the things.

Y-HIA (FHX W FT Q. W)
gTHT Wla & GA1 g, SHH &gl Tid

Sl
SHRI RAM. VILAS PASWAN:

You are telling a**. I have given all
the pholostat copies. :

MR. SPEAKER: I think the word
used is unparliamentary and it should.
be expunged.

SHRI B. SHANKARANAND:
Mr, Paswan, look here. The patient
came and was not admitted on the:
22nd. On the 25th he was asked to:
come. (Interruptions).

KUMARI KUMUD BEN M. JOSHI:
All the time he is disturbing. He
should listen to the Minister.

. ITg Fof e T TR

**Expunged as ordered by the Chair. Chair.
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SHRI B. SHANKARANAND:
Sir, I am stating the facts as they
are.

W WEA: ¥ Iq@T <@ @& adl
&I 3:‘ |

SHRI B. SHANKARANAND:

I'he rest of the things must be also
read, Not only that. He js reading
the documznt oul of context, The
rest of the things should also be

read.
AW WA . HT afa’f PereaT &

E-_l '?
SHRI B. SHANKARANAND:

That is why I am tellng that you
cannot speak out something and say
something,

AN HON, MEMBER: Just prefer-
able to him. (Interruptions).

MR SPEAKER: That is all right.
Pease sit down.

SHRI B. SHANKARANAND:
Sir, on 18th the boy is advised that
the money should be deposited. On
20th the boy deposited the money. On
22nd the patient came and was not
admitted because the beds were not
available. Can Yyou attribute any mo-
tive to the doctors? Had they any en-
mity with the boy? What do you
want to say? They have been treating
patients both rich and poor. Before
the doctor the most importany per-
son is the patient. They do not go
by rich and poor, Mr. Paswan cannot
pick up something and ****the
doctors. You cannot do that.

SHRI RAM VILAS PASWAN: Sir,

what does he mean by *****;
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MR. SPEAKER: We should not at-

tribute motives to anyone.

I F=ST AT QAT The word
used is unparliamentary and is ex-
pungad,

SHRI B. SHANKARANAND:
Sir, if that has hurt my hon. friend
then I am sorry but I don't have any
ill-will against him. I said it in the
very beginning. 1 understand his
agony for the boy. I did not attribute
any motive. (Interruptions) 3ir, Pas-
wanji said that this boy was sent fur
abscess and when he appeared for the
abscess he was sent to the OPD. The
information with me is that Mr, Nathu
Paswan was referred to the surgical
OPD on 8-2-1982 for drainage of glu-
tial abscess, The abscess was quite
deep and it was drained at the casual«
ty on the same day. There was no
delay. We could have understood if
there was any delay or that was done
—if not deliberately—with negligence.
But the same day the abscess was
drained and the boy was referred to
the surgical departments because the
doctors are to decid= how to operate
and when to operate and not ithe
members of Parliament or the House.
otherwise this House would have

have been another AIIMS, It is only

the doctors who know when and how
to operate because for them saving

of life is more im»ortant than destroy- .

ing it. Is it the intention of Mr.,
Paswan that the doctors were against
that boy? Is it your intention to
say that the doctors do not care for
the scheduled castes?

Sir, when he made certain allega-
tions in his House T said that those
allegations are not correct. I should
draw the atilention ¢f other hon.
Members to al lthose things which be
said under Rule 377 ang see whether
they are correct or not. Sir, he has
said such things that T need not go

into them otherwise repeating some-

***Expunged as trdered by

the Chair,
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thing which is not correct is not good,
1 do not want to repeat what Mr. Pag~
wan said under Rule 377, He may go
through it. He made many allega-
tions against these two doctors.

Sir, I am happy that other Members
also paid very high tributes to the
doctors.

Mr. Vajpayee, while paying tribu-
tes also directed something against
the Minister,

SHRI ATAL BIHARI VAJPA-
YEE: Yes. You should have come for-
ward with your statement after his
statement under Rule 377.

SHRI B. SHANKARANAND:
Can you settle the thing with your
friend Shri Harikesh Bahadur? He

says: T T8 FAT Ag1 ol

There is difference of opinion bet-
-ween yourself and Harikesh Bahaduar,
‘he says, I should not have done imme-
diately; you say, I have committed
-delay.

HARIKESH BAHADUR: I sald the
same thing which Shri Atal
Bihari Vajpayee said, There ig no
difference bgtween the opiniong of two
of us.

SHRI ATAL BIHARI VAJPA-
YEE: If doctorg are attacked who is
going to defend them?

SHRI B. SHANKARANAND:
Mr, Vajpayee, You are alsg a patient;
I zm also a patient. May I g5k you....
(Interruption) Who prevented you
from coming with such a statement
in this House till now? May I ask
you the same question?

SHRI ATAL BIHARI VAJPA-
YEE: Mr. Speaker would not have

alloowed me.

SHRI B. SHANKARANAND:
Did you give any Calling Attention
Notice?

SHRI ATAL BIHARI VAJPA-
'YEE: Yes, I had given notice.

_SHRI B. SHANKARANAND: Why
«did you not presg it?
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SHRI HARIKESH BAHADUR:

We had pressed it,

SHRI ATAL BIHARI VAJPA-
YEE: It is between us, He has no
business to refer to that, Let him find
out whether we had pressed or not.

SHRI B. SHANKARANAND:
In your oratory, please do not try to
bring politics into this matter, Let
us be honest in our efforts to safe-
guard the interests of this Institute.
You wanteq to say something against
the Minister.

SHRI ATAL BIHARI VAIJPA-
YEE: Yes, I did.
SHRI B. SHANKARANAND:

It i my responsibility to know  the
things fully well before 1 come to
the House and say confidently that
this is true and this is false. It is my
responsibility to defend the Institute.
It is my responsibilily to see whatever
is true and whatever is false, And if
I say something false, I will be held
responsible. (Interruptions). Sir, I do
not want to go into the history of the
resignations, ..

SHRI ATAL BIHARI VAJPA-
YEE: You took loo long.
SHRI B. SHANKARANAND:

You are completely under a wrong
impression, May I say that the resig-
nations came to me on the 15th of
March and I made a statement on the
18th? I do not want to say all these
things to you. I am not late. Before
that T had a series of discussions, I
had called the docters. 1 engured in-
to the facts, to know that the doctors
were not at fault, And for this I took
some time, And, having been fully
convinced, I went before the House
and said that this is the truth. The
House must appreciate the stand
taken by the Minister and the Gov-
ernment in thig regard, Mr. Vajpayee,
of course, you have paid very high
tributes to the doctors and the Ins-
titute; I am happy that you have
done. I slill request Mr, Paswan, the
hon, Member: Let him not be carried
away by emotions. Emotions do not
help anybody, Man forgets his duty

N
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[Shri B. Shankaranand]

during his emotional imbalance. I
don’t say imbalance, but I can under-
stand his emotions,

MR. SPEAKER: I wish your advice

is heeded, because I need that daily
here!

SHRI B. SHANKARANAND:
I am fully emotional in defending the
Institute.

(Interruptions)

MR, SPEAKER: Especially, at 12

O’clock 1 need that advice.

SHRI B. SHANKARANAND:

I want to give a few facts so that the

House will be able to appreciate undar

what circumsiance; our doctors were,
- (Interruptions)

HETEL 7T, I A WBE 3 |

SHRI B. SHANKARANAND:
Mr, Vajpavee wanted to know what
we are doing when the pressure of
patients is increasing every day, I
wish to inform the House that g cen-
tre of cardio-thoracic surgery in the
Institute to augment the existing faci~
lities is under construction. It is likely
to become operational by the end of
the current plan, This js what we are
doing within the financial constraints
which we have, I wish everyone who
comes to the Institute gets admission
and is treated, but, with the limited
bed capacity that I have, it is very.
very difficult,

SHRI 'HARIKESH BAHADUR:
Kindly increase the capacity. I
want to increase the capacity of the

Institute ard I am taking steps to do
that with the Thelp and support of
this House. (Interruptions)

SHRT RAM VILAS PASWAN:
What about the doctors in the Safdar-
jung Hospital which is adjacent to the
Medical Institute? (Interruptions).

SHRI B. SHANKARANAND:
As Mr. Vajpayee has said, one death
is highlighted and saving of thousands
of lives are not cared for. Let y; not
weigh In our mind only the small
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things which if highlighted, will go
against the very image of the Insti-
tute. Already we are suffering from.
brain drain and it has been the prob-
lem for this country as to how to
retain these people in our country, I
must thank the doctors and the sur-
geons of the Medical Institute and

other hospitals, (Interruptions).

SHRI RAM VILAS PASWAN:
For what?
SHRI B. SHANKARANAND:

Because their only motive is service
to the people and it is a social motive
and tliey are not doing the service
for any great monetary benefit or for
anything else. I may inform the hon.
Member that people are requesting
the Instituts authorities that Mr. Gopi-
nath should conduct the operation in
the cases.

st e PRy oA o I TTA
T §——Ig =T, 3 WATT 481 FW
g ag 3. WdYy 71w 278 FWEE

SHRI B. SHANKARANAND:
Mr. Paswan, in your anguish you are

ruining the cause of the nation. Pleuse
do not....(Interruptions).

SHRI RAMVILAS PASWAN:
How? (Interruptioms). Why don’t you
enquire into that? Don't try to keep
this under the carpet,

Tg T 95T TES 8 &

SHRI B. SHANKARANAND:
May I request the hon. Member please
do not be trapped by the politics of
the junior Doctors?

SHRI RAM VILAS PASWAN:
I do not know who are the junior
doctors., But you are playing in the
hands of the Senior Doctors,

SHRI B. SHANKARANAND:
1t will be in the intcrest of thc na-
tion to see that the All India Medical
Institute functions in a peaceful way
for the better service to the humani-
ty.

1938 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Saturday,
March 27, 1982|Chaitra 6, 1904 (Saka)





